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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 556 OF 2023

IN THE MATTER OF:

Arun Tiwari ...Applicant
Versus

State of Uttar Pradesh & Ors. ...Respondents

RESPONSE BY RESPONDENT NO.6 IN COMPLIANCE WITH
ORDER DATED 26.02.2024 PASSED BY THIS HON’BLE
TRIBUNAL

MOST RESPECTFULLY SHOWETH:

1. That the present response (“Response”) is being filed on behalf of
M/s Gawar Construction Limited (“Gawar Construction” /
“Answering Respondent”, as the context requires) in compliance
with order dated 26.02.2024 passed by this Hon’ble Tribunal,
through Mr. Phul Kumar Gaur its duly authorized representative.
Copy of Power of Attorney in favor of Mr. Phul Kumar Gaur along
with a copy of Board Resolutions are annexed herewith and marked

as Annexure 1.

2. Vide order dated 26.02.2024, this Hon’ble Tribunal was pleased to

implead Gawar Construction as Respondent No.6 in the present
original application i.e. OA No. 556 0f 2023 (“OA 556”). A further
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Respondent in respect for carrying out mining work after obtaining

environmental clearance (“EC”) in respect of the Project (as

defined hereinafter). The relevant portion of the order dated

26.02.2024 is extracted hereunder for ease of reference and

convenience of this Hon’ble Tribunal:

“4. The report does not disclose that the Project Proponent-

M/s Gower Construction Limited has carried out the

mining after obtaining the EC. Hence, we deem it proper to

implead the Project proponent as respondent no. 6 as

under:-
i M/s Gower Construction Limited, Sector-48,

Sona Road, Gurugram, Haryana

5. Let Notice be issued to the newly added respondent for
filing the response, at least one week before the next date of
hearing by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/ OCR Support PDF and not in the
form of Image PDF.”

PRELIMINARY SUBMISSIONS

At the outset, the Answering Respondent denies any contentions,

averments, submissions made by the Complainant i.e. Mr. Arun

Tiwari alleging any wrongdoing by the Answering Respondent

including but not limited to any illegal soil mining by the

Answering Respondent.
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It is further submitted that the present proceeding is a gross abuse

of the process of law by the Complainant, Mr. Arun Tiwari, who

has initiated the present proceeding with vengeful and oblique

motives against the Answering Respondent. To achieve this, the

Complainant has concealed materials facts and sought to mislead

this Hon’ble Tribunal. At the outset, it may be noted that:

a)

b)

Uttar Pradesh Expressways Industrial Development
Authority (“UPEIDA”) is the Project Proponent of the
“Bundelkhand Expressway” ie. a 296.07km 04 Lane
(extendible to 06 lane) access controlled expressway starting
in District Chitrakoot and ending near village Kudrail in
district Etawah (hereinafter referred to as the “Project”/
“Highway” as the context may apply).

All responsibility of obtaining requisite approvals, including
environmental clearance (“EC”) for the Project lies with
UPEIDA, even as per the agreement executed between
UPEIDA and the Answering Respondent. The said
responsibility has been duly discharged by UPEIDA.

In fact, UPEIDA applied for and was granted the EC for the
Project by the State Level Environment Impact Assessment
Authority, Uttar Pradesh vide letter dated 23.11.2019
bearing reference no. 407/Parya/SEAC/4632-5156/2018
(hereinafter the “Project EC”).

A copy of the Project EC issued to UPEIDA is annexed

herewith and marked as Annexure 2.
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The Answering Respondent i.e. Gawar Construction is
merely one of 4(four) contractors awarded tenders to build
the said expressway in a total of 6(six) packages.

The Answering Respondent was issued a letter of intent on
28.11.2019 and a detailed agreement was executed on
20.12.2019 w.r.t. Package IV on which Joint Inspection was
carried. The Project EC was issued in favour of UPEIDA
prior to involvement of the Answering Respondent and the
Answering Respondent, merely being one of the contractors,
had no role or obligation to obtain the Project EC.

The Answering Respondent commenced works on
15.01.2020 pursuant to the Appointed Date vide letter of
UPEIDA dated 15.01.2020.

The Answering Respondent was constrained to file an FIR
on 30.05.2020 inter alia against the Complainant, owing to
the Complainant (along with his acolytes) deliberately
hindering the construction of such a critical infrastructure
project by intimidating, threatening and extorting the
workers/suppliers/site  personnel of the Answering
Respondent.

Despite such hindrances, the Answering Respondent
completed its section of the works by 28.07.2022.

The Complainant sent its letter alleging ‘irregularity’ in the
works by the Answering Respondent on 12.06.2023 i.e.
nearly 1 year after the works by the Answering Respondent
were already completed and certified to be complete by the

Project Proponent.
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1) In the said letter, the Complainant inter alia concealed the
fact that the Answering Respondent was merely | out of 4

contractors involved in the construction.

Apart from the deliberate suppression of such material facts, even
the allegations by the Complainant regarding mining being carried
out without permission is utterly false. No illegal mining was
carried out by the Answering Respondent and the said position has
been duly verified in the factual report dated 12/13.12.2023
submitted by the District Magistrate Jalaun (“Factual Report™)
and joint status report dated 12.02.2024 submitted jointly on behalf
of by the Joint Committee comprising State of Uttar Pradesh
(through its chief secretary), the District Magistrate, Jalaun, the UP
Pollution Control Board (through member secretary) National
Highway Authority of India (through Project Director) and PWD
(through Executive Engineer) (the “Joint Status Report”). The

relevant extracts from the said reports are reproduced hereunder:

A. Factual Report dated 12/13.12.2023 submitted by the

District Magistrate, Jalaun

(13

'S.N | Issue Raised | Factual Status

|
:} 1 -T%;_a_ﬂégatfon is that in the After on-site verification by
I course of construction of the committee, it was
Bundelkhand  Expressway | confirmed that all mining
project, the illegal mining of | activities have been carried

soil upto 10-15 mtrs. Depth | out in accordance with the

from the farmer's land is | approved depth specified in
being done by the project | the mining permis s

A )




427

proponent  M/s  Gawar |

Construction  Limited in
collusion with the officers of

UPEIDA.

6

" per_' the aﬁé&'&ﬁit provideg f_)y

the landowner, as

documented in Annexure-1.

It is alleged that on account of
this illegal activity, the road
has been damaged at several

places.

After site visit and joint
verification by the committee,
including PWD officials, M/s
Gawar Construction Limited,
and UPEIDA officials, it was
that

confirmed all  road

damages resulting from the
of
Bundelkhand  Expressway

construction the

have been duly addressed and

rectified in compliance with
stipulated specifications. The
joint  verification  report
detailing these findings is
herewith

| attached as

Annexure-2.

Further allegation is that for
the said project, the mining is
going on since February 2020
whereas  the  application
seeking permission _for mining
has been made in 2021 and
that on account of illegal deep
mining, hundreds of cattle's
have died and the damage to

the environment has been

caused.

of

it's confirmed

After

documents,

investigation

that, all mining activities
2020  have

with

since been

conducted proper
permissions from the mining
department, as evidenced by

the attached Annexure-3.

| Regular environmental
assessments, enclosed as
Annexure-4, reveal no
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evidence o_f environmental
damage or adverse effects.
These is no evidence to
suggest death of hundreds of

cattle's due to the project. |

4. As against the permission for | All mining conducted by the

mining upto 2 mirs. Depth, the | project  proponent  has

mining has been carried out | adhered to the guidelines, as

by the project proponent in | explicitly  outlined  and

the agricultural field from 20 | accepted by the respective
to 55 feet deep and illegal | landowners. Affirmed by the

i % ; |
mining from the agricultural | attached Annexure-1, where |

field of many agriculturalists | the landowner's affidavit
has been done without even | explicitly supports the mining
seeking the permission activity, specifying the depth
required solely for pond
construction purposes.
Further, there is no evidence

| of unauthorized deep mining

or infringement upon

agricultural fields without

permission.”

B. Joint Status Report dated 12.02.2024:

“1. It appears that the Project Proponent, has not conducted
illegal mining during the construction of the Bundelkhand
Expressway project, as there are no evident defaults on the
part of the Project Proponent. The mining activities were
duly approved and signed by the Mining Officer Orai,

Jalaun.
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2. It is observed that the damaged roads have been repaired
and this restoration has been verified and approved by

P.W.D officials.

3. There is no evidence of deep mining beyond the approved
limit on the site, no agricultural fields have been excavated
without the permission of the landowners, and all mining

activities have been conducted within the permissible depth.

4. That Upon thorough on-site investigation, the Joint
Committee meticulously examined for any signs of
unauthorized mining by the Project Proponent and
evaluated potential environmental impacts. The conclusive
report affirms non-presence of illegal mining and as per
independent party report, there is no environmental damage

that was found.”

As regards the second allegation regarding the EC, it would be
pertinent to refer to Joint Status Report dated 12.02.2024 wherein
after thorough investigation it was concluded that “7The conclusive
report affirms non-presence of illegal mining and as per

independent party report, there is no environmental damage that
was found”

It is submitted that notice to the Answering Respondent was issued
to ascertain whether the EC was taken by the Answering

Respondent and whether works were carried out as per the EC. In

this regard, it is imperative to note that even as per the agreement
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obligation of securing the EC for the entire Project was on UPEIDA
and that the EC was to be taken for the entire project and not on
piecemeal basis. The relevant clause is reproduced hereunder for

ease of reference:

“e

4.3 ENVIRONMENTAL CLEARANCE

The Authority represents and warrant that the
environmental clearance for construction of the Project
shall be procured by the authority prior to the Appointed
Date. ...”

As noted above, the Project EC was obtained by UPEIDA on
23.11.2019, while the ‘Appointed Date’ as per the agreement was
15.01.2020.

Further, the Project EC was valid from when the construction was
commenced by the Answering Respondent on its own sections (on
15.01.2020) till the completion of works. Thus, since UPEIDA
applied for and secured the Project EC for the entire length of the
project (i.e. 296km), in terms of its obligations under the agreement
with the Answering Respondent, there arises no .occasion for the

Answering Respondent being a contractor, to do so separately.

In fact, to the best knowledge of the Answering Respondent, none
of the other 3 contractors separately applied for an EC. The
Answering Respondent was 1 out of the 4 contractors who were
awarded the works for the construction of the Bundelkhand

Expressway.
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The Response by the Answering Respondent is more fully set out

hereunder.

BRIEF FACTS

The brief facts relevant for the adjudication of the present matter

are set out hereinafter.

The Project was launched in April 2017 by the Hon’ble Chief
Minister of Uttar Pradesh for the development of the Bundelkhand

Expressway.

As from the official website of UPEIDA, the Project was awarded
to be developed in 6(six) packages by a total of 4(four) contractors

(including the Answering Respondent), as under:

Package Name of i’a_ckage | Length | Name of
No. (in km) Developer
1. | Chainage (-)0+790 to| 50.490 M/s Apco
Chainage 49+700 Infratech Pvt.
(Gonda, district Ltd.
Chitrakoot to
Manokhar, up to district
Banda
2, Chainage 49+700 to | 50.300 M/s Apco
100+000  (Manokhar, Infratech Pvt.
district = Banda to Ltd.
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. _vKao;hri, up to district |
Mahoba) | |
¥ Chainage 100+000 to 49.000 &= M/s Ashoka
Chainage 149+000 Bildcon Ltd.
(Kaouhri, district |
Mahoba to Brolikharka, |'
district Hamirpur o ‘
4 Chainage 149+000 to| 51.000 | M/s Gawar ‘
| Chainage 200+000 Construction
(Brolikharka,  district Limited
Hamirpur to Salabaad,
| ! district Jalaun) |
5. Chainage 200+000 to| 50.000 = M/s Gawar
Chainage 250+000 Construction
' (Salabaad, district Limited
| Jalaun to Bakhariya,i
district Auraiya |
6. Chainage 250+000 to 45.280 M/s Dilip
Chainage 295+280 Bildcon
(Bakhariya, district Limited
Auraiya to Kudrail, |
| district Etawah) ‘
TOTAL 296.070

As is apparent from the aforesaid table, the Answering Respondent
a) Was one of four contractors appointed by UPEIDA to

construct the Project;
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b)  The Project on which the Joint inspection was carried i,e.
package Nos. 4 totaling 51km out of the total length of
296.070km

As is apparent from a bare perusal, the Complainant’s allegations
regarding mining of soil without permission by the Answering
Respondent pertain to the District Jalaun i.e. in respect of Package
No.4.

As regards Package No.4, the Answering Respondent was issued a
‘letter of intent’ by UPEIDA on 28.11.2019 and a detailed
agreement was executed on 20.12.2019. Thereafter, UPEIDA
issued a letter dated 15.01.2020 notifying 15.01.2020 as the
‘appointed date’ for Package 4 (as per the agreed terms and
conditions). Thus, the Answering Respondent commenced
construction on the works in respect of Package No.4 on
15.01.2020. A copy of the letter dated 15.01.2020 issued by

UPEIDA is annexed herewith and marked as Annexure 3.

The project engineer for UPEIDA vide letter dated 02.08.2022,
certified in terms of approval issued by UPEIDA that the
Answering Respondent has completed the construction of the
Package No. IV on 28.07.2022. A copy of the letter dated
02.08.2022 issued by the Engineer of UPEIDA is annexed herewith

and marked as Annexure 4.

It 1s may further be noted that as per the information available on

official website of UPEIDA, construction of the Project is complete
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Hon’ble Prime Minister. In fact, the said fact is not even in dispute

even as per the Complainant.

At this juncture, it is crucial to note that, contrary to the false
impression being given to this Hon’ble Tribunal, the Project
Proponent was UPEIDA and not the Answering Respondent. As is
apparent, the Answering Respondent was merely a contractor who
was awarded works in respect to Package IV on which the Joint

Inspection was carried out.

As more fully detailed hereinbelow, obtaining environmental EC,
for the Project, submitting semi-annual compliance reports in terms
of the EC and submitting a comprehensive environmental impact
assessment (“EIA”) was solely the responsibility of the project
proponent i.e. UPEIDA and was in fact, carried out by UPEIDA to
best of our knowledge.

As is reflected from the orders dated 15.12.2023 and 26.02.2024
passed by this Hon’ble Tribunal, the present matter i.e. OA 556,
came to registered pursuant to a letter dated 12.06.2023 sent by one

Mr. Arun Tiwari, the Complainant in the matter.

From the said orders, it further appears that the Complainant has
not only misrepresented Gawar Construction to be the Project
Proponent, but has also made several demonstrably false
allegations which infer alia include Gawar Construction illegally
carrying our soil mining for the Project works, since April 2020,

when permission for the same was allotted only on or around 2021.




24,

25.

26.

27.

435
14

This is manifestly false, given that Gawar Construction had
received approval for the soil mining in April 2020. The relevant

documents in this regard will be placed hereinbelow.

It is submitted that the Complainant has only made false allegations
in the present matter and that the entire proceeding initiated before
this Hon’ble Tribunal is nothing more than an abuse of process of
law. The Complainant is a litigant who has come to this Hon’ble
Tribunal with unclean hands, concealing material facts with a view

to needlessly harass the Answering Respondent.

In this regard, it is pertinent to note that far from being a public
spirited and victimized crusader, the Complainant in fact, is himself
involved in illegal activities, which include attempts at sabotaging
the Answering Respondent’s works in the Project. Owing to illegal
and nefarious acts of the Complainant, the Answering Respondent
was constrained to lodge a first information report no. 117 dated
30.05.2020 before Police Station Ait, District Jalaun Uttar Pradesh
(“FIR”), under Sections 386/353/341 and 506 of the Indian Penal
Code 1860 (“IPC”) inter alia against the Complainant. A copy of
the FIR dated 30.05.2020 (along with its true typed copy) is

annexed herewith and marked as Annexure 5.

It is ironic that the Complainant alleges wrongdoing by the

Answering Respondent in respect of soil mining, when in fact, it

was the Complainant (along with several other local accomplices)




28.

29,

436
15

the soil mining works in respect of an inter-change that was being
constructed near the 174km mark (in Package 4 of the Project). The
Complainant has, under threat of delaying, impeding and
preventing completion of the works, extorted money and even
cornered 15-20 tractor loads of sand. The Complainant (along with
his accomplices mentioned in the FIR) has threatened dire
consequences including death not just on the workers/site
personnel of the Answering Respondent (and its suppliers etc.) but
also on supervisors/officials of UPEIDA. The Complainant would
routinely mobilize unruly local elements in an attempt to threaten,

hinder and stagnate the works.

Evidently, the present complaint before this Hon’ble Tribunal has
been lodged by the Complainant as a vindictive counterblast, to the
legitimate proceedings which the Answering Respondent was
constrained to initiate solely on account of the illegal acts of the

Complainant.

Without prejudice and in addition to the aforesaid, it is humbly
submitted that the Answering Respondent is no fly-by-night
operator but is a reputed construction company which takes pride
in carrying out works of the highest quality, strictly in accordance
with extant norms, guidelines, permissions and legal framework.
The Answering Respondent has adhered to such principles even in
respect of the works carried out in the present Project. This is

substantiated hereinafter.
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FALSE., MISLEADING ALLEGATIONS AGAINST
ANSWERING RESPONDENT

At the outset, it is submitted that the Complainant has come before
this Hon’ble Tribunal with unclean hands, concealing material
facts and with a view to abuse the process of law. The Complainant
has misled this Hon’ble Tribunal as regards the status of the

Answering Respondent being the ‘Project Proponent’.

Vide order dated 26.02.2024 this Hon’ble Tribunal has sought a
response from the Answering Respondent on whether the

Answering Respondent “has carried out the mining after

obtaining the EC”.

In this regard, it is submitted as under:
a)  Asset out hereinabove, the Project Proponent was UPEIDA.

The said position is also reflected in the Project EC.

b) The Answering Respondent was merely one of four
contractors appointed to for the construction work of the

Project on an EPC basis.
c)  EC for the Project was sought by UPEIDA.

d)  EC for the Project was granted to UPEIDA by the State
Level Environment Impact Assessment Authority, Uttar
Pradesh vide letter dated 23.11.2019 (the Project EC has

been enclosed as Annexure 2 with the present Regparp
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The mining activity for soil to be used in the Project by the

Answering Respondent was done in terms of prior

permissions that were received. In this regard, the following

approvals issued by the District Magistrate, Jalaun may be

noted:

'Sr.No. | Reference No. Date |
I. | 1058/Mineral-MMC-30 | 27.04.2020 T
2. | 1083/Mineral-MMC-30 13.05.2020
3. | 1085/Mineral-MMC-30 = 15.05.2020 |
4. | 1108/Mineral MMC-30 | 21052020
5. | 1109/Mineral-MMC-30 21.05.2020
6. | 1130/Mineral-MMC-30 = 29.05.2020
7. 1131/Mineral-MMC-30 | 29.052020 |
8. | 1163/Minera-lMMC-30 |  05.06.2020 |
9. | 1184/Mineral-MMC-30 12.06.2020
. 10. | 1187/Mineral-MMC-30 | 15.06.2020
11. | 1194/Mineral-MMC-30 | 16.06.2020
“12. | 1195/Mineral-MMC-30 ‘ 16062020
13. | 1288/Mineral-MMC-30 | 01.07.2020
14. | 1334/Mineral-MMC-30 16.07.2020
15. | 1367/Mineral-MMC-30 22.07.2020
16. | 1555/Mineral- MMC-30 |  06.10.2020
17. | 1564/Mineral-MMC-30 106.10.2020
18. | 1685/Mineral-MMC-30 |  11.11.2020

19. | 1699/Mineral-MMC-30
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©20. | 1700/Mineral-MMC-30 | 20.11.2020
.~ 21. | 1701/Minera-MMC-30 = 20.11.2020 |
22. | 1702/Minera-MMC-30 = 20.11.2020 |
~ 23. | 1703/Mineral-MMC-30 20.11.2020
24. | 1711/Mineral-MMC-30 |  23.11.2020 |
25. | 1712/Mineral- MMC-30 23.11.2020 |
26. | 1715/Mineral-MMC-30 | 26.11.2020
~27. | 1716/Mineral-MMC-30 26.11.2020
~ 28. | 1718/Mineral-MMC-30 | 26.11.2020 |
29. | 1769/Mineral-MMC-30 21.12.2020
30. | 1770/Minera-MMC-30 | 21.12.2020 |
31. | 1771/Mineral-MMC-30 21.12.2020 |
32| 1024/Mineral MMC30 | 07012021 |
' 33. | 1027/Mineral-MMC-30 | 08.01.2021
34, | 1797/Mineral-MMC-30 01.01.2021
35. | 1798/Mineral-MMC-30 | 01.01.2021
36. | 1826/Minera-MMC-30 | 07.01.2021
37. | 1832/Mineral-MMC-30 |  08.01.2021
38 | 1833/Minera-lMMC-30 | 08.01.2021
39, | 1898/MineralMMC30 | 29012021
©18.022021 |

40. | 1968/Mineral-MMC-30 |

A copy of the approvals issued by the District Magistrate, Jalaun

(along with the true typed copies) are annexed herewith and

marked as Annexure 6 (Colly.)
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As is apparent from the aforesaid, the Claim by the
Complainant that mining work had commenced in April

2020, but permissions were received only in or around

2021 is demonstrably false. Since the permissions were
sought as the work is progressed and the mining work was

only done pursuant to permission.

Further, the Complainants allegations that mining was
conducted without consent of landowner is patently false.
Contrary to the false allegations, it is apparent from a bare
perusal of the approvals, that the consent of the landowner

was taken t and placed on record on affidavit at the time of

applying for the approval for soil mining for utilization in

the Project.

In addition to the aforesaid, it be further be noted that
UPEIDA, in compliance with its obligations under the
Project EC, would submit a compliance report every 6(six)
months showing compliance with the conditions under

which the Project EC was granted.

UPEIDA submitted said compliance reports for the periods
i.  April 2020 to September 2020
ii. October 2020 to March 2021
iii.  April 2021 to September 2021
iv.  October 2021 to March 2022
v. April 2022 to September 2022
vi.  October 2022 to March 2023
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April 2023 to September 2023
Copies of the compliance reports submitted by UPEIDA are

annexed herewith and marked as Annexure 7 (Colly.)

It is pertinent to note that from a bare perusal of the said
compliance reports, the parameters for mining permissions
being taken are reported as “being complied” for the duration
between April 2020 to September 2022 and “complied” for
the period between October 2022 to September 2023

(Ref: Line Item No. 17 under ‘Special Conditions’)

Thus, as is apparent, from the approvals placed on record by the

Answering Respondent, as well as the EC compliance reports

submitted by the Project Proponent, UPEPDIA, it is clear that the

requirement for obtaining mining permissions was always

complied with for the duration of the Project.

Moreover, it is further pertinent to note that:

a)

b)

Works being carried out by the Answering Respondent were
completed on 28.07.2022 as also certified by UPEIDA.

However, the Complainant’s letter alleging irregularities in
soil mining by the Answering Respondent was issued on
12.06.2023 i.e. nearly one full year after the works were
completed by the Answering Respondent and certified to be
complete by the Project Proponent i.e. UPEIDA.
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In addition to the aforesaid, it is further pertinent to note that the
allegations raised by the Complainant were looked into and were
categorically negatived by the Factual report of the District
Magistrate, Jalaun (dated 12/13.12.2023) as well as the Joint Status
Report (dated 12.02.2024) submitted by jointly by the authorities
impleaded vide order dated 15.12.2023. In the said reports, it was
unequivocally stated that the allegations are baseless and contrary
to position on the ground and that there was no illegal mining that
was carried out. The said findings of the reports have been recorded
by this Hon’ble Tribunal in the orders dated 15.12.2023 and
26.02.2024.

As regards whether the works were carried out as per the EC, the
said position has been clarified in the present Response. The
Answering Respondent, being only a contractor had no role,
involvement and/or obligation to procure the EC for the Project. In
fact, the EC was obtained and granted in favour of the Project
Proponent i.e. UPEIDA, prior to any letter of intent or agreement
being executed with the Answering Respondent and much prior to
the commencement of any works. Further, UPEIDA also submitted
6(six) monthly compliance reports showing compliance with the
conditions under the EC. Thus, it is humbly submitted that even
on this aspect, no default or lapse can be attributed to the

Answering Respondent.

Thus, for these reasons, OA 556 ought to be dismissed by as against

the Answering Respondent in limine.
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PRAYER

In view of the facts and circumstances elaborated above, it is most

respectfully prayed that this Hon’ble Tribunal may be pleased to dismiss

OA 556 of 2023 as against the Answering Respondent and direct deletion

of the Answering Respondent from the array of parties of OA 556 of

2023.

AND FOR THIS ACT OF KINDNESS, THE RESPONDENT NO.6
AS IN DUTY BOUND SHALL EVERY PRAY.

Place: New Delhi
Date: 29.04.2024

FOR M/s GAWAR CONSTRUCTION LIMITED

Authorized Representative

THROUGH

W W

Kapil Arora/ Pravar Veer Misra
(Enrol. No. D/1421/2003)(D/4372/2017)
Cyril Amarchand Mangaldas
Advocates for Respondent No.6

Level 1 & 2, Max Towers,

C-001/A/1, Sector 16B,

Noida — 201 301, Uttar Pradesh

Email Address: kapil.arorala cvrilshroff.com
Mob: 9560470559
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 556 OF 2023

IN THE MATTER OF:
Arun Tiwari ...Applicant
Versus
State of Uttar Pradesh & Ors. ...Respondents
AFFIDAVIT

I, Phul Kumar Gaur, Son of Shri Niranjan Lal, aged about 64 Years, being
the Authorized Representative of M/s Gawar Construction Limited i.e.
the Respondent No.6 herein having office at SF-01, JMD Galleria, Sector-
48, Sohna Road, Gurgaon (Haryana) 122001, the above-named deponent,

do hereby solemnly affirm and declare as under:

1.  That, I am the Authorized Representative of the Respondent No.6
in the present case and as such conversant with the facts and
circumstances of the present case, based on records maintained by
the Respondent No.6 company and hence and competent to depose
in respect thereof.

2. That the accompanying Response has been drafted under my

instructions and the contents thereof, except the legal averments
‘contained therein, are true and correct to the best of my knowledge
;'-';g' and information derived on the basis of the records maintained by

" the Respondent No.6, in the usual course of business. The legal
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averments contained therein are true and correct on the basis of the
legal advice, received by me and believed by me to be true and
correct.

3. Thatno part of this affidavit is false and no material facts have been

concealed there from.

DEPONENT
VERIFICATION
Verified at Gurgaon on this 29" day of April, 2024, that the

contents of the above affidavit are true to my knowledge and nothing

material has been concealed therefrom.

DEPONENT

[~ TN i ‘ﬁ ; AC |
- I\ | <] RAM NIWAS
\2\ 1V \(/;frr NOTARY, GUR
"._.{;-;.“ I(‘._;‘)-’J;'I

\ ._‘.;\__ - :/ \A:__r
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Affidavit indian-Non Judicial Stamp
Haryana Government Date: 15/02/2024
Certificate No.  G0020248408 l'.""l'““ Stamp Duty Paid : ¥ 101

iRs. Oniy;

GRN No. 112962677 lllllllll“ ie::::j . 20
Deponent '

Name : Gawar Construction Limited
H.No/Floor : Dss378 Sector/Ward : 16-17 Landmark :
City/Village : Hisar District : Hisar State :

Purpose : All Purpose to be submitted at Other

The authenticity of this document can be verified by scanning this QrCode Thraugh smart phone or on the website hitps://egrashry.nic.in

POWER OF ATTORNEY

Know all men by these presents, we, Gawar Construction Limited having registered office at
DSS-378, Sector 16-17, Hisar-125001 (Haryana) (hereinafter referred to as “the Company”) do
hereby constitute, nominate, appoint and authorize Mr. Phul Kumar Gaur (bearing Aadhar
no. 7626 0631 6124) S/o Sh. Niranjan Lal, R/o House No. 413, Sector 51, Gurugram- 122001
(Haryana) as our true and lawful attorney in connection with the court case titled Arun Tiwari
vs. Union of India and Ors. pending before NGT Delhi under Original Application No. 556 of
2023 to do or execute all or any of the below acts or things on behalf of the Company:

1. To appear on behalf of the Company and represent Company before the court under
jurisdiction in the matter or in any other court where the said case is transferred in
future.

2. To engage or appoint any solicitor, counsel, advocate, pleader or lawyer to conduct the
above said suits.

3. To prosecute the said suits and proceedings, to sign and verify all Vakalatnama, plaints,
pleadings, applications, petitions, replies or documents before the court and to
deposit, withdraw and receive document and any money or moneys from the court or
from the defendant either in execution of the decree or otherwise and sign and deliver
proper receipts for me and discharges for the same.

4. To apply for inspection and inspect documents and records, to obtain copies of
documents and papers.

5. To file any appeal, writ, revision or review against any interim or final order before any
Court including the High Court and Supreme Court or to defend any appeal, revision,
review or other petitions filed in this case before any Court up to the highest Court
against any order passed in this case.

Notwithstanding the rights/powers granted to the Attorney hereinabove, it is hereby clarified
that, with respect to the court cases, the rights/powers of the Attorney shall be subject to the
following restrictions:

I.  The authority granted will be restricted to the subject cited above;

Page 1 of 2
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O. Attorney cannot delegate authority given, to another person.

. POA cannot indulge into any illegal /unauthorized activity.

IV.  This Power of Attorney will be valid for one year from the date of its issuance i.e.
from 29-04-2024 to 28-04-2025 unless it is revoked.

AND we hereby agree to ratify and confirm all acts, deeds and things lawfully done or caused
to be done by our said attorney to and in exercise of the power conferred by this Power of
Attorney and that all acts, deeds and things done by our aforesaid attorney in exercise of the
powers hereby conferred shall and shall always be deemed to have been done by us and these
acts, deeds shall legally bind to our company.

This Power of Attorney shall continue to be in force until it is revoked by the company.

In witness whereof we Gawar Construction Limited, have executed this Power of Attorney on

this 29th day of February 2024.
For & on Behalf of

For Gawar Construgdion Limited
For Gawar ConstfMiction Limited

A~—A

Specimen Signature Diregtor.;
Of Sh. Phul Kumar Gaur gy
In token of acceptance

bt

Signature attested by Witness:-
Dr. Bant Singh Singla
Director 1.

Gawar Constructicyn Limited

FT Gawar Constru tloW
.c?a L] Director /
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GAWAR CONSTRUCTION LIMITED
SF-01, JMD Galleria,
Sector-48, Sohna Road,
/ Gurugram - 122001 (Maryana)
7 Mob.: +91-7303504555
GCGAWAR Ph.: (0124) 4854000
CONSTRUCTION LIMITED Fax : (0124) 4854001/02
Web.: www.gawar.in
4 E-mait : gcl@gawar.in

An iSO 8001:2015 Certifled Company

CIN : U70108HR2008PLC037773

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF THE BOARD OF
DIRECTORS OF M/S. GAWAR CONSTRUCTION LIMITED (CIN: U70109HR2008PLC037773) DULY
HELD ON MONDAY, 12™ DAY OF APRIL, 2021 AT THE REGISTERED OFFICE OF THE COMPANY
SITUATED AT DSS-378, SECTOR-16/17, HISAR-125005, HARYANA.

“RESOLVED THAT Mr. Bant Singh Singla, Director of the Company be and is hereby authorized

to do the following acts, deeds and things on behalf of the Company.

o To execute, file, authenticate and sign, digitally or manually, various forms, papers, returns
and documents under Company Act, 2013 or under any other Acts, with ROC, Regional
Director, Ministry of Corporate Affair, Central Government and/or any other prescribed
authority, as and when required for the business of the Company and to execute day to day
working in this behalf;

+ To sign, digitally or manually, execute, deliver, submit the documents/papers, agreements,
contracts, deeds, certificates, registration, slips or other relevant documents, as and when
required, in relation to any work, matter, case or issue, with the Central Government, State
Government, National Highway Authorities, Central or State Government Authorities,
Municipal Bodies, Corporation, local authorities and any other concern or department as
may be beneficial for the interest of the company as and when required.

e To re-present the Company before the Govt./Semi-Govt./Revenue Authorities or any other
authorities such as Court or any other authorities/department and to execute, sign, file and
submit any document, papers or forms in this behalf;

= To execute, sign, file and submit any document, paper, deed, agreement, extracts for and on
behalf of Company and to do all the correspondence with various authoritiesas and when
required for the fulfillment of objects of the Company.

* {0 make necessary application and to give necessary power of attorney (s), undertakings (s},
deeds, papers and all other documents etc. necessary for the purpose of legal/arbitration
proceedings of the Company in relation to the project(s) allotted/to be allotted to the
Company and for all matters incidental thereto as may be considered necessary and
expedient on behalf of the company and authorized to sign and execute any of the above
mentioned documents, carry out modifications or amendments thereto.

¢ To delegate the above said authority/authorities to any other person/persons and/or to any
official/officials of the companythrough issue of Power of Attorney or Authority letter as
and when required for the fulfillment of objects of the Company.

For Gawar C ton WYk j/
m,\&[

Regd. Office : DSS - 378, Sector 16-17, Hisar - 125005 (Haryana)
Ph.: (01662) 246117, 250361, Fax : {01662) 248885
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FURTHER RESOLVED THAT the aforesaid powers entrusted to the said director shall be valid
and effective till his association with the company or revoked by the Board, whichever is
earlier.

FURTHER RESOLVED THAT all the Directors of the Company be and are hereby, jointly or
severally, authorized to execute, sign and file the relevant forms, deeds, any document or papers
and to do all the acts and deeds and things which are necessary or expedient for this resolution.

FURTHER RESOLVED THAT a certified true copy of this resolution be furnished as may be
required under the signature of any of the Director/Chief Executive Officer/Chief Financial
Officer /Company Secretary, severally, of the Company.”

Certified to be true copy
FOR GAWAR CONSTRUCTION LIMITED |

For Gawar Construction Lm/ /

Ravinder Kumar

Director

DIN-01045284

19 Park Drive Malibu Town,
Sector-47, Sohna Read, Gurugram

1
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ANNEXURB - 2 29
-State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- |, Gomti Nagar, Lucknow - 226 010
Phoae : 91-522-2300 S41, Fax : 91-522-2300 543
Eomail - docupliodyahoo com
Website www setaaup in

To,
Shrl Awanish Kumar Awasthi,
Chief Executive Officers,
M/s UP Expressway industrial Development Authority,
€-13, 2™ Floor, Paryatan Bhawan,
VipinKhand, Gomti Nagar,
Lucknow- 226010

Rt No.. LD ... [Parya/SEAC/4632-5156/2018 pate: 23 November, 2019

Dear Sir,

Please refer 1o your application/letters 09-01-2019, 14-01-2019, 04-1-2019, 26-02-2019, 09-10-2019, 24-
10-2019, 04-11-2019 & 09-10-2019 addressed to the Chalrman/Secretary, State Level Environment Impact
Assessmaent Authority (SEIAA) and Director, Directorate of Environment Gowt, of UP on the subject as above. The
State Level Expert Appraisal Committee considered the matter in ity meetings held on dated 06/11/2019 and SEIAA
In ity mewting dated 22/11/2019,

A presentation was made by the project proponent Shri Mano| Kumar Gupta, Superintending Engineer,
UPEIDA slong with thalr consultant M/s Vardan Environat, The proponent, through the documents submitted and
the presentation made, informed the committes that:-

1. The environmental clearance s sought for Construction of 04 Lane Bundelkhand Expressway (expandable
to 06 lane) in District-Chitrakoot, Banda, Hamirpur, Mahoba, Jalaun, Auralya and Etawah, U.P,, M/s Uttar
Pradesh Expressway (ndustrial Development Authority (UPEIDA).

2. Termu of reference Iin the matter were lssued by SEIAA, U.P. vide letter no. 26/Parya/SEAC/A632/2018,
dated 10/05/2019.

3. [EIA report submitted by the project proponent on 24/10/2019,

4, The proposed expressway will be having 4-Lane (Expandable to 6 lane) configuration starting from Ch, (-)
04790 at Jhansi-Allahabad Road Junction (Near Chitrakoot) and terminates at Ch. 295+180 (at Agra-
Lucknow Expressway) in Etawah,

5. High speed connectivity starts from Km 2666 of NM 76/new NH 35 (Varanasi- Banda road), near
Bharatkoop to km 133.778 of Agra-Lucknow Expressway near village Kudrall in Etawah district.

6. Salent features of the project:
Design Speed 120 Km
Width af Carriageway 7.5m both sides (2xl Lanes) along with 3.0m Paved shoulder
and 2,0m Earthen shoulder on either side,
Width of ROW 110m
Width of Median 5.5m ralsed median including 0.75m edge strip on both sides
Service Road 3.75m wide carriageway in staggered manner on one side
Safety Features Metal beam Crash Barrler an Shoulders and Medlan, Road, Studs, ROW Fencing,
Pavement Marking, Caution and Slogan Boards, Anti-Glare Screans on Curves,
Advanced Trafflc Management System
Waryilde Amenities 4 Location
Toll Plazas At Start and End of Expressway and at 4 Nos. Double Trumpet interchanjge
locations
7. Key structure of the project:
5l No. | Type of Structures o Proposed no.,
1 interchange 13
[
4
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Major Bridge

2
3 Minor Bridge 266*
4 Vehlcular Underpass 19
5 Light Vehicular Underpass 97 ]
G Pedestrian Underpass 98
7 | RoB 4
B Toll Plaza fi
8 Wayside Amenities 4
10 Fly Over 18 |
8. land Acquisition for Expressway:
#  Total Districts: 7 Districts viz. Chitrakoot, Banda, Mahoba, Hamirpur, Jalaun,
Auralyn & Etawah
# Total Tehsils: 17 nos. (as in Table below)
& Villages to be alfected: 182
Total land to be scquired: 3618.771 Hectare [approx.)
o Land already acquired: 3321.02006 Hectare (As on 16,08.2019)
s Fund Allocated for LA; 2512 Crore (approx.)
9. 270,000 Nos. of trees will be planted as Compensatory Plantation and environmental enhancement.
10, Estimated Cost of the Project: INR B8E9.52 Crores,
11, Raw Material/ Fuel Requirement details:
Raw Quantity per | Unit | Source (in case of [ Mode of | Distance of Source | Type of Linkage |
Materiol Annum,/ Import, please specily | Transport | from Project Site (in | (Unkage [/ Fuel
[Fuel Total country and Nume of Kilo meters) Supply
Quantity for the port from which {in case of import, | Agreement / e
construction) Raw Material / Fuel is distance from the | auctlon / Mol /
recelvid) port from which | LOA / Captive /
the raw materlal / | Opon  market /
fuel |s recelved) Others)
Soll 7.00,00,000 | Cum | Nearby Borrow Area | Road (0.002-2.00Km (Lead | The contractor
Varies) will make the
Sand 9.00,000 Cum | Sand Quarries Road Within 1-2 km necessary
Cement 7,00,000 Cum | Authorized Vendors | Road - materlal  supply
at Local lewvel agreement  with
Aggregates | 78,00,000 Cum | Approved Quarry | Road 226 Km (Lead | the authorised
sltes varlies) yendor during
Bltumen 1,30,000 MT | Authorized Vendors | Road - construction
Steel 1,00,000 MT | Authorited Vendors | Rosd - pariod
Fly Ash 10,00,000 Cum | Power Plants with | Road 90-170 Km (Lead
300 km radius varles)
Plastic 1300 MT | Authorized Vandors Road -
Waste
Water 13,270 KLD | sw/Gw Road - After  obtalning
permission  from
the regulatory
autharities

12, The project proposal falls under category=7(1) of EIA Notification, 2006 (as amended),
Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) held on 12/08/2018
& 06/11/2019 the State Level Environment Impact Assessment Authority (SEIAA) In its Meeting held 22-11-2019
decided to grant the Enviconmental Clearance for proposed project along with subject to the effective
implementation of the following general & specilic conditions:-
A. General Conditions:

1. A comprehensive EIA shall be undertaken taking Into view conditions stipulated in this clearance also and

submitted to this Authority within 02 years of commencement of the project, The comprahensive EIA study

should also include:

I, The detalled impact analysis under thnmm of work particularly the Impact on amblent alr quality
interpreting the Incremental cancentration of the various parameters based on alr quality models,

I, The specific target group In tha_plradumin directl
141 .M
7 .
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order to formulate an action plan to keep the surrounding alr quality confirming to its present
level/the prescribed norms.

IV, Efforts to utilize the fiy ash 1o the maximum level and the natural clay/soll to the minimum level
should be made,

Permission for any tree felling shall be taken from Forest Department as per law, In addition to the
proposed compensatory plantation {3 Trees planted for every tree cut) it shall be ensured that adeguate
plantation an both sides of propoded expressway shall be undertaken with shade giving, scologically
friendly, sound absorbing and pative species of trees to attenuate probable alr and nolse pollution, A
densely populated green belt In both sides of the expressway shall be developed.

The implementation of the ervirenmantal management plan should be reviewesd every 06 manths by the
project proponents and the Action Taken Report should be submitted to this authority, UPPCE, and the
conceming District Maglstrate.

&, The project proponent will set up separate enviranmental management cell for effective implementation
of the EMP ote as well a3 stipulated  enwironmental safeguards under the supervision of a Senlor
Experignced Exscutive,

5, Full suppart should be extended to concerned officersfauthorities by the project proponents during thelr
Inspection of the project for monitoring purpases by furnishing full details and action plan, Including
action taken reports In respect of mitlgative measures and other Environmantal protection activities,

G. ASkMonihly monitoring réport should be submitted to the Autharity regarding the Implementation of the
stipulated conditions,

7. The E.LA. Authorlty or any other competent authorlty may stipulate any other conditions or environmental

+ safeguards, subsequently, If deemed necessary, which should be complind with,

B, First ald centors slong the highway should ba idemtifled with referral facility for nearby trisuma centers for
causality managamant,

9. Regular nolse levels should be manitored during construgtion and eperation phase.

10, The date and place of sampllng of water testing should be provided along with the guality o water as
sultabile for drinking purposes alongwith compllance report.

B. Specific Conditions;

1. Project propenent shall carryout the analysis for aguatic and terrestrial of soll and for surface water as well
s subsurface water samples for environmental parameters/ contaminants effecting the ecological system,
Water and soll test samples shall be collected and be analyzed for at |east of two site stations of the
river/matural water bodies, distance admeasuring approximately 100mt apart from ome another, and
Hkewlse for subsurface water, at least two subsurface water sample shall be collected from both bank side
of the river/ natural water bodles, trans distance admeasuring approximately 500mt., apart In the traverse
journey of Expressway road/bridge width,

2. Project proponent shall assess the impact of Expressway road/bridge construction on migratory birds
under the direction and supérvision of Chief Wildlife Warden of Gowt, of U.P,

3. Conservation measures shall be adopted to preserve aquatic and terrestrial fauna,

4, Blo-diversity In terms of flora and fauna shall be malntained,

5. State Environmental Impact Assessment Authorlty reserves the right to add additional safeguard measures
subsequently, If found necessary, and to take actlon including the revoking af the environmental clearance
under the provisions of the Environmental (Protection) Act, 1986, to ensure effective Implementation of
the suggested safeguard measures In a time bound and satlsfactory manner,

6, Status of compliance to the various stipulated environmental conditions and environmental safeguards will
be uploaded by the project proponent in Its website,

7. Source of water-required water shall be met by rivers and conals wherever it Is possible. In no other option
borewell may be recommended alter obtalning permission competent authority.

B. Felling of trees only after abtaining NOC from the competent autharity.

8. Vehlcle having PUC certificate should be use.

10, Safe drinking water for labours should be provided,

11, 100 PPM, PM,s must be achieved.

12, Continuous online AAG monitoring at every 100 KM Interval to be done,

13. Trauma center alongwith refreshment center at every 50 KM to be provided,

14, Drainage line and provision of lighting on bath side of the road side should be provided.
15, Traffic light signal at each crossing and at diversion point to be provided.

16. Name af approaching tewn with mileage sign to be provided,

17. Mining permission from competent authority should also be taken,
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18,

19

a

40,

a1,

22,
23,

L]

-

6.

7.

29.
30.

1

n

4

i3

34,
35

a7,

The -:nn::ru:ﬂnn mrh shill be unl:III'tiﬂl‘.Er‘l In a minnur tha: thl‘ aﬂlw :hinth ﬂnw nnd dlruﬂn-n rivers
coming under proposal should not be disturbed, The active channel width shall be as eertifled by Central
Water Commission and shall keep Into account the flood flows also. The project in all its phases shall
gnsure that there 15 no such activity that may affect/result in change of flow [quantity and direction) of
riveer or silting of the river or its tributaries.

The use of plastic waste In the construction of the Highway shall be explored. It I3 suggested that the
crusher's dust can be used song with plastic waste In construction of road.

The fly ash generating potential of the surrounding areas shall be estimated and its use shall be explored in
thi proposed expressway,

The project proponent shall obtaln forest clearance under the provisions of Forest (Conservation)
Act, 1986, |n case of the divarsion of forest land for non-forest purpose Involved In the project.

The project propanent shall obtain clearance from the National Board for Wildlife, if applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlifa Management Plan and
approved by the Chief Wildlife Warden. The recommendations of the approved Site-Specific Conservation
Plan / WildliTe Management Plan shall be implemented In consultation with the State Forest Department.
The Implementatlon report shall be furnished along with the six-monthly compllance report. [In case of the
presence of sehedule-l species [n the study area).

The project proponent shall obtain Consent to Establish / Operate under the provisions of Alr (Prevention
& Control of Pollution) Act, 1981 and the Water (Preventlon & Control of Pollution) Act, 1974 from the
cancerned State pollution Control Boardd Commities,

The project proponent shall abtain the necessary permission from the Central Ground ‘Water Authority, In
case of draw] of ground water / from the competent autherlty concerned In case of driswl of surface water
required for the project.

Al potable water sources near the right of way should be such that they meet drinking water criteria as
prescribed. Necassary water recharge facilities shall be constructed near each potable water station,
Ground and surface water sources (Including rivers and cannels) will be used to mest the watér
requirement during construction phase of the project road subject to permission from the competent
concerned authoritles. Ways to minimize the water consumption including use of stored raln water should
be explored and Included In the comprehensive EIA as indicated In condition na. 1.

it shall be ensurad that the olignment and other project areas are more than 05 Km away from (1)
Protacted areas notified under the Wild Life [Protection Act, 1972 (i) Critically polluted areas as notified by
the Central Pollution Control Board from time to time (0} Notified Eco-Sensitive arpas (W) Inter-State
boundarles and international boundaries,

For sny extractlon of ground water, prior permission from CGWE shall be taken.

Construction materlal shall be so handled that wastes do not find thelr way Into water bodies. Wastes shall
be sultably collected and treated as per standards. Necessary consents shall be obtalhed from the
cormpetent autharity 1n this regards.

Separate Environmental Clearances as applicable shall be obtained for any subsidiary activities like rest
areas, sutomobile repalr shops ot planned In the project area as per ElA notiflcation,

Measures should be taken to protect the ponds along the proposed alignment that may likely to be
alfected. Waetlands within the study area ef the project should be identifled and it shall be ensured that
there Is no eco-degradation of these wetlands ps a result of the project. Detalls shall be submitted with the
comprehensive E.LA.

The CNG station should be established for proper functioning of vehicles to control pollution on the
proposed highway,

The operatlon and malntenance of dust monitoring to be reviewed after every sl months,

Raln water harvesting sltes should be developed where ever poss|ble as per norms.

. The projoct proponent should obtaln necessary permission from the State Irrigation Department belore

drawing water from the river sources for the purpose of the proposed construction activity, Prios
parmission from the concerned Autharity should be taken for any abstraction of groundwater,

Nolse barrars should be provided at appropriate locations particularly in the areas where the allgnment
paises through inhablted areas, so as to ensure that the nolse levels do not exceed the prescribed
standards and comply with provislons given under Nolse Rules 2000 (as amended) for slience one as
defined under the rules.

Rest areas with facilities like tollets and refreshment may be Included along the expressway.

. Provision of trauma center/medical hdllﬂn T to, bl,- prmrlnlad on this expressway within convenient

distance, f
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41,
42,

43,

45,
A6,

a7

49,

51
52.

53,

55,

56.

57.

58,

59,

60.

61.

62,
63,
B4,

. It 15 suggested that In between twa ways of the road the helght of the divider on both side of the green

verge should be such that no traffic like motorcyche, cycle, and tractor can crogs over, It Is also suggested
that it will be better If in between two roads strong ralling could be provided with sufficlent helght.
Overloading factor should be adequately Incorporated during deslgn and construction of the expressway,
Adequate dralnage structures should be provided along the entire length of expressway so that no
conditions of water stagnation are created. Near the settlement areas, drainage structures shall be
covered,

Refocation of temples and other cultural properties Iike mosgues, schools, hospitals etc, along the
proposed alignment, shall be taken-up ‘only after permission from compatent authority/local
administration,

. Suitable measures shall be taken to educate highway users on the risk of HIV and human trafficking.

Enviranmental and salety awarenass drives through hoardings should also be promoted.

On every tall barriers Welgh Bridge s to be installed to check the load of the trucks and restrict the over
loaded vehicles and comply as per the capacity design of the road.

Separate clearances from the competent authority shall be obtained regarding acquisition of water bodies,
forest land, cultural sites etc. Such clearances shall take Into consideration minimum impact options,

Sand and aggregates shall be obtalned from approved quarries only, Borrow areas shall hayve the approval
of the competent authorities,

. Acguisition of land should be as prescribed under Govi. Ruley,

Dredged matertal from road side ditches should be sultably disposed as not to cause any environmental
problem. Necessary permission shall be abtained from the competent authority in this regard.

., Consent for discharge of effluents from workers camp and other construction activity should be obtained

from competent authority.

Horrow plts thould be so selected so as to have minimum loss of productive land,

Separate NOC and consent of the UPPCB shall be obtalned with regards to asphalt plants, erushers,
batching plants, hat mix plants ete.

Landfill sites for earth, stone or other construction material shall be duly approved by the compotent
autharity,

. The alignment shall be so maintained that there is no Archeological or cultural property in the project area.

The praposal should conlorm to Reglonal Development Plan for the area and If non confarming, sultable

permission should be taken before construction from the competent authority.

Adeguate provision for infrastructure facilithes Including water supply, fuel and sanltation must be ensured

lor construction workers during thie comstruction phase of the project In order to aveold any damage to

enviranment,

Appropriate measures must be taken while undertaking digging activities to avold any likely degradation of

water guality and ather ncidents,

Borrow pits for earth, quarry sites for road constructlon materlal and dump sites must be identified

keaping in view the following:

n) No excavation or dumpling on private property is carried out without consent of the owner,

b) No excavation or dumplng should be allowed on wetlands, forest sreas, protected or prohibited land
of ather ecologically valuable or sensitive locatlons,

e] Excavatlon work should be done In consultation with the Soll Conservation and Watershed
Development Agencles working In the area,

d)  Construction spolls Including bituminous materlal and other hazardous mater|als must not be allowed
to contaminate water courses and the dump sites for such materials must be secured so that thoy
should not leach Into the ground water, and necessary parmlssion from the UPPCH be obtained.

e) During the earthwork on embankments care I8 to be taken regarding environmental pollution. The
adeguate number of sprinkles shauld be used during the operation pariod,

Adequate precautions and norms should be followed during transpartation of the eonstruction material so

that it does not affect the envirenment adversely.

Borrow pits and other scars ereated during the road construction should be properly leveled and treated.

Passibility of use of non conventlonal energy sources may be explored.

Munlclpal solld waste & Harardous waste shall not be used in the condtruction of the express way.

Automatic traffic signal is 1o be provided at all crossing functioning during day and night.

During foggy weather the vehlcular traffic may be held with parking facilities to avold accidents.

Concenling factual data and Information or submission of false/fabricated data and fallure to comply with

any of the conditlons stipulated In the Prior Environmental Clesrance attract action under the provision of
Envirenmental (Protection) Act, 1986,

Page 5 ol 6
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This Emrlrl.‘.lnl'rlﬂ'l'.’ll Clulrln-nl i} Hﬂlﬂl In mmlp ¢|' lhl Hl-l tr'r lhl' plujm pmpmmu in
confirmation with approved Master Plan for Chitrakoot, Banda, Hamirpur, Mahaba, Jalaun, Auralya and Exawah. In
case of viplation; it would not be effective and would automatically be stand cancelled.

The project proponent has to ensure that the proposed site in not a part of any no- development rone as
required/prescribed/indentified under law. In case of the violation this permission shall automatically deemed to
be cancelled, Alse, In the event of any dispute on ownership or land use of the proposed site, this Clearance shall
automatically deemed to be cancelled,

Further project proponent has to submit the regular 6 monthly compliance report regarding general &
specific conditions as specified in the E.C. letter and comply the provision of EIA notification 2006 (as Amended).

These stipulations would be enforced amang others under the provisions of Water (Prevention and
Control of Pollution) Act, 1974, the Alr (Prevention and Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1985, the Public Liability (Insurance) Act, 1991 mmummumwmm
amendments and rules made thereafter.

\\d/w

Ry

Member Secretary, SELAA

Ir"'

L TM Frlnr.lpll Elcr!thr Dlpll'tl'l'bll'll ul‘ Em‘lmnmn'l. Gavt, of Uttar Pradesh, Lucknow.

2. Advisor, 1A Division, Minkstry of Enviconment, Forests & Climate Change, Govt. of India, Indira Paryavaran
Bhawan, Jor Bagh Road, Aligan], New Delhi,

3. Additional Director, Regional Office, Minlstry of Environment & Forests, (Central Region), Kandriya Bhawan,
Sth Floor, Sector-H, Aligan], Lucknaw,

4, District Magistrate Chitrakoot, Banda, Hamirpur, Mahoba, Jalaun, Auralya and Etawah,

5. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhutl Khand, Gomtl
Magar, Lucknow,

6. Copy te Web Master/ guard file,

{Ashish Tiwari)
Momber Sacretary, SEIAA
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UTTAR PRADESH EXPRESSWAYS INDUSTRIAL DEVELOPMENT AUTHORITY
U PE'DA 2" Fioor, Paryatan Bhawan, C-13, Vipin Khand, Gomti Nagar, Lucknow- 226010
B 0522-2307542/2307592, Fax 0522-4013560, Email upeida2@gmail.com

Ref.677%] /UPEIDA/ 2019/801/Agreement Dated |<  January 2020

‘gt) To,

8\ Q‘D M/s Gawar Construction Ltd,
1o - SF-01, JMD GALLERIA,

y 4 SECTOR - 48, SOHNA ROAD,
GURGAON - 122001 (HARYANA)

Kind Attn: Sri Ravinder Singh, Whole Time Director

Sub: Development of ‘Bundelkhand Expressway (Package-lV) from Baroli Kharka (Dist.
Hamirpur) to Saalabad (Dist. Jalaun) {Km 1494000 to Km 200+000) in the State of Uttar
Pradesh on EPC Basis

Sir,

In terms of the Agreement dated 20.12.2019 executed between UPEIDA and
M/s Gawar Construction Ltd. for development of ‘Bundelkhand Expressway’ {Package-1V) from
Baroli Kharka {Dist. Hamirpur) to Saalabad (Dist. Jalaun} (Km 1494000 to Km 200+000) in the
State of Uttar Pradesh on EPC Basis, UPEIDA has provided to you the ‘Right of Way’ on more
than 90% of the total length of captioned Expressway Project as per joint memorandum dated
13.01.2020 (copy annexed herewith).

As per the provisions of Agreement dated 20.12.2019, consequent upon providing the
‘Right of Way’ on more than 90% of the total length of Expressway Project, the ‘Appointed Date’
is hereby notified as 15.01.2({2_0}_0:’ the captioned Expressway Project.

You are requested to note the above and take further necessary action as per the
provisions of the agreement.

Yours Faithfully,

Encl: As above.

(Awanish Kumar Awasthi)
Chief Executive Officer
Copy to :

1. Principal Secretary, Infrastructure & Industrial Development Department, GoUP - for
information please.
2. ACEQ/ FC/ CE/ OSD (Land-Bundelkhand)- for further necessary action. /

/

,I " ¥ - o
<Y ‘. },a o 75 ML M G\ Chief Executive Officer
/_1 -~

._’_,_FZ-]F':;I ’ Nepo }2‘,/,
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ANNEXURE -4 S0% AT36
WCT@ Intercontinental ConsultRs —55ToN M1 &
NA

and Technocrats Pvt. Ltd. Member
ICT:847:APM:4788 02™ August’2022
Authorized Signatory,

Gawar Construction Limited,
SF-01, JMD Galleria, Sector-48, Sohna Road,
Gurugram, Haryana-122001 s.puwar@gawar.in

Sub: Consultancy Services for acting as Authority’s Engineer “For Supervision of Package- IV to
Package- VI of Bundelkhand Expressway” (Package —IV) From Barolikharka Dist. Hamirpur
to Saalabad Dist. Jalaun Ch. 149+000 to 200+000 in the State of Uttar Pradesh on EPC
Basis- Issuance for Completion Certificate Under Clause 12.4.1 of Article-12 of Contract
Agreement-Reg.

Ref.: 1. Authority’s letter no. 3553-02/UPEIDA/19/1419-Vol VI/Tech dated 02.08.2022
2. Our letter no. ICT:847:APM:4588 dated 22.07.2022
3. Contractor letter no. GCL/Bundelkhand/F-509/AE/FY2022-23/2097 dated 20.07.2022
4. Our letter no. ICT:847:APM:4107 dated 01.07.2022
5. Authority’s letter no. 2518/UPEIDA/19/14-19-Vol-VI/Tech dated 01.07.2022
6. Our letter no. ICT:847:APM:3555 dated 08.06.2022
7. Contractor letter no. GCL/Bundelkhand/F-509/AE/FY2022-23/1941 dated 06.06.2022

Dear Sir,

1. This has reference to the letter 3™ cited wherein the EPC Contractor M/s Gawar
Constrictions Ltd., had requested for issuance of Completion Certificate as per Clause 12.4
of Contract Agreement for the complete stretch of Project Expressway.

2. It is stated that the Project Expressway site as mentioned in Schedule-A has been
constructed as specified in Schedule-B & Schedule-C and in conformity with the
Specifications & Standards set forth in Schedule-D of the Contract Agreement.

3. The Authority’s Engineer had sought the Authority’s approval for issuance of Completion
Certificate vide letter 2™ cited.

-lSl

4. The Authority gave its approval for issuance of Completion Certificate vide letter no.
cited. Copy is enclosed as Appendix-I.

%  CIN: U74899DL1987PTC026913

%
z % Corporate Office : Telephone : Fax : Email : Website :
DNV-GL - A-8 Green Park, +91-11-40863000 +91-11-26855252 business@ictonline.com http://www.ictonline.com
New Delhi-110 016, INDIA {;’,’
e
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Intercontinental Consué’aﬁé F g"" :

and Technocrats Pvt. Ltd. i
In Cont, ICT: 847:APM:4788 02" August’'2022

5. Subject to the provisions mentioned in Clause 12.4.1, upon completion of all Works forming

part of the Project Expressway, from Ch:149+000 to Ch:200+000 that can be safely and
reliably placed in service of the Users, the Authority’s Engineer hereby issues duly signed
“COMPLETION CERTIFICATE” w.e.f28" ] uly 2022 which is enclosed.

Thanking you,
For Intercontinental Consultants and Technocrats Pvt. Ltd.,
Yours Truly,

(Avadhesh Pratap

Authority’s Engineer
Encl.: Completion Certificate
& 2

1. Mr. Awanish Kumar Awasthi, Chief Executive Officer, UPEIDA, C-13, 2nd Floor,
Paryatan Bhawan, Vipin Khand, Gomti Nagar, Lucknow - 226010;
be.upeidal @gmail.com

2. Chief General Manager, UPEIDA, Paryatan Bhawan, Vipin Khand, Gomti Nagar,
Lucknow— 226010 (U. P.) be.upeidal @gmail.com

3. Chief Engineer, UPEIDA, Paryatan Bhawan, Vipin Khand, Gomti Nagar, Lucknow—
226010 (U. P.) upeida2@gmail.com

4. Executive Engineer, P.I.U. IV, Bundelkhand Expressway UPEIDA, Kaunch Road, Jalaun
Bypass, Orai — 285001 upeidaorai4(@gmail.com

5. Team Leader, 3785, Ram Nagar, Near Chaudhary Charan Singh Inter College Orai,
District Jalaun, Uttar Pradesh — 285001 tl.orai@ictonline.com

6. Resident Engineer, Package — IV, M/s ICT Pvt. Ltd, C/o Mrs. Sarla Ojha & Mr. Avnindra
Kr. Ojha, 3785, Ram Nagar, Near Chaudhary Charan Singh Inter College Orai, District
Jalaun, Uttar Pradesh-285001; pkg4.orai@ictonline.com

7. Project Manager, Pkg-1V, from Barolikharka Dist. Hamirpur to Saalabad Dist. Jalaun Ch.
149+000 to 200+000, in the State of Uttar Pradesh on EPC Basis;
bundelkhandexpresswaypkgd(@gawar.in

Page 2 of 2
Innovative, Creative & Technologically Sustainable Infrastructure Solutions
CIN : U74899DL1987PTC026913
Corporate Office : Telephone : Fax: Email : Website :
A-8, Green Park, +91-11-40863000 +91-11-26855252 business@ictonline.com http://www.ictonline.com
New Delhi-110 016, INDIA [7 )
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| l r%. Intercontinental Consultants FiDIC
LNCAJ and Technocrats Pvt. Ltd. amj?::

Appendix-I
Dated 28" July 2022
Completion Certificate

1. I; Avadhesh Pratap Misra; acting as the Authority’s Engineer; under and
in accordance with the Agreement dated 20™ December 2019; for
construction of the Development of Bundelkhand Expressway (Package-
IV); From Barolikharka (District Hamirpur) to Saalabad (District Jalaun)
(Km149+000 to Km 200+000) in the State of Uttar Pradesh on
Engineering; Procurement and Construction (EPC) basis through M/s
Gawar Construction Ltd.; hereby certify that the Tests in accordance
with Article 12 of the Agreement have been successfully undertaken to
determine compliance of the Project Expressway with the provisions of the
Agreement; and | am satisfied that the Project Expressway can be safely
and reliably placed in service of the Users thereof.

2. It is certified that; in terms of the aforesaid Agreement; all works forming
part of Project Expressway have been completed; and the Project
Expressway is hereby declared fit for entry into operation on this the 2_2_8[_}’

day of July 2022.
SIGNED; SEALED AND
DELIVERED
For and on behalf of

AUTHORITY’S ENGINEER by:

Avadhesh Pratap Misra

Authority’s Engineer

M/s Intercontinental Consultants and
Technocrats Pvt. Ltd., A-8, Green
Park, New Delhi - 110016

Innovative, Creative & Technologically Sustainable Infrastructure Solutions

: _f“" 1‘"’«__ CIN : U74899DL1987PTC026913
1 % Corporate Office : Telephone : Fax: Email : Website :
DONV-GL - A-8, Green Park, +91-11-40863000 +91-11-26855252 business@ictonline.com http://www.ictonline.com
New Delhi-110 016. INDIA
s0 900 0o
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¢ dv- UTTAR PRADESH EXPRSESWAYS INDUSTRIAL DEVELOPMENT AUTHUBSY

a C-13, 2™ Floor, Paryatan Bhawan, Vipin Khand, Gomti Nagar, Lucknow- 226010
& 0522-2307542, 2307592 Fax- 0522-4013560

Seresnrn ety Email-Id. - eugelda@gmallcom

Ref. No5 2 YUPEIDA/19/1419-Vol VI fTech. Dated ©2 Aug, 2022

To,
Shri A.P. Misra,
Authority Engineer,
M/s Intercontinental Consultant and Technocrats Pvt. Ltd.

A-8 Green Park, New Delhi- 110016.

Sub:- Issuance of Completion Certificate for Pkg-IV of Bundelkhand Expressway as per
Clause-12.4.1 of Contract Agreement-Reg.

Ref:- (i) Your letter no. ICT:847:APM:4588 dated 22.07.2022.
(ii) Team Leader, M/s RITES Ltd, PMC cum ETA of Bundelkhand Expressway letter
no. RITES/HW/UPEIDA/Bundelkhand Expressway/2022/624 dated 26.07.2022
(iii) Executive Engineer, PIU-IV, Orai letter no. 993/UPEIDA/PIU-04/TECH./22-23

dated 26.07.2022.
(iv) Authorized Signatory, M/s Gawar Construction Ltd, EPC Contractor of Pkg-IV

of Bundelkhand Expressway letter no. GCL/Bundelkhand/F-509/AE/FY2022-

23/2085 dated 18.07.2022.
(v) This office letter no. 3306/UPEIDA/19/1419-Vol VI/Tech dated 26.07.2022.

Dear Sir,
Please refer to your above captioned letter (i) vide which you have apprised that
contractor has completed the Punch List items including items of works stated by PMC
cum ETA consultant’s non conforming observation of works within 30 days of issuance of
provisional certificate. Further, you have sought approval for issuance of Completion
Certificate of Pkg-Iv of Bundelkhand Expressway under Clause-12.4.1 of Contract

Agreement to EPC Contractor of Pkg-IV of Bundelkhand Expressway.
Team Leader, M/s RITES, PMC cum ETA consultant vide his above referred letter

at sl. no.-(ii) has submitted the duly signed compliance report which is reproduced

below:-
“ 1. ii) It is to mention that all Format-1: Non-conforming observations reported by PMC

cum ETA/RITES have been complied by the EPC Contractor and “Final Report on
Compliance- EPC Contract Package-IV” has also been submitted vide this office letter

no. RITES/HW/UPEIDA/Bundelkhand Expressway/2022/622 dated 26.07.2022. Hence, it
is 1o mention that all PMC cum ETA/RITES observations mentioned in Format-1:
non-conforming have been complied by the EPC Contractor Package-IV.

4. We do hereby recommend the authority for issuance of Completion Certificate to
Package-1V (M/s Gawar Construction Limited).”

Executive Engineer, PIU-IV, Orai vide above referred letter at slno. (iii) has
recommended to issue the Completion Certificate to the EPC Contractor of Pkg-IV.

In view of recommendations made by you, Team Leader, M/s RITES and
Executive Engineer, PIU-IV, the permission w.e.f. 28.07.2022 for issuance of Completion

0
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ertificate of Pkg-IV of Bundelkhand Expressway under Clause 12.4.1 of Contract
Agreement of EPC Contractor is hereby accorded.

Chief ExécatiCe Officer

UPEIDA, Lucknow
Copy to following for information:

1. Chief General Manager, Bundelkhad Expressway, UPEIDA, Lucknow.
2. Chief Engineer, UPEIDA, Lucknow.
3. Team Leader, M/s RITES PMC cum ETA Consultant, C-2/51, Ansal API, Sushant

Golf city Lucknow, 226002 in reference to his above referred letter at si. no. (ii)
above.

4, Team Leader, Authority Engineer-ll, Bundelkand Expressway, M/s ICT Pvt.Ltd.
3785, Ramnagar near Chaudhary Charan Singh Inter College, Orai, Dist-
Jalaun- 210001.

5. Executive Engineer, PIU-04, Bundelkhand Expressway, opposite Muskan Hospital
and Research Centre, Jalaun Road, Orai-285001 in reference to his above raferred
letter at sl. no. (iii) above. -

/

Chief Executive Officer
UPEIDA, Lucknow

0
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CASE DIARY DETAILS

Case Diary No. : CD Case diary Supplementary No....
F.I.LR. No. 0117 Dated 30.05.2020
P.S. AT District Jalaun

1. General Information:

a) Date of preparing the case diary : 30.05.2020
b)  Start time of investigation: 10.30 hours

c) End time of Investigation: 20.00 hours

d) Places visited:

P.S. AT area
e) Investigation brief:

Crime Case No. 117/2020 Under Sections
386/353/351/506 1.P.C. at P.S. At District Jalaun
dated 30.05.2020 time at 10.00 and the date of
information on 30.05.2020 at 18.04 O’clock, the place
of occurrence Jhansi-Urai Highway at a distance of 10
km. from Narchha. Complaint by the Complainant
Shri Pankaj Sharma Son of Shri S.K. Sharma resident

of Senior Project Manager, Package-4, Gower
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Construction Limited, Bundelkhand Expressway at
Jalaun AGAINST Arun Tiwari, Son of Late Shyam
Bihari Tiwary, Lalla Tiwari, Son of Brij Bihari Tiwari,
Manish Tiwari Son of Dinesh Tiwari, Rajesh Tiwari
Son of Kunj Bihari Tiwari, all residents of Narchha,
P.S. AT, District Jalaun, Presently residing of Shanti
Nagar, P.S. Kotwali Urai. Sir, the above case after
being registered at the Police Station as stated above,
has been entrusted to me SI for investigation. Copy
of the report has been received from the office of the
Police Station and after perusal of the same, same is

being entered in the C.D. (case diary)

2.  Major Task Performed.

S.No.1:

a) Major Task Performed: Crime details letter.
b)  Witness Name:

C) Relative Name:

d) Age:
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Address:
House No. Street Name:
Colony/Locality /Area Village /Town /City

Tehsil/Block/Mandal: District:

State: Police Station :
Pin Code Country:
DESCRIPTION:

Copy of chick Page 1 dated 30.05.2020. To the Officer
Incharge of P.S. At District Jalaun, Uttar Pradesh.
Sub: Regarding causing obstruction/ disturbance in
the construction work of the Bundelkhand
Expressway and preventing the government work.
Sir, it is to inform you that Gower Construction
Limited has got the work of Package- 4 of the
Bundelkhand Expressway. This work has
commenced on 15.01.2020. This work is being done
for the development of the Bundelkhand area of Uttar

Pradesh. It is a very prestigious project and which is
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being maintained continuously by the senior officers
of the U.P.E.ILD.A. This project is a dream project of
the Hon’ble Chief Minister. In the construction of this
Expressway at the 174 Kms., a big inter change is
being constructed at Jhansi Kanpur Road, NH 27L.
This Expressway is passing through different villages.
The verification of the quality of this work is being
done by different Agencies. Here service roads to
different villages have been given. For the last few
days, Arun Tiwari, resident of Village Narchha,
Mobile No. 9721605555, Tehsil Urai, District Jalaun,
Uttar Pradesh and Lalla Tiwari, Manish Tiwari and
Rajesh Tiwari, are regularly causing obstructions in
the construction work of the Expressway since night.
They are black-mailing the Officers working in the
Expressway and also the Soil Contractors. Page-2.
They are giving pressure continuously to this that we
will keep them in the middle in the work of soil and

they are making all possible efforts to cause
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obstruction in the government work by demanding
money and they are also threatening to commit
murder if the money is not paid to them, Today on
30.05.2020, all these persons have stopped the
vehicles of the contractors engaged in this work at the
inter change at NH 27 at the Narcha Village way near
Patalpuri, Hanuman Ji Temple and despite we have
tried to get them understood, they have blocked the
way of the construction work. They have stopped the
construction work after getting the crowed assembled
there at the said place. All the contractors, engineers
and the supervisors working at the said construction
work became intimidated This work has stopped. We
have given the information in respect thereof to the
Senior Officers of the UPEIDA and therefore, we are
making this complaint to you in order to prevent any
kind of untoward incident and also to ensure that the
construction work would go ahead strictly. Kindly

take appropriate action in this matter. Faithfully
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yours, Pankaj Sharma, S.D. English. Illegible, Gower
Construction Limited, Bundelkhand Expressway,
Senior Project Manager, Package 4. Mobile No.
9198306666, Son of Shri S.K.Sharma, permanent
address House No. 191/26, New Colony, Ram Ganj,
P.S. Ramganj, Ajmer, Rajasthan Pin Code 305001.
Page 3- Copy to the District Collector, Urai( For
necessary action) 2) S.P.Urai (For necessary action);
3) C.E.O. UPEIDA; 4) C.E. U.P.E.I.D.;5) Deepkej 4
UPEIDA, Question- You have not mentioned the name
of the father of the accused persons, time of
occurrence in the report. What you have to say in
this respect. Answer- I do not know the name of the
fathers of the accused persons and the time of the
occurrence is 10.00 O’clock in the morning today.
Note: I, H.C. 05, Gurudev Singh do hereby certify that
I have recorded the contents of the complaint word by

word.
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a) Major Task Performed: F.I.R. registered.

b)  Witness Name:

C) Relative Name:
d) Age:
() Address:
House No. Street Name:

Colony/Locality /Area Village /Town /City
Tehsil/Block/Mandal: District:
State: Police Station :

Pin Code Country:

f) DESCRIPTION:

Copy of the complaint. At this time, Shri Pankaj
Sharma Son of Shri S.K. Sharma resident of Senior
Project Manager Package 4, Gower Construction
Limited, Bundelkhand Expressway, permanent
address at House No. 191/26, New Colony, Ramganj,

P.S. Ramganj, District Ajmer Rajasthan. Mobile No.
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9198306666 alongwith his Associate S.N. Singh, Son
of Shri P.P. Singh, resident of Patel Nagar, P.S.
Kotwali, Urai. Mobile No. 9452187777 and Shri R.C.
Verma, Son of Shri ....Verma, resident of House No.
128/657 Y Block, Kidwai Nagar, Kanpur Nagar.
Mobile No. 9450154116 presented themselves before
the Police Station Office and gave a written report
sighed by themselves against Accused persons who
are causing obstructions/hindrance in the
government construction work presently going on at
Bundelkhand Expressway and they are threatening
on the life of the complainant and putting the life of
the complainant at risk and making/ demanding
illegal ransom/money and they are causing hindrance
by halting the vehicles engaged in the said
construction work and causing hindrance/ stopping
the work in the way and also giving threatening to
the employees engaged in the said construction work

by hurling threats on their life and limb AGAINST the
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Accused persons namely Arun Tiwary, Son of
unknown, resident of Village Narha, P.S. At District
Jalaun, having Mobile No. 97216055555 and others
04 and the complainant gave the said report and on
the basis of their complaint, Crime case No. 117/2020
under sections 386/353/341/ 506 of the Indian
Penal Code. The date of occurrence is 30.05.2020 at
about 10 O’clock in the morning. The place of
occurrence is at Village Narchha Highway at a
distance of 10 km. towards north from PS. The
complainant Shri Pankaj Sharma Son of Shri S.K.
Sharma resident of Senior Project Manager Package
4, Gower Construction Limited, Bundelkhand
Expressway, permanent address at House No.
191/26, New Colony, Ramganj, P.S. Ramganj, District
Ajmer Rajasthan. Mobile No. 9198306666 against the
accused namely 1) Arun Tiwari, Son of Unknown,
resident of Village INarchha, P.S. At District Jalaun 2)

Lalla Tiwari, Son of Unknown, resident of Village
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Narchha, P.S. At District Jalaun; 3) Manish Tiwari,
Son of unknown resident of Village Narchha P.S. At
District Jalaun; 4) Rajesh Tiwari, Son of Unknown
resident of Village Narchha P.S. At and District Jalaun
and the complaint has been registered by S.I. Shri
Ganesh Prasad Mishra and the contents of the
complaint is being entered in the register. Dalily
Crime Report will be done and the information of the
occurrence is being given to the concerned officer
through the R.T. Set Control. One copy of the
complaint computerized has been given to the
complainant and the copy of the chik report for
investigation and for further action in the matter will
be given to the Investigating Officer in this case. The
original copy of the report in which the complete
details of the occurrence is mentioned has been
enclosed with the original F.I.R. which through proper

channel will be sent to the concerned court.
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S.N. 3:

a) Major Task Performed:

b)  Witness Name:

c) Relative Name:

d) Age:

() Address:
House No.
Colony/Locality /Area
Tehsil/Block/Mandal:
State:
Pin Code

f) DESCRIPTION:

Street Name:
Village /Town /City
District:

Police Station :

Country:

In the of the of the Police Station, the complainant -Pankaj

Sharma concerning to the present case is present. On

interrogation, his statement is being recorded.

S.N. 4:

a) Major Task Performed: Statement of the witness

under Section 161 of the Code of Criminal Procedure.
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Witness Name: SHRI PANKAJ SHARMA
Relative Name: SHRI SANTOSH SHARMA
Age:38 YEARS

Address:

House No.House No. 151 /26 Vill. Ramganj
Street Name:

Colony/Locality /Area

Tehsil/Block/Mandal: District: Ajmer

State: Rajasthan Police Station : Ramganj
Pin Code Country: India
DESCRIPTION:

STATEMENT OF THE COMPLAINANT... Shri Pankaj
Sharma, Son of Shri Santosh Kumar Sharma,
resident of Mohalla Ramganj House No. 151/26, P.S.
Ramganj, District Ajmer (Rajasthan), presently
residing at Package 4, Gower Construction Limited,
Bundelkhand Express way, Hardoi Gujjar Road, P.S.
At District Jalaun who has stated that I am aged

around 38 years. This work is very important for the
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development of the Bundelkhand Division of the Uttar
Pradesh which is also a dream project of the Hon’ble
Chief Minister, Government of Uttar Pradesh. On the
174 Km. construction of this Expressway, an
Interchange at NH 27 at Jhansi Kanpur Highway is
being built and this Expressway is passing through
the different villages of the area and the quality of
work of the said project is being verified/ enquired by
the different Agencies and in the said project, service
road is also being constructed for connecting the
villages coming in the said area. From the date of
commencement of this project and for the law few
days, one Arun Kumar Tiwary, resident of Village
Narchha, has been making unnecessary interruption
by leveling allegations and creating mental tension
in doing the said work and making pressure. In this
project, the work of filling up of soil is being done.
Shri Arun Kumar Tiwari and his companions by

putting their terms for their own personal grudge and
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putting pressures to accept their demands and
making unnecessary allegations and black mailing
us. Such as the Contractor Shri Vijay Deshwal, Son
of Rabnvir Singh, resident of Ladaul, P.S. Rohtak,
District Rohtak, Haryna and the Supervisor of the
SSBC Group Mr. Manoj Vajpayee, Son of Munnu Lal,
resident of 2D/578, Awas Vikas Hans Puram, P.S.
Navastta, District Kanpur Nagar, who have taken up
the contract work of filling of the soil in the project
coming from the side of Village Narchha, and the
accused person have threatened them to commit their
murder if their demand is not met and they have
created fearful atmosphere in the minds of the
contractors by threatening to cause damages their
trucks being engaged in the said construction work
and due to constraint to complete the work within the
time period prescribed, provided 1520 tractors’ soil
at 11 in the night out of the purchased soil to be fill

in the project according to the wishes of said Arun
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Kumar Tiwari and said Arun Kumar Tiwary has
intimidated the contractors and got illegal benefit by
creating fear in the contractor. Apart from the same,
said Arun Kumar Tiwary has also threatened the
contractors by threatening and intimidating them to
make available him money per month till the project
work is over and this fact has also come to the
knowledge that the contractors have also paid Rs.10-
10 thousand per month to Shri Arun Kumar Tiwari.
As such, the information had been received with
respect to Shri Arun Kumar Tiwari, resident of Village
Narchha. On 30.05.2020, I alongwith Officer of the
U.P. Expressway Industrial Development Authority
Shri S.N. Singh and Shri R.C. Verma who are
appointed in the government service, had gone to the
site visit along with them on Bolero Car towards
Narchha and when [ was returning back, then I found
that the barriers have been put on the road leading to

the Village Narcha from N.H. 27 and the passing of
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the trucks had been stopped. During the said period
of time, my vehicle has also stuck there at the said
place and the Officers accompanying me there, got out
of the car and they have asked the person leading the
said gathering about his name and address and
asked him with regard to the said obstruction being
made of the road and the said person leading the said
gathering, on being asked, has told that his name is
Arun Kumar Tiwari, resident of Village Narchha and
then he, in a very aggressive mood, has asked me in
a very filthy language that who are you to ask him. I
alongwith the officers accompanying with me gave our
introduction and warned him that it is a crime to
obstruct the road in such a manner and for which
criminal action could be taken against him but on this
said Arun Kumar Tiwari has said that he has got
authority for that and only after getting that
authority, he is stopping the trucks. When I asked

him to show me such order/ authority in this respect,
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then it has been told by him that whenever any Officer
would demand him for the same, he will show him the
order. When I repeatedly asked him to show me such
authority order, then he has taken out a piece of
paper from his pocket but the same has neither been
made available to me for reading nor I could
understand as to what kind of order was that.
Thereafter, the said person has become more
aggressive that if we want to be safe, then go away
peacefully from there, else he will lose our life.
Hearing this, we became very intimidated. When my
contractors and the truck drivers came to the
knowledge of our stuck in the said road, then many
peoples have gathered over there in which Vijay
Deshwal and Manoj Vajpayhee had also come at the
said place of occurrence, then Arun Kumar Tiwary
somehow the other allowed us to go away from there
and then the traffic on the road has also resumed.

During the said course of time, the contractors and
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others have told us with regard to the other persons
along Arun Kumar Tiwari in the said illegal work such
as Lalla Tiwari, Manish Tiwari and Rajesh Tiwari and
they have been present there in the work of
obstruction of the road. On the basis of the same, I
have got registered the case against Arun Kumar
Tiwari and his other companions. This is my
statement. I request you to kindly take strict action
against the sturdy persons of the area causing hurdle
in the said dream project in order to enable co

complete the said development work.

S.N. 5:
a) Major Task Performed:
b)  Witness Name:
C) Relative Name:
d) Age:
() Address:
House No.

Street Name:
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Colony/Locality /Area
Tehsil/Block/Mandal: District:
State: Police Station :

Pin Code Country:

ff/ DESCRIPTION:

Thereafter, the complainant of this case has asked to
come to the place of occurrence for inspection and he came
ready to come and then I came alongwith the complainant
to the place of occurrence.

S.N. 6:

a) Major Task Performed: Inspected the site/ place of
occurrence.

b)  Witness Name:

C) Relative Name:

d) Age:

() Address:
House No.

Street Name:

Colony/Locality /Area
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Tehsil/Block/Mandal: District:

State: Police Station :
Pin Code Country:
DESCRIPTION:

Inspection of the place of occurrence:- The inspection
of the site on the identification of the complainant is
being done. This place of occurrence is situated at a
distance of 10 km. east of the connected road going to
the Narchha Vilalge ahead of Narchha Hanuman
Maharaj Ki Mandir on the Urai- Jhansi Highway
Road. At Place “A” shown in the Map where the
named accused persons were standing near the
barriers. At Place “b” in the Map where the Barrier
has been placed by digging the Barrier Pole. Two
arrow marks shown in the map which are being said
as the path of the passing of the trucks. At place “X”
in the map where the trucks are stated to have been
stopped. At the place of occurrence, site map has

been prepared which is as per the situation of the
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489

enclosed with the C.D.

S.N. 7:
a) Major Task Performed:
b)  Witness Name:
C) Relative Name:
d) Age:
(e) Address:
House No.

Street Name:

Colony/Locality /Area

68

Tehsil/Block/Mandal: District:

State: Police Station :
Pin Code Country:
DESCRIPTION:

7o
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Thereafter, the we came in contact with the writer of
the F.I.LR. of this case who is being interrogated and his
statement is being recorded.

S.N. 8:

a) Major Task Performed: Statement of the witness
under Section 161 of Cr.P.C.
b)  Witness Name: H.C.05 Guru Dev Singh
C) Relative Name:
d) Age: 57 years
() Address:
House No.
Street Name:
Colony/Locality /Area Village /Town/City P.S. At
Tehsil/Block/Mandal: District: Jalaun
State: Uttar Pradesh Police Station : At
Pin Code Country: India.

ff/ DESCRIPTION:

Statement of the Writer:-

'//” 2
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H.C. 05 Guru Dev Singh, P.S. At District Jalaun has
told that on dated 30.05.2020, I was present on my
duty at the Police Station Office. The time was around
18.04 O’clock when one Pankaj Sharma, Son of S.K.
Sharma, resident of Senior Project Manager,
Package-4, Gower Construction Limited,
Bundelkhand Expressway alongwith his companion
S.N. Singh, Son of P.P. Singh, resident of Patel Nagar,
Kotwali, Urai have presented at the Police Station
office and submitted a complaint in Hindi and asked
me to register the case. On the basis of the written
complaint, I have registered the case at the Police
Station being Crime Case No. 117/2020 undere
Sections 385/353/341/506 of the Indian Penal Code
AGAINST Arun Tiwari, Son of late Shyam Bihari
Tiwari, Lalla Tiwari, Son of Brij Bihari Tiwari, Manish
Tiwari, Son of Dinesh Tiwari, Rajesh Tiwari, Son of
Kunj Bihari Tiwary, all residents of Village Narchha

P.S. At District Jalaun. Presently residing at Shanti
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Nagar, P.S. Kotwali, Urai, District Jalaun. The
registration of the aforesaid case has been made on
General Diary Reference No. 47 at 18.04 O’clock on
dated 30.05.2020. Copy of the FIR has been entered
in the computer which has been recorded on the
computer word by word Copy of the report has been

given for investigation purposes and this is my

statement.
S.N. 9:
a) Major Task Performed:
b)  Witness Name:
C) Relative Name:
d) Age:
() Address:
House No.

Street Name:
Colony/Locality /Area

Tehsil/Block/Mandal: District:

7
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f)

State:

Pin Code

493

Police Station :

DESCRIPTION:

Country:

The statements of the eye witness of this occurrence is S.N.

Singh and Ram Chandra Verma and Shri Vijay Deshwal

and Manoj Vajpayhee will be recorded soon.

3. EVIDENCE DETAILS:

s. | Evidenc | Property | Evidenc | Collecte | Collecte

no | e type recovere | e detail |d on d and
d detail collecte

d by

4.. Acton taken details:

a) Action taken: Evidence collection

b)  Date of Action: 30.05.2020

c) Other Information on investigation.

d) Remarks

e) Description:

iy
b
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Today, I the S.I. has to go for some office work to any
other place. The Parch ot the proceedings of today is
submitted. The Investigation is continuing. Enclosed Site
Map-01.

f) Status of investigation:

Under investigation.

5. Comments instruction of supervisor:

S1.No. | Commen | Comment | Commente | Office
t date s d byh type

and

office

name

Report printed on : 30.05.2020
Report printed by: 06122260337

Signature Illegible

Name Ganesh Prasad Mishra
Rank Sub Inspector. Addl.,
Inspector

No. 812260337
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Sir,
Submitted please.

Sd/- Illegible
01.06.20

Attachment to Item No. 7 of this First Information Report.

Physical Features, deformities and other details of the

suspect/ accused ( If known

Sl.Nol. | Sex Date/ Build Height | Complex
Year of (Cms -ion
birth

1. 2. 3. 4. 5. 6.

1. Male

2, Male

3 Male

4. Male

Deformities/ | Teeth Hair Eyes Habts

Peculiaraitie

P
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Language |Burn |Laucoderm |Mole |Scar | Tattoo
/ Dialect. | Mark |a
14. 15. 16. 17. 18. 19.

These fields 1 will be entered only if complainant/ Informant

gives any one or more particular suspect/ accused.

/True translated copy/
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Only for Highway Project
OFFICE OF THE DISTRICT COLLECTOR, JALAUN,
PLACE URAI.
Letter No. 1058/ Mineral- MMC-30 Dated 27" Apr. 2020

FORM MM-10
M/s Gower Construction Limited Bundelkhand

Expressway Bawali Road, Kuthaund has submitted
an application alongwith the application fee on the
Format M.M-8 seeking Mining License for the purpose
of mining of the ordinary soil for the supply of the soil
in the construction of Bundelkhand Expressway High
way in Village Bandhauli and Haidalpur Urai District
Jalaun under the provisions of Chapter-8 of the U.P.
Minor Mineral (Concession) Rules, 1963 from the
following areas. Alongwith the said application, it has
also submitted the Khatauni of the requisite area
alongwith the Map and the affidavit in respect of the

consent of the land owner:-
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St Tehsil | District | Village | Gata No. | Area ' Licensed
No. Quantity of
the Normal
Soil
1. Urail Jalaun Bandhaul | 2404716 0.809 Hec. 150000 Cubic
2404718 0.809 Hec Meters
2404 /17 3.8009 Hec
2404/15 £.809 Hee
2126 0.42G Hec
Haidalpur | 446 0.80% Hec
374/1 0.437 Hec.

The Mining license in respect of the soil has been
demanded for the filling up of the soil in the Highway
Project. Vide Government Order bearing No. 321/86-
2018-01 (General) /2018 dated 15.02.2018, in which,
directives/ guidelines have been i1ssued in respect of
the issuance of the license for the purpose of
ordinary soil to be used in the important projects
concerning to the construction work as also for the
transportation of the same , in which at para 2(9) it
has been mentioned that for the purpose of issuance

of the mining license m respect of the aforesaid
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projects, there is no need to get the approval done of
the “Mining Project”. In Appendix-9 of the Notification
dated 15.01.2016 1ssued by the Ministry of the
Environment, Forest and  Climate  Change,
Government of India, New Delhi, relaxation has been
provided in certain matters with respect to the
Envireonmental No Objection requirement in which at

para 3, following arrangement has been given:-

“Community works such as; removing of the garbage
from the rural ponds or tanks, Mahatma Gandhi
National Rural Employment and Guarantee Schemes
and other government sponsored schemes  and
construction of the rural roads, ponds and Dams by

the community efforts”.

There are provisions for granting mining license of
sub minerals under Champer-6, Rule 52 of the U.P.

Minor Minerals {Concessions) Rules, 1903.
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Vide Government order bearing No. 821(1)/86-
2018-153{General} /2017 dated 11.04.2018, the State
Government has made the royalty of ordinary
soil/ordinary mrida as “Zero” from the date of
promulgation dated 27.03.2018 of the U.P. Minor
Mineral (Concession} Rules (45" Amendment) Rules,
2018. Therefore, under the following terms and
conditions, the mining permission is hereby provided
for a period of three months (03 months] w.e.f.
277.04.2020 for the extraction of the ordinary soil of
the minor minerals from the aforesaid land or the
extraction of the mining quantity of the aforesaid soil,
whichever 1s earlier.

Terms

The applicant will remain do the reimbursement of the
claim of any third party of the State Government and
it will ensure to fulfill it itseif once such a claim is

arisern.
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The applicant will extract minerals with suich method
by which there shall be no obstruction to any road,
public path, building, land acquisition, public

meeting place or public property.

The applicant will keep the account maintained of all
the minerals having been collected and he will give
permission to any adhoc deputed authority for the

mmspection.

He will maintain the complete details with regard to
the extracted quantity of minerals, complete details of
the transportation in the Stock Register and he will
make available the details of the same to the office by

the 05% date of each calendar month.

The permission as provided to the applicant will
remain valid till the date of the expiry of the notified
period of the permission so provided or till such date,
the minerals licensed quantity are not removed,

whichever is earlier.
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The Miner will use the minor mineral soil only in the
Highway Project and he will, under any
circumstances, will not use the same for commercial
purpose, failing which, the permission so granted will
be cancelled and for which the Company will solely be

responsible for the same.

The mining of the soil will be done upto the three

meters depth from the surface.

OTHER TERMS CONCERNING TO THE COVID -19.

1-

According to the guidelines issued by the Centre and
the State Government for the prevention and control
of the Novel Corona Virus and maintaining Social
Distancing, the use of the machineries with minirnum
labours and running the mining activities according
to the necessity in the mining arcas may be done.

For the purpose of doing the mining work of the

minerals/transportation work of the same,
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information may be given for the safety measures to

be adopted for the management of the Covid-19.

For the machines and the workers/ posting of the
labours, employed workers/ labours, arrangement
may be done for the safety equipments and the

sanitization of the machines and the vehicles used.

Taking into consideration the prevention and safety
from the infection of the Corona Virus, social
distancing should be complied with and by
maintaining the distance of one meter from each in
between the two workers/labours, it will be
mandatory to use mask/gamchha, sanitizer and
hand-wash/soap taking into consideration the safety

of the employed workers/labours.

The proper arrangements of the drinking water,
cleaning/ cleanliness and toilets will be ensured so
that the workers/labours employed i the mining

leased area will not face any kind of problem.
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506 85

Proper arrangements of the soap and water for
washing of the hand by the workers/labours will be

made.

The workers/laboures will use the home-made face
mark/gamchha and will keep their mouth and nose

covered.

There will be complete ban for the use of liquor,

smoking and use of the tobacco etc.

No engagement of such labours will be made at the
work place who are having symptoms of even normal

fever, cough and cold.

No engagement of a labour/ worker having more than

65 years of age and the breastifeeding mothers,

[
.
TRUE COPY



507 86

11- Appeal will be made to all general peoples to use the

AROGYA SETU App by downloading the same in their

Mobiles.
Sd/- lllegible
MINING OFFICER
JALAUN PLACE URAI
Copy to:-
1} The District Collector Sir for respectful information.

2} The Superintendent of Police, Jalaun, Place Urai.

3) Deputy Collector/ Area Officer Police, Urai {for
imformation and for taking necessary action.

4) M/s Gower Construction Limited, Bundelkhand

Expressway Bawali Road, Kuthaund.

Sd/- Nlegible
MINING OFFICER
JALAUN PLACE URAI

/True translated copy/
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Only for Highsway project

Frafera el s v o __
a5 <o DR} /WA wHgHE-20 i (3 7 a0
P i A

d I FEEE R0 Toutvs wrlw 4 amdl U gl g gRawes
s vl Bnfr d Bid e Bg um wdeh ¢ Ry aedie ovd wee G @
AR A W aspwr Bed B @l stgEn v ovo SauhIa aRer Fradell iees ®
-6 1 (AfEa Wi @ RduT TR YRoRno-8 S TR Yo Wi RS Ul WK
faa 1wk w uw o o il & @ wdrd oun -anhl oY vealy B e v o g
s e far R ) andfia A o By fpag B ;

i Tasdis ] oemg | um el do HEHH ey ed)
o g
o BKE]
R - i o 1033 1034.2915,2944.4637 | 1.11480 1062600310 -
‘ 2787 242880 ‘
R B e e = e g PYFepT P T o470 150000510
20187 2.23080
T Tl ERE T ot | eew 264375 0087 122550 100600ETR0
240 1.58320
- 2944% 057020
1968 0.138¢80
, arer” ' 202380
TR T R A 2255 _ o 1.635%0 150000E50
2912 2044° 283280
TUTTTREE | oeR 2023 2044 294471 407070 ~73260E1I0
PR Y S R B T B 1ATAD | 125700080
HPIFRY T
| DASAED
044~ 1. 27980 e
1/2 W GEQ
03580
.
20262944 2095B0ET T
[ - 068050
i 2044 121480 F
t1/2 Wit EHay
.. 0.242
777 7 040580 W
1 /2 ECITH
I 3 . e 0.04%

e Mzt o s el el dviae d PRt g Rg oW a2 | WRIIRY Yo

st/ 86—poie- AR S2me Betie 15022018 Forel Rela w0 wdlia gy

s 4 paea B9 and uemer et B eErt G allerd g arper v Befa e @ e

3 fay Dydz ond ) a0 3 Br wwv-2(s) W oftalen 5wy @ 76 sedi oR4AERT R

W e i Pofn s B ol e A sEifia wad wR W) s 98 8

e, emRw 3l Sreiarg REET A wike oo ok Reed @ sl {4 15012000 B
/gﬁ W@i’}}é\\ gt o i wieg weed A e sEele @) sdar O g wert R ek @ R ye-s A

A T BN Py ameen @ i ‘ o .
& ¢ 1R h! 5;‘3 + g aet S0 uelen werd 7 Qa7 @ TR SR B nil g gt
w Y o Brorme st miRd) winl, oy gt yRR v own wEles g md wesl,
sl A8 e Mo, e @ wdm _ \
te\,‘:”gj:;md S oo SuwfTy uRer el 1963 @ smarl-s m-sy A QOGP B WeR SE(EH

S SRS o fh on w1 sfaE B ﬁ&zﬂt/’;

I
R/
b

TRUE COPY




509 88

WREISY W0 821(1) 7 86--2018—153{IHF0) L2017 FEARS $1.04.2008 FR QOWO SUBWEH
afder Piume (sal wlee) Pawesh o 3 s B REE 27.00.2008 8 TN SR GRY
Gpirer Bedt /umie g o v g oy Dol | ) o Feafale vt @ ade sleeilan
sl @ wv WP gure fed) @ Fendt &g RF 06052020 W Al We (ogE) WY i
giern woeffE Pred) wem wen o Pl gl 0 o R e B @ fad W aepil wee @
anet &

e atiyEm W eREe B B A w @ el o olgE wwar v ol 3u e B g o)

g W B & doy Pl wvan :

o PTe T BN O wfe Peren Srad o wer, widelys ariags, e, adsie

e oty wofed 3 o e Ay

4 andme wup B oh wfer o1 e v sl vt yRiYRRy wled W W e

w ferfior e @1 SR R |

a— wirsl w1 Pt o 9lass o1 wegs @, wre R & vl g7 yaa Ry

iE @) 05 GNRY TP T @ Suad FUdnl |

6 amds @ s onnfy RAffhe swl Y ey oY R on w0 Rele weew wfsr

argem ara wer 5 ol od, ol B ol o e Bl aw AU @

6~ fiedy warrpal Suwfra Bed w1 uarr Bas sl doge d D adn, QAR 0w § ey

gt weEniSe wdrr s evar oy Ay Prees ox @ wdnh Rnd R ol Wiy

wanar) gef)

7 ey w1 @7 gag A O e wedd am B on g

Pfre—19 B HARE sy o

1o Ny w0 arew WY e g9 P 8 Wiw SRR awr o T ueT wwRe
el MEEART B IR e A @ w wEE o wud e wwe aef

spumerer e uiaRif a6 e

o wfaul o we o & el wWolde ) o 3g Hifie-e @ Foie @ Rl R

arY ard ewen gl 9 e @ oanm )

3 nig affe ®iffm) / afe) & derd et wilst aihe 3 e s o e
oy AR e e o SvorgE anfl o e @ Wl )

4~ W G & dower @ deum, T B 3w dne R o oes e da o)
@i e & aw 99 G w9 -1 e @ g i wd gd fafsa mifa) s
A Ry B g D /TS, SeyE i Seeary /WiE w1 s aifiaed Bl

5o DTN W /et ¥ Rarad ® W wRe g § aeer gl swl o,
Rt wam e ey N oy wififel / abe o) R0 A wer @) ey o wme v
e U

g anfifes] / aiffimr 3G g o & 18R e 99w @) wfia amen @ wid |

7 Gifday /5wy v B NS B R /TS T WINT WA R WE T 8 W g R
vt T |
8- wRW uFLgRenT § s s e dua golaur yRidfa @

g~ wrdvew w08 il of Bl B a) R amm s QR que, ardl v
upane onfs @ Ee gl

10— arders woes 9 W alw wn O wifife s aie da aid w) varus e wieh aftsnel
Wy e w1 far e

e SPOEPTRE © ardeg 9 O0 (Aarogya Setu app) Fragd § eRTels ow Sudm @Y

Gy ] sdve @ W /
wr aftwd
arells v 9vg
ylafer.-
t- e aereu w1 ey gaan
2 yfere sl wevew, Snel var Ovd @) wiew jgiendd
3 anfaenferd /anfrad qlim 9w 9 yod da s ordan® Ay O
&7 B umEN BTEE e yrderave Gwasyy A arReprenee - 2”/
i sy
} WTE YT 9
4
e 0
S0

TRUE COPY



510

Only for Highway Project
OFFICE OF THE DISTRICT COLLECTOR, JALAUN,

PLACE URALI.

Letter No. 1083/ Mineral- MMC-30 Dated 13™ May, 2020

FORM MM-10

M/s Gower Construction Limited Bundelkhand
Expressway Bawali Road, Kuthaund has submitted
an application alongwith the application fee on the
Format M.M-8 seeking Mining License for the purpose
of mining of the ordinary soil for the supply of the soil
in the construction of Bundelkhand Expressway High
way in Village Bandhauli and Haidalpur Urai District
Jalaun under the provisions of Chapter-8 of the U.P.
Minor Mineral (Concession) Rules, 1963 from the
following areas. Alongwith the said application, it has
also submitted the Khatauni of the applied area

alongwith the Map and the affidavit in respect of the

1
TRUE COPY



511

consent of the land owner. The details of the applied

area is as under:-

Sl. | Tehsil | District | Village | Gata No. | Area ‘ Licensed
‘No. Quantity of
: the Normal
; Soil
1. Ural Jalaun Dakor 1033, 1034, | 1.114 Hec. 106260 Cubic
| i 2918, 2944, | 2.428 Hee. | Meters
| 1637, 2767
2. ' Urai Jalaun Dakor 2163, 2974, | 2.347 Hec. 150000 Cubic
| 2016 2.230 Hec. | Meters
3 | Urai Jalaun Dalkor 2944  and | 1.225 Hec. 100000 Cubic
| 2898, meters.
2940 1.983 Hec.
2944D 0.570 Hec.
1968 0.138 Hec.
! 2767 2.023 Hec.
4. Uran Jalaun Dakor 2255 1.635 Hec. 150000 Cubic
: 2912 & | 2.832 Hec. | Meters
; 2944
5. Urai Jalaun Dalkor 2924, 2944 | 4,070 Hec., 73260 Cubic
Chh, 2944 L Meters
6. Urai Uraj Dakor 2652 1/4% peortion | 125700 Cubic
of 1.412 hec. | meters
Measuring
0.353 hec.
2944 Ya portion of
1.279 hec.
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Measuring
0.635 hec.
2926, 2944
0.680 hec of
2944 2.895
hectares

¥a portion of
1.214  hec.
Measuring
0.242

2777
Yo portion of
0.405 hec.
Measuring

0.045 hec.

The Mining license mn respect of the soil has been
sought for the filling up of the soil in the Highway
Project. Vide Government Order bearing No. 321/86-
2018-01 (General)/2018 dated 15.02.2018, in which,
directives/ guidelines have been issued in respect of
the issuance of the license for the purpose of
ordinary soil to he used in the important projects
concerning to the construction work as also for the

transportation of the same , in which at para 2(5) it
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has been mentioned that for the purpose of issuance
of the mining license in respect of the aforesaid
projects, there is no need to get the approval done of
the “Mining Project”. In Appendix-9 of the Notification
dated 15.01.2016 issued by the Ministry of the
Environment, Forest and Climate Change,
Government of India, New Delhi, relaxation has been
provided In certain matters with respect to the
Environmental No Objection requirement in which at

para 5, following arrangement has been given:-

“Community works such as removing of the garbage
from the rural ponds or tanks, Mahatma Gandhi
National Rural Employment and Guarantee Schemes
and other government sponsored schemes and
construction of the rural roads, ponds and Dams by

the community efforts”.

b
s E ':gir/‘
TRUE CopY

92



514

There are provisions for granting mining license of
sub minerals under Champer-6, Rule 52 of the U.P.

Minor Minerals (Concessions) Rules, 1963,

Vide Government order bearing No. 821(1}/86-
2018-153(General)/ 2017 dated 11.04.2018, the State
Government has made the royalty of ordinary
soil/ordinary mrida as “Zero” from the date of
promulgation dated 27.03.2018 of the U.P. Minor
Mineral (Concession) Rules (45" Amendment} Rules,
2018. Therefore, under the following terms and
conditions, the mining permission is hereby provided
for a period of three months (03 months) from the date
of 08.05.2020 for the extraction of the ordinary soil
of the minor minerals from the aforesaid land or the
extraction of the mining quantty of the aforesaid soil,

whichever is earlier.

Terms
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The applicant will remain do the reimbursement of the
claim of any third party of the State Government and
it will ensure to fulfill it itself once such a claim 1s

arisern.

The applicant will extract minerals with such method
by which there shall be no obstruction to any road,
public path, building, land acquisition, public

meeting place or public property.

The applicant will keep the account maintained of all
the minerals having been collected and he will give
permission to any adhoc deputed authority for the

mnspection.

He will maintain the complete details with regard to
the extracted quantity of minerals, complete details of

the transportation in the Stock Register and he will
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make available the details of the same to the office by

the 054 date of each calendar month.

The permission as provided to the applicant will
remain valid till the date of the expiry of the notified
period of the permission so provided or till such date,
the minerals licensed quantity are not removed,

whichever 1s earlier.

The Miner will use the minor mineral soil only in the
Highway Project and he will, under any
circumstances, will not use the same for commercial
purpose, failing which, the permission so granted will
be cancelled and for which the Company will solely be

responsible for the same.

The mining of the soil will be done upto the three

meters depth from the surface.
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OTHER TERMS CONCERNING TO THE COVID -19.

1-

According to the guidelines issued by the Centre and
the State Government for the prevention and control
of the Novel Corona Virus and mammtaining Social
Distancing, the use of the machineries with minimum
labours and running the mining activities according

to the necessity it the mining areas.

For the purpose of doing the mining work of the
minerals/transportation work of the same,
information may be given for the safety measures to

be adopted for the management of the Covid-19.

For the machines and the workers/ posting of the
labours, employed workers/ labours, arrangement
may be done for the safety equipments and the

sanitization of the machines and the vehicles used.
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Taking into consideration the prevention and safety
from the infection of the Corona Virus, social
distancing should be complied with and by
maintaining the distance of 1-1 meter from each in
between the two workers/labours, it will be
mandatory to use mask/gamchha, sanitizer and
hand-wash/soap taking into consideration the safety

of the employed workers/labours.

The proper arrangements of the drinking water,
cleaning/ cleanliness and toilets will be ensured so
that the workers/labours employed in the mining

leased area will not face any kind of problem.

Proper arrangements of the soap and water for
washing of the hand by the workers/labours will be

made.
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The workers/laboures will use the home-made face
mark/gamchha and will keep their mouth and nose

covered.

There will be complete ban for the use of liquor,

smoking and use of the tobacco etc.

No engagement of such labours will be made at the
work place who are having symptoms of even normal

fever, cough and cold.

No engagement of a labour/ worker having more than

65 years of age and the breastleeding mothers,

Appeal will be made to all general peoples to use the
AROGYA SETU App by downloading the same in their
Mobiles.

Sd/- lllegible
MINING OFFICER
JALAUN PLACE URAI
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Copy to:-

1} The District Collector Sir for respectful information.

2)  The Superintendent of Police, Jalaun, Place Urai.

3)  Deputy Collector/ Area Officer Police, Urar for
information and for taking necessary action.

4)  M/s Gower Construction Limited, Bundelkhand

Expressway Bawali Road, Kuthaund.

Sd/- Hlegible

MINING OFFICER

JALAUN PLACE URAI
/True translated copy/
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Only for Highway project
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Only for Highway Project
OFFICE OF THE DISTRICT COLLECTOR, JALAUN,

PLACE URAI.

Letter No. 1085/ Mineral- MMC-30 Dated 15 May, 2020

FORM MM-10

M/s Gower Construction Limited Bundelkhand
Expressway Bawali Road, Kuthaund has submitted
an application alongwith the application fee on the
Format M.M-8 secking Mining License for the purpose
of mining of the ordinary soil for the supply of the soil
in the construction of Bundelkhand Expressway High
way in Village Bandhauli and Haidalpur Urai District
Jalaun under the provisions of Chapter-6 of the U.P.
Minor Mineral (Concession) Rules, 1963 from the
following areas. Alongwith the said application, it has
also submitted the Khatauni of the applied area

alongwith the Map and the affidavit in respect of the
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consent of the land owner. The details of the applied

area is as under:-

103

Sl Tehsil | District | Village | Gata No.  Area Licensed
No. Quantity of
the Normal
Soil

Jalaun | Urail Jalaun Barha 551 ¢ 1.271 Hee. | 2,80,000 Cubic
539 : 0.541 Hec. meters
106 | 1.568 Hec.
101, 103, 0.921 Hec.
108, 105! 1.325 Hec.
106, 109, ‘ 2.403 Hec.
115 | 0.526 Hee.
549 - 0.607 Hec.
1445
552
484

; i

Jalaun | Urail Jalaun Vyaspura | 386/2 0.705 Hee. 1,432,000 Cubic
341/1 0.627 llec. Meters
458 1.038 liec.
463/1 0.320 Hee.
11241 0.045 Hec.
394/1 1.704 Hec.

The Mining license in respect of the soil has been

sought for the filling up of the soil in the Highway

/

e
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Project. Vide Government Order bearing No. 321/86-
2018-01 (General)/2018 dated 15.02.2018, in which,
directives/ guidelines have been issued in respect of
the 1ssuance of the license for the purpose of
ordinary soil to be used in the important projects
concerning to the construction work as also for the
transportation of the same , in which at para 2(35) 1t
has been mentioned that for the purpose of issuance
of the mining license in respect of the aforesaid
projects, there is no need to get the approval done of
the “Mining Project”. In Appendix-9 of the Notification
dated 15.01.2016 1issued by the Ministry of the
Environment, Forest and Climate  Change,
Government of India, New Delhi, relaxation has been
provided 1n certain matters with respect to the
Environmental No Objection requirement in which at

para 5, following arrangement has heen given:-
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“Community works such as removing of the garbage
from the rural ponds or tanks, Mahatma Gandhi
National Rural Employment and Guarantee Schemes
and other government sponsored schemes  and
construction of the rural roads, ponds and Dams by

the community efforts”.

There are provisions for granting mining license of
sub minerals under Champer-6, Rule 52 of the U.P.

Minor Minerals {Concessions) Rules, 1963.

Vide Government order bearing No. 821(1)/86-
2018-153(General}/2017 dated 11.04.2018, the State
Government has made the royalty of ordinary
soll/ordinary mrida as “Zero” {rom the date of
promulgation dated 27.03.2018 of the U.P. Minor
Mineral {Concession) Rules (45" Amendment) Rules,
2018. Therefore, under the following terms and

conditions, the mining permission is hereby provided
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for a period of three months {03 months) from the date
of 15.05.2020 for the extraction of the ordinary soil
of the minor minerals from the aforesaid land or the
extraction of the mining quantity of the aforesaid soll,
whichever is earlier.
Terms

The applicant will remain do the reimbursement of the
claim of any third party of the State Government and
it will ensure to fulfili it itself once such a claim is

arisen.

The applicant will extract minerals with such method
by which there shall be no obstruction to any road,
public path, building, land acquisitionn, public

meeting place or public property.

The applicant will keep the account maintained of all

the minerals having been collected and he will give
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permission to any adhoc deputed authority for the

inspection.

He will maintain the complete details with regard to
the extracted quantity of minerals, complete details of
the transportation in the Stock Register and he will
make available the details of the same to the office by

the 05t date of each calendar month.

The permission as provided to the applicant will
remain valid till the date of the expiry of the notified
period of the permission so provided or till such date,
the minerals licensed quantity are not removed,

whichever is earlier.

The Miner will use the minor mineral soil only in the
Highway Project and he will, under any
circumstances, will not use the same for commercial

purpose, failing which, the permission so granted will
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be cancelled and for which the Company will solely be

responsible for the same.

The mining of the soil will be done upto the three

meters depth from the surface.

OTHER TERMS CONCERNING TO THE COVID -19.

1-

According to the guidelines issued by the Centre and
the State Government for the prevention and control
of the Novel Corona Virus and maintaining Social
Distancing, the use of the machineries with minimum
labours and running the mining activities according

to the necessity in the mining areas.

For the purpose of doing the mining work of the
minerals/transportation  work of the same,
information may be given for the safety measures to

be adopted for the management of the Covid-19.
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For the machines and the workers/ posting of the
labours, employed workers/ labours, arrangement
may be done for the safety equipments and the

sanitization of the machines and the vehicles used.

Taking into consideration the prevention and safety
from the infection of the Corona Virus, social
distancing should be complied with and by
maintaining the distance of 1-1 meter from each in
between the two workers/labours, it will be
mandatory to use mask/gamchha, sanitizer and
hand-wash/soap taking into consideration the safety

of the employed workers /labours,

The proper arrangements of the drinking water,
cleaning/ cleanliness and toilets will be ensured so
that the workers/labours employed in the mining

leased area will not face any kind of problem.
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531 110

Proper arrangements of the soap and water for
washing of the hand by the workers/labours will be

made.

The workers/laboures will use the home-made face
mark/gamchha and will keep their mouth and nose

covered.

There will be complete ban for the use of lLquor,

smoking and use of the tobacco etc.

No engagement of such labours will be made at the
work place who are having symptoms of even normal

fever, cough and cold.

No engagement of a labour/ worker having more than

65 years of age and the breastfeeding mothers,
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11- Appeal will be made to all general peoples to use the

AROGYA SETU App by downloading the same in their

Mobiles.
Sd/- Nllegible
MINING OFFICER
JALAUN PLACE URAI
Copy to:-

1) The District Collector Sir for respectful information.
2)  The Superintendent of Police, Jalaun, Place Urai.
3) Deputy Collector/ Area Officer Police, Urai for
information and for taking necessary action.
4]  M/s Gower Construction Limited, Bundelkhand

Expressway Bawali Road, Kuthaund.

Sd/- llegible
MINING OFFICER
JALAUN PLACE URAI

/True translated copy/
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Oniy for Highway praiect
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Only for Highway Project

OFFICE OF THE DISTRICT COLLECTOR, JALAUN,

PLACE URAI.
Letter No. 1108/ Mineral- MMC-30 Dated 21s May,
2020
FORM MM-10

M/s Gower Construction Limited Bundelkhand
Expressway Bawali Road, Kuthaund has submitted
an apphlication alongwith the application fee on the
Format M.M-8 secking Mining License for the purpose
of mining of the ordinary soil for the supply of the soil
in the construction of Bundelkhand Expressway High
way 1n Village Bandhauli and Haidalpur Urai District
Jalaun under the provisions of Chapter-6 of the U.P.
Minor Mineral {Concession) Rules, 1963 from the
following areas. Alongwith the said application, it has
also submitted the Khatauni of the applied area

alongwith the Map and the affidavit in respect of the
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consent of the land owner. The details of the applied

area 1s as under:-

115

Sl Tehsil | District | Village | Gata No. | Area Licensed
No. ; Quantity of
the Normal
Soil
Jalaun Jalaun Jalaun Salabad 71 0.971 Hec. 150000 Cubic
| 688 0.372Hec. Meters
280 0.510 Hec.
608 3.556 Hec/
| 54 3.897 Hec.
|
| 158Kh 0.300 Hec.
| 595 1.987 Hec.
Jalaunr | Jalaun Jalaun Tamba . 202 3..019 Hec.
{275, 271, 4.990 Hec.
329, 256,
277
Jalaun Jalaun Jalaun Laharuwa | 926

The Mining license in respect of the above soil has

been sought for the filling up of the soil in the Highway

Project. Vide Government Order bearing No. 321/86-

2018-01 {General) /2018 dated 15.02.2018, in which,

directives/ guidelines have been issued in respect of

/
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the issuance of the license for the purpose of
ordinary soil to be used in the important projects
concerning to the construction work as also for the
transportation of the same , in which at para 2(5) it
has been mentioned that for the purpose of issuance
of the mining license m respect of the aloresaid
projects, there is no need to get the approval done of
the “Mining Project”. In Appendix-9 of the Notification
dated 15.01.2016 issued by the Ministry of the
Environment, Forest and Climate Change,
Government of India, New Delhi, relaxation has been
provided in certain matters with respect to the
Environmental No Objection requirement in which at

para 5, following arrangement has been given:-

“Community works such as removing of the garbage
from the rural ponds or tanks, Mahatma Gandhi
National Rural Employment and Guarantee Schemes

and other government sponsored schemes  and
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construction of the rural roads, ponds and Dams by

the community efforts”.

There are provisions for granting mining license of
sub minerals under Champer-6, Rule 52 of the U.P.

Minor Minerals (Concessions) Rules, 1963.

Vide Government order bearing No. 821(1)/86-
2018-153(General)/2017 dated 11.04.2018, the State
Government has made the royalty of ordinary
soil/ordinary mrida as “Zero” from the date of
promulgation dated 27.03.2018 of the U.P. Minor
Mineral (Concession) Rules (45" Amendment) Rules,
2018. Therefore, under the following terms and
conditions, the mining permission is hereby provided
for a period of three months (03 months) from the date
of 15.05.2020 for the extraction of the ordinary soil

of the minor minerals from the aforesaid land or the
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extraction of the mining quantity of the aforesaid soil,
whichever is earlier.

Terms
The applicant will remain do the reimbursement of the
claim of any third party of the State Government and
it will ensure to fulfill it itself once such a claim is

arisen.

The applicant will extract minerals with such method
by which there shall be no obstruction to any road,
public path, building, land acquisition, public

meeting place or public property.

The applicant will keep the account maintained of ali
the minerals having been collected and he will give
permission to any adhoc deputed authority for the

inspection.
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He will mamtain the complete details with regard to
the extracted quantity of minerals, complete details of
the transportation in the Stock Register and he will
make available the details of the same to the office by

the 05" date of each calendar month.

The permission as provided to the applicant Will
remain valid till the date of the expiry of the notified
period of the permission so provided or till such date,
the minerals licensed quantity are not removed,

whichever is earlier.

The Miner will use the minor mineral soil only in the
Highway Project and he will, under any
circumstances, will not use the same for commercial
purpose, failing which, the permission so granted will
be cancelled and for which the Company will solely be

responsible for the same.
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7. The mining of the soil will be done upto the three

meters depth from the surface.

OTHER TERMS CONCERNING TO THE COVID -19.

1-  According to the guidelines issued by the Centre and
the State Government for the prevention and control
of the Novel Corona Virus and maintaining Social
Distancing, the use of the machineries with minimum
labours and running the mining activities according

to the necessity in the mining areas.

2-  For the purpose of doing the mining work of the
minerals/transportation work of the same,
information may be given for the safety measures to

be adopted for the management of the Covid-19.

3- For the machines and the workers/ posting of the

labours, employed workers/ labours, arrangement
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may be done for the safety equipments and the

sanitization of the machines and the vehicles used.

Taking into consideration the prevention and safety
from the infection of the Corona Virus, social
distancing should be complied with and by
maintaining the distance of 1-1 meter from each in
between the two workers/labours, it will be
mandatory to use mask/gamchha, sanitizer and
hand-wash/soap taking into consideration the safety

of the employed workers/labours.

The proper arrangements of the drinking water,
cleaning/ cleanliness and toilets will be ensured so
that the workers/labours employed in the mining

leased area will not face any kind of problem.
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Proper arrangements of the soap and water for
washing of the hand by the workers/labours will be

made.

The workers/laboures will use the home-made face
mark/gamchha and will keep their mouth and nose

covered.

There will be complete ban for the use of liquor,

smoking and use of the tobacco etc.

No engagement of such labours will be made at the
work place who are having symptoms of even normal

fever, cough and cold.

No engagement of a labour/ worker having more than

65 years of age and the breastfeeding mothers,
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11- Appeal will be made to all general peoples to use the

AROGYA SETU App by downloading the same in their

Mobiles.
Sd/- lllegible
MINING OFFICER
JALAUN PLACE URAI
Copy to:-
1}  The District Collector Sir for respectful information.

2} The Supernntendent of Police, Jalaun, Place Urai.

3) Deputy Collector/ Area Officer Police, Jalaun for
information and for taking necessary action.

4) M/s Gower Construction Limited, Bundelkhand

Expressway Bawali Road, Kuthaund.

Sd/- Illegible
MINING OFFICER

JALAUN PLACE URAI
/True translated copy/
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Only for Highway Project
OFFICE OF THE DISTRICT COLLECTOR, JALAUN,

PLACE URAI

Letter No. 1109/ Mineral- MMC-30 Dated 21s May,
2020

FORM MM-10

M/s Gower Construction Limited Bundelkhand
Expressway Bawali Road, Kuthaund has submitted
an application alongwith the application fee on the
Format M.M-8 seeking Mining License for the purpose
of mining of the ordinary soil for the supply of the soil
in the construction of Bundelkhand Expressway High
way in Village Bandhauli and Haidalpur Urai District
Jalaun under the provisions of Chapter-6 of the U.P.
Minor Mineral (Concession) Rules, 1963 from the
tollowing areas. Alongwith the said application, it has
also submitted the Khatauni of the applied area

alongwith the Map and the affidavit in respect of the
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consent of the land owner. The details of the applied

area is as under:-

LSl Tehsil | District | Village | Gata No. | Area Licensed
;No. Quantity of

the Normal

; Soil
Jalaun | Jalaun Jalaun Amargarh | 163 1.149 Hec. 250000 Cubic
164 1.153 Hec. Meters
204, 209 2.873 Hec.
105, 254 | 1.774 Hec.
245. 1.744 Hec.
245/2/1A 0.490 Hec.
155Kh 5.037 Hec.
24, 103,
243Kh,
247 Kh.

The Mining license in respect of the above soil has
been sought for the filling up of the soil in the Highway
Project. Vide Government Order bearing No. 321/86-
2018-01 (General)/2018 dated 15.02.2018, in which,
directives/ guidelines have been issued in respect of
the i1ssuance of the license for the purpose of

ordinary soil to be used in the important projects
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concerning to the construction work as also for the
iransportation of the same , in which at para 2(5) it
has been mentioned that for the purpose of issuance
of the mining license in respect of the aforesaid
projects, there is no need to get the approval done of
the “Mining Project”. In Appendix-9 of the Notification
dated 15.01.2016 issued by the Ministry of the
Environment, Forest and  Climate  Change,
Government of India, New Delhi, relaxation has been
provided 1n certain matters with respect to the
Environmental No Objection requirement in which at

para 5, following arrangement has been given:-

“Community works such as removing of the garbage
from the rural ponds or tanks, Mahatma Gandhi
National Rural Employment and Guarantee Schemes
and other government sponsored schemes  and
construction of the rural roads, ponds and Dams by

the community ellorts”.

b
s E ':gir/‘
TRUE CopY

128



550

There are provisions for granting mining license of
sub minerals under Champer-6, Rule 52 of the U.P.

Minor Minerals (Concessions) Rules, 1963.

Vide Government order bearing No. 821{1)/86-
2018-153(General) /2017 dated 11.04.2018, the State
Government has made the royalty of ordinary
soil/ordinary mrida as “Zero” from the date of
promulgation dated 27.03.2018 of the U.P. Minor
Mineral {Concession) Rules (45" Amendment) Rules,
2018.  Therefore, under the following terms and
conditions, the mining permission is hereby provided
for a period of three months (03 months) {rom the date
of 21.05.2020 for the extraction of the ordinary soil
of the minor minerals from the aforesaid land or the
extraction of the mining quantity of the aforesaid soil,
whichever is earlier.

Terms

[
i S
TRUE COPY

129



551

The applicant will remain do the reimbursement of the
claim of any third party of the State Government and
1t will ensure to fulfill it itself once such a claim 1s

arisen.

The applicant will extract minerals with such method
by which there shall be no obstruction to any road,
public path, building, land acquisition, public

meeting place or public property.

The apphicant will keep the account maintained of all
the minerals having been collected and he will give
permission to any adhoc deputed authority for the

mspection.

He will maintain the complete details with regard to
the extracted quantity of minerals, complete details of

the transportation in the Stock Register and he will
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make available the details of the same to the office by

the 03" date of each calendar month.

The permission as provided to the applicant will
remain valid tll the date of the expiry of the notified
period of the permission so provided or till such date,
the minerals licensed quantity are not removed,

whichever is earlier.

The Miner will use the minor mineral soil only in the
Highway Project and he will, under any
circumstances, will not use the same for commercial
purpose, failing which, the permission so granted will
be cancelled and for which the Company will solely be

responsible for the same.

The mining of the soil will be done upto the three

meters depth {rom the surface.

b
P
TRUE CopY

131



553

OTHER TERMS CONCERNING TO THE COVID -19,

1-

According to the guidelines issued by the Centre and
the State Government for the prevention and control
of the Novel Corona Virus and maintaining Social
Distancing, the use of the machineries with minimum
labours and running the mining activities according

to the necessity in the mining areas.

For the purpose of doing the mining work of the
minerals/transportation work of the same,
information may bhe given for the safety measures to

be adopted for the management of the Covid-19.

For the machines and the workers/ posting of the
labours, employed workers/ labours, arrangement
may be done for the safety equipments and the

sanitization of the machines and the vehicles used.
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Taking into consideration the prevention and safety
from the infection of the Corona Virus, social
distancing should be complied with and by
maintaining the distance of 1-1 meter from each in
between the two workers/labours, it will be
mandatory to use mask/gamchha, sanitizer and
hand-wash/soap taking into consideration the safety

of the employed workers/labours.

The proper arrangements of the drinking water,
cleaning/ cleanliness and toilets will be ensured so
that the workers/labours employed in the mining

leased area will not face any kind of problem.

Proper arrangements of the soap and water lor
washing of the hand by the workers/labours will be

made.
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The workers/laboures will use the home-made face
mark/gamchha and will keep their mouth and nose

covered.

There will be complete ban for the use of liquor,

smoking and use of the tobacco etc.

No engagement of such labours will be made at the
work place who are having symptoms of even normal

fever, cough and cold.

No engagement of a labour/ worker having more than

65 years of age and the breastfeeding mothers,

Appeal will be made to all general peoples to use the
AROGYA SETU App by downloading the same in therr

Mabiles.

Sd/- lllegible
MINING OFFICER
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JALAUN PLACE URAI
Copy to:-

1} The Dasstrict Collector Sir for respectful information.

2) The Superintendent of Police, Jalaun, Place Urai.

3)  Deputy Collector/ Area Officer Police, Jalaun for
inforrnation and for taking necessary action.

4)  M/s Gower Construction Limited, Bundelkhand

Expressway Bawali Road, Kuthaund.

Sd /- Hlegible
MINING OFFICER
JALAUN PLACE URAI

/True translated copy/
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Only for Highway Project
OFFICE OF THE DISTRICT COLLECTOR, JALAUN,
PLACE URAIL
Letter No. 1130/ Mineral- MMC-30 Dated 29 May,
2020

FORM MM-10

M/s Gower Construction Limited Bundelkhand
Expressway Bawali Road, Kuthaund has submitted
an application alongwith the application fee on the
Format M.M-8 seeking Mining License for the purpose
of mining of the ordinary soil for the supply of the soil
in the construction of Bundelkhand Expressway High
way in Village Bandhauli and Haidalpur Urai District
Jalaun under the provisions of Chapter-6 of the U.P.
Minor Mineral (Concession) Rules, 1963 from the
following areas. Alongwith the said application, it has
also submitted the Khatauni of the applied area

alongwith the Map and the affidavit in respect of the
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consent of the land owner. The details of the applied

area is as under:-

139

Sl Tehsil | District | Village : Gata No.  Arca Licensed
No. Quantity of
the Normal
Soil
1. Urai Jalaun Vvaspura | 395 0.065 Hec. 100000 Cubic
396 0.097 Hec. Meters
386/2 0.705 Hec.
394/1 0.481 Hec,
409 0.932 Hec.
407 1.080 Hec.
500 0.390
468 0.491 Hec.

The Mining license in

respect of the above soil has

been sought for the {iliing up of the soil in the Highway

Project. Vide Government Order bearing No. 321/86-

2018-01 (General) /2018 dated 15.02.2018, in which,

directives/ guidelines have been issued in respect of

the issuance of the license

for the purpose of

ordinary soil to be used in the important projects

concerning to the construction work as also for the
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transportation of the same , in which at para 2(5) it
has been mentioned that for the purpose of issuance
of the mining license in respect of the aforesaid
projects, there 1s no need to get the approval done of
the “Mining Project”. In Appendix-9 of the Notification
dated 15.01.2016 issued by the Ministry of the
Environment, Forest and Climate Change,
Government of India, New Delhi, relaxation has been
provided 1n certain matters with respect to the
Environmental No Objection requirement in which at

para 5, following arrangement has been given:-

“Community works such as removing of the garbage
from the rural ponds or tanks, Mahatma Gandhi
National Rural Employment and Guarantee Schemes
and other government sponsored schemes and
construction of the rural roads, ponds and Dams by

the community efforts”.
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There are provisions for granting mining license of
sub minerals under Champer-6, Rule 52 of the U.P.

Minor Minerals {Concessions} Rules, 1963,

Vide Government order bearing No. 821(1)/86-
2018-153(General)}/2017 dated 11.04.2018, the State
Government has made the royalty of ordinary
soill/ordinary mrida as “Zero” from the date of
promulgation dated 27.03.2018 of the U.P. Minor
Mineral (Concession) Rules (45" Amendment) Rules,
2018, Therefore, under the following terms and
conditions, the mining permission is hereby provided
for a period of three months {03 months) from the date
of 29.05.2020 for the extraction of the ordinary soil
of the minor minerals from the aforesaid land or the
extraction of the mining quantity of the aforesaid soil,
whichever is earlier.

Terms
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The applicant will remain do the reimbursement of the
claim of any third party of the State Government and
it will ensure to fulfill it itself once such a claim 1s

arisen.

The applicant will extract minerals with such method
by which there shall be no obstruction to any road,
public path, building, land acquisition, public

meeting place or public property.

The applicant will keep the account maintained of all
the minerals having been collected and he will give
permission to any adhoc deputed authority for the

inspection.

He will maintain the complete details with regard to
the extracted quantity of mmerals, complete details of

the transportation in the Stock Register and he will
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make available the details of the same to the office by

the 05M date of each calendar month.

The permission as provided to the applicant will
remain valid till the date of the expiry of the notified
period of the permission so provided or till such date,
the minerals licensed quantity are not removed,

whichever 1s earlier.

The Miner will use the minor mineral soil only in the
Highway Project and he will, under any
circumstances, will not use the same for commercial
purpose, failing which, the permission so granted will
be cancelled and for which the Company will solely be

responsible for the same.

The mining of the soil will be done upto the three

meters depth from the surface.
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OTHER TERMS CONCERNING TO THE COVID -19.

1-

According to the guidelines issued by the Centre and
the State Government for the prevention and control
of the Novel Corona Virus and mamntaining Social
Distancing, the use of the machineries with minimum
labours and running the mining activities according

to the necessity in the mining areas.

For the purpose of doing the mining work of the
minerals/transportation work of the same,
information may be given for the safety measures to

be adopted for the management of the Covid-19.

For the machines and the workers/ posting of the
labours, emploved workers/ labours, arrangement
may be done for the safety equipments and the

sanitization of the machines and the vehicles used.
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Taking into consideration the prevention and safety
from the infection of the Corona Virus, social
distancing should be complied with and by
maintaining the distance of 1-1 meter from each in
between the two workers /labours, it will be
mandatory to use mask/gamchha, sanitizer and
hand-wash/soap taking into consideration the safety

of the employed workers/labours.

The proper arrangements of the drinking water,
cleaning/ cleanliness and toilets will be ensured so
that the workers/labours employed in the mining

leased area will not face any kind of problem.

Proper arrangements of the soap and water for
washing of the hand by the workers/lahours will be

made,
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7-  The workers/laboures will use the home-made face
mark/gamchha and will keep their mouth and nose

covered.

&-  There will be completé ban for the use of liquer,
smoking and use of the tobacco etc.

9-  No engagement of such labours will be made at the
work place who are having symptoms of even normal
fever, cough and cold.

10- No engagement of a labour/ worker having more than
65 years of age and the breastfeeding mothers,

11- Appeal will be made to all general peoples to use the

AROGYA SETU App by downloading the same in their

Mobiles.
Sd/- lllegible
MINING OFFICER
JALAUN PLACE URAI
Copy to:-

1) The District Collector Sir for respectful information.

2)  The Superintendent of Police, Jalaun, Place Urai.
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3)  Deputy Collector/ Area Officer Police, Urai for
information and for taking necessary action.
4)  M/s Gower Construction Limited, Bundelkhand

Expressway Bawall Road, Kuthaund.

Sd/- lllegible

MINING OFFICER

JALAUN PLACE URAI
/True translated copy/
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Only for Highway Project
OFFICE OF THE DISTRICT COLLECTOR, JALAUN,

PLACE URALI.

Letter No. 1131/ Mineral- MMC-30 Dated 29t May,
2020

FORM MM-10

M/s Gower Construction Limited Bundelkhand
Expressway Bawali Road, Kuthaund has submitted
an application alongwith the application fee on the
Format M.M-8 seeking Mining License for the purpose
of mining of the ordinary soil for the supply of the soil
in the construction of Bundelkhand Expressway High
way in Village Bandhauli and Haidalpur Urai District
Jalaun under the provisions of Chapter-6 of the U.P.
Minor Mineral {Concession) Rules, 1963 from the
following areas. Alongwith the said application, it has
also submitted the Khatauni of the applied area

alongwith the Map and the affidavit in respect of the
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consent of the land owner. The details of the applied

area 1s as under:-

S1. | Tehsil | District | Village | Gata No. | Area Licensed
No. | Quantity of
the Normal
!
| Soil
1. a Jalaun Jalaun Dhantili 1172 0.704 Hec, 100000 Cubic
’ 1075 1.275 Hec. | Meters
1167 0.352 Hec.
1168 (.352 Hec.
1170 0.555 Hec.
1149 0.510 Hec
11535 0.991Hec.
1234 0.202 Hec.
1455 M
2. Jalaun Jalaun Dhanaura | 1318 0.535 Hee. 1400060 Cubic
kalan 1327 2.094 Hec. Meters
1316 0.995 Hec.
1304Kh 0.930 Hec.

The Mining license in respect of the above soil has

been sought for the filling up of the soil in the Highway

Project. Vide Government Order bearing No. 321/86-

2018-01 (General)/2018 dated 15.02.2018, in which,

directives/ guidelines have been issued in respect of

/

S
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the issuance of the license for the purpose of
ordinary soil to be used in the important projects
coricerning to the construction work as also for the
transportation of the same , in which at para 2(5) it
has been mentioned that for the purpose of issuance
of the mining license in respect of the aforesaid
projects, there is no need to get the approval done of
the “Mining Project”. In Appendix-9 of the Notification
dated 15.01.2016 1ssued by the Ministry of the
Environment, Forest and Climate Change,
Government of India, New Delhi, relaxation has been
provided 1n certain matters with respect to the
Environmental No Objection requirement in which at

para 5, following arrangement has been given:-

“Community works such as removing of the garbage
from the rural ponds or tanks, Mahatma Gandhi
National Rural Employment and Guarantee Schemes

and other government sponsored schemes  and
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construction of the rural roads, ponds and Dams by

the community efforts”.

There are provisions for granting mining license of
sub minerals under Champer-6, Rule 52 of the U.P.

Minor Minerals (Concessions) Rules, 1963.

Vide Government order bearing No. 821(1)/86-
2018-153(General)/ 2017 dated 11.04.2018, the State
Government has made the royalty of ordinary
soil/ordinary mrida as “Zero” from the date of
promulgation dated 27.03.2018 of the U.P. Minor
Mineral {Concession) Rules (45t Amendment) Rules,
2018.  Therefore, under the following terms and
conditions, the mining permission is hereby provided
for a period of three rmmonths (03 months) from the date
of 29.05.2020 for the extraction of the ordinary soil

of the minor minerals from the aforesaid land or the
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extraction of the mining quantity of the aforesaid soii,
whichever is earlier.

Terms
The applicant will remain do the reimbursement of the
claim of any third party of the State Government and
it will ensure to fulfill it itself once such a claim is

arisen.

The applicant will extract minerals with such method
by which there shall be no obstruction to any road,
public path, building, land acquisition, public

meeting place or public property.

The applicant will keep the account maintained of all
the minerals having been collected and he will give
permussion to any adhoc deputed authority for the

inspection.
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He will maintain the compilete details with regard to
the extracted quantity of minerals, complete details of
the transportation in the Stock Register and he will
make available the details of the same to the office by

the 054 date of each calendar month.

The permission as provided to the applicant will
remain valid till the date of the expiry of the notified
period of the permission so provided or till such date,
the minerals licensed quantity are not removed,

whichever is earlier.

The Miner will use the minor mineral soil only in the
Highway Project and he will, under any
circumstances, will not use the same for commercial
purpose, failing which, the permission so granted will
be cancelled and for which the Company will solely be

responsible for the same.
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7.  The mining of the soil will be done upto the three

meters depth from the surface.

OTHER TERMS CONCERNING TO THE COVID -19,

1-  According to the guidelines issued by the Centre and
the State Government {or the prevention and control
of the Novel Corona Virus and maintaining Social
Distancing, the use of the machineries with minimum
labours and running the mining activities according

to the necessity in the mining areas may be done.

2-  For the purpose of doing the mining work of the
minerals/transportation work of the same,
information may be given for the safety measures to

be adopted for the management of the Covid-19.

3- For the machines and the workers/ posting of the

labours, emploved workers/ labours, arrangement
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may be done for the safety equipments and the

samtization of the machines and the vehicles used.

Taking into consideration the prevention and safety
from the infection of the Corona Virus, social
distancing should be complied with and by
maintaining the distance of 1-1 meter from each in
between the two workers/labours, it will be
mandatory to use mask/gamchha, sanitizer and
hand-wash /soap taking into consideration the safety

of the employed workers/labours.

The proper arrangements of the drinking water,
cleaning/ cleanliness and toilets will be ensured so
that the workers/labours employed in the mining

leased area will not face any kind of problem.

b
P
TRUE COPY

157



10-

579 158

Proper arrangements of the soap and water for
washing of the hand by the workers/labours will be

made.

The workers/laboures will use the home-made face
mark/gamchha and will keep their mouth and nose

covered.

There will be complete ban for the use of liquor,

smoking and use of the tobacco etc.

No engagement of such labours will be made at the
work place who are having symptoms of even normal

fever, cough and cold.

No engagement of a labour/ worker having more than

65 years of age and the breastfeeding mothers,
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11- Appeal will be made to all general peoples to use the

AROGYA SETU App by downloading the same 1n their

Mobiles.
Sd/- Illegible
MINING OFFICER
JALAUN PLACE URAI
Copy to:-
1) The District Collector Sir for respectful information.

2)  The Superintendent of Police, Jalaun, Place Urai.

3) Deputy Collector/ Area Officer Police, Jalaun for
information and for taking necessary action.

4) M/s Gower Construction Limited, Bundelkhand

Expressway Bawali Road, Kuthaund.

Sd/- lllegible

MINING OFFICER

JALAUN PLACE URAI
/True translated copy/
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Only for Highway Project

OFFICE OF THE DISTRICT COLLECTOR, JALAUN,

PLACE URALI.

Letter No. 1163/ Mineral- MMC-30 Dated 05"  June,

2020

FORM MM-10

M/s Gower Construction Limited Bundelkhand
Expressway Bawalh Road, Kuthaund has submitted
an application alongwith the application fee on the
Format M.M-8 seeking Mining License for the purpose
of mining of the ordinary soil for the supply of the soil
in the construction of Bundelkhand Expressway High
way under the provisions of Chapter-6 of the U.P.
Minor Mineral (Concession) Rules, 1963 from the
following areas of the District Jalaun. Alongwith the
said application, it has also submitted the Khatauni
of the applied area alongwith the Map and the affidavit
in respect of the consent of the land owner. The details

of the applied area is as under:-

-
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sl

. No.

Tehsil | District | Village | Gata No. | Area ~Licensed

' Soil

“Quantity of
the ordinary

Jalaun Jalaun Ranuwa 2 1.320 40000

Meters

Cuhic

The Mining license in respect of the above soil has
been sought for the filling up of the soil in the Highway
Project. Vide Government Order bearing No. 321 /86-
2018-01 {General)/2018 dated 15.02.2018, in which,
directives/ guidelines have been issued in respect of
the i1ssuance of the license for the purpose of
ordinary soil to be used in the important projects
concerning to the construction work as also for the
transportation of the same , in which at para 2(5) it
has been mentioned that for the purpose of issuance
of the mining license in respect of the aforesaid
projects, there 1s no need to get the approval done of
the “Mining Project”. In Appendix-9 of the Notification

dated 15.01.2016 issued by the Ministry of the
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Environment, Forest and Climate  Change,
Government of India, New Delhi, relaxation has been
provided in certain matters with respect to the
Environmental No Objection requirement in which at
para 5, following arrangement has been given:-

“Community works such as removing of the garbage
from the rural ponds or tanks, Mahatma Gandhi
National Rural Employment and Guarantee Schemes
and other government sponsored schemes and
construction of the rural roads, ponds and Dams by

the community efforts”.

There are provisions for granting mining license of
sub minerals under Champer-6, Rule 52 of the U.P.

Minor Minerals (Concessions} Rules, 1963.

Vide Government order bearing No. 821{1)/86-
2018-153{General) /2017 dated 11.04.2018, the State
Government has made the royalty of ordinary

soll/ordinary mrida as “Zero” from the date of
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promulgation dated 27.03.2018 of the U.P. Minor
Mineral {Concession) Rules (45" Amendment} Rules,
2018. Therefore, under the following terms and
conditions, the mining permission is hereby provided
for a period of three months (03 months) from the date
of 06.06.2020 for the extraction of the ordinary soil
of the minor minerals from the aforesaid land or the
extraction of the mining quantity of the atoresaid soil,
whichever is earlier.

Terms

The applicant will remain do the reimbursement of the
claim of any third party of the State Government and
it will ensure to fulfill it itsell once such a claim is

arisen.

The applicant will extract minerals with such method
by which there shall be no obstruction to any road,
public path, building, land acquisition, public

meeting place or public property.
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The applicant will keep the account maintained of all
the minerals having been collected and he will give
permission to any adhoc deputed authority for the

inspection.

He will maintain the complete details with regard to
the extracted quantity of minerals, complete details of
the transportation in the Stock Register and he will
make available the details of the same to the office by

the 05t date of each calendar month.

The permission as provided to the applicant will
remain valid till the date of the expiry of the notified
period of the permission so provided or till such date,
the minerals licensed quantity are not removed,

whichever is earlier.

The Miner will use the minor mineral soil only in the

Highway Project and he will, under any
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circumstances, will not use the same [or commercial
purpose, failing which, the permission so granted will
be cancelled and for which the Company will solely be

responsible for the same.

The mining of the soil will be done upto the three

meters depth from the surface.

OTHER TERMS CONCERNING TO THE COVID -19.

i-

According to the guidelines issued by the Centre and
the State Government for the prevention and control
of the Novel Corona Virus and maintaining Social
Distancing, the use of the machineries with minimum
labours and running the mining activities according

to the necessity in the mining areas may be done.
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Only for Hishway project

OFFICE OF DISTRICT COLLECTOR,

JALAUN PLACE ORAI
Letter no.1184/Khanij-MMC-30 Date: 12 June 2020
FOR - M.M. - 10

M/s Gawar Constructions Ltd. Bundelkhand
Expressway Bawli Road, Kuthond for supply of soil in
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter — 6 of the U.P. Minor Minerals (Concession}
Rules 1963, Chapter — 6 for minerals license of normal
soil under form M.M. — 8 along with application {fee.
Along with the application, in connection with the
khatont of the applied area and the consent of land
owner, aiffidavit and map has been submitted. The

description of the applied area is as below:-
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Sl. | Tehsil | District | Village | Gata | Area Permitted
No. no. quantity
of normal

soil.

1 Orai Jalaun |Vardh | 458 |5.597 100000
hectare | Cubic

meters

The mining hcense of the above soil has been
asked for soil filling in the highway project. The
Government order no. 321/86-2018-01
(General)/ 2018 dated 15.02.2018 in which guidelines
have been issued in connection with issuance of
license for mining and transport of ordinary soil to be
used In  important  projects  concerned  with
construction works, in which para — 2(5) this has been
mentioned that for the above projects, there is no need
for getting the “mining scheme” approved for 1ssuance

of mining license. In Appendix 9 of notification dated
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15.01.2016 of Ministry of Environment, Forest and
Climate Change, Government of India, New Delhi, in
certaln cases, exemption f{rom the requirement of
environmental clearance has been granted, in whose

para - 5, the following arrangement has been given.

“Community work like de-silting ponds rural
ponds or tanks, construction of rural roads, ponds,
damns under the Mahatama Gandhi National Rural
Employment and  Guarantee  Schemes, other
government sponsored schemes and community

efforts.”

In U.P. Minor Minerals (Concession) Rules 1963,
Chapter - 6, rule -~ 52, there is provision of sanctioning

mining license of minor minerals.

Through government order no. 821(1}/86-2018-
153(Ordinary)/2017 dated 11.04.2018, from the date
of promulgation 27.03.2018 of the U.P. Minor Minerals

{Concession} Rules (45 amendment) Rules 2018, the
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State Government has made the royalty of ordinary
soil /normal soil “Nil”. Therefore, under the following
terms, for minor mineral soil extraction from the
mentioned land, period of three months (03 months)
from dated 12.06.2020 or extraction of above written
soil mineral quantity, whichever is earlier out of these,

mining permission is accorded.

CONDITIONS

1. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there i1s no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The applicant would keep accounting of all the

collected minerals and would permit the authority
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deputed for the purpose (o examine such
accounts.

4. Would keep all the details of extraction and
transportation of minerals quantity in the stock
register and would make its details available to
the office each month by the 05™ date.

5. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
quantity is not removed. Out of these, whichever
1s earlier.

6. The soil miner would use the minor mineral soil
only in the highway project. He would not use the
soil commercially in any case otherwise the
permission would be cancelled for which the
company would itself would be responsible.

/. The mining of soil would be done upto a depth of

three meters [rom the surface.

Other conditions concerned with Covid - 19:-
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1. For prevention and control of novel corona virus,
social distancing and according to the guidelines
issued by the central and State Government,
using machines with minimum laborers, mining
methods be conducted in the mining arcas as per
reguiremnent.

2. For operating the work of mining/transportation
of minerals, information with respect to safety
measures for Covid - 19 management be given.

3. Appointing machines and personnel/laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

4. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, it would be

compulsory for keeping the safety of the
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personnel/laborers appointed, to use
mask/gamcha, sanitizer and hand wash/soap.

It should be ensured to make proper
arrangements of potable water, cleanliness and of
toilets so that the personnel/laborers appointed
in the lease mining area do not have to confront
any type of problem.

. For hand washing of the personnel/laborers,
proper arrangement of soap and water for
washing hands should be made.

. The  personnel/laborers, using homemade
mask/gamcha, would keep their nose and
mouths covered.

. Consumption of liquor, smoking and tobacco etc.
would be completed restricted.

. Such laborers should not be employed at the
work place who have generally symptoms of fever,

cough and cold.
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10. At work place, the personnel/laborers of more

11.

than 65 years of age and lactating women should
not be employed.
Common persons should be appealed to

download Aarogya Setu app in their mobile and

use that.
Sd/
MINING OFFICIAL
JALAUN Place ORAI

Copy to:

1. District Magistrate, Jalaun, place Orai,
respectiully, for imformation.

2. Superintendent of Police, Jalaun, place Orai,
respectfully, for information.

3. Dy. Collector/Regional Officer Police, Orai, sent
for information and necessary action.

4. M/s Gawar Constructions Ltd. Bundelkhand
Expressway, Bawli Road, Kuthond.

sSd/

MINING OFFICIAL
JALAUN Place ORAI
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Only {for Highway project

OFFICE OF DISTRICT COLLECTOR,

JALAUN PLACE ORAI
Letter no.1187/Khanij-MMC-30 Date: 15 June 2020
FOR-M.M.-10

M/s Gawar Constructions Ltd. Bundelkhand
Expressway Bawli Road, Kuthond for supply of soil in
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter — 6 of the U.P. Minor Minerals {Concession)
Rules 1963, Chapter - 6 for minerals license of normal
sotl under form M.M. - 8 along with application fee.
Along with the application, in connection with the
khatoni of the applied area and the consent of land
owner, affidavit and map has been submitted. The

description of the applied area is as below:-
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Sl. | Tehsil District Village | Gata | Area Permitted
No. no. quantity
1 of normal

so1l.

1 Orai  Jalaun Kapasi 163 | 1.833 |500000
hectare | Cubic

meters

2 Orai Jalaun | Kapasi! 136 [7.342 | 500000
hectare | Cubic

meters

The mining license of the above soil has been
asked for soil filling in the highway project. The
Government order no. 321/86-2018-01
(General)/2018 dated 15.02.2018 in which guidelines
have been issued in connection with issuance of
license for mining and transport of ordinary soil to be
used 1n  important projects concerned  with
construction works, in which para — 2(5) this has been
mentioned that for the above projects, there 1s no need

for getting the “mining scheme” approved for issuance
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of mining license. In Appendix 9 of noufication dated
15.01.2016 of Ministry of Environment, Forest and
Climate Change, Government of India, New Delhi, in
certain cases, exemption from the requirement of
environmental clearance has been granted, in whose

para — 5, the following arrangement has been given.

“Community work like de-silting ponds rural
ponds or tanks, construction of rural roads, ponds,
damns under the Mahatama Gandhi National Rural
Employment and  Guarantee  Schemes,  other
government sponsored schemes and community

efforts.”

In U.P. Minor Minerals (Concession) Rules 1963,
Chapter — 6, rule - 52, there is provision of sanctioning

mining license of minor minerals.

Through government order no. 821(1}/86-2018-
153{Ordinary) /2017 dated 11.04.2018, from the date

of promulgation 27.03.2018 of the U.P. Minor Minerals
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(Concession) Rules (45t amendment) Rules 2018, the
State Government has made the rovalty of ordinary
soil/normal soil “Nil”. Therefore, under the following
terms, for minor mineral soil extraction from the
mentioned land, period of three months {03 months)
from dated 15.06.2020 or extraction of above written
soil mineral quantity, whichever is earlier out of these,

mining permission is accorded.

CONDITIONS

1. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there 1s no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The applicant would keep accounting of all the

collected minerals and would permit the authority
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deputed for the purpose to examine such
accounts.

4. Would keep all the details of extraction and
transportation of minerals quantity in the stock
register and would make its details available to
the office each month by the 05™ date.

5. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
quantity is not removed. Out of these, whichever
is earlier.

6. The soil miner would use the minor mineral soil
only in the highway project. He would not use the
soil commercially in any case otherwise the
permission would be cancelled for which the
company would itself would be responsible.

7. The mining of soil would be done upto a depth of

three meters from the surface.

Other conditions concerned with Covid - 19:-
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1. For prevention and control of novel corona virus,
social distancing and according to the guidelines
issued by the central and State Government,
using machines with minimum laborers, mining
methods be conducted in the mining areas as per
requirement.

2. For operating the work of mining /transportation
of minerals, information with respect to safety
measures for Covid - 19 management be given.

3. Appointing machines and personnel /laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

4. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, 1t would be

compulsory for keeping the safety of the
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personnel/laborers appointed, to use
mask/gamcha, santtizer and hand wash/soap.
It should be ensured to make proper
arrangements of potable water, cleanliness and of
toilets so that the personnel/laborers appointed
in the lease mining area do not have to confront
any type of problem.

. For hand washing of the personnel/laborers,
proper arrangement of soap and water for
washing hands should be made.

. The  personnel/laborers, using homemade
mask/gamcha, would keep their nose and
mouths covered.

. Consumption of liquor, smoking and tobacco etc.
would be completed restricted.

. Such laborers should not be employed at the
work place who have generally symptoms of fever,

cough and cold.
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10. At work place, the personnel/laborers of more

11.

than 65 years of age and lactating women should
not be employed.
Common persons should be appealed to

download Aarogya Setu app in their mobile and

use that.
Sd/
MINING OFFICIAL
JALAUN Place ORAI

Copy to:

1. District Magistrate, for information.

2. Superintendent of Police, Jalaun, place Orai,
for information.

3. Dy. Collector/Regional Officer Police, Orai, sent
for information and necessary action.

4, M/s Gawar Constructions Ltd. Bundelkhand
Expressway, Bawli Road, Kuthond.

sd/

MINING OQFFICIAL
JALAUN Place ORAI
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Only for Highway project

OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI
Letter no.1194/Khanij-MMC-30 Date: 16 June 2020

FOR-M.M. - 10

M/s Gawar Constructions Ltd. Bundelkhand
Expressway Bawli Road, Kuthond for supply of soil in
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter ~ 6 of the U.P. Minor Minerals (Concession)
Rules 1963, Chapter — 6 for minerals license of normal
soll under form M.M. - 8 along with application fee.
Along with the application, in connection with the
khatoni of the applied area and the consent of land
owner, affidavit and map has been submitted. The

description of the applied area is as below:-
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S1. ; Tehsil | District é'\/illage Gata | Area Permitted
No. ' | no. quantity
g of normal
soil.

1 Orai Jalaun | Salabad |73 1.26 500000
T4 hectare | Cubic

Kha meters

The mining license of the above soil has been
asked for soil filling in the highway project. The
Government order no. 321/86-2018-01
(General) /2018 dated 15.02.2018 mn which guidelines
have been issued in connection with issuance of
license for mining and transport of ordinary soil to be
used in important projects concerned  with
construction works, in which para — 2(3) this has been
mentioned that for the above projects, there is no need
for getting the “mining scheme” approved for issuance
of mining license. In Appendix © of notification dated
15.01.2016 of Ministry of Environment, Forest and

Climate Change, Government of India, New Delhi, in
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certain cases, exemption from the requirement of
environmental clearance has been granted, in whose

para - 5, the following arrangement has been given.

“Community work like de-silting ponds rural
ponds or tanks, construction of rural roads, ponds,
damns under the Mahatama Gandhi National Rural
Employment and  Guarantee  Schemes, other
government sponsored schemes and community

efforts.”

In U.P. Minor Minerals (Concession) Rules 1963,
Chapter - 6, rule — 52, there is provision of sanctioning

mining license of minor minerals.

Through government order no. 821(1)/86-2018-
153(Ordinary) /2017 dated 11.04.2018, from the date
of promulgation 27.03.2018 of the U.P. Minor Minerals
(Concession) Rules (45" amendment} Rules 2018, the
State Government has made the royalty of ordinary

sotl/normal soil “Nil”. Therefore, under the following
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terms, for minor mineral soil extraction from the
menuioned land, period of three months (03 months)
from dated 16.06.2020 or extraction of above written
soil mineral quantity, whichever is earlier out of these,

mining permission is accorded.

CONDITIONS

1. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there 1s no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The applicant would keep accounting of all the
collected minerals and would permit the authority
deputed for the purpose to examine such

accounts.
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4. Would keep all the details of extraction and
transportation of minerals quantity in the stock
register and would make its details available to
the office each month by the 05 date.

5. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
quantity 1s not removed. Out of these, whichever
is earher.

6. The soil miner would use the minor mineral soil
only in the highway project. He would not use the
soill commercially in any case otherwise the
permission would be cancelled for which the
company would itselif would be responsible.

7. The mining of soil would be done upto a depth of

three meters from the surface.

Other conditions concerned with Covid — 19:-
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1. For prevention and control of novel corona virus,
social distancing and according to the guidelines
issued by the central and State Government,
using machines with minimum laborers, mining
methods be conducted in the mining areas as per
requirement.

2. For operating the work of mining /transportation
of minerals, information with respect to safety
measures for Covid — 19 management be given,

3. Appointing machines and personnel /laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

4. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, it would be

compulsory for keeping the safety of the
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personnel/laborers appointed, to use
mask/gamcha, sanitizer and hand wash/soap.
It should be ensured to make proper
arrangements of potable water, cleanliness and of
toilets so that the personnel/laborers appointed
in the lease mining area do not have to confront
any type of problem.

. For hand washing of the personnel/laborers,
proper arrangement of soap and water for
washing hands should be made.

. The  personnel/laborers, using homemade
mask/gamcha, would keep their nose and
mouths covered.

. Consumption of liquor, smoking and tobacco etc.
would be completed restricted.

. Such laborers should not be employed at the
work place who have generally symptoms of fever,

cough and cold.
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10. At work place, the personnel/laborers of more

11.

than 65 years of age and lactating women should
not be employed.
Common persons should be appealed to

download Aarogya Setu app in their mobile and

use that.
Sd/
MINING OFFICIAL
JALAUN Place ORAI

Copy to:

1. District Magistrate, for information.

2. Superintendent of Police, Jalaun, place Orai,
for information.

3. Dy. Collector/Regional Officer Police, Orai, sent
for information and necessary action.

4. M/s Gawar Constructions Ltd. Bundelkhand
Expressway, Bawli Road, Kuthond.

Sd/

MINING OFFICIAL
JALAUN Place QRAI
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Only for Hishway project

OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI
Letter no.1195/Khanij-MMC-30 Date: 16 June 2020

FOR-M.M. - 10

M/s Gawar Constructions Ltd. Bundelkhand
Expressway Bawlt Road, Kuthond fof supply of soil in
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter - 6 of the U.P. Minor Minerals (Concession)
Rules 1963, Chapter — 6 for minerals license of normal
soil under form M.M. — 8 along with application {fee.
Along with the application, in connection with the
khatoni of the applied area and the consent of land
owner, aflidavit and map has been submitted. The

description of the applied area is as below:-
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Sl. | Tehsil  District  Village iGata Area Permitted
No. ne. quantity
of normal

soil.

1 Orai Jalaun | Kusmi | 268 1.630 40000
hectare | Cubic

meters

The mining license of the above soil has heen
asked for soil filling in the highway project. The
Government order no. 321/86-2018-01
(General) /2018 dated 15.02.2018 in which guidelines
have been issued in connection with issuance of
license for mining and transport of ordinary sotl to be
used In important projects concerned  with
construction works, in which para — 2(5) this has been
mentioned that for the above projects, there is no need
for getting the “mining scheme” approved for issuance
of mining license. In Appendix 9 of notification dated
15.01.2016 of Ministry of Environment, Forest and

Climate Change, Government of India, New Delhi, in
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certain cases, exemption from the requirement of
environmental clearance has been granted, in whose

para — 5, the following arrangement has been given,

“Community work like de-silting ponds rural
ponds or tanks, construction of rural roads, ponds,
damns under the Mahatama Gandhi National Rural
Employment and  Guarantee  Schemes, other
government sponsored schemes and community

efforts.”

In U.P. Minor Minerals {Concession) Rules 1963,
Chapter — 6, rule — 52, there is provision of sanctioning

mining license of minor minerals.

Through government order no. 821(1)/86-2018-
153{Ordinary) /2017 dated 11.04.2018, from the date
of promulgation 27.03.2018 of the U.P. Minor Minerals
(Concession) Rules (45 amendment) Rules 2018, the
State Government has made the royalty of ordinary

soil/normal soil “Nil”. Therefore, under the f{ollowing
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terms, for minor mineral soil extraction from the
mentioned land, period of three months (03 months)
from dated 16.06.2020 or extraction of above written
soil mineral quantity, whichever is earlier out of these,

mining permission is accorded.

CONDITIONS

1. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itself settle such claims as they arise.

2. The applicant would extract muneral with such a
method so that there i1s no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The applicant would keep accounting of all the
collected minerals and would permit the authority
deputed for the purpose to examine such

accounts.
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4. Would keep all the details of extraction and
transportation of minerals quantity in the stock
register and would make its details available to
the office each month by the O5™ date.

3. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
quantity 1s not removed. Out of these, whichever
is earlier.

6. The soil miner would use the minor mineral soil
only in the highway project. He would not use the
soil commercially In any case otherwise the
permission would be cancelled for which the
company would itself would be responsible.

7. The mining of soil would be done upto a depth of

three meters {rom the surface.

Other conditions concerned with Covid — 19:-
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1. For prevention and control of novel corona virus,
social distancing and according to the guidelines
issued by the central and State Government,
using machines with minimum laborers, mining
methods be conducted in the mining areas as per
requirement.

2. For operating the work of mining /transportation
of minerals, information with respect to safety
measures for Covid — 19 management be given.

3. Appointing machines and personnel /laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

4. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, it would be

compulsory for keeping the safety of the
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personnel/laborers appointed, to use
mask/gamcha, sanitizer and hand wash/soap.

It should be ensured to make proper
arrangements of potable water, cleanliness and of
toilets so that the personnel/laborers appointed
in the lease mining area do not have to confront
any type ol problem.

. For hand washing of the personnel/laborers,
proper arrangement of soap and water for
washing hands should be made.

. The  personnel/laborers, using homemade
mask/gamcha, would keep their nose and
mouths covered.

. Consumption of liquor, smoking and tobacco etc.
would be completed restricted.

. Such laborers should not be employed at the
work place who have generally symptoms of fever,

cough and cold.
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10. At work place, the personnel/laborers of more

11.

than 65 years of age and lactating women should

not be employed.

Common persons should be appealed (o
download Aarogya Setu app in their mobile and
use that.

Sd/
MINING OFFICIAL
JALAUN Place ORAI
Copy to:
1. District Magistrate, for information.
2. Superintendent of Police, Jalaun, place Orai,
for information.
3. Dy. Collector/Regional Officer Police, Orai, sent
for information and necessary action.
4. M/s Gawar Constructions Ltd. Bundelkhand
Expressway, Bawli Road, Kuthond.
Sd/

MINING OFFICIAL
JALAUN Place ORAI
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Only for Highway project

OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI
Letter no.1288/Khanij-MMC-30 Date: 01 July 2020

FOR-M.M. - 10

M/s Gawar Constructions Ltd. Bundelkhand
Expressway Bawlh Road, Kuthond for supply of soil in
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter — 6 of the U.P. Minor Minerals (Concession)
Rules 1963, Chapter — 6 for minerals license of normal
soil under form M.M. — 8 along with application fee.
Along with the application, in connection with the
khatoni of the applied area and the consent of land
owner, affidavit and map has been submitted. The

description of the applied area is as below:-

Sl. | Tehsil | District | Village | Gaia EArea Permitted
No. no. 1 quantity
: of normal
soil.
oo
S
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1 Orai Jalaun |Baraha | 1480 | 3.303 250000

' hec. Cubic

509 0.769 meters
f hec.

522 3.873
hec.

421, | 0.890

419, ' hec.

420,

426 |

484 /2, 0.380

484/3 | hec.

40.43 1 2.100
hec.

The mining license of the above soil has been
asked for soil filling in the highway project. The
Government order no. 321/86-2018-01
(General) /2018 dated 15.02.2018 in which guidelines
have been issued in connection with issuance of
license for mining and transport of ordinary soil to be
used In  important projects concerned  with
construction works, in which para — 2(5) this has been
mentioned that for the above projects, there is no need

for getting the “mining scheme” approved for issuance

b
P
TRUE COPY

210



632

of mining license. In Appendix 9 of notification dated
15.01.2016 of Ministry of Environment, Forest and
Climate Change, Government of India, New Delhi, in
certain cases, exemption f[rom the requirement of
environmental clearance has been granted, in whose

para — 5, the following arrangement has been given.

“Community work like de-silung ponds rural
ponds or tanks, construction of rural recads, ponds,
damns under the Mahatama Gandhi National Rural
Employment and  Guarantee Schemes,  other
government sponsored schemes and community

efforts.”

In U.P. Minor Minerals (Concession) Rules 1963,
Chapter - 6, rule — 52, there is provision of sanctioning

mining license of minor minerals.

Through government order no. 821(1)/86-2018-
153(Ordinary) /2017 dated 11.04.2018, [rom the date

of promulgation 27.03.2018 of the U.P. Minor Minerals
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(Concession) Rules (45" amendment) Rules 2018, the
State Government has made the royalty of ordinary
soil/normal soil “Nil”. Therefore, under the following
terms, for minor mineral soil extraction from the
mentioned land, period of three months {03 months)
from dated 01.07.220.2020 or extraction of above
written soil mineral quantity, whichever is earlier out

of these, mining permission 1s accorded.

CONDITIONS

1. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itsell settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there is no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The applicant would keep accounting of all the

collected muinerals and would permit the authority
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deputed for the purpose to examine such
accounts.

4. Would keep all the details of extraction and
transportation of minerals quantity in the stock
register and would make its details available to
the office each month by the 05" date.

9. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
quantity is not removed. Out of these, whichever
is earlier.

6. The soil miner would use the minor mineral soil
only in the highway project. He would not use the
soil commercially in any case otherwise the
permission would be cancelled for which the
company would itself would be responsible.

7. The mining of soil would be done upto a depth of

three meters from the surface.

Other conditions concerned with Covid — 19:-
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1. For prevention and control of novel corona virus,
social distancing and according to the guidelines
issued by the central and State Government,
using machines with minimum laborers, mining
methods be conducted in the mining areas as per
requirement.

2. For operating the work of mining /transportation
of minerals, information with respect to safety
measures for Covid - 19 management be given.

3. Appointing machines and personnel /laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

4. In view of prevention of corona- virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, it would be

compulsory for keeping the safety of the
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personnel/laborers appointed, to use
mask/gamcha, sanitizer and hand wash/socap.
.1t should be ensured to make proper
arrangements of potable water, cleanliness and of
toilets sco that the personnel/laborers appointed
in the lease mining area do not have to confront
any type of problem.

. For hand washing of the personnel/laborers,
proper arrangement of soap and water {or
washing hands should be made.

. The  personnel/laborers, using homemade
mask/gamcha, would keep their nose and
mouths covered.

. Consumption of liquor, smoking and tobacco etc.
would be completed restricted.

. Such laborers should not be emploved at the
work place who have generally symptoms of fever,

cough and cold.
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10. At work place, the personnel/laborers of more

11.

than 65 years of age and lactating women should
not be employed.
Common persons should be appealed to

download Aarogya Setu app in their mobile and

use that.
Sd/
MINING OFFICIAL
JALAUN Place ORAI

Copy to:

1. District Magistrate, for information.

2. Superintendent of Police, Jalaun, place Orai,
for information.

3. Dy. Collector/Regional Officer Police, Orai, sent
for information and necessary action.

4. M/s Gawar Constructions Ltd. Bundelkhand
Expressway, Bawli Road, Kuthond.

Sd/
MINING OFFICIAL
JALAUN Place ORAI
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Only for Highwayv project

OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI
Letter no.1334/Khanij-MMC-30 Date: ﬂ6 July 2020

FOR-MM. -~ 10

M/s Gawar Constructions Lid. Bundelkhand
Expressway Bawli Road, Kuthond for supply of soil in
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter — 6 of the U.P. Minor Minerals {Concession)
Rules 1963, Chapter — 6 for minerals license of normal
soil under form M.M. — 8 along with application fee.
Along with the application, in connection with the
khatoni of the applied area and the consent of land
owner, affidavit and map has been submitted. The

description of the applied area is as below:-
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SI.  Tehsil District | Village |Gata |Area | Permitted
No. . no. quantity
of normal

soi1l.

H Orai Jalaun | Kharusa | 27 1.659 50000
hec. Cubic

meters

The mining license of the above soil has been
asked for soil filling in the highway project. The
Government order no. 321/86-2018-01
(General) /2018 dated 15.02.2018 in which guidelines
have been issued In connection with issuance of
license for mining and transport of ordinary soil to be
used 1n important projects concerned  with
construction works, in which para — 2(5) this has been
mentioned that for the above projects, there is no need
for getting the “mining scheme” approved for issuance
of mining license. In Appendix 9 of notification dated
15.01.2016 of Ministry of Environment, Forest and

Climate Change, Government of India, New Delhi, in
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certain cases, exemption from the requirement of
environmental clearance has been granted, in whose

para — 5, the {ollowing arrangement has been given.

“Community work like de-silting ponds rural
ponds or tanks, construction of rural roads, ponds,
damns under the Mahatama Gandhi National Rural
Employment and  Guarantee  Schemes, other
government sponsored schemes and community

efforts.”

In U.P. Minor Minerals (Concession) Rules 1963,
Chapter — 6, rule - 52, there is provision of sanctioning

mining license of minor minerals.

Through government order no. 821{1)/86-2018-
153(Ordinary) /2017 dated 11.04.2018, from the date
of promulgation 27.03.2018 of the U.P. Minor Minerals
(Concession) Rules (45% amendment) Rules 2018, the
State Government has made the royalty of ordinary

sotll/normal soil “Nil”. Therefore, under the lollowing
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terms, for minor mineral soil extraction from the
mentioned land, period of three months (03 months)
from dated 17.07.2020 or extraction of above written
soil mineral quantity, whichever is earlier out of these,

rmining permission is accorded.

CONDITIONS

1. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there is no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The applicant would keep accounting of all the
collected minerals and would permit the authority
deputed for the purpose to examine such

accounts.
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4. Would keep all the details of extraction and
transportation of minerals quantity in the stock
register and would make its details available to
the office each month by the 05t date.

5. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
quantity is not removed. Out of these, whichever
is earlier.

6. The soil miner would use the minor mineral soil
only in the highway project. He would not use the
soil commercially in any case otherwise the
permission would be cancelled for which the
company would itself would be responsible.

7. The mining of soil would be done upto a depth of

three meters from the surface.

Other conditions concerned with Covid — 19:-
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1. For prevention and control of novel corona virus,
social distancing and according to the guidelines
issued by the central and State Government,
using machines with minimum laborers, mining
methods be conducted in the mining areas as per
requirement.

2. For operating the work of mining /transportation
of minerals, information with respect to safety
measures for Covid — 19 management be given.

3. Appointing machines and personnel /laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

4. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, it would be

compulsory for keeping the safety of the
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personnel/laborers appointed, to use
mask/gamcha, sanitizer and hand wash/soap.
.1t should be ensured to make proper
arrangements of potable water, cleanliness and of
toilets so that the personnel/laborers appointed
in the lease mining area do not have to confront
any type of problem.

. For hand washing of the personnel/laborers,
proper arrangement of soap and water for
washing hands should be made.

. The  personnel/laborers, using homemade
mask/gamcha, would keep their nose and
mouths covered.

. Consumption of liquor, smoking and tobacco etc.
would be completed restricted.

. Such laborers should not be employed at the
work place who have generally symptoms of fever,

cough and cold.
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10. At work place, the personnel/laborers of more

11.

than 65 years of age and lactating women should
not be employed.
Common persons should be appealed to

download Aarogya Setu app in their mobile and

use that.
Sd/f
ADDITIONAL DISTRICT OFFICER (V-R)
JALAUN Place ORAI

Copy to:

1. District Magistrate, for information.

2. Superintendent of Police, Jalaun, place Orai,
for information.

3. Dy. Collector/Regional Officer Police, Orai, sent
for information and necessary action.

4. M/s Gawar Constructions Ltd. Bundelkhand
Expressway, Bawli Road, Kuthond.

Sd/

ADDITIONAL DISTRICT OFFICER (V-R)
JALAUN Place ORAI
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Only for Hisloway project
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Only for Highway project

OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI
Letter no.1367/Khanij-MMC-30 Date: 22 July 2020

FOR-M.M. - 10

M/s Gawar Constructions Ltd. Bundelkhand
Expressway Bawli Road, Kuthond for supply of soil in
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter — 6 of the U.P. Minor Minerals (Concession)
Rules 1963, Chapter — 6 for minerals license of normal
soil under form M.M. — 8 along with application f{ee.
Along with the application, in connection with the
khatoni of the applied area and the consent of land
owner, affidavit and map has been submitted. The

description of the applied area is as below:-

Sl | Tehsil | District | Village | Gata no. Area Permitted

Nao. quantity

of normal
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s0il.
i Orai Jalaun E DAKOR 2944 Ba, 1.279 | 370000
: : hec. .
E 2013, Cubic
| 12914, 2.429 | meters
’ . 9944ka [ | hec.
( 4’
11294, 1.044
. 2855, hec.
1 2858,
: 2882Ka,
| 3.642
12911, hec.
‘ 2944 Ta,
i 1.214
1 2944Ba, hec.
1 2946,
2.440
2917, hec.
2944 Ksha,
_ 2947 Kha
2. Orai Jalaun | Timro 605,670 2.367 | 80000
hee: | cubic
meters

The mining license of the above socil has been
asked for soil filling in the highway project. The
Government order no. 321/86-2018-01
(General) /2018 dated 15.02.2018 in which guidelines
have been issued in connection with issuance of
license for mining and transport of ordinary soil to be

used in  important projects concerned  with
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construction works, in which para — 2(5) this has been
mentioned that for the above projects, there 1s no need
for getting the “mining scheme” approved [or issuance
of mining license. In Appendix 9 of notification dated
15.01.2016 of Ministry of Environment, Forest and
Climate Change, Government of India, New Delhi, in
certain cases, exemption from the requirement of
environmental clearance has been granted, in whose

para - 5, the following arrangement has been given.

“Community work like de-silting ponds rural
ponds or tanks, construction of rural roads, ponds,
damns under the Mahatama Gandhi National Rural
Employment and  Guarantee  Schemes, other
government sponsored schemes and community

efforts.”

In U.P. Minor Minerals (Concession) Rules 1963,
Chapter — 6, rule — 52, there i1s provision of sanctioning

mining license of minor minerals.
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Through government order no. 821(1)/86-2018-
153(Ordinary) /2017 dated 11.04.2018, from the date
of promulgation 27.03.2018 of the U.P. Minor Minerals
(Concession) Rules (45" amendment) Rules 2018, the
State Government has made the royalty of ordinary
soil/normal soil “Nil”. Therefore, under the following
terms, for minor mineral soil extraction from the
mentioned land, period of three months (03 months)
from dated 23.07.2020 or extraction of above written
soil mineral quantity, whichever i1s earlier out of these,

mining permission is accorded.

CONDITIONS

1. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a

method so that there is no hindrance to road,
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public roads, building, land-houses, public
meeting place or public property.

3. The applicant would keep accounting of all the
collected minerals and would permit the authority
deputed for the purpose to examine such
accounts.

4. Would keep all the details of extraction and
transportation of minerals quantity in the stock
register and would make its details available to
the office each month by the 05" date.

5. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
quantity is not removed. Out of these, whichever
is earlier.

6. The soil miner would use the minor mineral soil
only in the highway project. He would not use the

soil commercially in any case otherwise the
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permission would be cancelled for which the
company would itself would be responsible.

7. The mining of soil would be done upto a depth of

three meters from the surface.
Other conditions concerned with Covid — 19:-

1. For prevention and control of novel corona virus,
social distancing and according to the guidelines
issued by the central and State Government,
using machines with minimum laborers, mining
methods be conducted in the mining areas as per
requirement.

2. For operating the work of mining /transportation
of minerals, information with respect to safety
measures for Covid - 19 management be given.

3. Appointing machines and personnel /laborers,
arrangement of safety equipments [or the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

4. In view of prevention of corona virus infection,
safety, comply with social distancing and

maintaining distance of minimum 1-1 meters
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between two personnel/laborers, it would be
compulsory for keeping the safety of the
personnel/laborers appointed, to use
mask/gamcha, sanitizer and hand wash /soap.

.1t should be ensured to make proper
arrangements of potable water, cleanliness and of
toilets so that the personnel/laborers appointed
in the lease mining area do not have to confront
any type of problem.

. For hand washing of the personnel/laborers,
proper arrangement of soap and water for
washing hands should be made.

. The  personnel/laborers, using homemade
mask/gamcha, would keep their nose and
mouths covered.

. Consumption of liquor, smoking and tobacco etc.
would be completed restricted.

. Such laborers should not be employed at the
work place who have generally symptoms of fever,

cough and cold.
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10. At work place, the personnel/laborers of more

11.

than 65 years of age and lactating women should
not be employed.
Common persons should be appealed to

download Aarogya Setu app in their mobile and

use that.
sd/
MINING OFFICIAL
JALAUN Place ORAI

Copy to:

1. District Magistrate, for information.

2. Superintendent of Police, Jalaun, place Orai,
for information.

3. Dy. Collector/Regional Officer Police, Orai, sent
for information and necessary action.

4. M/s Gawar Constructions Ltd. Bundelkhand
Expressway, Bawli Road, Kuthond.

Sd/
MINING OFFICIAL
JALAUN Place ORAI

Only for Highway project
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OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI
Letter no.1555/Khanij-MMC-30 Date: 06 Oct 2020
FOR - M.M. - 10

M/s Gawar Constructions Ltd. Bundelkhand
Expressway Bawli Road, Kuthond for supply of soil in
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter — 6 of the U.P. Minor Minerals (Concession)
Rules 1963, Chapter ~ 6 for minerals license of normal
soil under form M.M. - 8 along with application fec.
Along with the application, in connection with the
khatoni of the applied area and the consent of land
owner, affidavit and map has been submitted. The

description of the applied area is as below:-

Sl. | Tehsil | District | Village Gata Area | Permitted

No. no. quantity of

normal
soil.

1 Orai | Jalaun | Bandholi | 872 0.190 | 130000
1057 hec Cubic
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2126/410.154 | meters
hec.
10.438
hec

The mining license of the above soil has been
asked for soil filling in the highway project. The
Government order no. 321/86-2018-01
(General) /2018 dated 15.02.2018 in which guidelines
have been issued in connection with issuance of
license for mining and transport of ordinary soil to be
used in important projects concerned  with
construction works, in which para - 2(5) this has been
mentioned that for the above projects, there is no need
for getting the “mining scheme” approved for issuance
of mining license. In Appendix 9 of notification dated
15.01.2016 of Ministry of Environment, Forest and
Climate Change, Government of India, New Delhi, in

certain cases, exemption from the requirement of
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environmental clearance has been granted, in whose

para - 5, the following arrangement has been given.

“Community work like de-silting ponds rural
ponds or tanks, construction of rural roads, ponds,
damns under the Mahatama Gandhi National Rural
Employment and Guarantee Schemes, other
government sponsored schemes and community

cfforts.”

In U.P. Minor Minerals (Concession) Rules 1963,
Chapter — 6, rule — 52, there is provision of sanctioning

mining license of minor minerals.

Through government order no. 821(1)/86-2018-
153(Ordinary) /2017 dated 11.04.2018, from the date
of promulgation 27.03.2018 of the U.P. Minor Minerals
(Concession) Rules (45t amendment) Rules 2018, the
State Government has made the royalty of ordinary
soil/normal soil “Nil”. Therefore, under the following

terms, for minor mineral soil extraction from the
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mentioned land, period of three months (03 months)
from dated 03.10.2020 or extraction of above written
soil mineral quantity, whichever is earlier out of these,

mining permission is accorded.

CONDITIONS

1. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there is no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The applicant would keep accounting of all the
collected minerals and would permit the authority
deputed for the purpose to examine such
accounts.

4. Would keep all the details of extraction and

transportation of minerals quantity in the stock
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register and would make its details available to
the office each month by the 05t date.

5. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
guantity is not removed. Out of these, whichever
is earlier.

6. The soil miner would use the minor mineral soil
only in the highway project. He would not use the
soil commercially in any case otherwise the
permission would be cancelled for which the
company would itself would be responsible.

7. The mining of soil would be done upto a depth of

three meters from the surface.
Other conditions concerned with Covid — 19:-

1. For prevention and control of novel corona virus,
social distancing and according to the guidelines

issued by the central and State Government,
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using machines with minimum laborers, mining
methods be conducted in the mining areas as per
requirement.

. For operating the work of mining /transportation
of minerals, information with respect to safety
measures for Covid — 19 management be giveﬁ.

. Appointing machines and personnel /laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, it would be
compulsory for keeping the safety of the
personnel /laborers appointed, to use
mask/gamcha, sanitizer and hand wash/soap.

. It should be ensured to make proper

arrangements of potable water, cleanliness and of
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toilets so that the personnel/laborers appointed
in the lease mining area do not have to confront
any type of problem.

For hand washing of the personnel/laborers,
proper arrangement of soap and water for

washing hands should be made.

. The  personnel/laborers, wusing homemade

mask/gamcha, would keep their nose and
mouths covered.

Consumption of liquor, smoking and tobacco etc.
would be completed restricted.

Such laborers should not be employved at the
work place who have generally symptoms of fever,
cough and cold.

At work place, the personnel/laborers of more
than 65 years of age and lactating women should

not be employed.
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Common persons should be appealed to

download Aarogya Setu app in their mobile and

use that.
Sd/
MINING OFFICIAL
JALAUN Place ORAI

Copy to:

1. District Magistrate, for information.

2. Superintendent of Police, Jalaun, place Orai,
for information.

3. Dy. Collector/Regional Officer Police, Orai, sent
for information and necessary action.

4. M/s Gawar Constructions Ltd. Bundelkhand

Expressway, Bawli Road, Kuthond.

Sd/
MINING OFFICIAL
JALAUN Place ORAI
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Only for Highway project

OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI
Letter no.1564/Khanij-MMC-30 Date: 06 Oct 2020

FOR-M.M. - 10

M/s Gawar Constructions Ltd. Bundelkhand
Expressway Bawli Road, Kuthond for supply of soil in
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter — 6 of the U.P. Minor Minerals (Concession)
Rules 1963, Chapter — 6 for minerals license of normal
soil under form M.M. — 8 along with application fee.
Along with the application, in connection with the
khatoni of the applied area and the consent of land
owner, affidavit and map has been submitted. The

description of the applied area is as below:-
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Sl. { Tehsil | District | Village | Gata | Area Permitted
No. noe. quantity
of normal
soil.
1 Orai Jalaun | Girthan (392 |13.221 | 125000
103 | hec Cubic

33 6.585 meters
hec.
&.859

hec

The mining license of the above soil has been
asked for soil filling in the highway project. The
Government order no. 321/86-2018-01
(General)/2018 dated 15.02.2018 in which guidelines
have been issued in connection with issuance of
license for mining and transport of ordinary soil to be
used in  important  projects concerned  with
construction works, in which para — 2(5) this has been
mentioned that for the above projects, there is no need

for getting the “mining scheme” approved for issuance
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of mining license. In Appendix 9 of notification dated
15.01.2016 of Ministry of Environment, Forest and
Clhimate Change, Government of India, New Delhi, in
certain cases, exemption from the requirement of
environmental clearance has been granted, in whose

para — 5, the following arrangement has been given.

“Community work like de-silting ponds rural
ponds or tanks, construction of rural roads, ponds,
damns under the Mahatama Gandht National Rural
Employment and  Guarantee  Schemes,  other
government sponsored schemes and community

efforts.”

In U.P. Minor Minerals (Concession) Rules 1963,
Chapter — 6, rule — 52, there 1s provision of sanctioning

mining license of minor minerals.

Through government order no. 821(1)/86-2018-
153(Ordinary) /2017 dated 11.04.2018, from the date

of promulgation 27.03.2018 of the U.P. Minor Minerals
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(Concession) Rules (45" amendment} Rules 2018, the
State Government has made the royalty of ordinary
soil/normal soil “Nil”. Therefore, under the following
terms, for minor mineral soil extraction from the
mentioned land, period of three months {03 months)
from dated 03.10.2020 or extraction of above written
soil mineral quantity, whichever is earlier out of these,

mining permission is accorded.

CONDITIONS

1. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there is no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The applicant would keep accounting of all the

collected minerals and would permit the authority
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deputed for the purpose to examine such
accounts.

. Would keep all the details of extraction and
transportation of minerals quantity in the stock
register and would make its details available to
the office each month by the 05th date.

. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
quantity is not removed. Out of these, whichever
1s earlier.

. The soil miner would use the minor mineral soil
only in the highway project. He would not use the
soil commercially in any case otherwise the
permission would be cancelled for which the
company would itself would be responsible.

. The mining of soil would be done upto a depth of

three meters from the surface.
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1. After issuance of license under the provisions of
Government order no. 1542 /86-2020-
153(Sa)/2017 dated 18.09.2020, para — 3 (B)(3),
for transportation of E-M.M. - 11 generation
proceeding, would be done by the Director of

Geology and Mining through online portal.
Other conditions concerned with Covid — 19:-

1. For prevention and control of novel corona virus,
social distancing and according to the guidelines
issued by the central and State Government,
using machines with minimum laborers, mining
methods be conducted in the mining areas as per
requirement.

2. For operating the work of mining /transportation
of minerals, information with respect to safety
measures for Covid - 19 management be given.

3. Appointing machines agd personnel /laborers,

arrangement of safety equipments for the posted
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personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, it would be
compulsory for keeping the safety of the
personnel/laborers appointed, to use
mask/gamcha, sanitizer and hand wash/soap.

. It should be ensured to make proper
arrangements of potable water, cleanliness and of
toilets so that the personnel/laborers appointed
in the lease mining area do not have to confront
any type of problem.

. For hand washing of the personnel/laborers,
proper arrangement of soap and water for

washing hands should be made.
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7. The  personnel/laborers, using homemade

10.

11.

mask/gamcha, would keep their nose and

mouths covered.

. Consumption of liquor, smoking and tobacco etc.

would be completed restricted.

. Such laborers should not be emploved at the

work place who have generally symptoms of fever,
cough and cold.

At work place, the personnel/laborers of more
than 65 years of age and lactating women should
not be employed.

Common persons should be appealed to

download Aarogya Setu app in their mobile and

use that.
Sd/
MINING OFFICIAL
JALAUN Place ORAI

Copy to:

1. District Magistrate, for information.
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2. Superintendent of Police, Jalaun, place Orai,
for information.
3. Dy. Collector/Regional Officer Police, Orai, sent
for information and necessary action.
4. M/s Gawar Constructions Ltd. Bundelkhand
Expressway, Bawli Road, Kuthond.
Sd/

MINING OFFICIAL
JALAUN Place ORAI
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OFFICE OF DISTRICT COLLECTOR,

JALAUN PLACE ORAI

Letter no. 1685/Khanij-MMC-30
Date: 11 November, 2020

FOR-M.M. - 10

The authorized representative of M/s Gawar
Constructions Ltd., Sh. Jagjeet Singh r/o Bawli Road,
Kuthond, District Jalaun, for supply of soil in
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter — 6 of the U.P. Minor Minerals (Concession)
Rules 1963, Chapter — 6 and the arrangements given
in government order no. 1542/86-2020-153(Sa)/2017
dated 18.09.2020 on onlne format along with
application fee. Along with the application, in
connection with the khatomi of the applied area and
the consent of land owner, affidavit and map has been

submitted.

1
TRUE COPY

260



6382

Sl. | Tehsil District | Village | Gata | Area Permitted
No. no. quantity
of normal
soil.
1 Orai Jalaun | Dakor | 2256 |0.251 | 46200
Ka hec. Cubic
2278 | 1.177 | meters
2279 |hec.
2281 10.384
hec.
0.498
hec.

Through government order no.

821(1)/86-2018-

153{Ordinary)/2017 dated 11.04.2018, from the date

of promulgation 27.03.2018 of the U.P. Minor Minerals

(Concession) Rules (45" amendment) Rules 2018, the

State Government has made the royalty of ordinary

soil/normal soil “Nil”.

Therefore, under the following

terms, through the order dated 10.11.2020 of the

District Collector, for minor mineral soil extraction

from the mentioned land, period of three months (03
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months) from the date of i1ssuance of license or
extraction of above written soil mining quantity,
whichever is completed earlier out of these, mining

permission is accorded.

CONDITIONS

1. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there is no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The permission conferred to the applicant would
be valid upto the date ol closing of the specified
period or such date till the mineral permitted
quantity is not removed. Out of these, whichever

i1s earlier, would be valid till then.
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4. The soil miner would use the minor mineral soil
only in the highway project. He would not use the
soil commercially in any case otherwise the
permission would be cancelled for which the
company would itself would be responsible.

5. The mining of soil would be done upto a depth of
1.5 meters from the surface.

6. The hfting of soil, according to the capacity of
vehicle, would be covered with tarpaulin and
would be safely transported.

7. After issuance of license under the provisions of
Government order no. 1542 /86-2020-
153({Sa)/2017 dated 18.09.2020, para - 3 (B)(3),
for transportation of E-M.M. - 11 generation
proceeding, would be done by the Director of
Geology and Mining through online portal.

8. Compliance of rules of U.P. Minor Minerals

(Concession) Rules 1963 and government orders

1
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issued from time to time on the license holder

would be ensured.
Other terms concerned with Covid — 19:-

1. For prevention and control of novel corona vinuis,
social distancing and according to the guidelines
issued by the central and State Government,
using machines with minimum laborers, mining
methods be conducted in the mining areas as per
reguirement.

2. For operating the work of mining/transportation
of minerals, information with respect to safety
measures for Covid — 19 management be given.

3.  Appointing machines and personnel/laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

4. In view of prevention of corona wvirus infection,
safety, comply with social distancing and

maintaining distance of minimum 1-1 meters
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between two personnel/laborers, it would be
commpulsory for keeping the safety of the
personnel/iaborers appointed, to use
mask/gamcha, sanitizer and hand wash/soap.

It should be ensured to make proper
arrangements of potable water, cleanliness and of
toilets so that the personnel/laborers appointed
in the lease mining area do not have to confront
any type of problem.

For hand washing of the personnel/laborers,
proper arrangement of soecap and water for
washing hands should be made.

The  personnel/laborers, using homemade
mask/gamcha, would keep their nose and
mouths covered.

Consumption of liquor, smoking and tobacco etc.
would be completed restricted.

Such laborers should not be employed at the
work place who have generally symptoms of fever,

cough and cold.
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At work place, the personnel/laborers of more
than 605 vears of age and lactating women should
not be employed.
Common persons should be appealed to
download Aarogya Setu app in their mobile and
use that.

Sd/

Mining Official
JALAUN Place ORAI

Copy to the following, for information and necessary

action:

2 AN OV B

. Director, Directorate of Geology and Minerals,

U.P. Minerals Bhawan, Lucknow.

. District Collector, Jalaun, Place Orai.
. Superintendent of Police, Jalaun, place Orai.
. Dy. Collector/Tehsildar, Jalaun.

.M/s Gawar Constructinos Ltd., Authorized

representative, Sh. Jagjeet Singh, R/o Bawl
Road, Kuthond.

Sd/
Mining Official
JALAUN Place ORAI
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OFFICE OF DISTRICT COLLECTOR,

JALAUN PLACE ORAI
Letter no. 1699 /Khanij-MMC-30

Date: 20 November, 2020
FOR -~ M.M. - 10

The authorized representative of M/s Gawar
Constructions Ltd., Sh. Sanjay Bansal r/o Bawli Road,
Kuthond, District Jalaun, for supply of soil 1in
Constructién of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter — 6 of the U.P. Minor Minerals {Concession)
Rules 1963, Chapter — 6 and the arrangements given
in government order no. 1542/86-2020-153(Sa}/2017
dated 18.09.2020 on online format along with
application fee. Along with the application, in
connection with the khatoni of the applied area and
the consent of land owner, affidavit and map has been

submitted.
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Sl. | Tehsil | District ;| Village Gata | Area ' Permitted
No. ‘ ‘no. quantity
| ! of normal
‘ soil.
1 Orai Jalaun | Byaspura | 81 0.326 | 43,460
hec. Cubic
422 0.762 | meters
hec.
426  10.511
hec.
427 1 0.574
hec. |

Through government order no. 821(1)/86-2018-
153(Ordinary) /2017 dated 11.04.2018, from the date
of promulgation 27.03.2018 of the U.P. Minor Minerals
(Concessioﬁ) Rules (45" amendment) Rules 2018, the
State Government has made the royalty of ordinary
soil/normal soil “Nil”. Therelore, under the following
terms, through the order dated 19.11.2020 of the
District Collector, for minor mineral soil extraction
from the mentioned land, period of three months (03
months) from the date of issuance of license or

extraction of above written soil mining gquantity,
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whichever is completed earlier out of these, mining

permission 1s accorded.

CONDITIONS

1. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there 1s no hindrance to road,
public roads, building, land-houses, public
mecting place or public property.

3. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
quantity i1s not removed. Out of these, whichever
18 earlier, would be valid till then.

4. The soil miner would use the minor mineral soil
only in the highway project. He would not use the

soil commercially in any case otherwise the
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permission would be cancelled for which the
company would itself would be responsible.

5. The mimng of soil would be done upto a depth of
1.5 meters from the surface.

6. The lifting of soil, according to the capacity of
vehicle, would be covered with tarpaulin and
would be safely transported.

7. After 1ssuance of license under the provisions of
Government order no. 1542/86-2020-
153(Sa}/2017 dated 18.09.2020, para — 3 (B)(3),
for transportation of E-M.M. — 11 generation
proceeding, would be done by the Director of
Geology and Mining through online portal.

8. Compliance of rules of U.P. Minor Minerals
(Concession) Rules 1963 and government orders
issued from time to time on the license holder

would be ensured.

Other terms concerned with Covid — 19:-
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1. For prevention and control of novel corona virus,
social distancing and according to the guidelines
issued by the central and State Government,
using machines with minimum laborers, mining
methods be conducted in the mining areas as per
requirement.

For operating the work of mining/transportation
of minerals, information with respect to safety
measures for Covid ~ 19 management be given.
Appointing machines and personnel/laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, i1t would be
compulsory for keeping the safety of the
personnel/laborers appointed, to use

mask/gamcha, sanitizer and hand wash/soap.
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It should be ensured o make proper
arrangements of potable water, cleanliness and of
toilets so that the personnel/laborers appointed
in the lease mining area do not have to confront
any type of problem.

For hand washing of the personnel/laborers,
proper arrangement of soap and water for
washing hands should be made.

The  personnel/laborers, using homemade
mask/gamcha, would keep their nose and
mouths covered.

Consumption of liquor, smoking and tobacco etc.
would be completed restricted.

Such laborers should not be employed at the
work place who have generally symptoms of fever,
cough and cold.

At work place, the personnel/laborers of more
than 65 years of age and lactating women should

not be emploved.
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11. Common persons should be appealed to
download Aarogya Setu app in their mobile and
use that.

Sd/
MINING OFFICIAL
JALAUN Place ORAI

Copy to the following, for information and necessary

action:

1. Director, Directorate of Geology and Minerals,
U.P. Minerals Bhawan, Lucknow.

. District Collector, Jalaun, Place Orai.

. Superintendent of Police, Jalaun, place Orai.

. Dy. Collector/Tehsildar, Jalaun.

o W

. M/s Gawar Constructinos Ltd., Authorized
representative, Sh. Sanjay Bansal, R/o Bawh
Road, Kuthond.

Sd/
MINING OFFICIAL
JALAUN Place ORAI

/ /TRUE TRANSLATED COPY//
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OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORALI
Letter no. 1700/Khanij-MMC-30
Date: 20 November, 2020

FOR-M.M. - 10

The authorized representative of M/s Gawar
Constructions Ltd., Sh. Sanjay Bansal r/o Bawh Road,
Kuthond, District Jalaun, for supply of soil in
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter — 6 of the U.P. Minor Minerals {Concession)
Rules 1963, Chapter — 6 and the arrangements given
in government order no. 1542/86-2020-153(Sa)/2017
dated 18.09.2020 on online format along with
application fee. Along with the application, In
connection with the khatoni of the applied area and
the consent of land owner, affidavit and map has been

submitted.
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Sl | Tehsil District | Village | Gata | Area ' Permitted
No. no. quantity
i of normal
' soil.
1 Ora Jalaun | Hardoi | 180 0.400 | 12,700
Gujar hec Cubic
181 0.080 :meters
hec.
23Ga | 0.140
hec.

Through government order no. 821(1)/86-2018-
1533(Ordinary) /2017 dated 11.04.2018, from the date
of promulgation 27.03.2018 of the U.P. Minor Minerals
(Concession) Rules (45" amendment) Rules 2018, the
State Government has made the royalty of ordinary
soil/normal soil “Nil”. Therefore, under the following
terms, through the order dated 19.11.2020 of the
District Collector, for minor mineral soil extraction
from the mentioned land, period of three months (03
months) from the date of issuance of license or
extraction of above written soill mining quantty,
whichever 1s completed earlier out of these, mining

permission is accorded.

CONDITIONS
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i. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there is no hindrance to road,
public roads, buillding, land-houses, public
meeting place or public property.

3. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
quantity is not removed. Out of these, whichever
is earlier, would be valid till then.

4. The soil miner would use the minor mineral soil
only in the highway project. He would not use the
soil commercially in any case otherwise the
permission would be cancelled for which the
company would itself would be responsible.

5. The mining of soil would be done upto a depth of

1.5 meters from the surface.
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6. The lifting of soil, according to the capacity of
vehicle, would be covered with tarpaulin and
would be safely transported.

7. After issuance of license under the provisions of
Government order no. 1542/ 86-2020-
153{3a)/2017 dated 18.09.2020, para — 3 (B)(3},
for transportation of E-M.M. - 11 generation
proceeding, would be done by the Director of
Geology and Mining through online portal.

8. Compliance of rules of U.P. Minor Minerals
{Concession] Rules 1963 and government orders
issued from time to time on the license holder

would be ensured.
Other conditions concerned with Covid — 19:-

1. For prevention and control of novel corona virus,
social distancing and according to the guidelines
issued by the central and State Government,

using machines with minimum laborers, mining
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methods be conducted in the mining areas as per
requirement.

. For operating the work of mining/transportation
of minerals, information with respect to safety
measures for Covid — 19 management be given.

. Appointing machines and personnel/laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, it would be
compulsory for keeping the safety of the
personnel/laborers appointed, to use
mask/gamcha, sanitizer and hand wash/soap.

It should be ensured to make proper
arrangements of potable water, cleanliness and of

foilets so that the personnel/laborers appointed
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in the lease mining area do not have to confront

any type of problem.

. For hand washing of the personnel/laborers,

proper arrangement of soap and water for

washing hands should be made.

. The personnel/laborers, wusing homemade

mask/gamcha, would keep their nose and

mouths covered.

. Consumption of liquor, smoking and tobacco etc.

would be completed restricted.

. Such laborers should not be employed at the

work place who have generally symptoms of fever,
cough and cold.

At work place, the personnel/laborers of more
than 65 years of age and lactating women should
not be employed.

Common persons should be appealed to
download Aarogya Setu app in their mobile and

use that.
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5d/
Mining Official
JALAUN Place ORAI

Copy to the following, for information and necessary

action:

1. Director, Directorate of Geology and Minerals,
U.P. Minerals Bhawan, Lucknow.

2. District Collector, Jalaun, Place Orai.

3. Superintendent of Police, Jalaun, place Oral.

4. Dy. Collector/Tehsildar, Jalaun.

5. M/s Gawar Constructions Ltd., Authorized
representative, Sh. Sanjay Bansal, R/o Bawl
Road, Kuthond.

Sd/

Mining Official
JALAUN Place ORAI
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OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI
Letter no. 1701/Khanij-MMC-30
Date: 20 November, 2020

FOR-M.M.-10

The authorized representative of M/s Gawar
Constructions Ltd., Sh. Sanjay Bansal r/o Bawli Road,
Kuthond, District Jalaun, for supply of soil in
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter — 6 of the U.P. Minor Minerals (Concession)
Rules 1963, Chapter — 6 and the arrangements given
in government order no. 1542/86-2020-153{Sa)/2017
dated 18.09.2020 on online format along with
application {ee. Along with the application, in
connection with the khatoni of the applied area and
the consent of land owner, affidavit and map has been

submitted.
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Sl. | Tehsil District : Village | Gata | Area | Permitted
No. no. quantity

: of normal
soil.

1 Orai Jalaun | Hardoi | 516 0.930 | 18,600
Gujar hec. Cubic
meters

Through government order no. 821(1)/86-2018-
153(Ordinary}/2017 dated 11.04.2018, from the date
of promulgation 27.03.2018 of the U.P. Minor Minerals
(Concession) Rules (45" amendment) Rules 2018, the
State Government has made the royalty of ordinary
soil/normal soil “Nil”. Therefore, under the following
terms, through the order dated 19.11.2020 of the
District Collector, for minor mineral soil extraction
from the mentioned land, pertod of three months (03
months) {rom the date of issuance of license or
extraction of above written soil mining quantity,
whichever ts completed earlier out of these, mining

permission is accorded.

CONDITIONS
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1. The applicant would continue to reimburse

claims of any third party of the State Government

and shall itself settle such claims as they arise.

. The applicant would extract mineral with such a

method so that there is no hindrance to road,
public roads, building, land-houses, public

meeting place or public property.

. The permission conferred to the applicant would

be valid upto the date of closing of the specified
period or such date till the mineral permitted
quantity 1s not removed. Out of these, whichever

is earlier, would be valid till then.

. The sotl miner would use the minor mineral soil

only in the highway project. He would not use the
soil commercially in any case otherwise the
permission would be cancelled for which the

company would itself would be responsible.

5. The mining of soil would be done upto a depth of

1.5 meters from the surface.
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6. The lifting of soil, according to the capacity of
vehicle, would be covered with tarpaulin and
would be safely transported.

7. After issuance of license under the provisions of
Government order no. 1542/86-2020-
153(Sa)/2017 dated 18.09.2020, para —~ 3 (B)(3),
for transportation of E-M.M. - 11 generation
proceeding, would be done by the Director of
Geology and Mining through online portal.

8. Compliance of rules of U.P. Minor Minerals
(Concession) Rules 1963 and government orders
issued from time to time on the license holder

- would be ensured.
Other conditions concerned with Covid - 19:-

1. For prevention and control of novel corona virus,
social distancing and according to the guidelines
issued by the central and State Government,

using machines with minimum laborers, mining
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methods be conducted in the mining areas as per
requirement.

. For operating the work of mining /transportation
of minerals, information with respect to safety
measures for Covid - 19 management be given.

. Appointing machines and personnel /laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, it would be
compulsory for keeping the safety of the
personnel/laborers appointed, to use
mask/gamcha, sanitizer and hand wash/soap.
.1t should be ensured to make proper
arrangements of potable water, cleanliness and of

toilets so that the personnel/laborers appointed
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in the lease mining area do not have to confront

any type of problem.

. For hand washing of the personnel/laborers,

proper arrangement of soap and water for

washing hands should be made.

. The  personnel/laborers, using homemade

mask/gamcha, would keep their nose and

mouths covered.

. Consumption of liquor, smoking and tobacco etc.

would be completed restricted.

. Such laborers should not be employed at the

work place who have generally symptoms of fever,
cough and cold.

At work place, the personnel/laborers of more
than 65 years of age and lactating women should
not be employed.

Common persons should be appealed to
download Aarogya Setu app in their mobile and

use that.
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Sd/
Mining Official
JALAUN Place ORAI

Copy to the following, for information and necessary

action:

1. Director, Directorate of Geology and Minerals,
U.P. Minerals Bhawan, Lucknow.

2. District Collector, Jalaun, Place Orai.

3. Superintendent of Police, Jalaun, place Oral.

4. Dy. Collector/Tehsildar, Jalaun.

5. M/s Gawar Constructions Litd., Authorized
representative, Sh. Sanjay Bansal, R/o Bawl
Road, Kuthond.

Sd/

Mining Official
JALAUN Place ORAI
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OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI
Letter no. 1702/Khanii-MMC-30
Date: 20 November, 2020

FOR-M.M. - 10

The authorized representative of M/s Gawar
Constructions Ltd., Sh. Bant Singh Singla r/o Bawli
Road, Kuthond, District Jalaun, for supply of soil in
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
i chapter - 6 of the U.P. Minor Minerals (Concession)
Rules 1963, Chapter —~ 6 and the arrangements given
in government order no. 1542/86-2020-153(Sa)/2017
dated 18.09.2020 on online format along with
application {fee. Along with the application, in
connection with the khatoni of the applied area and
the consent of land owner, affidavit and map has been

submitted.
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Sl. | Tehstl | District | Village | Gata  Area | Permitted
No. no. | S quantity
| : of normal
| s0il.
1 Orai Jalaun | Dakor | 946, 5.480 | 1,09,600
2806, hec. | Cubic
28009, meters
2810, ;
2811,
2812,
2813, J
2818Ka, |
2819 §
Kha ?

Through government order no.821(U)86ﬁ2018—
153(Ordinary)/2017 dated 11.04.2018, from the date
of promulgation 27.03.2018 of the U.P. Minor Minerals
(Concession) Rules (45% amendment) Rules 2018, the
State Government has made the royalty of ordinary
soil/normal soil “Nil”. Therefore, under the following
terms, through the order dated 19.11.2020 of the
District Collector, for minor mineral soil extraction
from the mentioned land, period of three months (03
months) from the date of issuance of license or

extraction of above written soill mining quantity,
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whichever is completed earlier out of these, mining

permission is accorded.

CONDITIONS

1. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there is no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
quarntity is not removed. Out of these, whichever
is earlier, would be valid till then.

4. The soil miner would use the minor mineral soil
only in the highway project. He would not use the

soll commercially in any case otherwise the
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permission would be cancelled for which the
company would itself would be responsible.

9. The mining of soil would be done upto a depth of
1.5 meters [rom the surface.

6. The lifting of soil, according to the capacity of
vehicle, would be covered with tarpaulin and
would be safely transported.

7. After issuance of license under the provisions of
Government order no. 1542/86-2020-
153(5a)/2017 dated 18.09.2020, para - 3 (B)(3},
for transportation of E-M.M. - 11 generation
proceeding, would be done by the Director of
Geology and Mining through online portal.

8. Compliance of rules of U.P. Minor Minerals
(Concession) Rules 1963 and government orders
1ssued from time to time on the license holder

would be ensured.

Other conditions concerned with Covid — 19:-

1
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1. For prevention and control of novel corona virus,
social distancing and according to the guidelines
1ssued by the central and State Government,
using machines with minimum laborers, mining
methods be conducted in the mining areas as per
requirement.

2. For operating the work of mining /transportation
of minerals, information with respect to safety
measures for Covid — 19 management be given.

3. Appointing machines and personnel /laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

4. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, it would be

compulsory for keeping the safety of the

b
TRUE CopY



722

personnel/laborers appointed, to use
mask/gamcha, sanitizer and hand wash/soap.

. It should be ensured to make proper
arrangements of potable water, cleanliness and of
toilets so that the personnel/laborers appointed
in the lease mining area do not have to confront
any type of problem.

. For hand washing of the personnel/laborers,
proper arrangement of soap and water for
washing hands should be made.

. The  personnel/laborers, using homemade
mask/gamcha, would keep their nose and
mouths covered.

. Consumption of liquor, smoking and tobacco etc.
would be completed restricted.

. Such laborers should not be employed at the
work place who have generally symptoms of fever,

cough and cold.
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At work place, the personnel/laborers of more
than 635 vears of age and lactating women should
not be employed.
Common persons should be appealed to
download Aarogya Setu app in their mobile and
use that.

Sd/

Mining Official
JALAUN Place ORAI

Copy to the following, for information and necessary

action:

aos W

. Director, Directorate of Geology and Minerals,

U.P. Minerals Bhawan, Lucknow.

. District Collector, Jalaun, Place Orai.

Superintendent of Police, Jalaun, place Orai.

Dy. Collector/Tehsildar, Jalaun.

M/s Gawar Constructions Ltd., Authorized
representative, Sh. Bant Singh Singla, R/o Bawli
Road, Kuthond.

Sd/
Mining Official
JALAUN Place ORAI
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OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI
Letter no. 1703/Khanij-MMC-30
Date: 20 November, 2020

FOR-M.M. - 10

The authorized representative of M/s Gawar
Constructions Ltd., Sh. Dinesh Kumar, R/o Near
Ajnari Crossing, Ramnagar, Orai, Jalaun, for supply of
soil in construction of Bundelkhand Expressway
Highway, has submitted application under the
provisions vested in chapter - 6 of the U.P. Minor
Minerals (Concession) Rules 1963, Chapter — 6 and the
arrangements given in government order no. 1542/86-
2020-153(Sa)/2017 dated 18.09.2020 on online format
along with application fee. Along with the application,
in connection with the khatont of the applied area and
the consent of land owner, affidavit and map has been

submitted.
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Sl. | Tehsil  District | Village | Gata | Area | Permitted
No. ‘ no. quantity
| of normal
soil.
1 Orai Jalaun | Timro | 705 0.486 | 17,900
hec. Cubic
706 0.081  meters
hec.
707 0.057
hec.
708 0.117
hec.
709 0.154
hec.

Through government order no. 821{1}/86-2018-
153(Ordinary)/2017 dated 11.04.2018, from the date
of promulgation 27.03.2018 of the U.P. Minor Minerals
(Concession) Rules {45% amendment) Rules 2018, the
State Government has made the royalty of ordinary
soil/normal soil “Nil”. Therefore, under the following
terms, through the order dated 19.11.2020 of the
District Collector, for minor mineral soil extraction
from the mentioned land, period of three months (03
months) from the date of issuance of license or

extraction of above written soil mining quantity,
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whichever is completed earlier out of these, mining

permission is accorded.

CONDITIONS

I. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there is no hindrance to road,
public  roads, building, land-houses, public
meeting place or public property.

3. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
gquantity is not removed. Out of these, whichever
1s earlier, would be valid till then.

4. The soil miner would use the minor mineral soil
only in the highway project. He would not use the

soil commercially in any case otherwise the
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permission would be cancelled for which the
company would itself would be responsible.

5. The mining of soil would be done upto a depth of
1.5 meters from the surface.

6. The lifting of soil, according to the capacity of
vehicle, would be covered with tarpaulin and
would be safely transported.

7. After issuance of license under the provisions of
Government order no. 1542/86-2020-
153(8a)/2017 dated 18.09.2020, para — 3 (B)(3},
for transportation of E-M.M. - 11 generation
proceeding, would be done by the Director of
Geology and Mining through online portal.

8. Compliance of rules of U.P. Minor Minerals
(Concession) Rules 1963 and government orders
issued from time to time on the license holder

would be ensured.

Other conditions concerned with Covid — 19:-

b
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1. For prevention and control of novel corona virus,
social distancing and according to the guidelines
1issued by the central and State Government,
using machines with mirimum laborers, mining
methods be conducted in the mining areas as per
requirement.

2. For operating the work of mining /transportation
of minerals, information with respect to safety
measures for Covid — 19 management be given.

3. Appointing machines and personnel /laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

4. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of mintmum 1-1 meters
between two personnel/laborers, it would be

compulsory for keeping the safety of the
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personnel/laborers appointed, to use
mask/gamcha, sanitizer and hand wash/soap.

It should be ensured to make proper
arrangements of potable water, cleanliness and of
toilets so that the personnel/laborers appointed
in the lease mining area do not have to confront
any type of problem.

. For hand washing of the personnel/laborers,
proper arrangement of socap and water for
washing hands should be made.

. The personnel/laborers, wusing homemade
mask/gamcha, would keep their nose and
mouths covered.

. Consumption of liquor, smoking and tobacco etc.
would be completed restricted.

. Such laborers should not be employed at the
work place who have generally symptoms of fever,

cough and cold.
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At work place, the personnel/laborers of more
than 65 years of age and lactating women should
not be emploved.

Common persons should be appealed to
download Aarogya Setu app in their mobile and

use that.

sd/
Mining Official
JALAUN Place ORAI

Copy to the following, for information and necessary

action:

1.

gr A W N

Director, Directorate of Geology and Minerals,

U.P. Minerals Bhawan, Lucknow.

. District Collector, Jalaun, Place Orai.
. Superintendent of Police, Jalaun, place Orai.
. Dy. Collector/Tehsildar, Jalaun.

.M/s Gawar Constructions Ltd., Authorized

representative, Sh. Dinesh Kumar, R/o Near

Ajnari Crossing, Ramnagar, Orai, Dist. Jalaun.

sSd/
Mining Official
JALAUN Place ORAI
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OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI
Letter no. 1711/Khanij-MMC-30
Date: 23 November, 2020
FOR-M.M. - 10

The authorized representative of M/s Gawar
Constructions Ltd., Sh. Jagjeet Singh r/o Bawli Road,
Kuthond, District Jalaun, for supply of soil 1in
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter — 6 of the U.P. Minor Minerals {Concession)
Rules 1963, Chapter - 6 and the arrangements given
in government order no. 1542/86-2020-153(Sa)/2017
dated 18.09.2020 on online format along with
application fee. Along with the application, n
connection with the khatoni of the applied area and
the consent of land owner, affidavit and map has been

submitted.

1
TRUE COPY

314



736 315

Sl. | Tehsil | District | Village ' Gata Area | Permitted
No. ' no. L guantity
of normal
© soil.
1 Orai Jalaun | Dakor | 2257Ga | 0.520 30,800
hec. Cubic
2258 0.289  meters
hec.
2262 0.775
hec.
2263 0.101
hec.
2280 0.322
Kha hec. |

Through government order no. 821(1)/86-2018-J
153(Ordinary) /2017 dated 11.04.2018, from the date
of promulgation 27.03.2018 of the U.P. Minor Minerals
(Concession) Rules (45" amendment) Rules 2018, the
State Government has made the rovalty of ordinary
soil/normal soil “Nil”. Therefore, under the following
terms, through the order dated 23.11.2020 of the
District Collector, for minor mineral soil extraction
from the mentioned land, period of three months (03
months) from the date of issuance of license or

extraction of above written soil mining quantity,

Bl e
ot BT
TRUE COpY



737 316

whichever is completed earlier out of these, mining

permission is accorded.

CONDITIONS

1. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there is no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
quantity 1s not removed. Out of these, whichever
1s earlier, would be valid ull then.

4. The soil miner would use the minor mineral soil
only in the highway project. He would not use the

soil commercially in any case otherwise the
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permission would be cancelled for which the
company would itself would be responsible.

5. The mining of soil would be done upto a depth of
1.5 meters from the surface.

6. The lifting of soil, according to the capacity of
vehicle, would be covered with tarpaulin and
would be safely transported.

7. After issuance of license under the provisions of
Government order no. 1542/ 86-2020-
153(Sa)/2017 dated 18.09.2020, para — 3 (B)(3),
for transportation of E-M.M. - 11 generation
proceeding, would be done by the Director of
Geology and Mining through online portal.

8. Compliance of rules of U.P. Minor Minerals
(Concession) Rules 1963 and government orders
issued from time to time on the license holder

would be ensured.

Other conditions concerned with Covid — 19:-
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1. For prevention and control of novel corona virus,
social distancing and according to the guidelines
issued by the ceniral and State Government,
using machines with minimum laborers, mining
methods be conducted in the mining areas as per
requirement.

2. For operating the work of mining /transportation
of minerals, information with respect to safety
measures for Covid — 19 management be given.

3. Appointing machines and personnel /laborers,
arrangement of safety equipments for the posted
personnel /laborers, arrangement for sanitization
of machines and vehicles used to be made.

4. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of mimimum 1-1 meters
between two personnel/laborers, it would be

compulsory for keeping the safety of the
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personnel/laborers appointed, to use
mask/gamcha, sanitizer and hand wash/soap.

. It should be ensured to make proper
arrangements of potable water, cleanliness and of
toilets so that the personnel/laborers appointed
in the lease mining area do not have to confront
any type of problem.

. For hand washing of the personnel/laborers,
proper arrangement of soap and water for
washing hands should be made.

. The  personnel/laborers, using homemade
mask/gamcha, would keep their nose and
mouths covered.

. Consumption of liquor, smoking and tobacco etc.
would be completed restricted.

. Such laborers should not be employed at the
work place who have generally symptoms of fever,

cough and cold.
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At work place, the personnel/laborers of more
than 65 years of age and lactating women should
not be employed.

Common persons should be appealed to
download Aarogya Setu app in their mobile and

use that.

Sd/
Mining Official
JALAUN Place ORAI

Copy to the following, for information and necessary

action:

1.

LI R S N

Director, Directorate of Geology and Minerals,

U.P. Minerals Bhawan, Lucknow.

. District Collector, Jalaun, Place Orai.

Superintendent of Police, Jalaun, place Oral.

Dy. Collector/Tehsildar, Jalaun.

.M/s Gawar Constructions Ltd., Authorized

representative, Sh. Jagieet Singh, R/o Bawli
Road, Kuthond.

sSd/
Mining Official
JALAUN Place ORAI
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OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI
Letter no. 1712/Khanij-MMC-30
Date: 23 November, 2020
FOR - M.M. - 10

The authorized representative of M/s Gawar
Constructions Ltd., Sh. Sachin Chauhan r/o Bawl
Road, Kuthond, District Jalaun, for supply of soil in
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter - 6 of the U.P. Minor Minerals (Concession)
Rules 1963, Chapter — 6 and the arrangements given
in government order no. 1542/86-2020-153(8Sa)/2017
dated 18.09.2020 on online format along with
application fee. Along with the application, in
connection with the khatoni of the applied area and
the consent of land owner, affidavit and map has been

submitted.
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Sl.  Tehsi | Distric | Village Gata | Area | Permitte
No 1 t no. d
guantity
of normal
soil.
1 Orail | Jalaun | Dhanorkal | 1320 | 1.59 | 36,580
a , 9 Cuhic
1321 | hec. meters
, 0.23
1323 |5
, hec.
1326
, 451

Thi‘ough government order no. 821{1)/86-2018-
153(0Ordinary}/2017 dated 11.04.2018, from the date
of promulgation 27.03.2018 of the U.P. Minor Minerals
(Concession) Rules (45" amendment) Rules 2018, the
State Government has made the royalty of ordinary
sotl/normal soil “Nil”. Therefore, under the following
terms, through the order dated 23.11.2020 of the
District Collector, for minor mineral soil extraction
from the mentioned land, period of three months (03
months) from the date of i1ssuance of license or
extraction of above written soil mining gquantity,
whichever is completed earlier out of these, mining

permission is accorded.
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CONDITIONS

1. The applicant would continue to reimburse

claims of any third party of the State Government

and shall itself settle such claims as they arise.

. The applicant would extract mineral with such a

method so that there is no hindrance to road,
public roads, building, land-houses, public

meeting place or public property.

. The permission conferred to the applicant would

be valid upto the date of closing of the specified
period or such date till the mineral permitted
gquantity is not removed. Out of these, whichever

1s earlier, would be valid till then.

. The soil miner would use the minor mineral soil

only in the highway project. He would not use the
soil commercially in any case otherwise the
permission would be cancelled for which the

company would itself would be responsible.
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O. The mining of soil would be done upto a depth of
1.5 meters {rom the surface.

6. The lifting of soil, according to the capacity of
vehicle, would be covered with tarpaulin and
would be safely transported.

7. After issuance of license under the provisions of
Government order no. 1542/86-2020-
153(8a)/2017 dated 18.09.2020, para — 3 (B)(3},
for transportation of E-M.M. - 11 generation
proceeding, would be done by the Director of
Geology and Mining through online portal.

8. Compliance of rules of U.P. Minor Minerals
(Concession) Rules 1963 and government orders
issued from time to time on the license holder

would be ensured.
Other conditions concerned with Covid — 19;-

I. For prevention and control of novel corona virus,

social distancing and according to the guidelines

1
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1ssued by the central and State Government,
using machines with minimum laborers, mining
methods be conducted in the mining areas as per
requirement.

. For operating the work of mining /transportation
of minerals, mformation with respect to safety
measures for Covid — 19 management be given.

. Appointing machines and personnel /laborers,
arrangement of salety equipments {or the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, it would be
compulsory for keeping the safety of the
personnel/laborers appointed, to use

mask/gamcha, sanitizer and hand wash/soap.
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It should be ensured to make proper

arrangements of potable water, cleanliness and of
toilets so that the personnel/laborers appointed
in the lease mining area do not have to confront

any type of problem.

. For hand washing of the personnel/laborers,

proper arrangement of soap and water for

washing hands should be made.

. The  personnel/laborers, using homemade

mask/gamcha, would keep their nose and

mouths covered.

. Consumption of liquor, smoking and tobacco etc.

would be completed restricted.

. Such laborers should not be employed at the

work place who have generally symptoms of fever,
cough and cold.

At work place, the personnel/laborers of more
than 65 years of age and lactating women should

not be employed.
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11. Common persons should be appealed to
download Aarogya Setu app in their mobile and

use that.

Sd/
Mining Official
JALAUN Place ORAI

Copy to the following, for information and necessary

action:

1. Director, Directorate of Geology and Minerals,
U.P. Minerals Bhawan, Lucknow.

. District Collector, Jalaun, Place Orai.

Superintendent of Police, Jalaun, place Orai.

Dy. Collector/Tehsildar, Jalaun.

.M/s Gawar Constructions Ltd., Authorized
representative, Sh. Rampal Yadav, R/o Bawli
Road, Kuthond.

Sd/
Mining Official
JALAUN Place ORAI
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OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI
Letter no. 1715/Khanij-MMC-30
Date: 26 November, 2020

FOR-M.M. - 10

The authorized representative of M/s Gawar
Constructions Lid., Sh. Sanjay Bansal r/o Bawli Road,
Kuthond, District Jalaun, for supply of soill in
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter - 6 of the U.P. Minor Minerals {Concession)
Rules 1963, Chapter — 6 and the arrangements given
in government order no. 1542/86-2020-153(Sa)/2017
dated 18.09.2020 on online format along with
application fee. Along with the application, in
connection with the khatoni of the applied area and
the consent of land owner, affidavit and map has been

submitted.

Bl e
ot BT
TRUE COpY

332



754

Sl | Tehsil District | Village | Gata | Area Permitted
No. ; no. quantity

: ‘ of normal
soil.

i Oral Jalaun | Hardo1 ! 5377 1,320 13200
Gujar Cubic
meters

Through government order no. 821(1)/86-2018-
153(Ordinary)/2017 dated 11.04.2018, from the date
of promulgation 27.03.2018 of the U.P. Minor Minerals
(Concession) Rules (45" amendment) Rules 2018, the
State Government has made the royalty of ordinary
soil/normal soil “Nil”. Therefore, under the following
terms, through the order dated 25.11.2020 of the
District Collector, for minor mineral soil extraction
from the mentioned land, period of three months (03
months) from the date of 1ssuance of license or
extraction of above written soil mining quantity,
whichever 1s completed earlier out of these, mining

permission 1s accorded.

CONDITIONS
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1. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itselfl settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there is no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date tll the mineral permitted
quantity is not removed. Out of these, whichever
is earlier, would be valid till then.

4. The seoil miner would use the minor mineral soil
only in the highway project. He would not use the
soil commercially in any case otherwise the
permission would be cancelled for which the
company would itself would be responsible.

o. The mining of soil would be done upto a depth of

1.5 meters from the surface.
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6. The lifting of soil, according to the capacity of
vehicle, would be covered with tarpaulin and
would be salely transported.

7. After issuance of license under the provisions of
Government order no. 1542 /86-2020-
153(5a)/2017 dated 18.09.2020, para - 3 (B}3),
for transportation of E-M.M. - 11 generation
proceeding, would be done by the Director of
Geology and Mining through online portal.

8. Compliance of rules of U.P. Minor Minerals
(Concession) Rules 1963 and government orders
issued from time to time on the license holder

would be ensured.
Other conditions concerned with Covid - 19:-

1. For prevention and control of novel corona virus,
social distancing and according to the guidelines
issued by the central and State Government,

using machines with mirimum laborers, mining

1
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methods be conducted in the mining areas as per
requirement.

. For operating the work of mining /transportation
of minerals, information with respect to safety
measures for Covid - 19 management be given.

. Appointing machines and personnel /laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, it would be
compulsory for keeping the safety of the
personnel/laborers appointed, to use
mask/gamcha, sanitizer and hand wash/soap.

It should be ensured to make proper
arrangements of potable water, cleanliness and of

toilets so that the personnel/laborers appointed
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in the lease mining area do not have to confront

any type of problem.

. For hand washing of the personnel/laborers,

proper arrangement of soap and water for

washing hands should be made.

. The  personnel/laborers, using homemade

mask/gamcha, would keep their nose and

mouths covered.

. Consumption of liquor, smoking and tobacco etc.

would be completed restricted.

. Such laborers should not be employed at the

work place who have generally symptoms of {ever,
cough and cold.

At work place, the personnel/laborers of more
than 65 years of age and lactating women should
not be employed.

Common persons should be appealed to
download Aarogya Setu app in their mobile and

use that.
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Sd/
Mining Official
JALAUN Place ORA]

Copy to the following, for information and necessary

action:

1. Director, Directorate of Geology and Minerals,
U.P. Minerals Bhawan, Lucknow.

2. District Collector, Jalaun, Place Orai.

3. Superintendent of Police, Jalaun, place Orai.

4. Dy. Collector/Tehsildar, Jalaun.

5. M/s Gawar Constructions Ltd., Authorized
representative, Sh. Sanjay Bansal, R/o Bawli
Road, Kuthond.

Sd/

Mining Official
JALAUN Place ORAI
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OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI
Letter no. 1716/Khanij-MMC-30
Date: 26 November, 2020

FOR-M.M. - 10

The authorized representative of M/s Gawar
Constructions Ltd., Sh. Sanjay Bansal r/o Bawli Road,
Kuthond, District Jalaun, for supply of sol m
construction of Bundelkhand Expressway Highway,
has submitted application under the provisions vested
in chapter — 6 of the U.P. Minor Minerals {Concession)
Rules 1963, Chapter — 6 and the arrangements given
in government order no. 1542/86-2020-153(Sa}/2017
dated 18.09.2020 on online format along with
application fee. Along with the application, n
connection with the khatoni of the applied area and
the consent of land owner, affidavit and map has been

submitted.

b
P
TRUE COPY

341



763 342

Sl.  Tehsil | District | Village Gata | Area | Permirted
No. ' no. ! - quantity
| L of normal
‘ i s0il.
1  Orai |Jalaun | Vyaspura | 400 | 0.640 | 24600
hec.  Cubic
489 0.520  meters
hec. |
386/2 | 0.140
f hec, |
! 394/110.340 |
hec. ;

| Through government order no. 821(1)/86-2018-
153(Ordinary}/2017 dated 11.04.2018, from the date
of promulgation 27.03.2018 of the U.P. Minor Minerals
(Concession) Rules (45" amendment) Rules 2018, the
State Government has made the royalty of ordinary
soil/normal soil “Nil”. Therefore, under the following
terms, through the order dated 19.11.2020 of the
District Collector, for minor mineral soil extraction
from the mentioned land, period of three months (03
months) from the date of issuance of license or
extraction of above written soil mining quantity,
whichever 1s completed earlier out of these, mining

permission 1s accorded.

b
s E ':gir/‘
TRUE CopY



764 343

CONDITIONS

1. The applicant would continue to reimburse
claims of any third party of the State Government
and shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there is no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The permitssion conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
quantity is not removed. Out of these, whichever
i1s earlier, would be valid till then.

4. The soil miner would use the minor mineral soil
only in the highway project. He would not use the
soil commercially in any case otherwise the
permission would be cancelled for which the

company would itself would be responsible.
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5. The mining of soil would be done upto a depth of
1.5 meters from the surface.

©. The lifting of soil, according to the capacity of
vehicle, would be covered with tarpaulin and
would be safely transported.

7. After issuance of license under the provisions of
Government order no. 1542/86-2020-
153(Sa)/2017 dated 18.09.2020, para — 3 (B)(3),
for transportation of E-M.M. - 11 generation
proceeding, would be done by the Director of
Geology and Mining through online portai.

8. Comphance of rules of U.P. Minor Minerals
{Concession) Rules 1963 and government orders
issued from time to time on the license holder

would be ensured.
Other conditions concerned with Covid - 19:-

1. For prevention and control of novel corona virus,

social distancing and according to the guidelines
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issued by the central and State Government,
using machines with minimum laborers, mining
methods be conducted in the mining areas as per
requirement.

. For operating the work of mining /transportation
of minerals, information with respect to safety
measures for Covid - 19 management be given.

. Appointing machines and personnel /laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between t(wo personnel/laborers, it would be
compulsory for keeping the safety of the
personnel/laborers appointed, to use

mask/gamcha, sanitizer and hand wash/soap.
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.t should be ensured to make proper

arrangements of potable water, cleanliness and of
toilets so that the personnel/laborers appointed
in the lease mining area do not have to confront

any type of problem.

. For hand washing of the personnel/laborers,

proper arrangement of soap and water for

washing hands should be made.

. The  personnel/laborers, using homemade

mask/gamcha, would keep their nose and

mouths covered.

. Consumption of liquor, smoking and tobacco etc.

would be completed restricted.

. Such laborers should not be employed at the

work place who have generally symptoms of fever,
cough and cold.

At work place, the personnel/laborers of more
than 65 years of age and lactating women should

not be employed.
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11. Common persons should be appealed to
download Aarogya Setu app in their mobile and

use that.

Sd/
Mining Official
JALAUN Place ORAI

Copy to the following, for information and necessary

action:

1. Darector, Directorate of Geology and Minerals,
U.P. Minerals Bhawan, Lucknow.

. District Collector, Jalaun, Place Orai.

. Superintendent of Police, Jalaun, place Orai.

. Dy. Collector/Tehsildar, Jalaun.

aob oW

M/s Gawar Constructions Ltd., Authorized
representative, Sh. Sanjay Bansal, R/o Bawli
Road, Kuthond.

Sd/
Mining Official
JALAUN Place ORAI

//TRUE TRANSLATED COPY//
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OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI
Letter no. 1718/Khanij-MMC-30

Date: 26 November, 2020
FOR-M.M.- 10

The authorized representative of M/s Gawar
Constructions Ltd., Sh. Sanjay Bansal r/o Bawli Road,
Kuthond, District Jalaun, for supply of soil 1n
construction of Bundelkhand Expressway Highway, has
submitted application under the provisions vested in
chapter - 6 of the U.P. Minor Minerals (Concession)
Rules 1963, Chapter — 6 and the arrangements given in
government order no. 1542/86-2020-153(Sa)/2017
dated 18.09.2020 on online format along with
application fee. Along with the application, in
connection with the khatoni of the applied area and the
consent of land owner, affidavit and map has been

submitted.
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Sl. | Tehsi | Distric | Village Gata | Area | Permitte
No |1 t no. d
guantity
of normal
sotl.
1 Orai |Jalaun | Vyaspur |268 0.62 | 24500
a 0 Cubic
hect. | meters
332
0.13
0
305 hect.
0.13
233/ |0
2 hect.
0.80
152/ | hect.
2
0.14
0
219 hect.
0.16
222 0
hect.
240 0.20
0
hect.
0.36
0
hect.
4
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Through government order no. 821(1)/86-2018-
153{Ordinary}/2017 dated 11.04.2018, from the date of
promulgation 27.03.2018 of the U.P. Minor Minerals
(Concession) Rules (45™" amendment) Rules 2018, the
State Government has made the royalty of ordinary
soil/normal soil “Nil”. Therefore, under the following
terms, through the order dated 25.11.2020 of the
District Collector, for minor mineral soil extraction from
the mentioned land, period of three months (O3 months)
from the date of i1ssuance of license or extraction of
above written soil mining quanfity, whichever 1is
completed earlier out of these, mining permission is

accorded.

CONDITIONS

1. The applicant would continue to reimburse claims
of any third party of the State Government and

shall itself settle such claims as they arise.
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2. The applicant would extract mineral with such a
method so that there is no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
quantity is not removed. Out of these, whichever is
earher, would be valid till then.

4. The soil miner would use the minor mineral soil
only in the highway project. He would not use the
soll commercially in any case otherwise the
permission would be cancelled for which the
company would itself would be responsible.

5. The mining of soil would be done upto a depth of
1.5 meters from the surface.

6. The lifting of soil, according to the capacity of
vehicle, would be covered with tarpaulin and

would be safely transported.
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7. After 1ssuance of license under the provisions of
Government order no. 1542/ 86-2020-
153(8Sa)/2017 dated 18.09.2020, para - 3 (B)(3),
for transportation of E-M.M. — 11 generation
proceeding, would be done by the Director of
Geology and Mining through online portal.

8. Compliance of rules of U.P. Minor Minerals
{Concession) Rules 1963 and government orders
issued from time to time on the license holder

would be ensured.
Other Conditions concerned with Covid — 19:-

1.  For prevention and control of novel corona virus,
social distancing and according to the guidelines
issued by the central and State Government, using
machines with minimum laborers, mining
methods be conducted in the mining areas as per

requirement.
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For operating the work of mining/transportation of
minerals, information with respect to safety
measures for Covid — 19 management be given.
Appointing machines and personnel/laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, it would be
compulsory for keeping the safety of the
personnel/laborers appointed, to use
mask/gamcha, sanitizer and hand wash/soap.

It should be ensured to make proper arrangements
of potable water, cleanliness and of toilets so that
the personnel/laborers appointed in the lease
mining area do not have to confront any type of

problem.
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77

For hand washing of the personnel/laborers,
proper arrangement of soap and water for washing
hands should be made.

The  personnel/laborers, using homemade
mask/gamcha, would keep their nose and mouths
covered.

Consumption of liquor, smoking and tobacco etc.
would be completed restricted.

Such laborers should not be employed at the work
place who have generally symptoms of fever, cough
and cold.

At work place, the personnel/laborers of more
than 65 years of age and lactating women should
not be employed.

Common persons should be appealed to download

Aarogya Setu app in their mobile and use that.

Sd/
Mining Official
JALAUN Place ORAI
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Copy to the following, for information and necessary

action:

1. Director, Directorate of Geology and Minerals, U.P.
Minerals Bhawan, Lucknow.

2. District Collector, Jalaun, Place Orai.

3. Superintendent of Police, Jalaun, place Orai.

4. Dy. Collector/Tehsildar, Jalaun.

5. M/s Gawar Constructions Litd., Authorzed
representative, Sh. Sanjay Bansal, R/o Bawi
Road, Kuthond.

Sd/

MINING OFFICIAL
JALAUN Place ORAI
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OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI
Letter no. 1769/Khanij-MMC-30

Date: 21 December, 2020
FOR-M.M. - 10

The authorized representative of M/s Gawar
Constructions Ltd., Sh. Dinesh Kumar r/o Bawli Road,
Kuthond, Dustrict Jalaun, for supply of soil in
construction of Bundelkhand Expressway Highway, has
submitted application under the provisions vested in
chapter — © of the U.P. Minor Minerals (Concession)
Rules 1963, Chapter — 6 and the arrangements given in
government order no. 1542/86-2020-153(Sa)/2017
dated 18.09.2020 on online f{ormat along with
application fee. Along with the application, in
connection with the khatoni of the applied area and the
consent of land owner, affidavit and map has been

submitted.
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Sl. | Tehsi | Distric Villag | Gat | Area | Permitte
No |1 t ‘e a d
no. quantity
of normal
soil.
1 Orai |Jalaun |Timro | 224 |2.229 |45860
3 hec. | Cubic
Out of | meters
4.586
i hec.

Through government order no. 821(1)/86-2018-
153(Ordinary)/2017 dated 11.04.2018, from the date of
promulgation 27.03.2018 of the U.P. Minor Minerals
(Concession) Rules {45t amendment) Rules 2018, the
State Government has made the royalty of ordinary
soil/normal soil “Nil”. Therefore, under the following
terms, through the order of the District Collector, for
minor mineral soil extraction from the mentioned land,
period of three months (03 months) from the date of
issuance of license or extraction of above written soil
mining quantity, whichever is completed earlier out of

these, mining permission is accorded.
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CONDITIONS

1. The applicant would continue to reimburse claims
of any third party of the State Government and
shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there is no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
quantity is not removed. Out of these, whichever is
earlier, would be valid till then.

4. The soil miner would use the minor mineral soil
only in the highway project. He would not use the
soil commercially in any case otherwise the
permission would be cancelled for which the

company would itself would be responsible.
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5. The mining of soil would be done upto a depth of
1.5 meters from the surface.

6. The hfting of soil, according to the capacity of
vehicle, would be covered with tarpaulin and
would be safely transported.

7. After issuance of license under the provisions of
Government order no. 1542 /86-2020-
153(5a)/2017 dated 18.09.2020, para — 3 (B)(3),
for transportation of E-M.M. - 11 generation
proceeding, would be done by the Director of
Geology and Mining through online portal.

&. Compliance of rules of U.P. Minor Minerals
(Concession) Rules 1963 and government orders
issued from time to time on the license holder

would be ensured.
Other Conditions concerned with Covid — 19:-

1. For prevention and control of novel corona virus,

social distancing and according to the guidelines
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issued by the central and State Government, using
machines with minimum laborers, mining
methods be conducted in the mining areas as per
requirement.

. For operating the work of mining / transportation
of minerals, information with respect to safety
measures for Covid — 19 management be given.

. Appointing machines and personnel / laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to he made.

. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, it would be
compulsory for keeping the salety of the
personnel/laborers appointed, to use mask /

gamcha, sanitizer and hand wash/soap.
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5. It should be ensured to make proper arrangements

of potable water, cleanliness and of toilets so that
the personnel/laborers appointed in the lease
mining area do not have to confront any type of

problem.

. For hand washing of the personnel/laborers,

proper arrangement of soap and water for washing

hands should be made.

. The  personnel/laborers, using homemade

mask/gamcha, would keep their nose and mouths

covered.

. Consumption of liquor, smoking and tobacco etc.

would be completed restricted.

Such laborers should not be employed at the work
place who have generally symptoms of fever, cough
and cold.

At work place, the personnel/laborers of more
than 65 years of age and lactating women should

not be employed.
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Common persons should be appealed to download
Aarogya Setu app in their mobtile and use that.

Sd/
DISTRICT COLLECTOR
JALAUN Place ORAI

Copy to the following, for information and necessary

action:

Y= V'

an

. Director, Directorate of Geology and Minerals, U.P.

Minerals Bhawan, Lucknow.

. District Collector, Jalaun, Place Orai.
. Superintendent of Police, Jalaun, place Orai.
. Dy. Collector /Tehsildar, Jalaun.

.M/s Gawar Constructions Ltd., Authorized

representative, Sh. Dinesh Kumar, R/o Bawli
Road, Kuthond.

Sd/
DISTRICT COLLECTOR
JALAUN Place ORAI
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OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI

Letter no. 1770/Khanij-MMC-30

Date: 21 December, 2020
FOR-M.M.-10

The authorized representative of M/s Gawar
Constructions Ltd., Sh. Dinesh Kumar r/o Bawli Road,
Kuthond, District Jalaun, for supply of soil in
construction of Bundelkhand Expressway Highway, has
submitted application under the provisions vested in
chapter — 6 of the U.P. Minor Minerals (Concession)
Rules 1963, Chapter — 6 and the arrangements given in
government order no. 1542/86-2020-153(Sa)/2017
dated 18.09.2020 on online format along with
application fee. Along with the application, in
connection with the khatoni of the applied area and the
consent of land owner, affidavit and map has been

submitted.
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. S1. | Tehsil  District | Village | Gata | Area | Permitted
'No. : 5 rno. quantity
i of normal
: soil.
1 |Orai Jalaun Rudh [167 |3.712 36982
Timro hec. | Cubic
| out of | meters
5.569
hec.

Through government order no. 821(1)/86-2018-
153(Ordinary}/2017 dated 11.04.2018, from the date of
promulgation 27.03.2018 of the U.P. Minor Minerals
{Concession) Rules (45" amendment) Rules 2018, the
State Government has made the royalty of ordinary
soil/normal soil “Nil”. Therefore, under the following
terms, through the order of the District Collector, for
minor mineral soil extraction from the mentioned land,
period of three months {03 months) from the date of
issuance of license or extraction of above written soil
mining quantity, whichever is completed earlier out of

these, mining permission is accorded.

CONDITIONS
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1. The applicant would continue to reimburse claims
of any third party of the State Government and
shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there is no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
quantity is not removed. Out of these, whichever is
earlier, would be valid till then.

4. The so1l miner would use the minor mineral soil
only in the highway project. He would not use the
soll commercially in any case otherwise the
permission would be cancelled for which the
company would itself would be responsible.

5. The mining of soil would be done upto a depth of

1.5 meters [rom the surface.
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6. The lifting of soil, according to the capacity of
vehicle, would be covered with tarpaulin and
would be salely transported.

7. After 1ssuance of license under the provisions of
Government order no. 1542/86-2020-
153(5a)/2017 dated 18.09.2020, para - 3 (B)(3),
for transportation of E-M.M. - 11 generation
proceeding, would be done by the Director of
Geology and Mining through online portal.

8. Compliance of rules of U.P. Minor Minerals
(Concession) Rules 1963 and government orders
issued from time to time on the license holder

would be ensured.
Other Conditions concerned with Covid - 19:-

1. For prevention and control of novel corona virus,
social distancing and according to the guidelines
issued by the central and State Government, using

machines with minimum laborers, mining
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methods be conducted in the mining areas as per
requirement.

. For operating the work of mining / transportation
of minerals, information with respect to safety
measures for Covid — 19 management be given.

. Appointing machines and personnel / laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for santtization
of machines and vehicles used to be made.

. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, it would be
compulsory for keeping the safety of the
personnel/laborers appointed, to use mask /
gamcha, sanitizer and hand wash/soap.

. It should be ensured to make proper arrangements
of potable water, cleanliness and of toilets so that

the personnel/laborers appointed in the lease
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mining area do not have to confront any type of

problem.

. For hand washing of the personnel/laborers,

proper arrangement of soap and water for washing

hands should be made.

. The  personnel/laborers, using homemade

mask/gamcha, would keep their nose and mouths

covered.

. Consumption of liquor, smoking and tobacco etc.

would be completed restricted.

Such laborers should not be employed at the work
place who have generally symptoms of fever, cough
and cold.

At work place, the personnel/laborers of more
than 65 vears of age and lactating women should
not be employed.

Common persons should be appealed to download
Aarogya Setu app in their mobile and use that.

Sd/
DISTRICT COLLECTOR
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JALAUN Place ORAI

Copy to the following, for information and necessary

action:

1. Director, Directorate of Geology and Minerals, U.P.
Minerals Bhawan, Lucknow.

2. District Collector, Jalaun, Place Orai.

3. Superintendent of Police, Jalaun, place Orai.

4. Dy. Collector/Tehsildar, Jalaun.

5. M/s Gawar Constructions Ltd., Authorized
represeniative, Sh. Dinesh Kumar, R/o Bawh
Road, Kuthond.

Sd/

DISTRICT COLLECTOR
JALAUN Place ORAI
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OFFICE OF DISTRICT COLLECTOR,
JALAUN PLACE ORAI

Letter no. 1771/Khanij-MMC-30

Date: 21 December, 2020
FOR-M.M. - 10

The authorized representative of M/s Gawar
Constructions Ltd., Sh. Dinesh Kumar r/o Bawli Road,
Kuthond, District Jalaun, for supply of soil in
construction of Bundelkhand Expressway Highway, has
submitted application under the provisions vested in
chapter — 6 of the U.P. Minor Minerals (Concession)
Rules 1963, Chapter - 6 and the arrangements given in
government order no. 1542/86-2020-153{Sa)/2017
dated 18.09.2020 on online Jformat along with
application fee. Along with the application, in
connection with the khatoni of the applied area and the
consent of land owner, affidavit and map has been

submitted.
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Sl. | Tehsi | Distric | Village | Gat : Area |Permitte
No |1 t ‘a d
: no. quantity
| of normal
! ' soil.
1 Orair |Jalaun |lkahar |13 1.18 23780
a 9 Cubic
hec. meters
out of
5.94
5
hec.

Through government order no. 821(1)/86-2018-
153(Ordinary) /2017 dated 11.04.2018, from the date of
promulgation 27.03.2018 of the U.P. Minor Minerals
(Concession) Rules (45" amendment) Rules 2018, the
State Government has made the royalty of ordinary
soil/normal soil “Nil”. Therefore, under the following
terms, through the order of the District Collector, for
minor mineral soil extraction from the mentioned land,
period of three months (03 months) from the date of
issuance of license or extraction of above written soil
mining quantity, whichever is completed earlier out of

these, mining permission is accorded.
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CONDITIONS

1. The applicant would continue to reimburse claims
of any third party of the State Government and
shall itself settle such claims as they arise.

2. The applicant would extract mineral with such a
method so that there is no hindrance to road,
public roads, building, land-houses, public
meeting place or public property.

3. The permission conferred to the applicant would
be valid upto the date of closing of the specified
period or such date till the mineral permitted
gquantity is not removed. Out of these, whichever is
earlier, would be valid till then.

4. The soil miner would use the minor mineral soil
only in the highway project. He would not use the
soll commercially in any case otherwise the
permission would be cancelled for which the

company would itself would be responsible.
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9. The mining of soil would be done upto a depth of
1.5 meters from the surface.

6. The lifting of soil, according to the capacity of
vehicle, would be covered with tarpaulin and
would be safely transported.

7. After 1ssuance of license under the provisions of
Government order no. 1542/86-2020-
153(Sa)/2017 dated 18.09.2020, para — 3 (B)(3),
for transportation of E-M.M. - 11 generation
proceeding, would be done by the Director of
Geology and Mining through online portal.

8. Compliance of rules of U.P. Minor Minerals
(Concession) Rules 1963 and government orders
issued from time to time on the license holder

would be ensured.
Other Conditions concerned with Covid - 19:-

1. For prevention and control of novel corona virus,

social distancing and according to the guidelines
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issued by the central and State Government, using
machines with minimum laborers, mining
methods be conducted in the mining arcas as per
requirement.

. For operating the work of mining / transportation
ol minerals, information with respect to safety
measures for Covid - 19 management be given.

. Appointing machines and personnel / laborers,
arrangement of safety equipments for the posted
personnel/laborers, arrangement for sanitization
of machines and vehicles used to be made.

. In view of prevention of corona virus infection,
safety, comply with social distancing and
maintaining distance of minimum 1-1 meters
between two personnel/laborers, it would be
compulsory for keeping the safety of the
personnel/laborers appointed, to use mask /

gamcha, sanitizer and hand wash/soap.
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S. It should be ensured to make proper arrangements

of potable water, cleanliness and of toilets so that
the personnel/laborers appointed in the lease
mining arca do not have to confront any type of

problem.

. For hand washing of the personnel/laborers,

proper arrangement of soap and water for washing

hands should be made.

. The  personnel/laborers, using homemade

mask /gamcha, would keep their nose and mouths

covered.

. Consumption of liquor, smoking and tobacco eic.

would be completed restricted.

Such laborers should not be employed at the work
place who have generally symptoms of fever, cough
and cold.

At work place, the personnel/laborers of more
than 65 years of age and lactating women should

not be employed.
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11. Common persons should be appealed to download

Aarogya Setu app in their mobile and use that.
sSd/

DISTRICT COLLECTOR
JALAUN Place ORAI

Copy to the following, for information and necessary

action:

1. Director, Directorate of Geology and Minerals, U.P.
Minerals Bhawan, Lucknow.

2. District Collector, Jalaun, Place Orai.

3. Superintendent of Police, Jalaun, place Orai.

4. Dy. Collector/Tehsildar, Jalaun.

9. M/s Gawar Constructions Ltd., Authonzed
representative, Sh. Dinesh Kumar, R/o Bawli
Road, Kuthond.

Sd/
DISTRICT COLLECTOR
JALAUN Place ORAI

//TRUE TRANSLATED COPY//
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OFFICE OF THE DISTRICT COLLECTOR, JALAUN, PLACE
URAL
Letter No. 1797/ Mineral- MMC-30  Dated 01 Jan.. 2021

FORM MM-10

M/s Gower Construction Limited, through its authorized
Representative Shri Baldeep, resident of Bawal Road, Kuthaund.
District Jalaun has submitted an application on Online Format
alongwith the application fee as per the provistons as prescribed
in Chapter -6 of the U.P. Minor Mineral (Concession ) Rules.
1963 and also as per the arrangement given in the Government
Order No. 1542/86-2020-153(SA)/2017 dated 18.09.2020 for the
purpose of the supply of the soil in the construction of the
Bundelkhand Expressway from the tollowing areas.  Alongwith
the said application. it has also enclosed the Khatauni of the
requisite arca alongwith the Map and the affidavit in respect of

the consent of the land owner:-
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ISl P Tehsil | District | Village | GataNo. | Area ' Licensed

No. | Quantity ol the
| Normal Soil

i:l‘ T( ‘rai Fadaun Punwvy 135 0.961 Feo 18360 Cubte meters

Vide Governiment order bearing No. 821(1)/80-2018-

153(General}/2017 dated 11.04 2018, the State Government has

made the royalty of ordinary soil/ordinary mrida as “Zero™ from

the date of prommlgation dated 27.03.2018 of the U.P. Minor

Mineral (Concession) Rules (45" Amendment) Rules. 2018.

Therefore. by the order of the District Collector dated 01.01.2021.

mining approval has been provided/given for extraction ol the

minor mineral ordinary soil from the abovementioned land for a

period of three months (03 months) w.e.ll from the date of

issuance of'the license or the extraction of the quantiy of above-

mentioned mining soil, whichever is earlier.

Terms

b
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The applicant will remain do the reimbursement of the claim of
any third party of the State Government and it will ensure to fulfill

It itself once such a claim is arisen.

The applicant will extract minerals with such method by which
there shall be no obstruction 1o any road. public path. building.

land acquisition. public meeting place or public property.

The permission as provided to the applicant will remain valid tll
the date of the expiry of the notified period of the
approval/permission so provided or till such date. the minerals

licensed quantity are not removed. whichever is earlier.

The Soil Miner will use the minor mineral soil only in the
construction of the Bundelkhand Expressway Highway Project
and he will. under any circumstances. not use the same for

commercial purpose. failing which. the permission so granted will

b
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be cancelled and for which the Company will solely be

responsible for the same.

The mining ol the soil will be done upto the 2.00 Meters depth

from the surface.

The lifuing of the soil. according to the capacity of the vehicle.

will be transported safely by covering the same with a Tirpal.

After issuance of the license as per the provisions as mentioned
in Para 3(B)(3} under the Government Order beasring No.
1542/86-2020/153(SA)/2017 dated 18.09.2020. the action with
respect to the generation of E-M.A.-11 for the purpose of
transportation of the ordinary soil will be done through the Online

Portal of the Director, Mines and Geology. U.P.

The Licensee will ensure to comply with the rules of the U.P.
Miner Minerals Concession Rules. 1963 as also the government

orders to be issued from time to ime.
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OTHER TERMS CONCERNING TO THE COVID -19.

|-

According to the guidelines issued by the Centre and the State
Government for the prevention and control of the Novel Corona
Virus and maintaining Social Distancing.  the use of the
machineries with minimum labours and running the mining
activities according to the necessity in the mining areas may be
done.

For the purpose of domg the mining work of the
minerals/transportation work of the same, information may be
given for the satety measures to be adopted for the management

of the Covid-19.

For the machines and the workers/ posting of the labours,
employed workers/ labours. arrangement may be done for the
safety equipments and the santtization of the machines and the

vehicles used.
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Taking into constderation the prevention and satety [rom the
mfection of the Corona Virus. social distancing should be
complied with and by maintaining the distance of one meter from
each in between the two workers/labours, it will be mandatory to
use mask/gamchha. sanitizer and hand-wash/soap taking into

consideration the safety of the employed workers/labours.

The proper arrangements of the drinking water, cleaning/
cleanliness and toilets will be ensured so that the workers/labours
employed in the mining leased area will not face any kind of

problem.

Proper arrangements of the soap and water for washing of the

hand by the workers/labours will be made.

The workers/laboures  will  use the home-made face

mark/gamchha and will keep their mouth and nose covered.
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8- There will be complete ban tor the use of liquor. smoking and use

of the tobacco ele.

9-  No engagement of such labours will be made at the work place

who are having symptoms ol even normal fever, cough and cold.

10-  No engagement of a labour/ worker having more than 65 years of

age and the breastfeeding mothers.,

11-  Appeal will be made to all general peoples 10 use the AROGYA
SETU App by downloading the same in their Mobiles.

Sd/- THegible
MINING OFFICER
JALAUN PLACE URAI

Copy to:-

1 The Director. Directorate ol Mines and Geology. U.P. Khamz
Bhawan., Lucknow.

2) The District Collector, Talaun atpiace Urai

3)  The Superintendent of Police. Jalaun. Place Uran.

b
P
TRUE CopY



815 394

4) Deputy Collector/ Tehsildar. Urai
5)  M/s Gower Construction Limited. through its  Authorized
Representative Shri Baldeep. resident of Bawali Road, Kuthaund,

District Jalaun.

Sd/- Nlegible
MINING OFFICER
JALAUN PLACE URAI

/True translated copy/
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OFFICE OF THE DISTRICT COLLECTOR, JALAUN, PLACE
URAL
Letter No. 1798/ Mineral- MMC-30  Dated 01 Jan. 2021

FORM MM-10

M/s Gower Construction Limited. through its authorized
Representative Shri Baldeep, resident ot Bawali Road, Kuthaund,
District Jalaun has submitted an  application on Online Format
alongwith the application fee as per the provisions as prescribed
in Chapter -6 of the U.P. Minor Mineral (Concession ) Rules,
1963 and also as per the arrangement given in the Government
Order No. 1542/86-2020-153(SA)/2017 dated 18.09.2020 for the
purpose of the supply of the soil in the construction of the
Bundelkhand Expressway from the following areas. Alongwith
the said application. it has also enciosed the Khatauni of the
requisite area alongwith the Map and the atfidavit in respect of

the consent of the land owner:-
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SIL Tehsil | District | Village Gata No. Area Licensed

No. | Quantity of the
| Normal Soil

1 Urai Jaiaun Kapasi - 34 | 0.806 Tee, 10120 Cubic meters

Vide Government order bearing No. 821(1)/86-2018-
153(General)/2017 dated 11.04.2018. the State Government has
made the royalty ot ordinary soil/ordinary mrida as “Zero” from
the date of promulgation dated 27.03.2018 of the U.P. Minor
Mineral (Concession) Rules (45" Amendment) Rules, 2018.
Therefore, by the order of the District Collector dated 01.01.2021.
mining approval has been provided/given lor extraction of the
minor mineral ordinary soil {rom the abovementioned land for a
period of three months (03 months) w.ef. from the date of
issuance of the atoresaid license or the extraction of the quantity
of above-mentioned mining soil. whichever is earlier.

Terms

The applicant will remain do the reimbursement of the claim of
any third party of the State Government and 1t will ensure to fulfill

it atself once such a claim is arisen.
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The applicant will extract minerals with such method by which
there shall be no obstruction to any road. public path. building.

land acquisition. public meeting place or public property.

The permission as provided to the applicant will remain valid tili
the date of the expiry of the noufied period of the
approval/permission so provided or till such date. the minerals

licensed quantity are not removed. whichever is earlier.

The Soil Miner will use the minor mineral soil only in the
construction of the Bundelkhand Expressway Highway Project
and he will, under any circumstances. not use the same for
commercial purpose, failing which, the permission so granted will
be cancelled and for which the Company will solely be

responsible for the same.

The mining of the soil will be done upto the 1.5 Meters deep from

the surface.
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The lifting of the soil. according to the capacity of the vehicle.

will be transported salely by covering the same with a Tirpal.

Atfter issuance of the license as per the provisions as mentioned
in Para 3(B)(3) under the Government Order beasring No.
1542/86-2020/153(5A)/2017 dated 18.09.2020. the action with
respect to the generation of E-M.A.-11 for the purpose of
transportation of the ordinary soil will be done through the Online

Portal of the Director, Mines and Geology, U.P.

The Licensee will ensure to comply with the rules of the U.P.
Miner Minerals Concession Rules. 1963 as also the government

orders 10 be issued from tinme to time.

OTHER TERMS CONCERNING TO THE COVID -19.

1-

According to the guidelines issued by the Centre and the State
Government for the prevention and control of the Novel Corona
Virus and maintaining Social Distancing.  the use of the

machineries with minimum labours and running the mining
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activities according to the necessity in the mining arcas may be
done,

For the purpose of doing the mining work of the
minerals/transportation work of the same. information may be
given for the safety measures to be adopted for the management

of the Covid-19.

For the machines and the workers/ posting of the labours.
employed workers/ labours. arrangement may be done for the
safety equipments and the sanitization of the machines and the

vehicles used.

Taking into consideration the prevention and satety from the
infection of the Corona Virus. social distancing should be
complied with and by maintaining the distance of i-1 meter from
each in between the two workers/labours. it will be mandatory to
use mask/gamchha. sanitizer and hand-wash/soap taking into

consideration the safety of the employed workers/labours.

b
P
TRUE CopY

401



823

The proper arrangements of the drinking water. cleaning/
cleanliness and toilets will be ensured so that the workers/labours
employed in the mining leased area will not lace any kind of

problem.

Proper arrangements of the soap and water for washing of the

hand by the workers/labourers will be made.

The workers/labourers will use the home-made face

mark/gamchha and will keep their mouth and nose covered.

There will be complete ban for the use of liquor. smoking and use

of the tobacco etc.

No engagement of such Jabourers will be made at the work place

who are having symptoms of even norma!l fever. cough and cold.

No engagement of a labour/ worker having more than 65 vears ot

age and the breastfeeding mothers,
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11-  Appeal will be made to all general peoples to use the AROGYA
SETU App by downloading the same in their Mobiles.

Sd/- Nllegible
MINING OFFICER
JALAUN PLACE URALI

Copy to:-
1) The Director, Directorate of Mines and Geology, U.P. Khaniz

Bhawan, Lucknow,

2) The District Collector, Jalaun. place at Urai

3) The Superintendent of Police. Jalaun, Place Urai.

4)  Deputy Collector/ Tehsildar, Urai

5 M/s Gower Construction Limited, through its Authorized
Representative Shri Baldeep,  resident of  Bawali Road.

Kuthaund, District Jalaun.

Sd/- Tlegible
MINING OFFICER
JTALAUN PLACE URAI

/True translated copy/
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OFFICE OF THE DISTRICT COLLECTOR, JALAUN, PLACE
URAL
Letter No. 1826/ Mineral- MMC-30 Dated 07 Jan.. 2021

FORM MM-10

M/s  Gower Construction Limited, through its authorized
Representative Shri Ramavtar Yadav. resident of Bawali Road.
Kuthaund. District Jalaun has submitted an application on Online
Format alongwith the applicauon fee as per the provisions as
prescribed in Chapter -6 of the U.P. Minor Mineral (Concession
) Rules, 1963 and also as per the arrangement given in  the
Government  Order No. 1542/86-2020-153(SA)/2017  dated
18.09.2020 for the purpose of the supply of the soil in the
construction of the Bundelkhand Expressway from the tollowing
areas.  Alongwith the said application. it has also enclosed the
Khatauni of the requisite area alongwith the Map and the affidavit

in respect of the consent of the land owner:-
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- Sl Tehsil | District | Village | GataNo. | Area Licensed

i No. Quantty ot the
Normal Sotl

rl, Viraf Talaun Vargh 293 7.432 Hec. 116840 cubicmeters

Vide Government order bearing No. 821(1)/86-2018-
153(General)/2017 dated 11.04.2018, the State Government has
made the rovalty of ordinary soil/ordinary mrida as “Zero™ {rom
the date of promulgation dated 27.03.2018 of the U.P. Minor
Mineral (Concession) Rules (45% Amendment) Rules. 2018,
Therefore. by the order of the District Collector dated 08.01.2021.
mining approval has been provided/given for extraction of the
minor mineral ordinary soil from the abovementioned land for a
period of three months (03 months) w.e.f. from the date of
issuance of the license or the extraction of the quantity of above-
mentioned mining soil, whichever is earlier.

Terms

The applicant will remain do the reimbursement of the claim of
any third party of the State Government and it will ensure to fulfill

it 1tself once such a claim 1s arisen.
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The applicant will extract minerals with such method by which
there shall be no obstruction to any road, public path, building,

land acquisition. public meeting place or public property.

The permission as provided to the applicant will remain valid 11l
the date of the expiry of the notified period of the
approval/pernission so provided or till such date, the minerals

licensed quantity are not removed, whichever is earlier.

The Soil Miner will use the minor mineral soil only in the
construction of the Bundelkhand Expressway Highway Project
and he will. under any circumstances. not use the same for
commercial purpose, failing which. the permission so granted will
be cancelled and for which the Company will solely be

responsible for the same.

The mining of the soil will be done upio the 2.00 Meters depth

from the surtace,

/
o, P
TRUE CORY

e

408



6.

830

The lifting of the soil. according to the capacity of the vehicle.

will be transported safely by covering the same with a Tirpal.

After 1ssuance of the license as per the provisions as mentioned
in Para 3(B)(3) under the Government Order beasring No.
1542/86-2020/153(SAY2017 dated 18.09.2020. the action with
respect to the generation of E-M.A.-11 for the purpose of
transportation of the ordinary soil will be done through the Online

Portal of the Director, Mines and Geology, U.P.

The Licensee will ensure to comply with the rules of the U.P.
Miner Minerals Concession Rules, 1963 as also the government

orders to be issued from time 1o time.

OTHER TERMS CONCERNING TO THE COVID -19.

1-

According to the guidelines issued by the Centre and the State
Government tor the prevention and control of the Novel Corona
Virus and mamtaining Social Distancing.  the use of the

machineries with minimum labours and running the mining
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activities according to the necessity in the mining areas may be
done.

For the purpose of doing the mining work of the
minerals/transportation work of the same, information may be
given for the satety measures to be adopted for the management

ot the Covid-19.

For the machines and the workers/ posting of the labours.
employed workers/ labours. arrangement may be done for the
safety equipments and the sanitization of the machines and the

vehicles used.

Taking into consideration the prevention and safety from the
infection of the Corona Virus, social distancing should be
complied with and by maintaining the distance of 1-1 meter from
each in between the two workers/labours, it will be mandatory to
use mask/gamchha. sanitizer and hand-wash/soap taking into
consideration the safety of the emploved workers/labours.

The proper arrangements of the drinking water. cleaning/

cleanhness and totlets will be ensured so that the workers/labours
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employed in the mining leased area will not face any kind of

problem.
Proper arrangements ot the soap and water for washing of the

hand by the workers/labours will be made.

The workers/laboures  will  use the home-made face

mark/gamchha and will keep their mouth and nose covered.

There will be complete ban for the use of liquor, smoking and use

of the tobacco etc.

No engagement of such labours will be made at the work place

who are having symptoms of even normal lever, cough and cold.

No engagement of a labour/ worker having more than 65 years of

age and the breastfeeding mothers.

Appeal will be made 1o all general peoples to use the AROGYA

SETU App by downloading the same 1n their Mobiles.
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Sd/- Hlegible
MINING OFFICER
JALAUN PLACE URAI

Copy to:-

1)

2)
3)
4)

3)

The Director. Directorate of” Mines and Geology. U.P. Khaniz
Bhawan. Lucknow.

The District Collector, Jalaun atplace Urai

The Superintendent of Police, Jalaun, Place Urai.

Deputy Collector/ Tehsildar, Urai

M/s Gower Construction Limited, through its Authorized
Representative Shri Ram Avatar. resident of Bawali Road.

Kuthaund. District Jalaun.

Sd/- Tlegible
MINING OFFICER
JALAUN PLACE URAI

/True translated copy/
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OFFICE OF THE DISTRICT COLLECTOR, JALAUN, PLACE
URAL
Letter No. 1832/ Mineral- MMC-30  Dated 08 Jan.. 2021

FORM MM-10

M/s Gower Construction Limited. through its authorized
Representative Shri Sanjay Bansal, resident of Bawali Road.
Kuthaund. District Jalaun has submitted an application on Online
Format alongwith the application fee as per the provisions as
prescribed in Chapter -6 of the U.P. Minor Mineral (Concession
) Rules, 1963  and also as per the arrangement given in the
Government  Order No. 1542/86-2020-153(SA)2017 dated
18.09.2020 for the purpose of the supply of the soil in the
construction of the Bundelkhand Expressway from the following
areas.  Alongwith the said application. it has also enclosed the
Khatauni ot the requisite area alongwith the Map and the affidavit

in respect of the consent of the land owner:-

415

Sl Tehsil | Distniet | Village  Gata No.  © Area Licensed
| . .
No. | Quantity of the
; Normal Soil
L. tirai Falaun Rharusa E 73 0332 7040 Cubic Meters
P
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Vide Government order bearing No. 821(1)/86-2018-
153(General)/2017 dated 11.04.2018. the State Government has
made the rovaity of ordinary soil/ordinary mrida as “Zero” trom
the date of promulgation dated 27.03.2018 of the U.P. Minor
Mineral (Concession) Rules (45" Amendment) Rules, 2018,
Therefore. by the order ot the District Collector dated 08.01.2021.
mining approvat has been provided/given for extraction of the
minor mineral ordinary soil from the abovementioned land for a
period of three months (03 months) w.ef. from the date of
issuance of the license or the extraction of the quantity of above-

mentioned mining soil, whichever is earlier.

Terms

The applicant will remain do the reimbursement of the claim of
any third party of the State Government and it will ensure to fulfill

it 1tself once such a claim is arisen.
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The applicant will extract minerals with such method by which
there shall be no obstruction to any road. public path, building,

tand acquisition. public meeting place or public property.

The permission as provided to the applicant will remain valid till
the date of the expiry of the notifled period of the
approval/permission so provided or il such date, the minerals

licensed quantity are not removed. whichever 1s carlier.

The Soil Miner will use the minor mineral soil only in the
construction of the Bundelkhand Expressway Highway Project
and he will. under any circumstances. not use the same for
commercial purpose, failing which. the permission so granted will
be cancelled and for which the Company will solely be

responsible for the same.

The mming of the soil will be done upto the 2.00 Meters depth

from the surface.
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0. The lifting ol the soil. according to the capacity of the vehicle,

will be transported safely by covering the same with a Tirpal.

7. After issuance of the license as per the provisions as mentioned
in Para 3(B)(3) under the Government Order beasring No.
1542/86-2020/153(SAY2017 dated 18.09.2020. the action with
respect to the generation of E-M.A.-11 for the purpose of
transportation of the ordinary soil will be done through the Online

Portal of the Director, Mines and Geology, U.P.
8. The Licensee will ensure to comply with the rules of the U.P.
Miner Minerals Concession Rules. 1963 as also the government

orders 1o be issued from time Lo time.

OTHER TERMS CONCERNING TO THE COVID -19.

I- According to the guidehnes issued by the Centre and the State
Government for the prevention and control of the Novel Corona

Virus and maintaining Social Distancing.  the use of the
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machineries with minimum labours and running the mining
activities according 1o the necessity in the mining areas may be
done.

For the purpose of doing the mining work of the
minerals/transportation work of the same. information may be
given for the safety measures 1o be adopted lor the management

of the Covid-19.

For the machines and the workers/ postung of the labours,
emploved workers/ labours. arrangement may be done for the
safety equipments and the sanitization of the machines and the

vehicles used.

Taking into consideration the prevention and safety from the
infection of the Corona Virus. social distancing should be
complied with and by maintaining the distance of 1-1 meter from
each in between the two workers/labours. 1t will be mandatory to
use mask/gamehha. sanitizer and hand-wash/soap taking into

consideration the safety of the emploved workers/labours.
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The proper arrangements of the drinking water, cleaning/
cleanliness and toileis will be ensured so that the workers/labours
employed in the mining leased area will not face any kind of

problem.

Proper arrangements of the soap and water for washing of the

hand by the workers/labours will be made.

The workers/laboures will use the home-made tace

mark/gamchha and will keep their mouth and nose covered.

There will be complete ban for the use of liquor. smoking and use

of the tobacco etc.

No engagement of such labours will be made at the work place

who are having svimptoms of even normal fever. cough and cold.
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10-  Noengagement ot a labour/ worker having more than 65 years of

age and the breastfeeding mothers.

11-  Appeal will be made to all general peoples to use the AROGYA
SETU App by downloading the same n their Mobiles.
Sd/- legible

MINING OFFICER
JALAUN PLACE URAI

Copy to:-
1) The Director, Directorate ot Mines and Geology. U.P. Khaniz
Bhawan, Lucknow.
2)  The District Collector, Jalaun atplace Urai
3)  The Superintendent ot Police. Jalaun, Place Urai.
4) Deputy Collector/ Tehsildar. Ura
5)  M/s Gower Construction Limited. through its Authorized
Representative Shri Sanjay Bansal. resident off Bawali Road.
Kuthaund. District Jalaun.
Sd/- Nlegibie
MINING OFFICER

JALAUN PLACE URAI
/True translated copy/
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OFFICE OF THE DISTRICT COLLECTOR, JALAUN, PLACE

Letter

URAL
No. 1833/ Mineral- MMC-30  Dated 08 Jan.. 2021

FORM MM-10

M/s Gower Construction Limited. through its authorized
Representative Shri Ramavtar Yadav. resident ol Bawali Road.
Kuthaund. District Jalaun has submitted an application on Online
Format alongwith the application {ee as per the provisions as
prescribed in Chapter -6 of the U.P. Minor Mineral (Concession
)} Rules, 1963 and also as per the arrangement given in  the
Government  Order No. 1542/86-2020-153(SA)/2017  dated
18.09.2020 for the purpose of the supply of the soil in the
construction of the Bundelkhand Expressway from the following
areas.  Alongwith the said application. it has also enclosed the
Khatauni of the requisite area alongwith the Map and the affidavit

in respect of the consent of the land owner:-

424

B : Tehsit | Districe | Village ! GataNo. | Area Licensed
[ No. | | - Quanuty of the
| ' Normal Soil

l. Ulran Jalun Kharusa 407 . 2 083 41660 cubic merere
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Vide Government order bearing No. 821(1)/86-2018-
153(General)/2017 dated 11.04.2018. the State Government has
made the rovalty of ordinary soil/ordinary mrida as “Zero™ {rom
the date of promulgation dated 27.03.2018 of the U.P. Minor
Mineral (Concession) Rules (45" Amendment) Rules. 2018.
Theretore. by the order of the District Collecior dated 08.01.2021.
mining approval has been provided/given for extraction of the
minor mineral ordinary soil from the abovementioned land for a
period of three months (03 months) w.e.f. from the date of
tssuance of the license or the extraction of the guantity of above-

mentioned mining soil, whichever is carlier.

Terms

. The applicant will remain do the reimbursement of the claim of
any third party of the State Government and 1t will ensure to fulfilt

it itself once such a claim is arisen.
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The applicant wili extract minerals with such method by which
there shall be no obstruction to any road. public path. building.

land acquisition. public meeting place or public property.

The permission as provided to the applicant will remam valid till
the date of the expiry of the notified period of the
approval/permission so provided or till such date. the minerals

licensed quantity are not removed, whichever is carlier.

The Soil Miner will use the minor mineral soil only in the

construction of the Bundelkhand Expressway Highwav Project

and he will. under any circumstances. not use the same for

commercial purpose, failing which. the permission so granted will
be cancetled and for which the Company will solely be

responsible for the same.

The mining of the soil will be done upto the 2.00 Meters depth

from the surface.
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The Iifting of the soil. according to the capacity of the vehicle.

will be transported safely by covering the same with a Tirpal.

After issuance of the license as per the provisions as mentioned
in Para 3(B)3) under the Government Order bearing No.

1542/86-2020/153(SA)/2017 dated 18.09.2020. the action with

respect to the generation of E-M.A.-11 for the purpose of

transportation of the ordinary soil will be done through the Online

Portal of the Director, Mines and Geology. U.P.

The Licensee will ensure to comply with the rules of the U.P.
Miner Minerals Concession Rules, 1963 as also the government

orders 1o be tssued from time to time.

OTHER TERMS CONCERNING TO THE COVID -19.

1-

According to the guidelines issued by the Centre and the State
Government for the prevention and control of the Novel Corona
Virus and maintaining Social Distancing,  the use of the

machineries with minimum labours and running the mining
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349

activities according 10 the necessity in the mining arcas may be
done.

For the purpose of doing the mining work of the
minerals/transportation work of the same. information may be
given for the safety measures to be adopted for the management

of the Covid-19.

For the machines and the workers/ posting of the labours.
employed workers/ labours, arrangement may be done for the
safety equipments and the sanitization of the machines and the

vehicies used.

Taking mnto consideration the prevention and safety {rom the
infection of the Corona Virus, social distancing should be
complied with and by maintaining the distance of 1-1 meter from
each in between the two workers/labours. 1t will be mandatory to
use mask/gamchha. sanitizer and hand-wash/soap taking into

consideration the safety ot the employed workers/labours.
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6-

9-

10-

850

The proper arrangements of the  drinking water. cleaning/
cleantiness and toilets will be ensured so that the workers/labours
empioyed m the mining leased area will not face any kind of

problem.

Proper arrangements of the soap and water tor washing of the

hand by the workers/labours will be made.

The workers/laboures will  use the home-made face

mark/gamchha and will keep their mouth and nose covered.

There will be complete ban for the use of liquor. smoking and use

of the wobacco etc.

No engagement of such fabours will be made at the work place

who are having svmptoms of even normal fever. cough and cold.

No engagement ol a labour/ worker having more than 635 vears of

age and the breastfeeding mothers.
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11- Appeal will be made 1o all general peoples to use the AROGY A
SETU App by downloading the same in their Mobiles.

Sd/- Tlegible
MINING OFFICER
JALAUN PLACE URAI

Copy to:-
) The Director. Directorate of Mines and Geology. U.P. Khaniz

Bhawan. Lucknow.

2) The District Collector. Jalaun atplace Urai

3)  The Superintendent of Police. Jalaun, Place Urai.

4) Deputy Collector/ Tehsildar, Urat

5) M/s Gower Construction Limited, through its Authorized
Representative Shri Ram Avatar, resident of  Bawali Road.

Kuthaund. District Jalaun.

Sd/- Hlegible
MINING OFFICER
JALAUN PLACEL URAL

/True translated copy/
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OFFICE OF THE DISTRICT COLLECTOR, JALAUN, PLACE

URALI

Letter No. 1898/ Mineral- MMC-30  Dated 29 Jan., 2021

FORM MM-10

M/s Gower Construction Limited. through its authorized
Representative Shri Bajrang Chaudhary, resident of  Bawali
Read. Kuthaund. District Jalaun has submitted an application on
Onhne Format alongwith the application fee as per the provisions
as prescribed m Chapter -6 ol the UP.  Minor Mineral
(Concession ) Rules. 1963 and also as per the arrangement given
in the Government Order No. 1542/86-2020-153(SA)/2017 dated
18.09.2020 tor the purpose of the supply of the soil in the
construction of the Bundelkhand Expressway from the following
arcas.  Alongwith the said application. it has also enclosed the
Khatauni of the requisite area alongwith the Map and the atfidavn

in respect of the consent of the land owner:-

433

SI.

No.

f Tehsil

£
i

District

Village | GataNo. | Area

| Licensed
Quantity of the

" Normal Soil

Ui

Talaun

Girthan 167 0820 1ec.

98000 Cubic meters.
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167 0.820 Fee.
78 (1102 Hee,
78 0483 Nee,
274 0.483 Hee.

0.485 Hee
[ 220 0.285 Hec.

Vide Government order bearing No. 821(1)/86-2018-
153(General)/2017 dated 11.04.2018, the State Governunent has
made the rovalty of ordinary soil/ordinary mrida as “Zero™ from
the date of promulgation dated 27.03.2018 of the U.P. Minor
Mineral (Concession) Rules (45" Amendment) Rules, 2018.
Therefore. by the order of the District Collector dated 29.01.2021
. mining approval has been provided/given for extraction of the
minor nmineral ordinary soil {rom the abovementioned land for a
period of three months (03 months) w.etf. from the date of
issuance ot the license or the extraction of the quantity of above-
mentioned mining soil, whichever is carlier.

Terms
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The applicant will remain do the reimbursement of the claim of
any third party of the Siate Government and it will ensure to fulfill

it itselt once such a claim is arisen.

The applicant will extract minerals with such method by which
there shall be no obstruction to any road. public path, building,

land acquisition. public meeting place or public property.

The permission as provided to the applicant will remain valid tli
the date of the expiry of the notified period of the
approval/permission so provided or uill such date, the minerals

licensed quantity are not removed. whichever is earlier.

The Soil Miner will use the minor mineral soil only in the
construction of the Bundelkhand Expressway Highway Project
and he will. under any circumstances. not use the same for

commercial purpose. failing which. the permission so granted will
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be cancelled and Tor which the Company will solely be

responsible Tor the same.

The mining of the soil will be done upto the 2.00 Meters depth

from the surface.

The lifiing of the soil. according to the capacity of the vehicle,

will be transported salely by covering the same with a Tirpal.

After issuance ol the license as per the provisions as mentioned
in Para 3(B)(3) under the Government Order beasring No.
1542/86-2020/133(SA)2017 dated 18.09.2020. the action with
respect to the generation of E-M.A.-11 for the purpose of
transportation of the ordinary soil will be done through the Online

Portal of the Director. Mines and Geology. U.P.

The Licensee will ensure o comply with the rules of the UP.
Miner Minerals Concession Rules. 1963 as also the government

orders to be Issued {rom Lime to time.
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OTHER TERMS CONCERNING TO THE COVID -19.

1-

According to the guidelines issued by the Centre and the State
Government for the prevention and control of the Novel Corona
Virus and maintaining Social Distancing.  the use of the
machineries with minimum labours and running the mining
activities according to the necessity in the mining areas may be
done.

For the purpose of domg the mining work of the
minerals/transportation work of the same. information may be
given for the safety measures to be adopted for the management

of the Covid-19.

For the machines and the workers/ posting of the labours,
employed workers/ labours. arrangement may be done for the
safety egquipments and the sanitization of the machines and the

vehicles used.
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Taking into consideration the prevention and safety from the
infection of the Corona Virus. social distancing should be
complied with and by maintaining the distance of 1-1 meter from
each in between the two workers/labours. it will be mandatory to
use mask/gamchha. sanitizer and hand-wash/soap taking into

consideration the satety of the emploved workers/labours.

The proper arrangements of the drinking water. cleaning/
cleanliness and toilets will be ensured so that the workers/labours
employed in the mining leased area will not face any kind of

problem.

Proper arrangements ol the soap and water for washing ot the

hand by the workers/labours will be made.

The workers/laboures  will use the home-made {face

mark/gamchha and will keep their mouth and nose covered.
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8- There will be complete ban tor the use of liquor. smoking and use

ot the tobacco etc.

9-  No engagement of such labours will be made at the work place

who are having symptoms of even normal fever. cough and cold.

10-  No engagement of a l[abour/ worker having more than 65 years of

age and the breastfeeding mothers.

11-  Appeal will be made to all general peoples to use the AROGYA
SETU App by downloading the same in their Mobiles.

Sd/- Nlegible
MINING OFFICER
JALAUN PLACE URAI

Copy to:-
1) The Director, Directorate of Mines and Geology. U.P. Khaniz

Bhawan, Lucknow.
2)  The Dastrict Collector. Jalaun atplace Urai
3)  The Superintendent of Police. Jalaun. Place Urai.

4) Deputy Collector/ Tehsildar. Urai
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5)  M/s Gower Construction Limited, through its Authorized
Representative Shri Bajrang Chaudhary, resident of Bawali

Road, Kuthaund, District Jalaun.

Sd/- lllegible
MINING OFFICER
JALAUN PLACE URAI

/True translated copy/
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OFFICE OF THE DISTRICT COLLECTOR, JALAUN, PLACE

URALI

Letter No. 1968/ Mineral- MMC-30 Dated 18 Feb. 2021

FORM MM-10

M/s Gower Construction Limited, through its authorized
Representative Shri Bajrang Chaudhary, resident of Bawali
Road, Kuthaund, District Jalaun has submitted an application on
Online Format alongwith the application fee as per the provisions
as prescribed in Chapter -6 of the UP. Minor Mineral
(Concession ) Rules, 1963 and also as per the arrangement given
in the Government Order No. 1542/86-2020-153(SA)/2017 dated
18.09.2020 for the purpose of the supply of the soil in the
construction of the Bundelkhand Expressway from the following
arcas. Alongwith the said application, it has also enclosed the

Khatauni of the requisite area alongwith the Map and the affidavit

in respect of the consent of the land owner:-

443

TRUE COPY

31, Tehsil | District Village Gata No. Area Licensed
No. Quantity of the
Normal Soil

1. Urai Jalaun Kusmi 452 1/ 2 portion of | 25000 Cubic meters.
1.899 hectares
Le. 0.949
hectares.

0




865 444

Vide Government order bearing No. 821(1)/86-2018-
153(General)/2017 dated 11.04.2018, the State Government has
made the royalty of ordinary soil/ordinary mrida as “Zero” from
the date of promulgation dated 18.02.2021 of the U.P. Minor
Mineral (Concession) Rules (45" Amendment) Rules, 2018.
Therefore, by the order of the District Collector dated 01.01.2021,
mining approval has beeﬁ provided/given for extraction of the
minor mineral ordinary soil from the abovementioned land for a
period of three months (03 months) w.e.f. from the date of
issuance of the license or the extraction of the quantity of above-

mentioned mining soil, whichever is earlier.

Terms

The applicant will remain do the reimbursement of the claim of
any third party of the State Government and it will ensure to fulfill
it itself once such a claim is arisen.

The applicant will extract minerals with such method by which
there shall be no obstruction to any road, public path, building,

land acquisition, public meeting place or public property.

1
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The permission as provided to the applicant will remain valid till
the date of the expiry of the notified period of the
approval/permission so provided or till such date, the minerals
licensed quantity are not removed, whichever is earlier.

The Soil Miner will use the minor mineral soil only in the
construction of the Bundelkhand Expressway Highway Project
and he will, under any circumstances, not use the same for
commercial purpose, failing which, the permission so granted will
be cancelled and for which the Company will solely be
responsible for the same.

The mining of the soil will be done upto the 2.00 Meters depth
from the surface.

The lifting of the soil, according to the capacity of the vehicle,
will be transported safely by covering the same with a Tirpal.
After issuance of the license as per the provisions as mentioned
in Para 3(B)(3) under the Government Order beasring No.
1542/86-2020/153(SA)/2017 dated 18.09.2020, the action with

respect to the generation of E-M.A.-11 for the purpose of
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transportation of the ordinary soil will be done through the Online
Portal of the Director, Mines and Geology, U.P.

8. The Licensee will ensure to comply with the rules of the U.P.
Miner Minerals Concession Rules, 1963 as also the government

orders to be issued from time to time.

OTHER TERMS CONCERNING TO THE COVID -19.

1-  According to the guidelines issued by the Centre and the State
Government for the prevention and control of the Novel Corona
Virus and maintaining Social Distancing, the use of the
machineries with minimum labours and running the mining
activities according to the necessity in the mining areas may be
done.

2-  For the purpose of doing the mining work of the
minerals/transportation work of the same, information may be
given for the safety measures to be adopted for the management
of the Covid-19.

3-  For the machines and the workers/ posting of the labours,

employed workers/ labours, arrangement may be done for the

1
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safety equipments and the sanitization of the machines and the
vehicles used.

Taking into consideration the prevention and safety from the
infection of the Corona Virus, social distancing should be
complied with and by maintaining the distance of one meter from
each in between the two workers/labours, it will be mandatory to
use mask/gamchha, sanitizer and hand-wash/soap taking into
consideration the safety of the employed workers/labours.

The proper arrangements of the drinking water, cleaning/
cleanliness and toilets will be ensured so that the workers/labours
employed in the mining leased arca will not face any kind of
problem.

Proper arrangements of the soap and water for washing of the
hand by the workers/labours will be made.

The workers/laboures will use the home-made face
mark/gamchha and will keep their mouth and nose covered.
There will be complete ban for the use of liquor, smoking and use

of the tobacco etc.

b
P
TRUE COPY



869 448

9-  No engagement of such labours will be made at the work place
who are having symptoms of even normal fever, cough and cold.
10-  No engagement of a labour/ worker having more than 65 years of
age and the breastfeeding mothers,
11-  Appeal will be made to all general peoples to use the AROGYA
SETU App by downloading the same in their Mobiles.
Sd/- Illegible
MINING OFFICER
JALAUN PLACE URAI
Copy to:-
1) The Director, Directorate of Mines and Geology, U.P. Khaniz
Bhawan, Lucknow.
2)  The District Collector, Jalaun atplace Urai
3)  The Superintendent of Police, Jalaun, Place Urai.
4)  Deputy Collector/ Tehsildar, Urai
5)  M/s Gower Construction Limited, through its Authorized

Representative Shri Bajrang Chaudhary, resident of Bawali

Road, Kuthaund, District Jalaun.

Sd/- Tllegible
MINING OFFICER
JALAUN PLACE URALI

/True translated copy/
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OFFICE OF THE DISTRICT COLLECTOR, JALAUN, PLACE

URAL

Letter No. 1024/ Mineral- MMC-30 Dated 07 Jan.. 2021

FORM MM-10

M/s  Gower Construction Limited, through its authorized
Representative Shri Shyamlal, , resident of Bawali Road,
Kuthaund. District Jalaun has submitted an application on Online
Format alongwith the application fee as per the provisions as
prescribed in Chapter -6 of the U.P. Minor Mineral (Concession
) Rules. 1963  and also as per the arrangement given in  the
Government  Order No. 1542/86-2020-153(SA)/2017 dated
18.09.2020 for the purpose of the supply of the soil in the
construction of the Bundelkhand Expressway from the following
areas.  Alongwith the said application, it has also enclosed the
Khatauni of the requisite area alongwith the Map and the aftidavit

in respect of the consent of the land owner:-
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452

[1.

| Lirai Jalaun Somavee 687 7.843 Heetares 26140 Cuhic meters

Vide Government order bearing No. 821(1)/86-2018-
153(General)’2017 dated 11.04.2018, the State Government has
made the rovalty of ordinary soil/ordinary mrida as “Zero” from
the date of promulgation dated 27.03.2018 of the U.P. Minor
Mineral (Concession) Rules (45" Amendment) Rules, 2018.
Therefore. by the order of the District Collector dated
07.01.2021. mining approval has been provided/given for
extraction ol the minor mineral ordinary soil from the
abovementioned land for a period of three months (03 months)
w.e.l. from the date of 1ssuance of the Jicense or the extraction
of the quantity of above-mentioned mining soil, whichever 1s
earlier.

Terms

The applicant will remain do the reimbursement of the claim of

any third party of the State Government and it wili ensure to tulfil]

it itself once such a ¢laim is arisen.
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The applicant will extract minerals with such method by which
there shall be no obstruction to any road. public path, building,

land acquisition. public meeting place or public property.

The permission as provided to the applicant will remain vahd till
the date of the expiry of the notified period of the
approval/permission so provided or ull such date, the minerals

ticensed quantity are not removed, whichever 1s earlier.

The Soil Mmer will use the minor mineral soil only in the
construction of the Bundelkhand Expressway Highway Project
and he will. under any circumstances. not use the same for
commercial purpose. [ailing which. the permission so granted will
be cancelled and for which the Company will solely be

responsible for the same.

The mining of the soil will be done upto the 2.00 Meters depth

from the surface.
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The lifting of the soil. according to the capacity of the vehicle.

will be transported safely by covering the same with a Tirpal.

After issuance of the license as per the provisions as mentioned
in Para 3(B)(3) under the Government Order beasring No.
1542/86-2020/153(SA)/2017 dated 18.09.2020, the action with
respect to the genecration of E-M.A.-11 for the purpose of
transportation of the ordinary soil will be done through the Online

Portal of the Director. Mines and Geology, U.P.

The Licensee will ensure 1o comply with the rules of the U.P.
Miner Minerals Concession Rules. 1963 as also the government

orders to be issued trom time to time.

OTHER TERMS CONCERNING TO THE COVID -19.

1-

According 1o the guidelines issued by the Centre and the State
Government for the prevention and control of the Novel Corona
Virus and mammtaining Social Distancing.  the use of the

machieries with minimum labours and running the mining
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activities according to the necessity in the mining areas may be
done.

For the purpose of doing the mining work of the
minerals/transportation work ol the same. information may be
given for the safety measures to be adopted for the management

of the Covid-19.

For the machines and the workers/ posting of the labours,
employed workers/ labours. arrangement may be done for the
safety equipments and the sanitization of the machines and the

vehicles used.

Taking mto consideration the prevention and safety from the
infection of the Corona Virus, social distancing should be
complied with and by maintaining the distance of one meter from
each in between the two workers/labours. 1t will be mandatory (o
use mask/pamchha. sanitizer and hand-wash/soap taking into

consideration the safety ol the emploved workers/labours.
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10-

877

The proper arrangements of the drinking water. cleaning/
cleanliness and toilets will be ensured so that the workers/labours
emploved in the mining lcased area will not face any kind of

probilem.

Proper arrangements of the soap and water for washing of the

hand by the workers/labours will be made.

The workers/laboures will use the home-made face

mark/gamchha and will keep their mouth and nose covered.

There will be complete ban for the use of liquor. smoking and use

of the tobacco etc.

No engagement of such labours will be made at the work place

who are having symptoms of even normal fever. cough and cold.

No engagement ot a labowr/ worker having more than 63 vears of

age and the breastfeeding mothers.
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- Appeal will be made 1o all general peoples to use the AROGYA
SETU App by downloading the same in their Mobiles.
Sd/- Mlegible
MINING OFFICER
JALAUN PLACE URAI
Copy to:-
1) The Director. Directorate ol Mines and Geology. U.P. Khaniz
Bhawan, Lucknow.
2) The District Collector, Jalaun atplace Urai
3)  The Superintendent of Police. Jalaun, Place Urai.
4)  Deputy Collector/ Tehsildar. Urai
5)  M/s Gower Construction Limited. through its Authorized
Representative Shri Shyamlal . resident of Bawali Road,

Kuthaund, District Jalaun.

Sd/- lllegible
MINING OFFICER
JALAUN PLACE URAI

/True translated copy/
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OFFICE OF THE DISTRICT COLLECTOR, JALAUN, PLACE
URALI
Letter No. 1027/ Mineral- MMC-30  Dated 08 Jan.. 2021

FORM MM-10

M/s Gower Construction Limited. through 1ts authorized
Representative Shri Shyamlal, . resident of  Bawali Road,
Kuthaund. District Jalaun has submitted an application on Online
Format alongwith the application fee as per the provisions as
prescribed in Chapter -6 of the U.P. Minor Mineral (Concession
) Rules, 1963 and also as per the arrangement given in  the
Government  Order No. 1542/80-2020-133(SA)/2017 dated
18.09.2020 for the purpose of the supply of the soil in the
construction of the Bundelkhand Expressway from the following
areas.  Alongwith the said application. 1t has also enclosed the
Khatauni of the requisite area alongwith the Map and the aftidavit

in respect of the consent of the land owner:-

Tehsil | District Village  GaaNo. ¢ Arca | Licensed
Quantity of the

Normal Soil

Ulrai Falaun Girthan 137 2023 Tee. 134800 cubic meters
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461

217 1.220 tlec.
3830 3387 e
391 0.608 1ee.

Vide Government order bearing No. 821(1)/86-2018-
153(General)/2017 dated 11.04.2018. the State Government has
made the rovalty of ordinary soil/ordinary mrida as “Zero™ from
the date of promulgation dated 27.03.2018 of the U.P. Minor
Mineral (Concession} Rules {45" Amendment) Rules. 2018.
Therefore. by the order of the District Collector dated
08.01.2021. mining approval has been provided/given for
extraction of the minor mineral ordinary soil from the
abovemenuoned land for a period of three months (03 months)
w.e.f. from the date of issuance of the license or the extraction
of the quantity of above-mentioned mining soil. whichever is
earlier.

Terms

The applicant will remain do the reimbursement of the claim of
anv third party ot the State Government and it will ensure to fulfill

it itselt once such a claim is arisen.
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The applicant will extract minerais with such method by which
there shall be no obstruction to any road. public path. building,

land acquisition, public meeting place or public property.

The permission as provided to the appiicant will remain valid tll
the date of the expiry of the notified period of the
approval/permission so provided or till such date. the minerals

licensed quantity are not removed. whichever is carlier.

The Soil Mmer will use the minor mineral soil only in the
construction of the Bundelkhand Expressway Highway Project
and he will, under any circumstances. not use the same for
commercial purpose. failing which_ the permission so granted will
be cancelled and for which the Company will solely be

responsible for the same.

The mining of the soil will be done upto the 2.00 Meters depth

from the surface.
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The lifting of the soil. according to the capacity of the vehicle.

will be transported safely by covering the same with a Tirpal.

After issuance of the license as per the provisions as mentioned
in Para 3(B)(3) under the Government Order beasring No.
1542/86-2020/153{(SA)/2017 dated 18.09.2020. the action with
respect to the generation of E-M.A.-11 for the purpose of
transportation of the ordinary soil will be done through the Online

Portal of the Director. Mines and Geology. U.P.

The Licensee will ensure to comply with the rules of the U.P.
Miner Minerals Concession Rules. 1963 as also the government

orders to be issued from time to time.

OTHER TERMS CONCERNING TO THE COVID -19,

1-

According to the guidelines issued by the Centre and the State
Government for the prevention and control of the Novel Corona
Virus and maintaining Social Distancing.  the use of the

machineries with minimum labours and running the mining
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activities according to the necessity in the mining areas may be
done.

For the purpose of doing the mming work of the
minerals/transportation work of the same. information may be
given for the safety measures to be adopted for the management

of the Covid-19.

For the machines and the workers/ posting of the labours.
employed workers/ labours, arrangement may be done for the
safety equipments and the sanitization of the machines and the

vehicles used.

Taking into consideration the prevention and safety from the
infection of the Corona Virus, social distancing should be
complied with and by maintaining the distance of one meter from
each n between the two workers/labours. it will be mandatory to
use mask/gamchha. sanitizer and hand-wash/soap taking mnto

consideration the safety of the emploved workers/labours.
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The proper arrangements of the drinking water. cleaning/
cleanliness and toilets will be ensured so that the workers/labours
employed in the mining leased arca will not face any kind of

problem.

Proper arrangements of the soap and water for washing of the

hand by the workers/labours will be made.

The workers/laboures  will  use the home-made face

mark/gamchha and will keep their mouth and nose covered.

There will be complete ban for the use of liquor. smoking and use

of the tobacco etc.

No engagement of such labours will be made at the work place

who are having symptoms of even normal fever. cough and cold.

No engagement of a labour/ worker having more than 65 vears ol

age and the breasifeeding mothers.
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i1- Appeal will be made to all general peoples 10 use the AROGYA

SETU App by downloading the same in their Mobiles.

Sd/- Nllegible
MINING OFFICER

JALAUN PLACE URAI

Copy 10:-
1) The Director, Directorate of Mines and Geology, U.P. Khaniz

Bhawan. Lucknow.

2)  The District Collector, Jalaun atplace Urai

3) The Superintendent of Police. Jalaun. Place Urai.

4) Deputy Collector/ Tehsildar, Urai

5)  M/s Gower Construction Limited, through its Authorized
Representative Shri Shyvamlal | resident of Bawali Road.

Kuthaund. District Jalaun.

Sd/- Megible
MINING OFFICER
JALAUN PLACE URAI

/True translated copy/
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Compliance Report of Environmental Clearance Conditions of Bundelkhand

Name of the Project :-

Expressway Project:

Bundelkhand Expressway

Name of the Project Proponent:-

Clearance Letter No:-

Authority (UPEIDA)

Period of Compliance Report:-

Sl
No.

April 2020 to September 2020

M/s- Uttar Pradesh Expressways Industrial Development

407/ parya / SEAC / 4632-5156/2018 Dated 23.11.2019

Conditions

Status of Compliance

Ko

GENERAL CONDITIONS:

1.

A comprehensive EIA shall be undertaken taking into view
conditions stipulated in this clearance also and submitted to this
Authority within 02 years of commencement of the project. The
comprehensive EIA study should also include:

i The detailed impact analysis under scope of work
particularly the impact on ambient air quality
interpreting the incremental conduction of the various
parameters based on air quality models.

il. The specific target group in the predominant wind
directions.

ii. Critical traffic analysis for the construction and the
operation phases based on eco-friendly fuels In order to
formulate an action plan to keep the surrounding air
quality confirming to its present level/the prescribed
norms.

iv. Efforts to utilize the fly ash to the maximum level and
the natural clay/soil to the minimum level should be
made.

Will be complied in due
period.

Permission for any tree felling shall be taken from Forest
Department as per law. In addition to the proposed compensatory
plantation (3 Trees planted for every tree cut) It shall be ensured
that adequate plantation on both sides of proposed expressway
shall be undertaken with shade giving, ecologically friendly, sound
absorbing and native species of trees to attenuate probable air and
noise pollution. A densely populated green belt In both sides of the
expressway shall be developed.

Will be complied. Stsge -1
Forest Clearance has been
obtained- on 20-2-2020

The implementation of the environmental management plan should
be reviewed every 06 months by the project proponents and the
Action Taken Report should be submitted to this authority,
UPPCB, and the concerning District Magistrate.

The implementation of
Environment Management
Plan and Action Taken
Report is reviewed.

The project proponent will set up separate environmental
management cell for effective Implementation of the EMP etc as
well as stipulated environmental safeguards under the supervision
of a Senior Experienced Executive. P ]

Complied. Environmental
Management cell has been
setup. under the

SrruE copy

supervision of Manager |
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(Environment) fﬁﬂl)/\i _ |

Full support should be extended to concerned officers/authorities
by the project proponents during their Inspection of the project for
monitoring purposes by furnishing full details and action plan.
including action taken reports In respect of mitigative measures
and other Environmental protection activities.

Being complied.

A Six Monthly monitoring report should be submitted to the
Authority regarding the implementation of the stipulated
conditions.

Being complied.

The E.LLA. Authority or any other competent authority may
stipulate any other conditions or environmental safeguards.
subsequently, If deemed necessary. which should be compiled
with.

Noted.

First aid centres along the highway should be Identified with
referral facility for nearby trauma centres for causality
management.

Will be complied.

Regular noise levels should be monitored during construction and
operation phase.

Being complied.

10.

The date and place of sampling of water testing should be provided
along with the quality of water as suitable for drinking purposes
along with compliance report.

Being complied.

SPECIFIC CONDITIONS:

Project proponent shall carryout the analysis for aquatic and
terrestrial of soil and for surface water as well as subsurface water
samples for environmental parameters/ contaminants effecting the
ecological system. Water and soil test samples shall be collected
and be analyzed for at least of two site stations of the river/natural
water bodies. distance admeasuring approximately 100mt. apart
from one another, and likewise for subsurface water, at least two
subsurface water sample shall be collected from both bank side of
the river/ natural water bodies, trans distance admeasuring

approximately 500mt., apart in the traverse journey of Expressway
road/bridge width.

Being complied.

Project proponent shall assess the impact of Expressway
road/bridge construction on migratory birds under the direction and
supervision of Chief Wildlife Warden of Govt. of U.P.

Noted

Conservation measures shall be adopted to preserve aquatic and
terrestrial fauna.

Noted

Bio-diversity In terms of flora and fauna shall be maintained.

Noted

State environmental Impact Assessment Authority reserves the
right to add additional safeguard measures subsequently, if found
necessary, and to take action including the revoking of the
environmental clearance under the provisions of the Environmental
(Protection) Act, 1986. to ensure effective implementation of the
suggested safeguard measures in a time bound and satisfactory
manner.

Noted

Status of compliance to the various stipulated environmental
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project proponent in its website.

i Source of water-required water shall be met by rivers and canals | Being complied at site
wherever it is possible, In no other option boroawell may be
recommended after obtaining permission competent authority. o
8. Felling of trees only after obtaining NOC from the competent Being complied.
authority. .
9. Vehicle having PUC certificate should be use. Being complied. at site
10. Safe drinking water for labours should be provided. RO drinking water is being
provided for workers and
other construction staffs of
each packages of road
section.
11. 100 PPM, PM,;, must be achieved. Being complied.
12. Continuous online AAQ monitoring at every 100 KM interval to be | Will be complied as per
done. EMP.
13. Trauma centre alengwith refreshment centre at every 50 KM to be | Will be complied as IRC
provided. guideline / norms.
14. Drainage line and provision of lighting on both side of the road Will be complied as IRC
side should he provided. guideline /norms. B
18, Traffic light signal at each crossing and at diversion point to be Will be Complied as IRC
provided. guideline /norms
16. Name of approaching town with mileage sign to be provided. Will be Complied as IRC
guideline /norms.
17. Mining permission from competent authority should also be taken. | Being complied. N
18. The construction work shall be undertaken In a manner that the | Being complied.
active channel. flow and direction rivers coming under proposal
should not be disturbed. The active channel width shall be as
certified by Central Water Commission and shall keep Into account
the flood flows also. The project in all its phases shall ensure that
there is no such activity that may affect/result in change of flow
(quantity and direction) of river or silting of the river or its
tributaries.
19. The use of plastic waste in the construction of the Highway shall be | Will be complied as IRC
explored. It is suggested that the crusher's dust can be used along | guidelines/norms.
with plastic waste In construction of road.
20. The fly ash generating potential of the surrounding areas shall be Will be complied as per
estimated and Its use shall be explored In the proposed expressway. | IRC guideline /norms and
Fly ash notification 1999
and its amendments.
55 The project proponent shall obtain forest clearance under the | Stage-1 FC has been
provisions of Forest (Conservation) Act. 1986, In case of the | obtained
diversion of forest land for non-forest purpose Involved in the
project.
22 The project proponent shall obtain clearance from the National | Not applicable
Board for Wildlife, if applicable.
23 The project proponent shall prepare a Site-Specific Conservation | Not applicable

Plan & Wildlife Management Plan and approved by the Chief
Wildlife Warden. The recommendation of the approved Site
specific Conservation Plan / Wildlife Management Plan shall be

-
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Implemented In consultation with the State Forest Deportment. The
implementation report shall be furnished along with the six-
monthly compliance report. (in case of the presence of schedule-1
species In the study area).

24,

The project proponent shall obtain Consent to Establish / Operate
under the provisions of Air (Prevention & Control of Pollution)
Act. 1981 and the Water (Prevention & Control of Pollution) Act,
1974 from the concerned State pollution Control Board/
Committee.

Being complied.

The project proponent shall obtain the necessary permission from
the Central Ground Water Authority, In case of drawing of ground
water / from the competent authority concerned in case of drawl of
surface water required for the project,

Will be complied.

26.

All potable water sources near the right of way should be such that
they meet drinking water criteria ns prescribed. Necessary water
recharge facilities shall be constructed near each potable water
station,

Will be complied.

27.

Ground and surface water sources (Including rivers and cannels)
will be used to meet the water requirement during construction
phase of the project road subject to permission from the competent
concerned authorities. Ways to minimize the water consumption
Including use of stored rain water should be explored and included
in the comprehensive CIA as Indicated In condition no. 1.

Will be complied.

28.

It shall be ensured that the alignment and other project areas are
more than 05 Km away from (i) Protected areas notified under the
Wild Life (Protection Act, 1972 (II) Critically polluted areas as
notified by the Central Pollution Control Board from time to time
(I1i) Notified (-co-Sensitive areas (iv) inter-State boundaries and
international boundaries.

Not applicable

29,

For any extraction of ground water, prior permission from CGWB
shall be taken,

Will be complied.

Construction material shall be so handled that wastes do not find
their way into water bodies. Wastes shall be suitably collected and
treated as per standards. Necessary consents shall be obtained from
the competent authority In this regards.

Will be complied.

Separate Environmental Clearances as applicable shall be obtained
for any subsidiary activities like rest areas. automobile repair shops
etc planned In the project area as per EIA notification.

Noted

Measures should be taken to protect the ponds along the proposed
alignment that may likely to be affected. Wetlands within the study
area of the project should be Identified and It shall be ensured that
there is no eco-degradation of these wetlands as a result of the
project. Details shall be submitted with the comprehensive EIA.

Noted

The CNG station should be established for proper functioning of
vehicles to control pollution on the proposed highway.

Will be considered.

The operation and maintenance of dust monitoring to be reviewed
after every six months.

Will be complied.

Rain water harvesting sites should be developed where ever
possible as per norms.

RWH
constructed on both
throughout  the

pits  will

project

be

side
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length at interval of every
S00m.

disposed as not to cause any environmeptal gtoblem. Necessary

36. The project proponent should obtain necessary permission front the | Noted
State Irrigation Department before drawing water from the river
sources for the purpose of the proposed construction activity, Prior
permission from the concerned Authority should be taken for any
abstraction of groundwater. i

ki 8 Noise barriers should be provided at appropriate locations | Will be complied.
particularly in the areas where the alignment passes through
Inhabited areas, so as to ensure that the noise levels do not exceed
the prescribed standards and comply with provisions given under
Noise Rules 2000 (as amended) for silence zone as defined under
the rules.

38. Rest areas with facilities like toilets and refreshment may be Will be complied as per

I | included along the expressway. IRC guidelines/ norms. |

39. Provision of trauma center/medical facilities is to be provided on Will be complied as per
this expressway within convenient distance. IRC guidelines/ norms.

40. It Is suggested that in between two ways of the road the height of | Will be complied as per
the divider on both side of the green verge should be such that no | IRC guideline /Norms.
traffic like motorcycle, cycle, and tractor can cross over. it Is also
suggested that It will be better if in between two roads strong
railing could provided with sufficient height.

41. Overloading factor should be adequately incorporated during Noted

i design and construction of the expressway.

42, Adequate drainage structures should be provided along the entire | Will be complied. Total
length of expressway so that no conditions of water stagnation are | 827 drainage structures
created. Near the settlement areas, drainage structures shall be | have been proposed to be
covered. constructed as per IRC

guideline / norms and
contract agreement. |

43. Relocation of temples and other cultural properties like mosques, | Being complied.
schools, hospitals etc, along the proposed alignment, shall be
taken-up only after permission from competent authority/local
administration.

44. Suitable measures shall be taken to educate highway users on the | Will be complied.
risk of HIV and human trafficking. Environmental and safety
awareness drives through hoardings should also be promoted. -

45. On every toll barriers Weigh Bridge Is to be installed to check the | Will be complied.
load of the trucks and restrict the over loaded vehicles and comply
as per the capacity design of the road. ]

46. Separate clearances from the competent authority shall be obtained | Noted
regarding acquisition of water bodies, forest land. cultural sites etc.

Such clearances shall take into consideration minimum impact
options. N

47. Sand and aggregates shall be obtained from approved quarries only | Will be complied.

Borrow areas shall have the approval of the competent authorities. |

48. | Acquisition of and should be as prescribed under Govt. Rules. Being complied. o

49. Dredged material from road side ditches should be suitably

will be complied where
ever required.
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permission shall be obtained from the competent authority in this
regard.

50. Consent for discharge of effluents from workers camp and other Noted and being complied.
construction activity should be obtained from competent authority. ]

51. Borrow pits should be so selected so as to have minimum loss of Noted and being followed
productive land. on project site.

52. Separate NOC and consent of the UPPCB shall be obtained with Being complied. Ref.
regards to asphalt plants, crushers, bat thing plants, hot mix plants | Point 24 of specific
etc. condition .

53. Landfill sites for earth, stone or other construction material shall be | Being complied.
duly approved by the competent authority.

54. The alignment shall be so maintained that there is no Archeological | Alignment is not passing
or cultural property in the project area. near to any archaeological

or cultural site.

S5. The proposal should conform to Regional Development Plan for | Noted
the area and If non conforming, suitable permission should be
taken before construction from the competent authority.

56. Adequate provision for infrastructure facilities including water | Being complied at project
supply. fuel and sanitation must be ensured for construction | site.
workers during the construction phase of the project in order to
avoid any damage to environment.

51. Appropriate measures must be taken while undertaking digging Noted, and being followed
activities to avoid any likely degradation of water quality and other | at construction sites.
Incidents

58. Borrow pits for earth, quarry sites for road construction material | Being complied. at
and dump sites must be identified keeping in view the following: construction sites.

No excavation or dumping on private property is carried out
without consent of the owner.

No excavation or dumping should be allowed on wetlands, forest
areas, protected or prohibited land or other ecologically valuable or
sensitive location.

Excavation work should be done in consultation with the Sell
Conservation and Watershed Development Agencies working in
the area.

Construction spoils Including bituminous material and other
hazardous materials must not be allowed to contaminate water
courses and the dump sites for such materials must be secured so
that they should not leach into the ground water, and necessary
permission from the UPPCB be obtained.

During the earthwork on embankments care Is to be taken
regarding environmental pollution the adequate number of
sprinkles should be used during the operation period. - S

59. Adequate precautions and norms should be followed during Being complied. at
transportation of the construction material so that it does not affect | construction sites.
the environment adversely.

60. Borrow pits and other stars created during the road construction Being complied. at sites.
should be properly levelled and treated. o

61. Possibility of use of non conventional energy sources may be Noted
explored.

62.

Noted and being complied |
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construction of the expressway.

63. | Automatic traffic signal is to be provided at all crossing Noted Road singes has
functioning during day and night. been provided as per IRC
codes.
64. During foggy weather the vehicular traffic may be held with

parking facilities to avoid accidents.

Noted, parking facility o
be constructed as per IRC
guidelines.
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Name of the Project :-
Name of the Project Proponent:-

Clearance Letter No:-

895

Compliance Report of Environmental Clearance Conditions of

Bundelkhand Expressway Project:

Bundelkhand Expressway

Authority (UPEIDA)

407/ parya / SEAC / 4632-

Period of Compliance Report:- .

October 2020 to March 2021

M/s- Uttar Pradesh Expressways Industrial Development

5156/2018 Dated 23.11.2019

' SIL Conditions Status of Compliance

No. .

| A- il GENERAL CONDITIONS: - ) __

1 A comprehensive EIA shall be undertaken taking into view | Work is assigned to QCl|
conditions stipulated in this clearance also and submitted to this | accredited consultant and
Authority within 02 years of commencement of the project. The | study is initiated in the
comprehensive EIA study should also include: month of March " 2021.

i. The detailed impact analysis under scope of work | Study will be completed
particularly the impact on ambient air quality | with in due course of time. |
interpreting the incremental conduction of the various ‘
parameters based on air quality models. '

ii. The specific target group in the predominant wind
directions. '

iii. Critical traffic analysis for the construction and the
operation phases based on eco-friendly fuels In order to
formulate an action plan to keep the surrounding air
quality confirming to its present level/the prescribed |
norms.

iv. Efforts to utilize the fly ash to the maximum level and
the natural clay/soil to the minimum level should be
made.

% Permission for any tree felling shall be taken from Forest | Complied. Forest
Department as per law. In addition to the proposed compensatory | Clearance  has been
plantation (3 Trees planted for every tree cut) it shall be ensured | granted by  MoEFCC,
that adequate plantation on both sides of proposed expressway | Regional Office Lucknow
shall be undertaken with shade giving. ecologically friendly. sound | Vide letter no:
absorbing and native species of trees to attenuate probable air and | 8B/UP/06/04/2020/FC/954
noise pollution. A densely populated green belt in both sides of the | dated 09-10-2020.
expressway shall be developed. | o

3. The implementation of the environmental management plan should | The implementation  of |
be reviewed every 06 months by the project proponents and the | Environment Management
Action Taken Report should be submitted to this authority, | Plan and Action Taken

| UPPCB. and the concerning District Magistrate. report is reviewed in the
month of March 2021.
4. The project proponent will set up separate environmental | Complied, Environmental

management cell for effective implementation of the EMP ete, as
well as stipulated environmental safeguards under the supr;.w'ﬁﬁon

Management cell has been |
setup under the |
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of'a Senior Experienced Executive.

supervision  of’ Managér'
(Environment) UPEIDA,

Full support should be extended to concerned officers/authorities
by the project proponents during their inspection of the project for
monitoring purposes by furnishing full details and action plan.
including action taken reports In respect of mitigative measures
and other Environmental protection activities.

Being complied.

A Six Monthly monitoring report should be submitted to the
Authority regarding the implementation of the stipulated
conditions.

Being complied.

The E.LLA. Authority or any other competent authqrity may
stipulate any other conditions or environmental safeguards,
subsequently, if deemed necessary, which should be compiled
with.

Noted.

First aid centres along the highway should be Identified with
referral  facility for nearby trauma centres for " causality
management. '

Will be complied.

Regular noise levels should be monitored during construction and
operation phase.

Being complied.

The date and place of sampling of water testing should be provided
along with the quality of water as suitable for drinking purposes

| along with compliance report.

Being complied.

SPECIFIC CONDITIONS:

Project proponent shall carryout the analysis for aquafic and
terrestrial of soil and for surface water as well as subsurface water
samples for environmental parameters/ contaminants affecting the
ecological system. Water and soil test samples shall be collected
and be analyzed for at least of two site stations of the river/natural
water bodies, distance admeasuring approximately 100mt. apart
from one another, and likewise for subsurface water, at least two
subsurface water sample shall be collected from both bank side of
the river/ natural water bodies, trans distance admeasuring
approximately 500mt., apart in the traverse journey of Expressway
road/bridge width.

Being complied.

Project proponent shall assess the impact of Expressway
road/bridge construction on migratory birds under the direction and
supervision of Chief Wildlife Warden of Govt. of U.P.

Noted

Conservation measures shall be adopted to preserve aquatic and
terrestrial fauna.

Noted

— 1

n|

-

Bio-diversity in terms of flora and fauna shall be maintained.

Noted

State Environmental Impact Assessment Authority reserves the
right to add additional safeguard measures subsequently, if found
necessary. and to take action including the revoking of the
environmental clearance under the provisions of the Environmental
(Protection) Act, 1986, to ensure effective implementation of the
suggested safeguard measures in a time bound and satisfactory
manner.

Noted

Status of compliance ,to the various stipulated environmental

Noted.
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conditions and environmental safeguards will be uploaded by the
project proponent in its website.

p Source of water-required water shall be met by rivers and canals | Being complied at site
wherever it is possible. if no other option boroawell may be
recommended after obtaining permission competent authority.
8. Felling of trees only after obtaining NOC from the competent Being complied.
authority. ,
9. Vehicle having PUC certificate should be use. Being complied. at site
10. Safe drinking water for labours should be provided. Being  complied. RO
drinking water is being
a | provided for workers and
other construction staffs of
each packages of road |
section.
11. 100 PPM. PM,; must be achieved. Being  complied.  Air,
: Water, Noise dand Soil
' monitoring is being done
as per Environmental
Monitoring Plan.
12. Continuous online AAQ monitoring at every 100 KM interval to be | Will be complied as per
done. EMP.
13. | Trauma centre along with refreshment centre at every 50 KM to be | Will be complied as IRC
provided. ' guideline / norms.
14. Drainage line and provision of lighting on both side of the road Will be complied as IRC
side should he provided. guideline /norms.
15. Traffic light signal at each crossing and at diversion point to be Will be Complied as IRC
provided. guideline /norms
16. Name of approaching town with mileage sign to be provided. Will be Complied as IRC
guideline /norms.
17. Mining permission from competent authority should also be taken. | Being complied.
18. The construction work -shall be undertaken in a manner that the | Being complied.
active channel, flow and direction rivers coming under proposal
should not be disturbed. The active channel width shall be as
certified by Central Water Commission and shall keep into account
the flood flows also. The project in all its phases shall ensure that
there is no such activity that may affect/result in change of flow
(quantity and direction) of river or silting of the river or its
tributaries. - o _
19. | The use of plastic waste in the construction of the Highway shall be | Will be complied as per
explored. It is suggested that the crusher's dust can be used along | IRC guidelines/norms.
| with plastic waste in construction of road. | -
20. The fly ash generating potential of the surrounding areas shall be | Being complied as per IRC
estimated and its use shall be explored in the proposed expressway. | guideline /norms and Fly
ash notification 1999 and
its amendments.
21. The project proponent shall obtain forest clearance under the | Forest Clearance has been

provisions of Forest (Conservation) Act. 1986, in case of the
diversion of forest land for non-forest purpose involved in the
project.

granted by  MoEFCC
Regional Office Lucknow
Vide letter no;
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8B/UP/06/04/2020/FC/954
dated 09-10-2020.

22. The project proponent shall obtain clearance from the National | Not applicable (as
Board for Wildlife, if applicable. alignment is not passing
through any wildlife area)
23; The project proponent shall prepare a Site-Specific Conservation

Plan & Wildlife Management Plan and approved by the Chief
Wildlife Warden. The recommendation of the approved Site
Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Deportment. The
implementation report shall be furnished along with the six-
monthly compliance report. (in case of the presence of schedule-1
species In the study area).

Not applicable

24, The project proponent shall obtain Consent to Establish / Operate | Being complied.
under the provisions of Air (Prevention & Control of Pollution)
Act, 1981 and the Water (Prevention & Control of Pollution) Act.
1974 from the concerned State pollution Contrbl Board/
Committee.

5. The project proponent shall obtain the necessary permission from | Will be complied.
the Central Ground Water Authority. In case of drawing of ground |
water / from the competent authority concerned in case of drawl of
surface water required for the project,

26. All potable water sources near the right of way should be such that | Drinking water used in
‘they meet drinking water criteria as prescribed. Necessary water | project being tested and
rechar}:c facilities shall be constructed near each polable water | meeting prescribed
station, criteria. Rain water |

harvesting structure along
the project road at the
interval of 500meter will
o _ be constructed. i

27. Ground and surface water sources (Including rivers and cannels) | Will be complied.
will be used to meet the water requirement during construction
phase of the project road subject to permission from the competent
concerned authorities. Ways to minimize the water consumption
Including use of stored rain water should be explored and included
in the comprehensive CEIA as Indicated In condition no. |.

28. It shall be ensured that the alignment and other project areas are | Complied.

' more than 05 Km away from (i) Protected areas notified under the
Wild Life (Protection Act. 1972 (ii) Critically polluted areas as
notified by the Central Pollution Control Board from time to time
(iii) Notified (-co-Sensitive areas (iv) inter-State boundaries and
international boundaries.

29, For any extraction of ground water. prior permission from CGWB | Will be complied.
shall be taken.

30. | Construction material shall be so handled that wastes do not find Will be complied.
their way into water bodies. Wastes shall be suitably collected and
treated as per standards. Necessary consents shall be obtained from
the competent authority in this regards.

31. Separate Environmental Clearances as applicable shall be obtained | Noted

for any subsjﬁc&r}' activities like rest areas. automgbile repair shops
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etc planned in the project area as per EIA notification. |

32. Measures should be taken to protect the ponds along the proposed | Noted
alignment that may likely to be affected. Wetlands within the study
area of the project should be Identified and it shall be ensured that
there is no eco-degradation of these wetlands as a result of the
project. Details shall be submitted with the comprehensive EIA.

33. The CNG station should be established for proper functioning of Will be considered.
vehicles to control pollution on the proposed highway.

34, The operation and maintenance of dust monitoring to be reviewed | Being complied.
after every six months.

35. Rain water harvesting sites should be developed where ever RWH  strucfures will be
possible as per norms. constructed on both sides

throughout  the  project
length at the interval of
every 500m.

36. The project proponent’should obtain necessary permission from the | Noted '

State Irrigation Department before drawing water from the river '

sources for the purpose of the proposed construction activity. Prior

permission from the concerned Authority should be taken for any ,
abstraction of groundwater. = . - -

37. Noise barriers should be provided at appropriate locations | Will be compiled.
particularly in the areas where the alignment passes through
inhabited areas, so as to ensure that the noise levels do not exceed
the prescribed standards *and comply with provisions given under '

Noise Rules 2000 (as amended) for silence zone as defined under
the rules. '

38. | Restareas with facilities like toilets and refreshment may be Will be complied as per
included along the expressway. IRC guidelines/ norms.

39. Provision of trauma center/medical facilities is to be provided on | Will be complied as per
this expressway within convenient distance. ' IRC guidelines/ norms.

40. It is suggested that in between two ways of the road the height of | Will be complied as per
the divider on both side of the green verge should be such that no | IRC guideline /Norms.
traffic like motorcycle, cycle, and tractor can cross over. it is also
suggested that it will be better if in between two roads strong
railing could provided with sufficient height.

41. Overloading factor should be adequately incorporated during | Noted
design and construction of the expressway.

42, Adequate drainage structures should be provided along the entire | Will be complied. Total |
length of expressway so that no conditions of water stagnation are | 827 drainage structures
created. Near the settlement areas, drainage structures shall be | have been proposed and
covered. being constructed as per

IRC guideline / norms and
contract agreeme_m. - |

43. Relocation of temples and other cultural properties like mosques. | Being complied.
schools. hospitals etc, along the proposed alignment. shall be
taken-up only after permission from competent authority/local
administration.

44. Suitable measures shall be taken to educate highway users on the

risk of HIV and human trafficking. Environmental and safety

| awareness drives through hoardings should also be promoied:

Being complied.
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and dump sites must be identified keeping in view the following:
No excavation or dumping on private property is carried out
without consent of the owner.

No excavation or dumping should be allowed on wetlands, forest
areas, protected or prohibited land or other ecologically valuable or
sensitive location.

Excavation work should be done in consultation with the Soil
Conservation and Watershed Development Agencies working in
the area.

Construction spoils including bituminous material and other
hazardous materials must not be allowed to contaminate water

45. On every toll barriers Weigh Bridge is to be installed to check the | Will be complied.
load of the trucks and restrict the over loaded vehicles and comply
as per the capacity design of the road.

46. Separate clearances from the competent authority shall be obtained | Noted
regarding acquisition of water bodies. forest land, cultural sites etc.

Such clearances shall take into consideration minimum impact
options.

47. Sand and aggregates shall be obtained from approved quarries Being complied.
only. Borrow areas shall have the approval of the competent
authorities.

48. Acquisition of and should be as prescribed under Govt. Rules. Being complied.

49. Dredged material from road side ditches should be suitably | Will be complied where
disposed as not to cause any environmental problem. Necessary | ever required.
permission shall be obtained from the competent authority in this
regard.

50. Consent for discharge of effluents from workers camp and other Being complied.

| construction activity should be obtained from competent authority.
e 51, Borrow pits should be so selected so as to have mirimum loss of Noted and being followed
productive land. on project site.

52. Separate NOC and consent of the UPPCB shall be obtained with Being complied. Ref.
regards to asphalt plants, crushers, bat thing plants. hot mix plants | Point 24 of specific

3 etc. | condition.
‘53. Landfill sites for earth. stone or other construction material shall be | Being complied.
i duly approved by the competent authority. '
54. | The alignment shall be so maintained that there is no | Alignment is not passing
' | archaeological or cultural property in the project area. near to any archaeological
or cultural site.

55. | The proposal should conform to Regional Development Plan for | Noted
the area and if non conforming. suitable permission should be
taken before construction from the competent authority.

56. | Adequate provision for infrastructure facilities including water | Being complied at project
supply, fuel and sanitation must be ensured for construction | site.
workers during the construction phase of the project in order to
avoid any damage to environment.

57. Appropriate measures must be taken while undertaking digging Noted. and being followed
activities to avoid any likely degradation of water quality and other | at construction sites.
incidents

| 58. Borrow pits for earth, quarry sites for road construction material

Being complied at
construction sites.

courses and the dump sites for such materials must be secured so l .
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that they should not leach into the ground water, and necessary
permission from the UPPCB be obtained.

During the earthwork on embankments care is to be taken
regarding environmental pollution the adequate number of

sprinkles should be used during the operation period.

59. Adequate precautions and norms should be followed during Being complied at
transportation of the construction material so that it does not affect | construction sites.
the environment adversely.

60. Borrow pits and other scars created during the road construction Being complied at sites.
should be properly levelled and treated.

61. Possibility of use of non conventional energy sources may be Noted
explored.

62. Municipal solid waste & Hazardous waste shall not be used in the | Noted and being complied
construction of the expressway.

63. Automatic traffic signal is to be provided at all crossing Noted, road singes has
functioning during day and night, been provided as per IRC

: codes. '
64. During foggy weather the vehicular traffic may be held with

parking facilities to avoid accidents. u/_.;. ) )
' ¥ =

Noted, parking facility to
be constructed as per IRC
uidelines.
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Name of the Project :-

902

Compliance Report of Environmental Clearance Conditions of

Bundelkhand Expressway Project:

Bundelkhand Expressway

Name of the Project Proponent:-

Clea

Period of Compliance Report:-

rance Letter No:-

Authority (UPEIDA)

April 2021 to September 2021

M/s- Uttar Pradesh Expressways Industrial Development

407/ parya / SEAC / 4632-5156/2018 Dated 23.11.2019

481

SL Conditions Status of Compliance

No.

A- GENERAL CONDITIONS:

1. A comprehensive EIA shall be undertaken taking into view | Work is assigned to QCI
conditions stipulated in this clearance also and submitted to this | accredited consultant and
Authority within 02 years of commencement of the project. The | study is initiated in the
Comprchcnsm. EIA study should also include: month of March 2021. The

i The detailed impact analysis under scope of work | comprehensive EIA study
particularly the impact on ambient air quality | is in progress.
interpreting the incremental conduction of the various
parameters based on air quality models.

ii. The specific target group in the predominant wind
directions.

iii. Critical traffic analysis for the construction and the
operation phases based on eco-friendly fuels In order to
formulate an action plan to keep the surrounding air
quality confirming to its present level/the prescribed
norms.

v. Efforts to utilize the fly ash to the maximum level and
the natural clay/soil to the minimum level should be
made.

2. Permission for any tree felling shall be taken from Forest | Complied.

Department as per law. In addition to the proposed compensatory | Forest Clearance with tree
plantation (3 Trees planted for every tree cut) it shall be ensured | felling  permission  has
that adequate plantation on both sides of proposed expressway | been granted by MoEFCC,
shall be undertaken with shade giving, ecologically friendly, sound | Regional Office Lucknow
absorbing and native species of trees to attenuate probable air and | Vide letter no;
noise pollution. A densely populated green belt in both sides of the | 8B/UP/06/04/2020/FC/954
expressway shall be developed. dated 09-10-2020.
Total 107072 nos. of
plants have been planted
on median/avenue of the
project road till the end of
reporting period i.e. 30
Sep 2021.
3. The implementation of the environmental management plan should | The

be reviewed cvu) 06 months by the project proponents and the

Environment Management

implementation  of
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Action Taken Report should be submitted to this authority,
UPPCB. and the concerning District Magistrate.

Plan and Action Taken
report is reviewed in the
month of September 2021.

The project proponent will set up separate environmental
management cell for effective implementation of the EMP etc. as
well as stipulated environmental safeguards under the supervision
of'a Senior Experienced Executive.

Complied, Environmental
Management cell has been
setup under the
supervision of  Manager
(Environment) UPEIDA.

Full support should be extended to concerned officers/authorities
by the project proponents during their inspection of the project for
monitoring purposes by furnishing full details and action plan,
including action taken reports In respect of mitigative measures
and other Environmental protection activities.

Being complied.

A Six Monthly monitoring report should be submitted to the
Authority regarding the implementation of the stipulated
conditions.

Being complied.

The E.LLA. Authority or any other competent authority may
stipulate any other conditions or environmental safeguards,
subsequently, if deemed necessary, which should be compiled
with.

Noted.

First aid centres along the highway should be Identified with
referral  facility for necarby trauma centres for causality
management.

Will be complied.

Regular noise levels should be monitored during construction and
operation phase.

Being complied.

The date and place of sampling of water testing should be provided
along with the quality of water as suitable for drinking purposes
along with compliance report.

Being complied.

SPECIFIC CONDITIONS:

Project proponent shall carryout the analysis for aquatic and
terrestrial of soil and for surface water as well as subsurface water
samples for environmental parameters/ contaminants affecting the
ecological system. Water and soil test samples shall be collected
and be analyzed for at least of two site stations of the river/natural
water bodies, distance admeasuring approximately 100mt. apart
from one another, and likewise for subsurface water, at least two
subsurface water sample shall be collected from both bank side of
the river/ natural water bodies, trans distance admeasuring
approximately 500mt., apart in the traverse journey of Expressway
road/bridge width.

Being complied.

Project proponent shall assess the impact of Expressway
road/bridge construction on migratory birds under the direction and
supervision of Chief Wildlife Warden of Govt. of U.P.

Noted

Conservation measures shall be adopted to preserve aquatic and
terrestrial fauna.

Noted

Bio-diversity in terms of flora and fauna shall be maintained.

Noted

State Environmental Impact Assessment Authority reserves the
right to add additional safeguard measures subsequently, if found

Noted
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nc:‘essury. and to take action including the revoking of the
environmental clearance under the provisions of the Environmental
(Protection) Act, 1986, to ensure effective implementation of the
suggested safeguard measures in a time bound and satisfactory
manner.

483

0. Status of compliance to the various stipulated environmental | Noted.
conditions and environmental safeguards will be uploaded by the
project proponent in its website.

7. Source of water-required water shall be met by rivers and canals | Being complied at site
wherever it is possible, if no other option boroawell may be
recommended afier obtaining permission competent authority.

8. Felling of trees only after obtaining NOC from the competent Complied.
authority. ]

9. Vehicle having PUC certificate should be use. Being complied. at site

10. Safe drinking water for labours should be provided. Being  complied, RO
drinking water 1s being
provided for workers and
other construction staffs of
cach packages of road
section.

1. 100 PPM, PM |, must be achieved. Being  complied.  Air,
Water, Noise and Soil
monitoring is being done
as  per Environmental
Monitoring Plan.

12. Continuous online AAQ monitoring at every 100 KM interval to be | Will be complied as per

done. EMP.

13. Trauma centre along with refreshment centre at every 50 KM to be | Will be complied as per
provided. IRC guideline / norms.

14. Drainage line and provision of lighting on both side of the road Will be complied as per
side should he provided. IRC guideline /norms.

15, Traffic light signal at each crossing and at diversion point to be Will be Complied as per
provided. IRC guideline /norms

16. Name of approaching town with mileage sign to be provided. Will be Complied as per
IRC guideline /norms.

17. Mining permission from competent authority should also be taken. | Being complied.

18. The construction work shall be undertaken in a manner that the | Being complied.

active channel, flow and direction rivers coming under proposal
should not be disturbed. The active channel width shall be as
certified by Central Water Commission and shall keep into account
the flood flows also. The project in all its phases shall ensure that
there is no such activity that may affect/result in change of flow
(quantity and direction) of river or silting of the river or its
tributaries.

19. The use of plastic waste in the construction of the Highway shall be | Will be complied as per
explored. It is suggested that the crusher's dust can be used along | IRC guidelines/norms.
with plastic waste in construction of road.

20. The fly ash generating potential of the surrounding areas shall be

estimated and its use shall be explored in the proposed expressway.

Being complied as per IRC
guideline /norms and Fly
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ash notification 1999 and
ilS EII‘HCTIdII]t.’I]I.\'.

shall be taken.

21. The project proponent shall obtain forest clearance under the | Forest Clearance has been
provisions of Forest (Conservation) Act, 1986, in case of the | granted by MoEFCC
diversion of forest land for non-forest purpose involved in the | Regional Office Lucknow
project. Vide letter no:

8B/UP/06/04/2020/FC/954
dated 09-10-2020.

22. The project proponent shall obtain clearance from the National | Not applicable (as
Board for Wildlife. if applicable. alignment is not passing

through any wildlife arca)

23. The project proponent shall prepare a Site-Specific Conservation | Not applicable
Plan & Wildlife Management Plan and approved by the Chief
Wildlife Warden. The recommendation of the approved Site
Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Deportment. The
implementation report shall be furnished along with the six-
monthly compliance report. (in case of the presence of schedule-1
species In the study area).

24. The project proponent shall obtain Consent to Establish / Operate | Being complied,
under the provisions of Air (Prevention & Control of Pollution)

Act, 1981 and the Water (Prevention & Control of Pollution) Act,
1974  from the concerned  State  pollution  Control  Board/
Committee.

25. The project proponent shall obtain the necessary permission from | Will be complied,
the Central Ground Water Authority, In case of drawing of ground
water / from the competent authority concerned in case of drawl of
surface water required for the project.

26. All potable water sources near the right of way should be such that | Drinking water used in
they meet drinking water criteria as prescribed. Necessary water | project being tested and
recharge facilities shall be constructed near each potable water | meeting prescribed
station, criteria. Rain water

harvesting structure along
the project road at the
interval of 500meter is
being constructed.

27 Ground and surface water sources (Including rivers and cannels) | Will be complied.
will be used to meet the water requirement during construction
phase of the project road subject to permission from the competent
concerned authorities. Ways to minimize the water consumption
Including use of stored rain water should be explored and included
in the comprehensive CEIA as Indicated In condition no. 1.

28. It shall be ensured that the alignment and other project areas are | Complied,
more than 05 Km away from (i) Protected areas notified under the
Wild Life (Protection Act, 1972 (ii) Critically polluted arecas as
notified by the Central Pollution Control Board from time to time
(i11) Notified (-co-Sensitive areas (iv) inter-State boundaries and
international boundaries.

29. For any extraction of ground water, prior permission from CGWB

Will be complied.
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30. Construction material shall be so handled that wastes do not find Will be complied.
their way into water bodies. Wastes shall be suitably collected and
treated as per standards. Necessary consents shall be obtained from
the competent authority in this regards.

31. Separate Environmental Clearances as applicable shall be obtained | Noted
for any subsidiary activities like rest areas, automobile repair shops
ete planned in the project area as per EIA notification, |

32. Measures should be taken to protect the ponds along the proposed | Noted
alignment that may likely to be affected. Wetlands within the study
arca of the project should be Identified and it shall be ensured that
there is no eco-degradation of these wetlands as a result of the
project. Details shall be submitted with the comprehensive EIA.

33. The CNG station should be established for proper functioning of Will be considered.
vehicles to control pollution on the proposed highway.

34. The operation and maintenance of dust monitoring to be reviewed | Being complied.
after every six months.

35. Rain water harvesting sites should be developed where ever RWH structures will be
possible as per norms. constructed on both sides

throughout  the  project
length at the interval of
every 500m.

36. The project proponent should obtain necessary permission from the | Noted
State Irrigation Department before drawing water from the river
sources for the purpose of the proposed construction activity, Prior
permission from the concerned Authority should be taken for any
abstraction of groundwater.

3. Noise barriers should be provided at appropriate locations | Will be compiled as per
particularly in the areas where the alignment passes through | site requirement.
inhabited areas, so as to ensure that the noise levels do not exceed
the prescribed standards and comply with provisions given under
Noise Rules 2000 (as amended) for silence zone as defined under
the rules.

38. Rest areas with facilities like toilets and refreshment may be Will be complied as per
included along the expressway. IRC guidelines/ norms.

39, Provision of trauma center/medical facilities is to be provided on Will be complied as per
this expressway within convenient distance. IRC guidelines/ norms.

40. It is suggested that in between two ways of the road the height of | Will be complied as per
the divider on both side of the green verge should be such that no | IRC guideline /Norms.
traffic like motorcycle, cycle, and tractor can cross over. it is also
suggested that it will be better if in between two roads strong
railing could provided with sufficient height.

41. Overloading factor should be adequately incorporated during Noted
design and construction of the expressway.

42. Adequate drainage structures should be provided along the entire | Will be complied. Total
length of expressway so that no conditions of water stagnation are | 827 drainage structures
created. Near the settlement areas. drainage structures shall be | have been proposed and
covered. being constructed as per

IRC guideline / norms and
contract agreement.

43. Relocation of lemplca and other cultural properties like mosques,

Being complied.
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schools, hospitals etc, along the proposed alignment, shall be
taken-up only after permission from competent authority/local
administration.

and dump sites must be identified keeping in view the following:
No excavation or dumping on private property is carried out
without consent of the owner.

No excavation or dumping should be allowed on wetlands, forest
areas, prolcclcd or prohibitcd land or other ecologically valuable or

44. Suitable measures shall be taken to educate highway users on the | Being complied.
risk of HIV and human trafficking. Environmental and safety
awareness drives through hoardings should also be promoted. B

45. On every toll barriers Weigh Bridge is to be installed to check the | Will be complied.
load of the trucks and restrict the over loaded vehicles and comply
as per the capacity design of the road. ]

46. Separate clearances from the competent authority shall be obtained | Noted
regarding acquisition of water bodies, forest land, cultural sites etc.

Such clearances shall take into consideration minimum impact
options.

47. Sand and aggregates shall be obtained from approved quarries Being complied.
only. Borrow areas shall have the approval of the competent
authorities.

 48. Acquisition of land should be as prescribed under Govt. Rules. Complied.

49, Dredged material from road side ditches should be suitably | Will be complied where
disposed as not to cause any environmental problem. Necessary | ever required.
permission shall be obtained from the competent authority in this
regard.

50. Consent for discharge of effluents from workers camp and other Being complied.
construction activity should be obtained from competent authority.

51. Borrow pits should be so selected so as to have minimum loss of Noted and being followed
productive land. on project site.

52. Separate NOC and consent of the UPPCB shall be obtained with Being complied. Ref.
regards to asphalt plants, crushers, bat thing plants, hot mix plants | Point 24 of specific
ete: condition.

53. Landfill sites for earth, stone or other construction material shall be | Being complied.
duly approved by the competent authority.

54. The alignment shall be so maintained that there is no Alignment is not passing
archacological or cultural property in the project area. near to any archacological

or cultural site.

55. The proposal should conform to Regional Development Plan for | Noted
the area and if non conforming, suitable permission should be
taken before construction from the competent authority.

56. Adequate provision for infrastructure facilities including water | Being complied at project
supply, fuel and sanitation must be ensured for construction | site.
workers during the construction phase of the project in order to
avoid any damage to environment.

57. Appropriate measures must be taken while undertaking digging Noted, and being followed
activities to avoid any likely degradation of water quality and other | at construction sites.
incidents

58. Borrow pits for earth, quarry sites for road construction material

Being complied at
construction sites.
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sensitive location.

Excavation work should be done in consultation with the Soil
Conservation and Watershed Development Agencies working in
the area.

Construction spoils including bituminous material and other
hazardous materials must not be allowed to contaminate water
courses and the dump sites for such materials must be secured so
that they should not leach into the ground water, and necessary
permission from the UPPCB be obtained.

During the earthwork on embankments care is to be taken
regarding environmental pollution the adequate
sprinkles should be used during the operation period.

number of

parking facilities to avoid accidents.

59, Adequate precautions and norms should be followed during Being complied at
transportation of the construction material so that it does not affect | construction sites.
the environment adversely.

60. Borrow pits and other scars created during the road construction Being complied at sites.
should be properly levelled and treated.

61. Possibility of use of non conventional energy sources may be Noted
explored.

62. Municipal solid waste & Hazardous waste shall not be used in the | Noted and being complied
construction of the expressway.

63, Automatic traffic signal is to be provided at all crossing Noted, road singes have to
functioning during day and night. be provided as per IRC

guidelines.
64. During foggy weather the vehicular traffic may be held with

Noted, parking facility to
be constructed as per IRC
guidelines.
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Compliance Report of Environmental Clearance Conditions of

Bundelkhand Expressway Project:

Name of the Project :-

Name of the Project Proponent:-

Clearance Letter No:-

Period of Compliance Report:-

Bundelkhand Expressway

M/s- Uttar Pradesh Expressways Industrial Development
Authority (UPEIDA)

407/ parya / SEAC / 4632-5156/2018 Dated 23.11.2019

October 2021 to March 2022

Sl Conditions | Status of Compliance
No.
'A-  GENERAL CONDITIONS: -
' 1 A comprehensive EIA shall be undertaken taking into view ‘ Work is assigned to QCl
conditions stipulated in this clearance also and submitted to this | accredited consultant and
Authority within 02 years of commencement of the project. The | study is initiated in the
comprehensive EIA study should also include: month of March 2021. The
i The detailed impact analysis under scope of work | comprehensive EIA study
particularly the impact on ambient air quality | is in progress.
interpreting the incremental conduction of the various
parameters based on air quality models. '
ii. The specific target group in the predominant wind
directions.
iii. Critical traffic analysis for the construction and the
operation phases based on eco-friendly fuels In order to
formulate an action plan to keep the surrounding air
quality confirming to its present level/the prescribed | .
norms.
iv. Efforts to utilize the fly ash to the maximum level and
the natural clay/soil to the minimum level should be
made. .
2. Permission for any tree felling shall be taken from Forest | Complied.
Department as per law. In addition to the proposed compensatory | Forest Clearance with tree
plantation (3 Trees planted for every tree cut) it shall be ensured | felling  permission  has

that adequate plantation on both sides of proposed expressway
shall be undertaken with shade giving, ecologically friendly, sound
absorbing and native species of trees to attenuate probable air and
noise pollution. A densely populated green belt in both sides of the
expressway shall be developed.

been granted by MoEFCC,
Regional Office Lucknow
Vide letter no:
8B/UP/06/04/2020/FC/954
dated 09-10-2020.
Attached as Annexure-1.

Total 180884 numbers of
plants have been planted
on/alog median/avenue of
the project road till the end
of reporting period i.e. 31"
March 2022,  Details
| attached as Annexure-V

£

Ravi Singh
(Environmental Expert)
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o P
TRUE CoPY



910

489

SIL
No.

Conditions

l

Status of Compliance

The implementation of the environmental management plan should
be reviewed every 06 months by the project proponents and the
Action Taken Report should be submitted to this authority.

UPPCB, and the concerning District Magistrate.

The implementation of
Environment Management
Plan and Action Taken
report is reviewed in the
month of March 2022.
Attached as Annexure-11.

h

The project proponent will set up separate environmental
management cell for effective implementation of the EMP etc. as
well as stipulated environmental safeguards under the supervision
of a Senior Experienced Executive.

Complied. Environmental
Management cell has been
setup under the
supervision of Manager |
(Environment) UPEIDA.,

by the project proponents during their inspection of the project for
monitoring purposes by furnishing full details and action plan.

including action taken reports In respect of mitigative measures |
| and other Environmental protection activities.

Being complied.

A Six Monthly monitoring report should be submitted to the
Authority regarding the implementation of the stipulated
conditions.

Being complied.

The E.LLA. Authority or any other competent authority may
stipulate any other conditions or environmental safeguards,
subsequently, if deemed necessary, which should be compiled
with.

Noted.

First aid centres along the highway should be Identified with |

referral facility for

management.

nearby trauma centres for causality

Will be complied.

Regular noise levels should be monitored during construction and
operation phase.

| Environmental Monitoring

Being complied.

reports (air, water, noise
and soil) attached as
Annexure-111 ;

10.

The date and place of sampling of water testing should be provided
along with the quality of water as suitable for drinking purposes

| along with compliance report.

Being complied.
Environmental Monitoring
reports (air. water, noise
and soil) attached as
Annexure-111

SPECIFIC CONDITIONS:

| Project proponent shall carryout the analysis for aquatic and

terrestrial of soil and for surface water as well as subsurface water
samples for environmental parameters/ contaminants affecting the
ecological system. Water and soil test samples shall be collected
and be analyzed for at least of two site stations of the river/natural
water bodies, distance admeasuring approximately 100mt. apart
from one another, and likewise for subsurface water, at least two
subsurface water sample shall be collected from both bank side of
the river/ natural water bodies, trans distance admeasuring
approximately 500mt., apart in the traverse journey of Expressway
road/bridge width.

Being complied.

- Ravi Singh
LEnvironmentat Exne
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SI. | Conditions Status of Compliance

No.

2. Project proponent shall assess the impact of Expressway | Noted
road/bridge construction on migratory birds under the direction and
supervision of Chief Wildlife Warden of Govt. of U.P.

3. Conservation measures shall be adopted to preserve aquatic and Noted
terrestrial fauna.

4. Bio-diversity in terms of flora and fauna shall be maintained. Noted
5 State Environmental Impact Assessment Authority reserves the | Noted
right to add additional safeguard measures subsequently. if found
necessary, and to take action including the revoking of the
environmental clearance under the provisions of the Environmental
(Protection) Act, 1986. to ensure effective implementation of the |
suggested safeguard measures in a time bound and satisfactory

manner.

6. Status of compliance to the various stipulated environmental | Noted.

conditions and environmental safeguards will be uploaded by the
project proponent in its website.

y 3 Source of water-required water shall be met by rivers and canals | Being complied at site
wherever it is possible, if no other option boroawell may be
recommended after obtaining permission competent authority.

8. Felling of trees only after obtaining NOC from the competent Complied.
authority.
9. Vehicle having PUC certificate should be use. Being complied. at site
10. Safe drinking water for labours should be provided. Being  complied, RO

drinking water is being
provided for workers and
other construction staffs of
each packages of road
section.

s 8 100 PPM, PM,; must be achieved. Being  complied.  Air,
Water, Noise and Soil
monitoring is being done
as per Environmental

Monitoring Plan. |
Monitoring reports
attached as Annexure-I111
12. Continuous online AAQ monitoring at every 100 KM interval to be | Will be complied as per
done. EMP.
13, Trauma centre along with refreshment centre at every 50 KM to be | Will be complied as per
provided. IRC guideline / norms.
14. Drainage line and provision of lighting on both side of the road Will be complied as per
side should he provided. IRC guideline /norms.
15. | Traffic light signal at each crossing and at diversion point to be Will be Complied as per
provided. IRC guideline /norms
16. Name of approaching town with mileage sign to be provided. Will be Complied as per

IRC guideline /norms.

17. Mining permission from competent authority should also be taken. | Being complied.

. 3
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SI.

No.

Conditions

Status of Compliance

18.

The construction work shall be undertaken in a manner that the
active channel, flow and direction rivers coming under proposal
should not be disturbed. The active channel width shall be as
certified by Central Water Commission and shall keep into account
the flood flows also. The project in all its phases shall ensure that
there is no such activity that may affect/result in change of flow
(quantity and direction) of river or silting of the river or its
tributaries.

19.

The use of plastic waste in the construction of the Highway shall be
explored. It is suggested that the crusher's dust can be used along
with plastic waste in construction of road.

Being complied.

Will be complied as per
IRC guidelines/norms.

20.

The fly ash generating potential of the surrounding areas shall be
estimated and its use shall be explored in the proposed expressway.

| 21

Being complied as per IRC
guideline /norms and Fly
ash notification 1999 and
its amendments,

The project proponent shall obtain forest clearance under the
provisions of Forest (Conservation) Act. 1986, in case of the
diversion of forest land for non-forest purpose involved in the
project.

- granted

Forest Clearance has been
by MoEFCC
Regional Office Lucknow
Vide letter no;
8B/UP/06/04/2020/FC/954
dated 09-10-2020.

22.

The project proponent shall obtain clearance from the National |

Board for Wildlife. if applicable.

Not applicable (as
alignment is not passing
through any wildlife area)

| 23.

The project proponent shall prepare a Site-Specific Conservation
Plan & Wildlife Management Plan and approved by the Chief
Wildlife Warden. The recommendation of the approved Site
Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Deportment. The
implementation report shall be furnished along with the six-
monthly compliance report. (in case of the presence of schedule-1
species In the study area).

Not applicable

24.

The project proponent shall obtain Consent to Establish / Operate
under the provisions of Air (Prevention & Control of Pollution)
Act, 1981 and the Water (Prevention & Control of Pollution) Act,
1974 from the concerned State pollution Control Board/
Committee.

Being complied. Attached
as Annexure-1V.

The project proponent shall obtain the necessary permission from

the Central Ground Water Authority, In case of drawing of ground |

water / from the competent authority concerned in case of drawl of
surface water required for the project,

Complied.
requirement.

as per

26.

All potable water sources near the right of way should be such that
they meet drinking water criteria as prescribed. Necessary water

Drinking water used in
project being tested and
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No.

| Conditions

Status of Compliance

being constructed.

27.

Ground and surface water sources (Including rivers and cannels)
will be used to meet the water requirement during construction
phase of the project road subject to permission from the competent
concerned authorities. Ways to minimize the water consumption
Including use of stored rain water should be explored and included
in the comprehensive CEIA as Indicated In condition no. 1.

Will be complied.

28.

It shall be ensured that the alignment and other project areas are

Wild Life (Protection Act, 1972 (ii) Critically polluted areas as
notified by the Central Pollution Control Board from time to time
| (iii) Notified (-co-Sensitive areas (iv) inter-State boundaries and
international boundaries.

more than 05 Km away from (i) Protected areas notified under the |

Complied.

29,

For any extraction of ground water. prior permission from CGWB
shall be taken.

Will be complied.

30.

Construction material shall be so handled that wastes do not find
their way into water bodies. Wastes shall be suitably collected and
treated as per standards. Necessary consents shall be obtained from
the competent authority in this regards.

Will be complied.

3l.

Separate Environmental Clearances as applicable shall be obtained
for any subsidiary activities like rest areas. automobile repair shops
etc planned in the project area as per EIA notification.

Noted

32.

Measures should be taken to protect the ponds along the proposed
alignment that may likely to be affected. Wetlands within the study
area of the project should be Identified and it shall be ensured that
there is no eco-degradation of these wetlands as a result of the
project. Details shall be submitted with the comprehensive EIA.

Noted

33.

The CNG station should be established for proper functioning of
vehicles to control pollution on the proposed highway.

Will be considered.

34,

' The operation and maintenance of dust monitoring to be reviewed
after every six months.

Being complied.

Rain water harvesting sites should be developed where ever
possible as per norms.

RWH structures will be
constructed on both sides
throughout the project
length at the interval of
every 500m.

36.

The project proponent should obtain necessary permission from the
State Irrigation Department before drawing water from the river
sources for the purpose of the proposed construction activity. Prior
permission from the concerned Authority should be taken for any
abstraction of groundwater.

Noted

37.

Noise barriers should be provided at appropriate locations
particularly in the areas where the alignment passes through
inhabited areas. so as to ensure that the noise levels do not exceed
the prescribed standards and comply with provisions given under

Noise Rules 2000 (as amended) for silence zone as defined under
the rules.

Will be compiled as per
site requirement.

38.

Rest areas with facilities like toilets and refreshment may be

Will be complied as per

)
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No.

Conditions

Status of Compliance

included along the expressway.

IRC guidelines/ norms.

39.

Provision of trauma center/medical facilities is to be provided on
this expressway within convenient distance.

Will be complied as per
IRC guidelines/ norms.

40.

It is suggested that in between two ways of the road the height of
the divider on both side of the green verge should be such that no
traffic like motorcycle. cycle, and tractor can cross over. it is also
suggested that it will be better if in between two roads strong
railing could provided with sufficient height.

Will be complied as per
IRC guideline /Norms.

41.

Overloading factor should be adequately incorporated during
design and construction of the expressway.

Noted

42,

Adequate drainage structures should be provided along the entire
length of expressway so that no conditions of water stagnation are
created. Near the settlement areas, drainage structures shall be
covered.

Will be complied. Total
827 drainage
have been proposed and
being constructed as per
IRC guideline / norms and
contract agreement.

structures |

43.

Relocation of temples and other cultural properties like mosques.
schools, hospitals etc, along the proposed alignment. shall be |
taken-up only after permission from competent authority/local |
administration.

Being complied.

44,

| awareness drives through hoardings should also be promoted.

Suitable measures shall be taken to educate highway users on the
risk of HIV and human trafficking. Environmental and safety

Being complied.

On every toll barriers Weigh Bridge is to be installed to check the
load of the trucks and restrict the over loaded vehicles and comply
as per the capacity design of the road.

Will be complied.

46.

Separate clearances from the competent authority shall be obtained
regarding acquisition of water bodies, forest land. cultural sites etc. |
Such clearances shall take into consideration minimum impact |
options.

Noted

47.

Sand and aggregates shall be obtained from approved quarries
only. Borrow areas shall have the approval of the competent
authorities.

Being complied.

48.

Acquisition of land should be as prescribed under Govt. Rules.

Complied.

49.

Dredged material from road side ditches should be suitably
disposed as not to cause any environmental problem. Necessary
permission shall be obtained from the competent authority in this
regard. |

Will be complied where
ever required.

Consent for discharge of effluents from workers camp and other
construction activity should be obtained from competent authority.

Being complied.

Borrow pits should be so selected so as to have minimum loss of
productive land.

Noted and being followed
on project site.

Separate NOC and consent of the UPPCB shall be obtained with
regards to asphalt plants, crushers. bat thing plants, hot mix plants
etc.

Being complied. Ref.

Point 24 of specific
condition.

Landfill sites for earth, stone or other construction material shall be
duly approved by the competent authority. '

|

Being complied.
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SL Conditions ' Status of Compliance

No.

54. | The alignment shall be so maintained that there is no Alignment is not passing

- archaeological or cultural property in the project area. near to any archaeological |
or cultural site.

5S. The proposal should conform to Regional Development Plan for | Noted

| the area and if non conforming. suitable permission should be
taken before construction from the competent authority.

56. Adequate provision for infrastructure facilities including water | Being complied at project
supply, fuel and sanitation must be ensured for construction | site.
workers during the construction phase of the project in order to

| avoid any damage to environment.

57. Appropriate measures must be taken while undertaking digging | Noted. and being followed |
activities to avoid any likely degradation of water quality and other | at construction sites.
incidents

| 58. Borrow pits for earth, quarry sites for road construction material | Being complied at
and dump sites must be identified keeping in view the following: construction sites. '
No excavation or dumping on private property is carried out
without consent of the owner.
No excavation or dumping should be allowed on wetlands, forest
areas, protected or prohibited land or other ecologically valuable or |
sensitive location.
Excavation work should be done in consultation with the Soil
Conservation and Watershed Development Agencies working in
the area.
. Construction spoils including bituminous material and other
hazardous materials must not be allowed to contaminate water
courses and the dump sites for such materials must be secured so
that they should not leach into the ground water, and necessary
permission from the UPPCB be obtained.
| During the earthwork on embankments care is to be taken
regarding environmental pollution the adequate number of
sprinkles should be used during the operation period.
59. Adequate precautions and norms should be followed during Being complied at
' transportation of the construction material so that it does not affect | construction sites.
the environment adversely.

60, Borrow pits and other scars created during the road construction Being complied at sites.
should be properly levelled and treated.

61. Possibility of use of non conventional energy sources may be | Noted

| explored.

62. Municipal solid waste & Hazardous waste shall not be used in the | Noted and being complied
construction of the expressway.

63, Automatic traffic signal is to be provided at all crossing Noted. road singes have to
' - functioning during day and night. be provided as per IRC
guidelines.

64. During foggy weather the vehicular traffic may be held with Noted, parking facility to
parking facilities to avoid accidents. be constructed as per IRC

guidelines.
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Name of the Project :-
Name of the Project Proponent:-

916

Compliance Report of Environmental Clearance Conditions of

Bundelkhand Expresswayv Project:

Bundelkhand Expressway

Clearance Letter No:-

Period of Compliance Report:-

Authority (UPEIDA)

April 2022 to September 2022

M/s- Uttar Pradesh Expressways Industrial Development

407/ parya / SEAC / 4632-5156/2018 Dated 23.11.2019

SL Conditions Status of Compliance

No.

A~ GENERAL CONDITIONS:

1. A comprehensive EIA shall be undertaken taking into view | Work is assigned to QCI
conditions stipulated in this clearance also and submitted to this | accredited consultant and
Authority within 02 years of commencement of the project. The | study is initiated in the
comprehensive EIA study should also include: month of March 2021, The

i The detailed impact analysis under scope of work | comprehensive EIA study
particularly the impact on ambient air quality | is in progress.
interpreting the incremental conduction of the various
parameters based on air quality models,

. The specific target group in the predominant wind
directions.

iii. Critical traffic analysis for the construction and the
operation phases based on eco-friendly fuels In order to
formulate an action plan to keep the surrounding air
quality confirming to its present level/the prescribed
norms.

v, Efforts to utilize the fly ash to the maximum level and
the natural clay/soil to the minimum level should be
made.

2, Permission for any tree felling shall be taken from Forest

Department as per law. In addition to the proposed compensatory
plantation (3 Trees planted for every tree cut) it shall be ensured
that adequate plantation on both sides of proposed expressway
shall be undertaken with shade giving, ecologically friendly, sound
absorbing and native species of trees to attenuate probable air and
noise pollution. A densely populated green belt in both sides of the
expressway shall be developed.

Complied.

Forest Clearance with tree
felling  permission  has
been granted by MoEFCC,
Regional Office Lucknow
Vide letter no;
8B/UP/06/04/2020/FC/954
dated 09-10-2020.
Attached as Annexure-1.

Total 5,40,166 numbers of |

plants have been planted
on/along median/avenue of
the project road till the end
of reporting period i.e. 30"
September 2022. Details
attached as Annexure-V

0
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SL Conditions Status of Compliance
No.
3. The implementation of the environmental management plan should | The implementation  of
be reviewed every 06 months by the project proponents and the | Environment Management
Action Taken Report should be submitted to this authority, | Plan and Action Taken
UPPCB, and the concerning District Magistrate. report is reviewed in the
month of September 2022,
Attached as Annexure-l11.
4, The project proponent will set environmental

up separate
management cell for effective implementation of the EMP etc. as
well as stipulated environmental safeguards under the supervision
of a Senior Experienced Executive.,

Complied, Environmental
Management cell has been
setup under the
supervision of Manager
(Environment) UPEIDA.

5. | Full support should be extended to concerned officers/authorities | Being complied.
by the project proponents during their inspection of the project for
monitoring purposes by furnishing full details and action plan,
including action taken reports In respect of mitigative measures
and other Environmental protection activities.
6. A Six Monthly monitoring report should be submitted to the | Being complied.
Authority regarding the implementation of the stipulated
conditions.
T The E.LA. Authority or any other competent authority may | Noted.
stipulate any other conditions or environmental safeguards,
subsequently, if deemed necessary, which should be compiled
with.,
8. First aid centres along the highway should be Identified with | Will be complied.
referral facility for nearby trauma centres for causality
management.
9. Regular noise levels should be monitored during construction and | Being complied.
operation phase. Environmental Monitoring
reports (air, water, noise
and soil) attached as
Annexure-111
10. The date and place of sampling of water testing should be provided | Being complied.
along with the quality of water as suitable for drinking purposes | Environmental Monitoring
along with compliance report, reports (air, water, noise
and soil) attached as
Annexure-111
B. SPECIFIC CONDITIONS:
Project proponent shall carryout the analysis for aquatic and | Being complied.
) terrestrial of soil and for surface water as well as subsurface water

samples for environmental parameters/ contaminants affecting the
ecological system. Water and soil test samples shall be collected
and be analyzed for at least of two site stations of the river/natural
water bodies, distance admeasuring approximately 100mt. apart
from one another, and likewise for subsurface water, at least two
subsurface water sample shall be collected from both bank side of
the river/ natural water bodies, trans distance admeasuring
approximately 500mt., apart in the traverse journey of Expressway
road/bridge width.

e
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Sl Conditions Status of Compliance
No.
2 Project  proponent shall assess the impact of Expressway | Noted
road/bridge construction on migratory birds under the direction and
supervision of Chief Wildlife Warden of Govt. of U.P.
3. Conservation measures shall be adopted to preserve aquatic and Noted
terrestrial fauna.
4. Bio-diversity in terms of flora and fauna shall be maintained. Noted
3 State Environmental Impact Assessment Authority reserves the | Noted
right to add additional safeguard measures subsequently, if found
necessary, and to take action including the revoking of the
environmental clearance under the provisions of the Environmental
(Protection) Act, 1986, to ensure effective implementation of the
suggested safeguard measures in a time bound and satisfactory
manner.
6. Status of compliance to the various stipulated environmental | Noted.
conditions and environmental safeguards will be uploaded by the
project proponent in its website.
s Source of water-required water shall be met by rivers and canals | Being complied at site
wherever it is possible, il no other option boroawell may be
recommended after obtaining permission competent authority.
8. Felling of trees only after obtaining NOC from the competent Complied.
authority.
9. Vehicle having PUC certificate should be use. Being complied. at site
10. Safe drinking water for labours should be provided. Being  complied, RO
drinking water is being
provided for workers and
other construction staffs of
each packages of road
section.
11 100 PPM, PM ; must be achieved. Being  complied.  Air,
- Water, Noise and Soil
monitoring is being done
as  per  Environmental
Monitoring Plan.
Monitoring reports
attached as Annexure-111
12. | Continuous online AAQ monitoring at every 100 KM interval to be | Will be complied as per
done. EMP.
13. Trauma centre along with refreshment centre at every 50 KM to be | Will be complied as per
provided. IRC guideline / norms.
14. | Drainage line and provision of lighting on both side of the road Will be complied as per
side should he provided. IRC guideline /norms.
15. | Traffic light signal at each crossing and at diversion point to be Will be Complied as per
provided. IRC guideline /norms
16. Name of approaching town with mileage sign to be provided. Will be Complied as per
IRC guideline /norms.
17. | Mining permission from competent authority should also be taken.

Being complied.
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SL

No.

Conditions

Status of Compliance

18.

The construction work shall be undertaken in a manner that the
active channel, flow and direction rivers coming under proposal
should not be disturbed. The active channel width shall be as

certified by Central Water Commission and shall keep into account |

the flood flows also. The project in all its phases shall ensure that
there is no such activity that may affect/result in change of flow

' (quantity and direction) of river or silting of the river or its

tributaries.

Being complied.

19.

The use of plastic waste in the construction of the Highway shall be
explored. It is suggested that the crusher's dust can be used along
with plastic waste in construction of road.

Will be complied as per
IRC guidelines/norms.

20.

The fly ash generating potential of the surrounding areas shall be
estimated and its use shall be explored in the proposed expressway.

Being complied as per IRC
guideline /norms and Fly
ash notification 1999 and
its amendments,

21.

The project proponent shall obtain forest clearance under the
provisions of Forest (Conservation) Act, 1986, in case of the
diversion of forest land for non-forest purpose involved in the
project.

Forest Clearance has been

granted by  MoEFCC
Regional Office Lucknow
Vide letter no;

8B/UP/06/04/2020/FC/954
dated 09-10-2020.

22,

The project proponent shall obtain clearance from the National
Board for Wildlife, if applicable,

Not applicable (as
alignment is not passing
through any wildlife area)

23,

The project proponent shall prepare a Site-Specific Conservation
Plan & Wildlife Management Plan and approved by the Chief
Wildlife Warden. The recommendation of the approved Site
Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Deportment. The
implementation report shall be furnished along with the six-
monthly compliance report. (in case of the presence of schedule-1
species In the study area).

Not applicable

24,

The project proponent shall obtain Consent to Establish / Operate
under the provisions of Air (Prevention & Control of Pollution)
Act, 1981 and the Water (Prevention & Control of Pollution) Act.
1974 from the concemed State pollution Control Board/
Committee.

Being complied. Attached
as Annexure-1V,

25,

The project proponent shall obtain the necessary permission from
the Central Ground Water Authority, In case of drawing of ground
water / from the competent authority concerned in case of drawl of
surface water required for the project,

Complied, as per
requirement.

26.

All potable water sources near the right of way should be such that
they meet drinking water criteria as prescribed. Necessary water
recharge facilities shall be constructed near each potable water
station,

Drinking water used in
project being tested and
meeting prescribed
criteria. Rain water
harvesting structure along
the project road at the
Cinterval of 500meter is

0
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S Conditions Status of Compliance
No.
being constructed.
27. | Ground and surface water sources (Including rivers and cannels) | Being complied as per
will be used to meet the water requirement during construction | requirement.
phase of the project road subject to permission from the competent
| concerned authorities. Ways to minimize the water consumption
Including use of stored rain water should be explored and included
in the comprehensive CEIA as Indicated In condition no. 1.
28. It shall be ensured that the alignment and other project areas are | Complied,
more than 05 Km away from (i) Protected areas notified under the
Wild Life (Protection Act, 1972 (ii) Critically polluted areas as
notified by the Central Pollution Control Board from time to time
(111) Notified (-co-Sensitive areas (iv) inter-State boundaries and
international boundaries. S
29, For any extraction of ground water, prior permission from CGWB | Being complied as per
shall be taken, requirement.
30. | Construction material shall be so handled that wastes do not find Being complied as per
their way into water bodies. Wastes shall be suitably collected and | requirement.
treated as per standards. Necessary consents shall be obtained from
the competent authority in this regards.
31, Separate Environmental Clearances as applicable shall be obtained | Noted
for any subsidiary activities like rest areas, automobile repair shops
ete planned in the project area as per EIA notification,
32. Measures should be taken to protect the ponds along the proposed | Noted
alignment that may likely to be affected, Wetlands within the study
area of the project should be Identified and it shall be ensured that
there is no eco-degradation of these wetlands as a result of the
project. Details shall be submitted with the comprehensive EIA.
33, The CNG station should be established for proper functioning of Will be considered.
vehicles to control pollution on the proposed highway.
34, The operation and maintenance of dust monitoring to be reviewed | Being complied.
after every six months,
35, Rain water harvesting sites should be developed where ever RWH structures will be
possible as per norms. constructed on both sides
throughout  the  project
length at the interval of
every 500m.
36. The project proponent should obtain necessary permission from the | Noted
State Irrigation Department before drawing water from the river
sources for the purpose of the proposed construction activity, Prior
permission from the concerned Authority should be taken for any
abstraction of groundwater.
37. Noise barriers should be provided at appropriate locations | Will be compiled as per
particularly in the arcas where the alignment passes through | site requirement.
inhabited areas, so as to ensure that the noise levels do not exceed
the prescribed standards and comply with provisions given under
Noise Rules 2000 (as amended) for silence zone as defined under
the rules.
38. Rest areas with facilities like toilets and refreshment may be

Rest area with all
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SIL Conditions ' Status of Compliance

No.
included along the expressway. amenities provided as per

IRC guidelines/ norms at
location km 704500 RHS. |
129+290 LHS, 1794050
RHS, 225+100 LHS.

39, Provision of trauma center/medical facilities is to be provided on Medical facilities provided

this expressway within convenient distance. as per IRC guidelines/
norms at toll plaza
locations- 4+460,
1794050, 2254100 and
. 287+000.

40. It is suggested that in between two ways of the road the height of | W-beam  metal  crash
the divider on both side of the green verge should be such that no | barrier fencing has been
traffic like motorcycle, cycle, and tractor can cross over. it is also | provided throughout the |
suggested that it will be better if in between two roads strong | alignment as  per IRC

| railing could provided with sufficient height. guideline /Norms.

41. Overloading factor should be adequately incorporated during Complined.
design and construction of the expressway.

42, Adequate drainage structures should be provided along the entire | Will be complied. Total
length of expressway so that no conditions of water stagnation are | 827  drainage  structures
created. Near the settlement areas, drainage structures shall be | have been proposed and
covered. being constructed as per

IRC guideline / norms and
contract agreement.

43. Relocation of temples and other cultural properties like mosques, | Complied.
schools, hospitals ete, along the proposed alignment, shall be
taken-up only after permission {rom competent authority/local
administration.

44. Suitable measures shall be taken to educate highway users on the | Being complied.
risk of HIV and human trafficking. Environmental and safety
awareness drives through hoardings should also be promoted.

45, | On every toll barriers Weigh Bridge is to be installed to check the | Complied.
load of the trucks and restrict the over loaded vehicles and comply
as per the capacity design of the road.

46. Separate clearances from the competent authority shall be obtained | Noted
regarding acquisition of water bodies, forest land, cultural sites etc.

Such clearances shall take into consideration minimum impact
options,

47. Sand and aggregates shall be obtained from approved quarries Being complied.
only. Borrow areas shall have the approval of the competent
authorities.

48. Acquisition of land should be as prescribed under Govt. Rules. Complied.

49. | Dredged material from road side ditches should be suitably | Will be complied where
disposed as not to cause any environmental problem. Necessary | ever required.
permission shall be obtained from the competent authority in this
regard.

50. | Consent for discharge of effluents from workers camp and other

| construction activity should be obtained from competent authority.

Being complied.

0
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SIL Conditions Status of Compliance

No.

51 Borrow pits should be so selected so as to have minimum loss of Noted. and being followed
productive land. on project site,

52. Separate NOC and consent of the UPPCB shall be obtained with Being complied. Ref.
regards to asphalt plants, crushers, bat thing plants, hot mix plants | Point 24 of specific
elc. condition. I

53. Landfill sites for earth, stone or other construction material shall be | Being complied.
duly approved by the competent authority,

54. The alignment shall be so maintained that there is no Alignment is not passing
archaeological or cultural property in the project area. near to any archaeological

or cultural site.

55. The proposal should conform to Regional Development Plan for | Noted

- the area and if non-conforming, suitable permission should be
tuken before construction from the competent authority.

56. Adequate provision for infrastructure facilities including water | Being complied at project-
supply, fuel and sanitation must be ensured for construction | site.
workers during the construction phase of the project in order to
avoid any damage to environment.

57. | Appropriate measures must be taken while undertaking digging Noted. and being followed
activities to avoid any likely degradation of water quality and other | at construction sites.
incidents

58. Borrow pits for earth, quarry sites for road construction material | Being complied at
and dump sites must be identified keeping in view the following: | construction sites.

No excavation or dumping on private property is carried out
without consent of the owner.

No excavation or dumping should be allowed on wetlands, forest
areas, protected or prohibited land or other ecologically valuable or |
sensitive location,

Excavation work should be done in consultation with the Soil
Conservation and Watershed Development Agencies working in
the area.

Construction spoils including bituminous material and other
hazardous materials must not be allowed to contaminate water
courses and the dump sites for such materials must be secured so
that they should not leach into the ground water, and necessary
permission from the UPPCB be obtained.

During the earthwork on embankments care is to be taken
regarding environmental pollution the adequate number of
sprinkles should be used during the operation period.

59. Adequate precautions and norms should be followed during Being complied at
transportation of the construction material so that it does not affect | construction sites.
the environment adversely.

60. Borrow pits and other scars created during the road construction Being complied at sites.
should be properly levelled and treated.

61. Possibility of use of non conventional energy sources may be Noted
explored. i

62. Municipal solid waste & Hazardous waste shall not be used in the | Noted and being complied
construction of the expressway. |

63. | Automatic traffic signal is to be provided at all crossing

Noted, road singes have 10 |
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SL Conditions Status of Compliance
No.
functioning during day and night. be provided as per IRC
guidelines.
64. During foggy weather the vehicular traffic may be held with

parking facilities to avoid accidents.

Noted, parking facility to
be constructed as per IRC
| guidelines.
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Compliance Report of Environmental Clearance Conditions of
Bundelkhand Expresswav Project:

Name of the Project - Bundelkhand Lxpressway.
Niame of the Project Proponent:- M/s- Uttar Pradesh Expressways Industrial Development

Authority (UPETDA)

Clearance Letter No:- 407/ parya / SEAC /4632-5156/2018 Dated 23.11.2019

Period of Compliance Report:- October 2022 to March 2023,

Construction of the project is completed on date: PRe-1 (14 Jan2023). Pke-11 (20 Aug. 2022). Pke-I11 (28
July 2022). Pke-1V (28-07-2022). Pke-V (29-07-2022). Pke-VI (10-02-2023)

SL Conditions Status of Compliance
No.
| A- GENERAL CONDITIONS:

. A comprehensive EIA shall be undertaken taking into view | Work is assigned to QCI accredited
conditions stipulated in this clearance also and submitted | consultant and study is initiated in
to this Authority within 02 years of commencement of the | the month of March 2021 and Final

project. The comprehensive EIA study should also report submitted to UPEIDA on |
include: | date 26.12.2022. vide letter no
| i The detailed impact analysis under scope of | ICT/UPEIDA/BKLD/EW/T1L/4224.
work particularly the impact on ambient air
[ quality interpreting the incremental conduction
ol the various parameters based on air quality
maodels.
il. The specific target group in the predominant
wind directions.
. Critical traffic analysis for the construction and

the operation phases based on cco-friendly
fuels In order to formulate an action plan to
keep the surrounding air quality confirming to
its present level/the preseribed norms.

v, LfTorts 1o utilize the fly ash to the maximum
level and the natural ¢lay/soil 1o the mimimum
level should be made.

e bttt sk uttosl i) —— e

2. | Permission for any tree felling shall be taken from Forest | Complied.
| Department as per Jaw. In addition 1o the proposed | Forest Clearance with tree felling
!_ !cnn]pctm;llnr_\ plantation (3 Trees planted for every tree | permission has been  granted by .
' cut) 1t shall be ensured that adequate plantation on both | Mol FCC, Regional Office
Csides of proposed expressway shall be undertaken with | Lucknow Vide letter no:
| shade giving. ecologically friendly. sound absorbing and | 8B/UIP/06/04/2020/FC/954  dated
l | native species of trees 10 attenuate probable air and noise | 09-10-2020. Auached as Annexure-1.
i pollution. A densely populated green belt in both sides of | Total 4.97.576 numbers of plants |
| the expressway shall be developed. have  been  planted  on/along ‘

' | median/avenue of the projeet road
\ | y

5 ’}. ) - __|_sum\_ud_n-.m_lhql_'.\ ull the end of
5_\\‘/8}
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apart from
roat least two
subsuriace water sampie shall be collected Trom both bank
side ol the rivers nataral water bodies. trans distance
.utm-.m.l||m-_- d;'q‘l(l\llll.lltl\ SOUmL. apart i the waverse
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one another, and hkewise Tor subsurface wate

o

SL W Conditions | Status of Compliance |
No. - B - - - |
reporting period e 310 March |

' 2021 are 266239 . Details attached
L = - - as Annexure-V |

3. The implementation of “the environmental man: I"LI'I]LI'II. L he implementation of |
plan should be reviewed every 06 months by the project | Environment Management Plan and |
proponents  and the  Action Taken Report should  be | Action Taken report is reviewed in
submitted to this authority, UPPCB. and the concerning | the month ol March 2023, Copy
District Magistratc. attached as Amnexure-1l,.

4. The project proponent will set up separate environmental | Complicd. Environmental
management cell for effective implementation of the EMP | Management cell has sctup under |
ete. as well as stipulated environmental safeguards under | the  supervision  of  Manager |
the supervision of a Senior |- \_p}imjg_‘d lxecutive. (I n\’alunmunl} UPEIDA.

A, Full  support  should  be  extended o concerned Complied.
officers/authorities by the projeet proponents during their
inspection of the project for monitoring purposcs by
furnishing full details and action plan. including action |
taken reports In respect of mitigative measures and other
Environmental protection activitics. - |l

0. A Six Monthly monitoring report should be submitted o | Hcing complicd.
the  Authority regarding  the  implementation ol the
stipulated conditions. -

7. The LA Authority or any other competent authority may | Noted.
stipulate any nlhcr conditions or environmental saleguards.
subsequently. deemed necessary, which should be
compiled \\zlh Sl _ -

8. First aid centres along the ]ngh\m\ should be Identified Complied. i
with referral facility  for nearby trauma  centres  for

' causality management. _ - o
9, Regular noise  levels  should  be monitored  during | Being complied. Environmental
construction and operation phasc. Maonitoring reports (air. water.
noisce and soil) attached as
- Anncxure-111 ok
[ 10. | The date and place ol kdmphn-- of water testing should be | Being complied.
provided along with the quality of water as suitable for | Environmental Monitoring reports
drinking purposes along with compliance report. (air. water. noise and soil) attached |
as Annexure-111 '

. SPECIFIC CONDITIONS: _ _ |
I’r-.ucu proponent shall carryout vout the an tysis for .u|u.|m Complied. ;

I. and terrestrial ol sotl and Tor surface water as well _
subsurface water samples for environmental p:u‘:lt1m1cr.~;“ :

| contaminants allecting the ccological svstem. Water and i ‘
soil test samples shall be collected and be analyzed for at I
lcast ol two site stations ol the river/natural walter bodies.
distance admeasuring  approximately  100m1.
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Sk Conditions _ | Status of € ompliance

journey u[ [E \PlL‘\‘\\\ |\ ro |-.| hmiuc mdlh___ ' "
PR Project proponent shall assess the impact of Expresswany Concern arca DIO and - wildlife
road/bridge  construction on migratory birds under the | warden  were  consulted  during
direction and supervision of Chiel” Wildlife Warden ol | initial stage of the project 10 assess
Govt. of ULP. the mmpact  of  migratory  birds,
There is no migratory birds path
found  ncar  the  expressway
alignment.

3, “Conservation measures shall be adopted to preserve Complicd.
aquatic and terrestrial faun, -
4. Bio-diversity in terms of flora and fauna shall be Complicd.
| maintained. - -
5, State  Environmental — Impact  Assessment — Authority | Noted

reserves the right to add additional safeguard measures
subsequently, il found necessary. and 1o take action
including the revoking of the environmental clearance
under the provisions of the Environmental (Protection)
Act. 1986, to ensure effective implementation of the
suggested  safeguard  measures inoa time bound  and
satisfactory manner.

6. Status  of  compliance to the various stipulated | Noted.
environmental conditions and environmental saleguards
will be uploaded by the project proponent in its website, 1
A Source of water-required water shall be met by rivers and | Complied.
canals wherever it is possible. i no other option boroawell
may  be  recommended after  obtaining  permission
competent authority.

8. Ielling of trees only atter obtaining NOC from the _(':nnmud,

competent authority. '
9. Vehicle having PUC certificate should be usc. I ‘omplicd. |
10. Sale drm]\nu_ water for labours should be provided. Being complied. RO drml\mtI water

is being provided for workers and
other construction stalls ol cach
| packages of road section, '
11. 100 PPM. PM must be achieved. | Ht.‘ll‘li_ complicd. Air. Water. Noise
and Soil monitoring is being done
as per Environmental Monitoring
| Plan. Monitoring reports  attached
- _ !.Ih;\lliik\lll\ -1

| B2 Continuous online AAQ monttoring at every 100 KM [ 1n progress to Comply !
! imterval 1o be done. |

|
- A e e |
13. T rauma centre 1Innn “with refreshment centre at every S | ( mnpllul as | per er IRC gludulmc / :

. KM t be provided. _] norms.
| 14. Drainage line and provision of lli_hllll" on both side of the | Complicd. |
' | road side should he provided. J - - -
15, Lraltic lieht signal at cach CrOSSIng vand at diversion point | Complied. !
: | 10 be provided., i
i _/{/
,4 3

/
o oo
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S Conditions ‘ Status of Compliance

No. | - - | -

16. Name of dppm iching town with milan sien o b [ Complicd as per HRC guideline
- provided. | morn:

17. Mining pulnuasmll from L‘nmptlun .ulllunll\ should aiso | Complied.

| be taken.

Sp— _— N

18. | The construction work shall be undertaken in a mannes .anpilui
that the active channel, low and direetion rivers coming |
under proposal should not be disturbed. The active L]'I.ll]l'lt.l
width shall be as certified by Central Water Commission
and shall keep into account the flood flows also. The
project in all its phases shall ensure that there is no such |
activity that may affect/result in change of flow (quantity |
and dircetion) of river or silting of the river or its |
tributaries.

19. | The use of plastic waste in the construction of the | Fxplored to use plastic waste in
Highway shall be explored. 1t is suggested that the | highway construction as per IRC |
crusher's dust can be used along with plastic waste i | guidelines/norms but significant |
construction of road. quantity of plastic waste were not

S TS o - eenerated from site.

20. | The {1y ash generating potential of the surrounding arcas Complied. - '
shall be estimated and its use shall be explored in the Total- Quantity utilized 174789

| proposed expressway. cum. in project (Pke-1to V1)

21. | Jhe puuccl proponent shall obtain forest clearance under | Forest Clearance has been oranted
the provisions of Forest (Conservation) Act. 1980, i case | by MoliFCC Regional — Office

of the diversion of forest land for non-forest purpose | Lucknow Vide letter  no:
involved in the project. SB/UP/06/042020/1C/954  dated |
_ | 09-10-2020. ]
22. | The project proponent shall obtain clearance from the | Not Lapplicable (as alignment is not
National Board for Wildlife. if applicable. | passing through any wildlife arca)
23. The project proponent  shall  prepare  a Site-Specttic | Not apphicable !

Conservation Plan &  Wildlife  Management Plan and
approved by the  Chief  Wildlile  Warden.  The
recommendation  of  the  approved  Site  Specilic
| Conservation Plan / Wildlife Management Plan shall be |
Fimplemented  in consultation  with  the  State Forest
| Deportment. The implementation report shall be furnished
along with the six-monthly compliance report. (in case of |
the presence of schedule-1 species In the study arca).

24, | The projeet proponent shall obtain Consent 1o bstablish / I 'I{vinym complicd. Attached o :

| Operate under the provisions of Air (Prevention & Control | Annexure-1V. :
of Pollution) Act. 1981 and the Water (Prevention & '
Control of Pollution) Act. 1974 trom the concerned State '
pollution Control Board/ Committee

g The  project  proponent shall uhlnin the  necessary | Complhiced. as per requirement.

f | permission from the Central Ground Water Authority. In |

'| [ case of drawing ol ground water / from the competent |

authority concerned in case ol drawl ol surlace water

| required lor the project. |

| 26 | Al potable water sourees _IlL%_I\‘_I‘!j_!l_H of wiy should be | Drinkimg water used e project

-S; /40
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SL Conditions Status of Complianee ‘
No. | b - -
such that they meet drinking water eriteria as preseribed. | being tested and meeting prescribed
Necessary water recharge facilities shall be constructed | eriteria. - Rain water harvesting |
near cach potable water station. structure along the project road al |
the interval of S00meter is being |
I - S | constructed. .
| 27. Ground and surface water sources (Including rivers and | Being complied as per requirement. |
cannels) will be used to meet the water requirement during
construction  phase  of the  project road  subject 1o
permission from the competent concerned  authoritics.
Ways to minimize the water consumption Including use of
stored rain water should be explored and included in the
comprehensive CEIA as Indicated In condition no. 1. -
28. It shall be ensured that the alignment and other project | Complied.
arcas are more than 05 Km away from (i) Protected arcas
notificd under the Wild Life (Protection Act, 1972 (ii)
Critically  polluted arcas as notified by the Central
Pollution Control Board from time to time (i) Notified (-
co-Sensitive  arcas  (1v)  inter-State boundaries  and
international boundaries.
29, FFor any extraction of ground water, prior permission from | Being complied as per requirement.
CGWB shall be taken,
30. | Construction material shall be so handled that wastes do | Being complied as per requirement. |
not find their way into water bodies. Wastes shall be
suitably collected and treated as per standards. Necessary
consents shall be obtained from the competent authority in
this regards. '
31. Separate Environmental Clearances as applicable shall be | Noted
cobtained for any subsidiary activities like rest arcas.
automobile repair shops ete. planned in the project arca as '
per EIA notification. |
A Measures should be taken to protect the ponds along the | Complicd,
proposed alignment that may likely 1o be  affected.
' Wetlands within the study arca of the project should be
Identified and it shall be ensured that there is no cco-
degradation of these wetlands as a result of the project.
Details shall be submitted with the comprehensive 1H1A., ;
33. The CNG station should be established for proper Being Complied. ].
functioning of vehicles to control pollution on the Petrol pump/ CNG illing station ‘
proposed highway. are being established km 701500 |
| RHS. 1294290 LS. 1794050 |
| RES.2254100008.
|34, | The operation and maintenance of dust monitoring 10 be Being complicd. :
Il | reviewed after every six months, - e i
| 35 Rain water harvesting sites should be developed where Total 770 nos. of RWII structures |
| ever possible as per norms, | has been constructed on both sides [
[ ol the projeet fength at the mterval |
[ - _i ol every S0unt,
I 30, ] Ihcﬁt;}ca‘l Bi't_ml'u.nnan should obtain NCCCSSIUTY PCTMISSION | Noted. and obtained as pel

7o
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SL [ Conditions ' Status of Compliance

No. | S
from the State Irrigation Department before drawing water | requirement,
from the river sources lor the purpose of the proposed

| construction activity. Prior permission from the concerned
| Authority should be taken for any  abstraction  of |

| eroundwater. -

K b8 Noise barricrs should be |1|m|du.| at .1|1|1|up|1 e locations | Project s new  alignment yl'u-'n
particularly in the arcas where the alignment passes | field project not passing  through
through inhabited arcas. so as to ensure that the noise | inhabited arcas.
levels do not exceed the preseribed standards and comply
with provisions given under Noise Rules 2000 (as

| amended) for silence zone as defined under the rules. B - -

38. Rest arcas with facilities like toilets and refreshment l]'hl\ ( nmpllui Rest area with all
be included along the expressway. [ amenities (1oilets and refreshment)

provided as per IRC puidelines/
norms at location km 704 500 RIS,
1294290 L1IS. 179+050 RIIS.

| 2254100 LS.

39. Provision of trauma center/medical facilities is to be | Total 6 ambulance medical van in

provided on this expressway within convenient distance. cach packages ol road has been
provided as per IRC guidelines/
norms and medical facilities at toll
plaza locations- 44460, 17941050,
2254100 and 2874000 has been
_ provided.

440, 1t is sugpested that in between two wavs ol the road the | W-beam  metal  crash  barrier
height of the divider on both side of the green verge should | fencing has been provided
be such that no traffic like motoreyele. cyvele. and tractor | throughout the alignment as per
can cross over, it is also suggested that it will be better ifin | IRC guideline /Norms.
between two roads strong railing could provided with
sufficient height. )

41. Overloading factor should be adequately incorporated [ Complicd.
during design and construction of the expressway. B

42. Adequate dmumm structures should be provided r,l|ull“ the | Complicd.  Towl  827nos.  of
entire length ol expressway so that no conditions ol water | dramage  structures has been

| stagnation are ereated. Near the settlement arcas, drainage | constructed as per IRC guideline /
structures shall be covered, ' norms and contract agreement.

43. Relocation of temples and other cultural propertics like | Complicd.
mosques.  schools. hospitals - ete. along  the  proposed |
alignment. shall be taken-up only atter permission from !

| competent authority/local administration, |

44. | Suitable measures shall be taken to educate highway users '| Comphed.
on the risk of THV and human trafficking. Environmental |
and salety awareness drives through hoardings should also |

| be promoted. - | S

45. | On every twli barricrs \Nc:g_ll Hmig is 10 be installed 10 | C umpilul

[ cheek the load of the trucks and restrict the over loaded
| velneles and comply as per the capacity design ol the road.
{ da. | deparate clearances trom the gompetent authoriy shali be | Notea.

4‘/
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Sk Conditions | Status of Compliance
No. - |
obtained regarding .uqumlmn of water bodics. Torest fand.
cultural - sites  ete. Such  clearances  shall  take o |
| consideration minimum impact options. _ l' )
47. Sand and aggregates shall be obtained from .1|1pm\ el Complhied.
quarrics only, Borrow arcas shall have the approval ol the
| eompetent authoritics. |__ - -
48, Acquisition ol land should be as prescribed under Govt. 1 Compliced.
Rules. _ b B
49, Dredged material from road side ditches should be suitably | Complicd.
disposed as not to cause any environmental problem.
Necessary  permission  shall  be  obtained  from  the
competent authority in this regard. -
50. Consent for discharge of effluents from workers camp and | Complicd.
other construction activity should be obtained from
| competent authority.
51 Borrow pits should be so selected so as to have minimum | Noted. and being followed on
loss ol productive land. | project site.
52, Separate NOC and consent of the UPPCRB shall be Complied. Rel, Point 24 of specific
obtained with regards to asphalt plants. crushers. bat thing | condition.
plants. hot mix plants ete.
53. | Landfill sites for carth, stone or other construction material | Complied,
| shall be duly approved by the competent authority. 1 S
54. The alls__mmnl shall be so maintained that there is no /\]anmcm is not passing near o
archacological or cultural property in the project arci. any archacological or cultural site.
55 The proposal should conform to Regional Development | Noted.
Plan for the area and il non-conforming. suitable
permission should be taken before construction from the
B | competent authority. Ve — -
50. Adequate provision for infrastructure facilitics mdudmi_ Complied.
water supply. fuel and sanitation must be ensured for |
construction workers during the construction phase of the
project in order to avoid any damage 1o environment. E B 1
1. Appmplnm measures must be taken while under ldl\m” | Complicd.
digging activities 1o avoid any likely degradation ol water
L quality and other incidents o
56. Borrow pits for carth. quarry sites for road construction | Being complied at construction
: material and dump sites must be identified keeping in view | sites.
- the following: :
No excavation or dumping on private property s carried |
i [ out without consent of the owner. |
| No excavation or dumping should be allowed on wetlands. |
1 forest arcas. protected  or  prohibited fand or other |
| ceologically valuable or sensitive location. |
\ Iixcavation work should be done in consultation with the |
‘ Soil Conservation and Watershed Development Agencies |
[ working m the arca.

Construction  spotls ancluding briummous material and
other hazardous — materials mun1 _|_ml be  ablowed 1w |

TRUE Copy




931

Status of Complianee

Being complied at sites.

Being complied at sites.

usgr_u!‘_lh!: road.

Complicd.

Noted. road singes have to be
provided as per IRC puidelines.

Complied. solar studs are being
used i throughout the project 1o
illuminate the road and guide the

[ as per IRC guidelines.,

[ S1. Conditions

No. e w :
contaminate water courses and the dump sies for such
materials must be sccured so that they should not Teach
into the ground water, and necessary permission from the |
UPPCRB be obtained.
During the carthwork on embankments care 1s to be taken
regarding environmental pollution the adequate number of
sprinkles should be used during the operation period.

59, Adequate precautions and norms should be tollowed
during transportation of the construction material so that it
“does not affect the environment adversely. i

o0, Borrow pits and other scars ereated during the road
construction should be properly levelled and treated.

61. | Possibility of use of non conventional energy sources may
be explored.

62. Municipal solid waste & Hazardous waste shall not be
used in the construction of the expressway . 1

03. Automatic traffic signal is to be provided at all crossing
functioning during day and night.

64. | During fogey weather the vehicular traffic may be held
with parking facilitics to avoid accidents.

|

Noted. parking facility constructed

7o
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Name of the Projeet :-
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Compliance Report of Environmental Clearance Conditions of

Bundelkhand Expresswav Project:

Name of the Project Proponent:-

Clearance Letter No:-

Authority (UPEIDA)

Period of Compliance Report:-

Bundelkhand Expressway,
M/s- Uttar Pradesh Expressways Industrial Development

407/ parya / SEAC / 4632-5156/2018 Dated 23.11.2019

April 2023 to September 2023,

Construction various packages completed on date: Pkg-1 (14 Jan2023), Pkg-I1 (20 Aug. 2022), Pkg-III
(28 July 2022), Pkg-1V (28-07-2022), Pkg-V (29-07-2022), Pkg-VI (10-02-2023)

Department as per law. In addition to the proposed
compensatory plantation (3 Trees planted for every tree
cut) it shall be ensured that adequate plantation on both
sides of proposed expressway shall be undertaken with
shade giving, ecologically friendly, sound absorbing and
native species of trees to attenuate probable air and noise
pollution. A densely populated green belt in both sides of
the expressway shall be developed.

SI. | Conditions Status of Compliance

No.

A- GENERAL CONDITICNS:

1. A comprehensive EIA shall be undertaken taking into view | Study is completed and Final report
conditions stipulated in this clearance also and submitted | submitted to UPEIDA on date
to this Authority within 02 years of commencement of the | 26.12.2022.  vide letter no
project. The comprehensive EIA study should also ICT/UPEIDA/BKLD/EW/TL/4224.
include:

i, The detailed impact analysis under scope of
work particularly the impact on ambient air
quality interpreting the incremental conduction
of the various parameters based on air quality
models.

ii. The specific target group in the predominant
wind directions.

iii. Critical traffic analysis for the construction and
the operation phases based on eco-friendly
fuels In order to formulate an action plan to
keep the surrounding air quality confirming to
its present level/the prescribed norms.

iv. Efforts to utilize the fly ash to the maximum
level and the natural clay/soil to the minimum
level should be made.

3 Permission for any tree felling shall be taken from Forest | Complied.

Forest Clearance with tree felling
permission has been granted by

MoEFCC, Regional Office
Lucknow Vide letter no;
8B/UP/06/04/2020/FC/954  dated

09-10-2020. Attached as Annexure-l.
Total 4,98,199 numbers of plants
have been planted on/along
median/avenue of the project road
survived numbers till the end of
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SL Conditions Status of Compliance

No.
reporting period i.e. 31st March
2021 are 347887 . Details attached
as Annexure-V

- The implementation of the environmental management | The implementation of
plan should be reviewed every 06 months by the project | Environment Management Plan and
proponents and the Action Taken Report should be | Action Taken report is reviewed in
submitted to this authority, UPPCB, and the concerning | the month of September 2023.
District Magistrate. Copy attached as Annexure-I1.

4, The project proponent will set up separate environmental | Complied. Environmental
management cell for effective implementation of the EMP | Management cell has setup under
etc. as well as stipulated environmental safeguards under | the  supervision of Manager
the supervision of a Senior Experienced Executive. (Environment) UPEIDA.

5. Full support should be extended to concerned | Complied.
officers/authorities by the project proponents during their
inspection of the project for monitoring purposes by
furnishing full details and action plan. including action
taken reports In respect of mitigative measures and other
Environmental protection activities.

6. A Six Monthly monitoring report should be submitted to | Being complied.
the Authority regarding the implementation of the
stipulated conditions.

g 2 The E.1.A. Authority or any other competent authority may | Noted.
stipulate any other conditions or environmental safeguards.
subsequently. if deemed necessary. which should be
compiled with.

8. First aid centres along the highway should be Identified | Complied.
with referral facility for nearby trauma centres for
causality management.

9. Regular noise levels should be monitored during | Being complied. Environmental
construction and operation phase. Monitoring reports (air, water,

noise and soil) attached as
Annexure-I11

10. | The date and place of sampling of water testing should be | Being complied.
provided along with the quality of water as suitable for | Environmental Monitoring reports
drinking purposes along with compliance report. (air, water, noise and soil) attached

as Annexure-II1

B. SPECIFIC CONDITIONS:

Project proponent shall carryout the analysis for aquatic | Complied.

1. and terrestrial of soil and for surface water as well as

subsurface water samples for environmental parameters/
contaminants affecting the ecological system. Water and
soil test samples shall be collected and be analyzed for at
least of two site stations of the river/natural water bodies,
distance admeasuring approximately 100mt. apart from
one another, and likewise for subsurface water, at least two
subsurface water sample shall be collected from both bank
side of the river/ natural water bodies. trans distance
admeasuring approximately $00mt., apart in the traverse

G2
ot
Ravi Singh

(Environmental Expert /]
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SL Conditions Status of Compliance
No.

journey of Expressway road/bridge width.

2. Project proponent shall assess the impact of Expressway | Concern area DFO and wildlife
road/bridge construction on migratory birds under the | warden were consulted during
direction and supervision of Chief Wildlife Warden of | initial stage of the project to assess
Govt. of U.P. the impact of migratory birds.
There is no migratory birds path
found near the expressway

alignment.
& Conservation measures shall be adopted to preserve Complied,
aquatic and terrestrial fauna.
4. Bio-diversity in terms of flora and fauna shall be Complied.
maintained.
5, State Environmental Impact Assessment Authority | Noted

reserves the right to add additional safeguard measures
subsequently, if found necessary. and to take action
including the revoking of the environmental clearance
under the provisions of the Environmental (Protection)
Act, 1986. to ensure effective implementation of the
suggested safeguard measures in a time bound and
satisfactory manner.

6. Status of compliance to the various stipulated | Noted.
environmental conditions and environmental safeguards
will be uploaded by the project proponent in its website.

7. Source of water-required water shall be met by rivers and | Complied.
canals wherever it is possible, if no other option boroawell
may be recommended after obtaining permission
competent authority.

8. Felling of trees only after obtaining NOC from the Complied,
competent authority.
9. Vehicle having PUC certificate should be use. Complied,
10. | Safe drinking water for labours should be provided. Being complied, RO drinking water

is being provided for workers and
other construction staffs of each
packages of road section,

11. | 100 PPM. PM;, must be achieved. Being complied. Air, Water, Noise
and Soil monitoring is being done
as per Environmental Monitoring
Plan. Monitoring reports attached
as Annexure-111

12. Continuous online AAQ monitoring at every 100 KM In progress to Comply
interval 1o be done.

13. | Trauma centre along with refreshment centre at every 50 | Complied as per IRC guideline /
KM to be provided. norms.

14, | Drainage line and provision of lighting on both side of the | Complied.
road side should he provided,

15. | Traffic light signal at each crossing and at diversion point | Complied,
10 be provided.

3
Ravi Singh :
(Environmental Expert [ L
ICT Bkd Exp Pkg - TRUE Copy
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SL

No.

Conditions

Status of Compliance

16.

Name of approaching town with mileage sign to be
provided.

Complied as per IRC guideline
/norms.

17.

Mining permission from competent authority should also
be taken.

Complied.

18.

The construction work shall be undertaken in a manner
that the active channel, flow and direction rivers coming
under proposal should not be disturbed. The active channel
width shall be as certified by Central Water Commission
and shall keep into account the flood flows also. The
project in all its phases shall ensure that there is no such
activity that may affect/result in change of flow (quantity
and direction) of river or silting of the river or its
tributaries.

Complied,

19,

The use of plastic waste in the construction of the
Highway shall be explored. It is suggested that the
crusher's dust can be used along with plastic waste in
construction of road.

Explored to use plastic waste in
highway construction as per IRC
guidelines/norms but significant
quantity of plastic waste were not
generated from site.

20.

The fly ash generating potential of the surrounding areas
shall be estimated and its use shall be explored in the
proposed expressway.

Complied.
Total- Quantity utilized
cum. in project (Pkg-1 to VI)

174789

21,

The project proponent shall obtain forest clearance under
the provisions of Forest (Conservation) Act, 1986. in case
of the diversion of forest land for non-forest purpose
involved in the project.

Forest Clearance has been granted
by MoEFCC Regional Office
Lucknow  Vide letter  no:
8B/UP/06/04/2020/FC/954  dated
09-10-2020.

9 8

The project proponent shall obtain clearance from the
National Board for Wildlife, if applicable.

Not applicable (as alignment is not
passing through any wildlife area)

23.

The project proponent shall prepare a Site-Specific
Conservation Plan & Wildlife Management Plan and
approved by the Chief Wildlife Warden. The
recommendation of the approved Site Specific
Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest
Deportment. The implementation report shall be furnished
along with the six-monthly compliance report. (in case of
the presence of schedule-1 species In the study area).

Not applicable as schedule-1
species not found in the study area.

24,

The project proponent shall obtain Consent to Establish /
Operate under the provisions of Air (Prevention & Control
of Pollution) Act, 1981 and the Walter (Prevention &
Control of Pollution) Act, 1974 from the concerned State
pollution Control Board/ Committee.

Being complied. Attached as

Annexure-1V,

The project proponent shall obtain the necessary
permission from the Central Ground Water Authority, In
case of drawing of ground water / from the competent
authority concerned in case of drawl of surface water
required for the project,

Complied, as per requirement.

26.

All potable water soutces near the right of way should be

Drinking water used in project
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Conditions

Status of Compliance

such that they meet drinking water criteria as prescribed.
Necessary water recharge facilities shall be constructed
near each potable water station,

being tested and meeting prescribed
criteria.  Rain  water harvesting
structure along the project road at
the interval of 500meter is being
constructed.

27.

Ground and surface water sources (Including rivers and
cannels) will be used to meet the water requirement during
construction phase of the project road subject to
permission from the competent concerned authorities.
Ways to minimize the water consumption Including use of
stored rain water should be explored and included in the
comprehensive CEIA as Indicated In condition no. 1.

Being complied as per requirement.

28.

It shall be ensured that the alignment and other project
areas are more than 05 Km away from (i) Protected areas
notified under the Wild Life (Protection Act, 1972 (ii)
Critically polluted areas as notified by the Central
Pollution Control Board from time to time (iii) Notified (-
co-Sensitive areas (iv) inter-State boundaries and
international boundaries.

Complied,

29.

For any extraction of ground water, prior permission from
CGWB shall be taken,

Being complied as per requirement.

30.

Construction material shall be so handled that wastes do
not find their way into water bodies. Wastes shall be
suitably collected and treated as per standards. Necessary
consents shall be obtained from the competent authority in
this regards.

Being complied as per requirement.

31

Separate Environmental Clearances as applicable shall be
obtained for any subsidiary activities like rest areas,
automobile repair shops etc. planned in the project area as
per EIA notification.

Noted

32.

Measures should be taken to protect the ponds along the
proposed alignment that may likely to be affected,
Wetlands within the study area of the project should be
Identified and it shall be ensured that there is no eco-
degradation of these wetlands as a result of the project.
Details shall be submitted with the comprehensive EIA.

Complied,

The CNG station should be established for proper
functioning of vehicles to control pollution on the
proposed highway.

Being Complied.

Petrol pump/ CNG filling station
are being established along the
project road at km 70+500 RHS,
1294290 LHS, 179+050 RHS,
225+100 LHS.

34.

The operation and maintenance of dust monitoring to be
reviewed after every six months.

Being complied.

35.

Rain water harvesting sites should be developed where
ever possible as per norms.

Total 770 nos. of RWH structures
has been constructed on both sides
of the project length at the interval
of every S00m.
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SL Conditions Status of Compliance

No.

36. The project proponent should obtain necessary permission | Noted. and obtained as per
from the State Irrigation Department before drawing water | requirement.
from the river sources for the purpose of the proposed
construction activity, Prior permission from the concerned
Authority should be taken for any abstraction of
groundwater.

37. | Noise barriers should be provided at appropriate locations | Project is a new alignment green
particularly in the areas where the alignment passes | field project and not passing
through inhabited areas, so as to ensure that the noise | through inhabited areas.
levels do not exceed the prescribed standards and comply
with provisions given under Noise Rules 2000 (as
amended) for silence zone as defined under the rules.

38. | Rest areas with facilities like toilets and refreshment may | Complied, Rest arca with all
be included along the expressway. amenities (toilets and refreshment)

provided as per IRC guidelines/
norms at location km 70+500 RHS,

| 1294290 LHS, 179+050 RHS,
225+100 LHS.

39. | Provision of trauma center / medical facilities is to be Total 6 ambulance medical van.
provided on this expressway within convenient distance. one in each packages of road has

been provided as per IRC
guidelines/ norms and medical
facilities at toll plaza locations-
4+460, 179+050. 225+100 and
287+000 has been provided.

40. It is suggested that in between two ways of the road the | W-beam metal crash barrier
height of the divider on both side of the green verge should | fencing has been  provided
be such that no traffic like motorcycle. cycle. and tractor | throughout the alignment as per
can cross over. it is also suggested that it will be better if in | IRC guideline /Norms.
between two roads strong railing could provided with
sufficient height.

41. | Overloading factor should be adequately incorporated Complied.
during design and construction of the expressway.

42. | Adequate drainage structures should be provided along the | Complied. Total 827nos. of
entire length of expressway so that no conditions of water | drainage  structures has been
stagnation are created. Near the settlement areas. drainage | constructed as per IRC guideline /
structures shall be covered. norms and contract agreement.

43. | Relocation of temples and other cultural properties like | Complied,
mosques, schools, hospitals etc. along the proposed
alignment, shall be taken-up only after permission from
competent authority/local administration.

44. | Suitable measures shall be taken to educate highway users | Complied,
on the risk of HIV and human trafficking. Environmental
and safety awareness drives through hoardings should also
be promoted.

45. On every toll barriers Weigh Bridge is to be installed to | Complied,

check the load of the trucks and restrict the over loaded

vehicles and comply as perthe capacity design of the road.
' =
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No.
46. | Separate clearances from the competent authority shall be | Noted.
obtained regarding acquisition of water bodies, forest land,
cultural sites ete. Such clearances shall take into
consideration minimum impact options.
47. | Sand and aggregates shall be obtained from approved Complied,
quarries only. Borrow areas shall have the approval of the
competent authorities.
48. | Acquisition of land should be as prescribed under Govt. Complied,
Rules.
49. | Dredged material from road side ditches should be suitably | Complied,
disposed as not to cause any environmental problem.
Necessary permission shall be obtained from the
competent authority in this regard.
50. | Consent for discharge of effluents from workers camp and | Complied.
other construction activity should be obtained from
competent authority. )
51. | Borrow pits should be so selected so as to have minimum | Noted. and being followed on
loss of productive land. project site.
52. | Separate NOC and consent of the UPPCB shall be Complied, Ref. Point 24 of specific
obtained with regards to asphalt plants, crushers, bat thing | condition.
plants, hot mix plants etc.
53. | Landfill sites for earth. stone or other construction material | Complied.
shall be duly approved by the competent authority.
54. | The alignment shall be so maintained that there is no Alignment is not passing near to
archaeological or cultural property in the project area. any archaeological or cultural site.
55. | The proposal should conform to Regional Development | Noted,
Plan for the area and if non-conforming. suitable
permission should be taken before construction from the
competent authority.
56. | Adequate provision for infrastructure facilities including | Complied.
water supply. fuel and sanitation must be ensured for | Project is in operation stage,
construction workers during the construction phase of the | limited staff is being deployed.
project in order to avoid any damage to environment. providing with dignified living
standard.
57. | Appropriate measures must be taken while undertaking Complied,
digging activities to avoid any likely degradation of water | Project construction is completed.
quality and other incidents Digging is not required in operation
stage of the project
58. | Borrow pits for earth, quarry sites for road construction | Being complied at construction

material and dump sites must be identified keeping in view
the following:

No excavation or dumping on private property is carried
out without consent of the owner.

No excavation or dumping should be allowed on wetlands,
forest areas, protected or prohibited land or other
ecologically valuable or sengitive location.
Excavatiomywork should-be done in consultation with the

sites,

y
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SIL Conditions Status of Compliance
No.
Soil Conservation and Watershed Development Agencies
working in the area.
Construction spoils including bituminous material and
other hazardous materials must not be allowed to
contaminate water courses and the dump sites for such
materials must be secured so that they should not leach
into the ground water, and necessary permission from the
UPPCB be obtained.
During the earthwork on embankments care is to be taken
regarding environmental pollution the adequate number of
sprinkles should be used during the operation period,
59. | Adequate precautions and norms should be followed Being complied at sites.
during transportation of the construction material so that it
does not affect the environment adversely.
60. Borrow pits and other scars created during the road Being complied at sites.
construction should be properly levelled and treated.
61. | Possibility of use of non conventional energy sources may | Complied, solar studs are being
be explored. used in throughout the project to
illuminate the road and guide the
user of the road.
62. | Municipal solid waste & Hazardous waste shall not be Complied,
used in the construction of the expressway.
63. | Automatic traffic signal is to be provided at all crossing Complied, road singes have to be
functioning during day and night. provided as per IRC guidelines.
64. | During foggy weather the vehicular traffic may be held Complied. parking facility

with parking facilities to avoid accidents.

constructed as per IRC guidelines.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 556 OF 2023

5

NCT OF DELHI COURT FLE
O
| i

DLCT202594340244AM

IN THE MATTER OF: '

Arun Tiwari «..Applicant

Versus

State of Uttar Pradesh & Ors. ...Respondents

KNOW ALL to whom these presents shall come that [, Mr. Phul Kumar Gaur, Authorised
Representative of M/s Gawar Construction Limited i.e. Respondent No.6 herein, do hereby authorise:

Mr. Kapil Arora, Adv. (En No: D/1421/2003), Ms. Manjula Baxla, Adv. (En No.: D/535/2010),
Ms. Aditi Tambi, Adv. (En No.: D/4699/2016), Ms. Palak Nagar, Adv. (En No.: D/5755/2018),
Pravar Veer Misra, Adyv. (En. No.: D/4372/2017) | Ms. Prashasthi Bhat, Adv. (En No.: D/4518/2020),
Ms. Ashima Sharma, Adyv. (En. No. D/13239/2022)
Cyril Amarchand Mangaldas, Level 1 & 2, Max Towers, C-001/A, Sector 16 B, Noida — 201301,
U.P., Tel: +91-120-6699000 Fax: +91-120-6699009: Mob: 9599487161 | 9599684696 |
Email: kapil.arora( cyrilshroff.com | manjula.baxlat: cyrilshroff.com | palak.nagar( cvrilshroff.com

(hereinafter called the Advocate) to be my Advocates in the above noted case and authorize
him/them:-

To act, appear plead in the above noted case in this Court in which the same may be tried or heard and also in
Courts.

To sign, file verify and present pleadings, replications, appeals, cross objections or petitions for executions,
review, revision, reslorations, withdrawal compromise or other petition, replies, objections or affidavits or
other documents as maybe deemed necessary or proper for the prosecution of the said case in all its stages.

To file and take back documents.

To withdraw or compromise the said case or submit to arbitration any difference of disputes that may arise
touching or in any manner relating to the said case.

To take out execution proceedings.

To deposit, draw and receive moneys, cheques and other instruments and grant receipts thereof and to all other
acts and things which may be necessary to be done for the progress and in the course of prosecution of that

said case.

To appoint and instruct any other Legal Practitioner authorising him to exercise the power and authority hereby
conferred upon the attorney on my behalf.

And I/we the undersigned do hereby agree to ratify and confirm acts done by the Advocate or his substitute in
the matter as my/our own acts, as if done by me/us to all intents and purposes.

And Ifwe the undersigned do hereby agree to not hold the Advocate or hlS subsntutc responsible for the result

any negligence of the said Advocate/s or his substitute.
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And I/We the undersigned do hereby agree to ratify and confirm acts done by the Advocate or his substitute
in the matter as my/our duly authorised agent would appear in this Court on all hearings and will inform the
Advocate for appearance when the case is called up for hearing, or any negligence of the said Advocate/s or
his/their substitute.

And I/We the undersigned do hereby agree that in the event of the whole or any part of the fee agreed by me/us
to be paid to the Advocate remaining unpaid he/they shall be entitled to withdraw from the prosecution of the
said case until the same is paid up. If any costs are allowed for an adjournment, the Advocate would be entitled

to the same.

IN WITNESS WHEREOF I/We do hereunto set my/our hand to those presents the contents of which
have been understood by me/us this 29% day of April, 2024.

Accepted:
A
Neew™
e
Signature
Identified
L Boalls o Y
Mr. Kapil Arora Ms. Manjula Baxla Ms. Aditi Tambi Ms. Palak Nagar
Advocate Advocate Advocate Advocate
(En No: D/1421/2003) (En No.: D/535/2010) (En No.: D/4699/2016)  (En No.: D/5755/2018)
/_;' [ \\;':.
AN
NS
( N/
Pravar Veer Misra Ms. Prashasthi Bhat s. Ashima Sharma
Advocate Advocate Advocate

(En, No.: D/4372/2017) (En No.: D/4518/2020) (En. No. D/13239/2022)
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